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 LOK  SABHA

 Thursday,  12th  December,  057

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr,  Spgagen  in  the  Chair}

 ORAL  ANSWERS  TO  QUESTIONS

 U.8.  International  Cooperation
 Administration

 +
 (Shri  Shree  Narayan  Das:

 |  Shri  Radha  Ramaa:
 *953.  |  Shri  Mahanty:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  U.S.
 Government's  International  Coopera-
 tion  Administration  has  accepted  a
 mew  policy  halting  the  use  of
 American  aid  funds  to  finance  profit
 making  industries  owned  by  foreign
 governments;

 (b)  whether  its  repercussions  on
 India  have  been  examined;

 (c)  whether  this  new  policy  will
 affect  any  previous  agreements  en-
 tered  into  between  Government  of
 India  and  International  Cooperation
 Administration;

 (A)  whether  Government  have
 asked  the  International  Cooperation
 Administration  for  any  loan  or  aid
 for  any  industries  in  the  public  sec-
 tor;  and

 (७)  if  so,  whether  the  requests  have
 been  responded  to  favourably?

 4362
 The  Deputy  Minister  of  Finance

 (Shri  B.  BR,  Bhagat):  (a)  The  Govern-
 ment  of  India  have  not  been  advised
 of  such  a  new  policy.

 (०)  and  (c).  Do  not  arise.

 (d)  and  (e).  A  list  of  projects  on
 which  assistance  can  be  utilised  has
 been  furnished  to  the  LC.A.  and  is
 now  under  their  consideration.  This
 list  includes  certain  industrial  under-
 takings  of  Government.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  the  attention  of  the
 Government  was  drawn  to  a  report
 published  in  some  Indian  newspapers
 with  regerd  to  the  new  policy  that
 this  Administration  is  going  to  accept
 and  if  so  whether  the  Government  of
 India  suo  moto  enquired  from  its  own
 side  with  regard  to  such  a  policy?

 Shri  8B.  B.  Bhagat:  We  did  see  such
 a  report  in  the  newspapers.  But,
 obviously,  because  there  has  been  no
 such  communication  from  the  I.C.A.
 direct  to  us,  we  cannot  give  any
 credence  to  reports  published  in  the
 newspapers.

 Shri  Radha  Raman:  Just  now,  the
 hon.  Minister  said  that  a  lst  of
 schemes  for  which  aid  is  requested
 from  the  J].C_A.  is  submitted  to  them.
 May  |  know  the  amounts  involved
 and  how  it  compares  with  the  amount
 which  was  previously  asked  for?

 Shri  B.  R.  Bhagat:  We  have  sub-
 mitted  an  exhaustive  list  of  urgent
 schemes  under  the  Second  Five  Year
 Plan  which  need  assistance,  parti~
 cularly  of  the  foreign  exchange  con-
 tent.  So,  this  is  not  a  comparable  list
 with  regard  to  the  aid  received  by  the

 projects  under  annual  allocation.  It  is
 for  the  entire  remaining  part  of  the
 Second  Five  Year  Pian.  Naturally,
 that  involves  a  big  amount.
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 Shrimati  Renu  Chakravartty:  Of
 this  list  which  has  been  submitted  to
 the  LCA,  what  amount  is  meant  for
 the  public  sector  and  what  amount
 has  been  asked  for  the  private  sector
 by  us?

 Shri  8.  R.  Bhagat:  We  have  sub-
 mitted  about  75  schemes  and  I  think
 roughly  about  one  third  is  for  the
 private  sector.  About  the  amount  in-
 volved,  I  am  not  in  a4  position  to  give
 the  exact  figure  just  now.

 Shri  Panigrahi:  May  I  know  whe-
 ther  the  Government  of  India  had
 sought  any  clarfication  from+*the  In-
 ternational  Co-operation  Administra-
 tion  on  this  pohcy  announcement?

 Shri  B.  R.  Bhagat:  We  cannot  seek
 any  clarification  of  some  stray  news-
 paper  reports

 Shri  KR.  Ramanathan  Chettiar:  What
 is  the  total  amount  that  we  have  got
 through  this  International  Co-opera-
 tion  Administration?

 Shri  B.  R.  Bhagat:  Total  amount  m
 what  period?

 Shrimati  Renn  Chakravartty:  Tl!
 today.

 Shri  B.  BR.  Bhagat:  So  far,  the  total
 aid  that  we  have  received  from  the
 United  States  under  their  various  pro-
 grammes  including  the  wheat  loan
 and  others,  is  roughly  of  the  order  of
 about  Rs.  400  crores

 Shrimati  Renu  Chakravarity:  May  I
 know  the  date  on  which  this  parti-
 cular  scheme  has  been  submitted,
 whether  it  was  before  the  retirement
 of  the  Foreign  Aid  Chief  who  has  just
 reured  Mr.  Hollister  and  the  new
 Chief  has  taken  over?

 Shri  B.  KR.  Bhagat:  The  scheme  has
 been  submitted  very  recently.  I  can-
 not  give  the  date.  I  think,  may  be  a
 few  weeks.

 Shri  Radha  Raman:  May  I  know  if
 the  Government  has  received  any  in-
 dication  of  the  time  during  which  or
 within  which  the  schemes  which  are
 pubmitted  by  the  Government  of  India
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 will  have  received  their  final  deci
 sion?

 Shri  B.  है,  Bhagat:  These  lists  are
 under  examination  in  the  ICA.  I
 hope  the  decision  will  be  taken  very
 soon;  I  hope  during  this  financie!  year.

 Shri  C.  B.  Pattabhi  Raman:  In  view
 of  the  favourable  reception  so  far  as
 Community  development  projects  are
 concerned,  have  the  Government  ap-
 proached  for  a  loan  for  Community
 development  in  America?

 Shri  B.  R.  Bhagat:  We  have  re-
 ceived  assistance  for  Community  de-
 velopment.  I  do  not  remember  all
 the  schemes  we  have  submitted  and
 how  many  of  the  schemes  and  for
 amount  they  are  for  community  de-
 velopment.  I  want  notice.

 बकौतलों  "  फीस

 Fronk.  eft  विभूति  सिश्र  क्या  विधि

 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  सरकार  से

 जनता  तथा  वकीलों  से  झनृरोध  किया  है  कि

 वें  जनहित  के  लिये  उपना  फीस  मे  १०  प्रति-

 द्यत  कटौतों  कर  ई,  श्रीर

 (ख)  यदि  हना,  ता  इस  दिशा  म  कहा

 तक  सफलता  मिली  है  *

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  (a)  and  (b)  No  appeal  has  been
 made  to  the  public  regarding  reduc-
 tion  of  fees  payable  to  lawsyen  As
 far  a.  Government  cases  are  concern-
 ed,  the  question  was  considered  in  the
 State  Law  Munsters’  Conference  held
 in  New  Delhi  recently,  and  it  was
 decided  that  the  State  Governments
 should  request  their  Law  Officers  to
 accept  a  voluntary  cut  of  at  least  I0
 per  cent.  in  their  fees  during  the  pre~
 sent  austerity  pemod.  I  believe  thiz
 request  has  been  made,  but  we  have
 no  information  about  the  response
 from  the  Law  Officers  yet.  At  my-
 own  personal  request,  all  the  ad-
 vocates  on  the  Central  Government's.
 panel  in  Calcutta  have  agreed  to  a
 reduction  of  l0  per  cent.  of  their  fees.
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 aft  विभृर्ति  लि  :  क्‍या  में  विधि  संत्री

 महोदय  से  जान  सकता  हूं  कि  सरकार  ने  जो
 देश  में  एक  समाजवादो  ढंग  के  समाज  के
 कांच  के  सिद्धान्त  को  कबूल  किया  है  तो  थ्या
 वे  उस  सिद्धान्त  को,  वकीलों  के  फीस  लेने
 देने  सम्बन्धी  क्षेत्र  में  कोई  निरूपण  करने  जा

 रही  है  ?

 Shri  A.  KE.  Sen:  If  the  hon.  Member
 has  in  view,  lawyers  generally,  I  do
 not  suppose  we  yet  possess  any  power
 to  compe!  the  lawyers  to  reduce  their
 fees.  If  we  try  to  do  it,  our  action
 would  be  condemned  as  unconstitu-
 tional,  I  have  the  least  doubt  about  it.
 We  must  leave  it  to  the  good  sense  of
 the  lawyers  to  charge  reasonable  fees,

 Shri  B.  8.  Murthy:  May  4  know
 whether  the  State  Law  Ministers  have
 approached  the  Bar  Associations  in
 this  connection  and  if  so,  what  is  their
 reaction?

 Shri  A.  K.  Sen:  As  far  as  I  am
 aware,  the  Bar  Associations  have  been
 asked  to  help,  in  the  proposals  which
 are  being  considered  for  extending
 legal  aid  to  the  poor.  So  far  as  fees
 charged  by  them  from  private  huigants
 are  concerned,  no  such  approach  has
 been  made  to  the  Bar  Associations  and
 ne  such  epproaches  are  feasible.

 Shri  Easwara  Iyer:  May  I  know  as
 to  whether  thi  reque-t  for  voluntary
 cut  is  extended  to  the  judiciary  also?

 Shri  A.  K.  Sen:  Most  of  the  judicial
 Officers  are  State  employees  because
 their  salaries  arc  charged  on  the
 State  Consolidated  Funds.  It  is  for
 them  to  extend  such  requests.

 Shri  V.  ह  Nayar:  What  about  the
 Supreme  Court?

 Mr.  Speaker:  Whatever  is  saved  is
 not  going  to  lessen  the  feces.  Govern-
 ment  are  not  going  to  get  it.

 oft  विभूति  सिम :  म॑  जानता  चाहता

 हैं  कि  कोई  कंप्प्शन  तो  नहीं  है,  लेकिन  क्‍या

 इस  दिक्षा  में  कोई  सक्रिय  कदम  सरकार  उठा

 रही  है  कि  जिस  प्रकार  जमीस  की  सीलिंग
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 है,  उसी  प्रकार  वकीलों  के  सम्बन्ध  में  कोई
 सीलिंग  की  जाये  ?

 Shri  A.  EK.  Sen:  The  appeal  has
 already  come  from  the  hon.  Member
 from  the  floor  of  the  House.  I  shall
 forward  this  to  the  Information  and
 Broadcasting  Ministry  for  giving  it
 publicity.

 Cultural  Affairs  and  Physical
 Education

 *1056  {
 Shri  Subodh  Hasda
 Shri  8.  C.  Samanta

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 state:

 (a)  whether  due  to  economy
 measures  funds  for  cultural  affairs
 and  physical  education  have  been  re-
 duced  during  1957-58;  and

 (b)  the  schemes  hkely  to  be  drop-
 ped  on  account  of  reduction  of  funds.
 if  any?

 The  Minister  of  State  in  the  Ministry
 of  Education  and  Scientific  Research
 (Dr.  K.  L.  Shrimali):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  IV,  an-
 nexure  No.  4)

 Shri  Subodh  Hasda:  May  I  know
 the  amount  that  was  saved  by  drop-
 ping  the  schemes  mentioned  im  part
 (b)  of  the  question?

 Dr.  K.  L.  Shrimati:  The  exact
 amount  I  am  not  able  to  dicate,  but
 11  may  come  to  about  Rs  |  lakhs  or
 so.

 Shri  Basappa:  May  I  know  if  the
 buildings  required  for  the  National
 Academy  are  going  to  be  dropped,  and
 may  I  know  the  amount  that  was  re-
 quired  for  this?

 Dr.  K.  L.  Sbhrimali:  For  the  cons-
 truction  of  buildings  for  the  three
 National  Academies  there  was  8  pro-
 visional  provision  of  Ra.  9  lakhs,  and
 this  scheme  has  been  dropped  .for  8
 year  or  two.
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 Shri  8.  C.  Samanta:  As  regards  part
 (9)  of  the  question,  the  hon.  Minister
 said  that  three  constructions  on  the
 cultural  side  have  been  dropped  for
 ‘1957-58.  May  I  know  whether  they
 have  been  dropped  for  the  Plan  period
 or  not,  and  whether  they  will  be  taken
 up  afterwards?

 Dr,  K.  L.  Shrimali:  I  only  said  that
 it  has  been  dropped  for  a  year  or  two.
 We  are  waiting  for  better  times.

 Shri  C.  BR.  Pattabhi  Raman:  In  the
 realm  of  physical  education  is  there  a
 proposal  to  cut  down  the  allotment  to
 the  coaching  schemes?

 Dr.  K.  L.  Shrimali:  No,  Sir.

 Shri  Hem  Barna:  From  the  state-
 ment  it  is  evident  that  ‘the  Govern-
 ment  proposes  to  abandon  the  cons-
 truction  of  the  Budha  Jayant:  Com-
 memoration  Monument  in  Dethi.  May
 I  know  what  are  the  reasons  for  the
 decision  to  abandon  this  important
 construction?

 Dr.  K.  L.  Shrimali:  It  has  not  been
 abandoned  altogether  Because  of
 certain  difficulties  with  regard  to
 foreign  exchange,  Government  are
 postponing  the  construction  of  cer.
 tain  buildings  I  have  already  said
 that  we  are  waiting  for  better  times
 and  these  buildings  will  be  put  up  in
 course  of  time

 Shri  Supakar:  May  I  know  what
 percentage  of  allotment  for  the  pre-
 vious  year,  that  is  1956-57,  was  not
 utilised  or  whether  the  whole  amount
 allotted  for  the  previous  year  was
 utilised?

 Dr.  K.  L.  Shrimali:  As  regards  last
 year,  I  shal)  need  notice

 Auxiliary  Worksbop  and  Hostel  at
 Bhilai

 *1057,  Shri  V.  C.  Shukia:  Will  the
 Minister  of  Stee],  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  con-
 tract  to  construct  an  auxiliary  work-
 shop  and  a  hostel  was  given  to  a  pri-
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 vate  contractor  without  calling  for
 tenders  in  Bhilai  Steel  Project;  and

 (b)  which  was  the  authority  directly
 concerned  with  award  of  this  con-
 tract?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  No,
 Sir.

 (b)  The  General  Manager  of  the
 Project  with  the  approval  of  Govern-
 ment.

 Shri  ह  C.  Shukia:  May  I  know  the
 number  of  contracts  that  have  been
 awarded  at  the  Bhilai  stee)  project  by
 negotiations  irrespective  of  the  ten-
 ders  originally  submitted?

 ardar  Swaran  Singh:  I  would  re-
 quire  notice  There  are  many  tenders
 there  and  so  many  works  which  are
 allotted.  I  cannot  produce  a  list  of
 a)l  those  und  the  details  of  those  ten-
 ders.  Moreover,  that  is  a  matter  which
 is  being  done  by  the  Hindustan  Steel
 (Prvate)  lhm:ted

 hri  V.  C.  Shukla:  May  I  know  the
 number  of  instances  in  which  the
 Ministry  of  Steel  had  to  award  the
 contracts  for  several  works  directly?

 Sardar  Swaran  Singh:  I  do  not  know
 what  the  import  of  that  question  4s.
 Tenders  are  invited  and  the  contracts
 are  concluded  by  the  Hindustan  Steel
 (Private)  Limited  The  Ministry  as
 such  does  not  award  any  contracts.

 Shri  ह  C.  Shukla:  My  question
 relates  to  the  pemod  when  it  was
 directly  under  the  Munistry  of  Steel,
 before  the  Bhilai  stee]  project  was  put
 in  charge  of  the  Hindustan  Steel
 (Private)  Limited

 Sardar  Swaran  Singh:  I  would  re-
 quire  notice,  and  he  should  indicate
 the  particular  contract  he  has  in
 mind

 Extension  Lectures  in  Delhi
 University

 °058.  Dr.  Ram  Subhag  Singh:  Wil!
 the  Minister  of  Education  and  Bcien-
 tific  Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that
 the  University  of  Delhi  has  prepar-



 4869  Oral  Answers

 ed  a  acheme  to  arrange  extension  lec-
 tures  in  Delhi;  and

 {b)  if  so,  the  nature  of  that  scheme?
 The  Minister  of  State  in  the  Minis-

 try  ef  Education  and  Scientific
 Research  (Dr.  L.  Shrimali):  (a)
 Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha.  [8९९  Appendix  IV,
 annexure  No.  2]

 Dr.  Ram  Subhag  Singh:  May  I  know
 in  how  many  centres  this  extension
 lecture  scheme  has  been  launched?

 Dr.  K.  L,  Shrimali:  The  proposal  is
 that  the  whole  city  will  be  divided
 into  l4  zones,  and  one  full  course  will
 be  delivered  at  each  of  these  zonal
 centres  during  the  current  academic
 session.  This  scheme  has  just  been
 launched  and  in  course  of  time  all  the
 centres  will  be  covered.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  the  Government  is  satisfied
 that  there  exists  close  contact  between
 the  teachers  and  the  taught  in  the
 Delhi  University,  and  whether  the
 teachers  there  are  able  to  pay  indivi-
 dual  attention  to  the  students’  pro-
 blems?

 Dr.  K.  L.  Shrimali:  This  question
 does  not  arise  out  of  the  main  ques-
 tion.  This  scheme  deals  with  a  course
 of  extension  lectures,  and  the  people

 “attending  them  will  be  private  citi-
 zens  who  enrol  themselves  for  these
 courses.  There  is  adequate  provision
 in  the  Delhi  University  for  close  con-
 tact  between  the  students  and  the
 teachers.

 Shri  Hem  Barua:  From  the  state-
 ment  it  is  evident  that  extension  lec-
 tures  are  going  to  comprise  two  types:
 lectures  on  general  education  and  spe-
 cialised  lectures;  and  the  Delhi  Uni-
 versity  proposes  to  issue  certificates
 after  the  completion  of  the  lectures.
 Is  that  being  done  in  consultation
 with  the  Inter-University  Board?

 Dr,  K.  L.  Shrimali:  No,  Sir.  As  far
 a3  I  am  aware,  this  is  a  scheme  of  the
 Delhi  Univeraity,  and  they  propose  to
 issue  certificates  after  the  completion
 of  the  course.
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 Shri  Basappa:  May  I  know  on  what
 basis  the  lecturers  will  be  selected,  if
 they  will  be  paid  any  extra  amount,
 if  so  how  much?

 Dr.  K.  L.  Shrimali:  No  extra  remu-
 neration  will  be  paid  to  the  lecturers;
 only  some  conveyance  charges  will  be
 paid.

 fers  defines

 *eove.  oft  wee  बर्शन  :  कया  शिक्षा

 ओर  बेज्ञामिक  गणेथणा  मंत्री  ३०  प्रगस्त,

 १९५७  के  प्रतारांकित  प्रदन  संख्या  १०८५

 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  क्पा

 करेंगे  कि

 (क)  क्‍या  हिन्दी  टेलीप्रिट्स  के

 की  बोर्ड  के  प्रमापीकरण  के  संबंध  में  सुझाव
 देने  के  लिये  नियुक्त  समिति  ने  भ्पनी  रिपोर्ट

 प्रस्तुत  कर  दी  है;

 (ख)  यदि  हां,  तो  ब्या  उस  रिपोर्ट

 की  प्रति  समा-यटल  पर  रखी  जायेगी;

 (ग)  उस  रिपोर्ट  पर  क्या  कार्यवाही
 की  जा  रही  है;

 (घ)  यदि  साग  (क)  का  उत्तर  नका-

 रात्मक  हो,  तो  विलम्ब  के  क्‍या  कारण  हैं;
 झोर

 (ड)  रिपोर्ट  के  कब  तक  प्रस्तुत  किये

 जाने  की  संभावना  है  ?

 शिक्षा  और  वेशञानिफ  गजेबणा  मंत्रालय  में

 राज्य-मंत्रोी  (डा०  काठ  wo  ओऔीमालों)  :

 (क)  जी,  हां  t

 (ख)  खपने  पर,  रिपोर्ट  की  एक  प्रति

 समा-पटल  पर  रख  दी  जायेगी  t

 (ग)  रिपोर्ट  को  परीक्षा  की  जा  रही

 है

 (घ)  तथा  (3).  प्रश्न  नहीं  उठते  t

 श्री  भक्त  बजने :  श्रीमान,  चूंकि  इस
 प्रश्न  पर  हिन्दों  झौर  दूसरी  मारतोय  भाषाओं

 के  समाचार  पत्रों  का  मविष्य  बहुत  कुछ  निर्भर
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 है,  इसलिये  में  माननीय  मंत्री  जी  से  जानता

 शाहता  हूं  कि  देर  से  देर  कश  तक  इस  सम्बन्ध
 में  झन्तिम  निर्णय  हो  जायेगा  घौर  कब  तक
 उस  पर  झमल  हो  जाने  की  भांशा  की  जाती

 है?

 Blo  का०  aro  भीमाली  :  रिपोर्ट  तो
 झब  हमारे  सामने  है  भौर  में  विदवास  दिखाना

 चाहता  हूं  कि  जितनी  जस्दो  हो  सकेगा  इस
 पर  निर्णय  किर  लिया  जायेगा  t  इस  में  ज्यादा
 देर  नहीं  लगेगी  ।

 शी  सक्‍त  बहेग :  क्‍या  में  जान  सकता  हूं
 कि  श्भी  हाल  में  एक  जापानी  फें  ने  जो
 नये  टाइप  का  टेलीप्रिटर  बताया  है  जिस  में

 हिन्दी  भौर  भंग्रेजी  दोनों  तरह  के  भक्षरो  का

 प्रयोग  किया  जा  सकता  है,  क्‍या  हस  में  उस  का
 मी  ध्यान  'रक्‍्स्वां  जा  रहा  है  या  कि  यह  एक
 स्वतन्त्र  वस्तु है ?

 Blo  wto  ला०  श्रीमाली  :  जी,  हा
 हमारे  यहा  जो  टेलीप्रिटर  हूँ  वह  पाच  यूनिट
 कोढ  के  है  भौर  उन  के  टेलीप्रिटर  छ  यूनिट  कोड

 के  हैं  7  बात  यह  है  कि  हमारे  यहा  जो  टेलीप्रिटर

 है  उन  में  इंटरनेशनल  फॉम्‌स  श्राफ  न्‍्यूमरत्स
 होते  हें  ।॥  बहरहाल  ह. ल  गवर्नेमेंट  के  पास  वह
 सारी  रिपोर्ट  भ्रा  गई  है,  वह  उस  की  जा  करेगी

 झोर  अन्तिम  निर्णय  तभी  लिया  जा  सकेगा  ।

 Osmania  University

 *1060.  Shri  Jhulan  Sinha:  Wi)!  the
 Minister  of  Edacation  and  Scientific
 Research  be  pieased  to  state  the  action
 so  far  taken  on  the  proposal  to  take
 over  the  Osmania  University?

 The  Minister  of  State  in  the  Minls-
 try  of  Education  and  Scientific
 Research  (Dr.  K.  L.  Shrimali):  In  view
 of  the  opposition  of  the  State  Gov-
 ernment  to  the  proposal,  i  has  been
 decided  to  drop  the  idea.

 Shri  Viswanatha  Reddy:  May  I!
 know  whether  at  «  a  fact  that  the  op-
 position  of  the  State  Government  to
 the  taking  over  the  Osmania  Uni-
 versity  is  not  to  its  being  kept  as  a
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 university  as  such,  but  to  converting
 it  into  a  Hindi  university?

 Dr.  K.  L.  Shrimali:  The  hon.  Mem-
 ber  is  aware  that  the  proposal  was
 to  take  over  the  Osmania  University
 and  to  establish  a  Hindi  university  in
 the  South.  There  was  strong  opposi-
 tion  both  from  the  former  Hyderabad
 Government  and  the  present  Andhra
 Government,  and  in  view  of  the  op-
 position,  the  Government  of  India
 have  decided  to  drop  the  whole  pro-
 posal.

 Shri  Viswanatha  Reddy:  May  I
 know  whether  alternatively  the
 Andhra  Government  suggested  that  if
 the  Government  of  India  was  inter-
 ested  in  propagating  Hindi  in  the
 South  they  should  start  a  new  uni-
 versity  for  Hind:  teaching  in  the
 South  rather  than  taking  away  the
 existing  educational  facilities  offered
 by  the  Osmania  University?

 Dr.  K.  L.  Shrimali:  Government
 does  not  propose  to  set  up  any  Hindi
 university  in  the  South  at  the  present
 moment

 Shri  T.  N.  Singh:  What  are  the
 reasons  which  impelled  the  Govern-
 ment  to  consider  the  question  of  hav-
 ing  language  as  the  basis  for  a  unl-
 versity  which  was  never  heard  of  be-
 fore”?  Why  was  o  language  universi-
 ty  thought  of  at  all°

 Dr.  K.  L.  Shrimall:  The  bon  Mem-
 ber  is  certainly  aware  that  language
 3५  the  most  important  factor  in  edu-
 cation,  and  वा  course  of  time  if  4s
 quite  oby.ous  that  our  own  languages
 must  be  the  media  of  inctruction  at
 the  university  stupe

 Inter-University  Youth  Festival

 *L06l
 Shri  Vajpayee:

 3  Shri  Ramakrishna  Reddy:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 state:

 (a)  the  amount  incurred  on  the  In-
 ter-University  Youth  Festivai  held  in
 New  Delhi  recently;
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 (b)  the  amount  incurred  during
 49856  om  the  same  Festival;  and

 (c)  what  new  features  were  intro-
 duced  in  the  programme  this  year?

 The  Minister  of  State  in  the  Mints-
 try  of  Education  and  Scientific
 Research  (Dr.  K.  L.  Shrimali):  (a)
 An  emount  of  Rs.  2.98  Lakhs  has  been
 sanctioned  but  the  accounts  have  not
 yet  been  finalised.

 (b)  Rs.  2.54  Lakhs,

 (c)  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix  IV,
 annexure  No.  3].

 ली  बाजपयी  :  इस  बात  को  ध्यान  में
 रखते  हुए  कि  इस  समारोह  में  देश  के  सभी
 विदवविद्यालयों  के  युवक  भाग  लेते  हूँ,  क्‍या
 सरकार  इस  समारोह  को  दिल्‍लों  से  बाहर
 झन्य  स्थानों  मे  करने  का  विचार  कर  रही
 है?

 Blo  का०  ला०  श्रीमाली  :  जो  हां,  इस
 पर  विचार  किया  गया  था  लेकिन  विचार
 करने  के  बाद  यह  निश्चित  किया  गया  कि

 फिलहाल  कुछ  भ्रर्से  के  लिये  इस  को  दिल्‍लो
 में  ही  रखा  जाये  |

 Shri  B.  S.  Murthy:  May  I  know
 whether  any  other  universities  have
 extended  an  invitation  for  holding
 this  festival  for  the  coming  year,  and
 if  so,  why  Government  are  not  favour-
 ably  considering  such  an  invitation?

 Dr.  K.  L.  Shrimali:  That  proposa!
 wah  considered  at  a  meeting  of  the
 representatives  of  the  universities,  but
 ufter  careful  consideration.  it  was
 devided  that  the  festival.  since  it  is
 tonew  experiment  and  it  has  aroused
 a  ypreat  enthusiusm  amongst  students
 und  teachers.  might  be  held  here  for
 8  certain  period  of  time,  and  then  we
 might  consider  holding  it  at  different
 places.  At  prescnt  Government  do
 hot  propose  to  hoid  it  at  other  places.

 Shri  Hajarnavis:  Have  Government
 uny  proposal  to  extend  the  facilities
 of  youth  festival  to  the  working
 classes  and  labour  youth  instead  of
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 confining  it  to  the  university  youths
 alone?

 Dr.  K.  L.  Shrimalt:  This  is  a  differ-
 ent  question.  Government  have  vari-
 ous  other  schemes  for  giving  recrea-
 tional  facilities  and  other  cultaral
 facilities  to  the  working  classes.

 Pay  Scales  in  Manipur

 *1063.  Shri  L.  Achaw  Singh:  Wil
 the  Minister  of  Home  Affairs  be
 Pleased  to  refer  to  reply  given  to
 Unstarred  Question  No.  859,  on  the
 23rd  August,  1957,  and  state:

 (a)  whether  the  pay  scales  of
 Ciass  HII  employees  in  Manipur
 have  been  revised;

 (b)  if  so,  how  they  have  been
 revised;  and

 (c)  whether  the  revision  affects
 the  employees  of  departments  other
 than  the  Secretariat  staff?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  Yes.  The  pay  scales  of  all
 clerical]  staff  in  Class  III  under  the
 Manipur  Administration  have  been
 revised.  A  copy  of  the  relevant
 orders  १९  placed  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  IV,  an-
 nexure  No  4]

 (c)  Yes.  The  revision  covers  the
 clerical  staff  of  all  departments  in-
 cluding  the  Secretariat

 Shri  L.  Achaw  Singh:  May  I  know
 whether  the  revised  pay  scales  for
 chis>  उपाए  employees  in  Manipur  are
 still  lewer  than  those  for  class  III
 emp  yees  in  Assam?

 Shri  Datar:  We  have  followed  the
 model  of  pay  scales  in  Assam  for
 equivalent  posts

 Shri  Harish  Chandra  Mathur:  May
 I  knew  whether  Government  have  got
 uniform  pay  scales  for  all  the  Ces-
 trally  administered  territories?

 Shri  Datar:  They  are  uniform  te
 the  extent  that  is  possible.  But  m
 respect  of  territories,  we  generally
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 follow  the  model  of  the  adjoining
 State.

 Shri  Harish  Chandra  Mathur:  Is  it
 not  the  policy  of  Government  to  have
 a  uniform  scale  and  pay  local  allow-
 ances  to  meet  local  circumstances?

 Shri  Datar:  The  principle  that  Gov-
 ernment  are  following  is  of  better
 use,

 Ex-Hyderabad  State’s  Money  in  a
 London  Bank

 *1066,  Shri  Gajendra  Prasad  Sinha:
 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  what  steps  are
 being  taken  to  recover  the  sum  of
 over  One  Million  Sterling  lying
 with  the  West  Minster  Bank  Ltd,
 London  belonging  to  the  ex-Hydera-
 bad  State  in  view  of  the  House  of
 Lords  decision  that  it  would  not
 Telease  the  money  85  it  would
 infringe  Pakistan’s  sovereign  rights?

 The  Minister  of  State  in  the  Minis-
 शक  ह... 3  Home  Affairs  (Shri  Datar):  The
 matter  is  under  consideration.

 Shri  Gajendra  Prasad  Sinha:  May  I
 know  whether  there  is  any  proposal
 to  bring  this  matter  up  in  the  coming
 discussion  between  the  Finance  Min-
 isters  of  India  and  Pakistan?

 Shri  Datar:  Government  are  consi-
 dering  this  matter  along  certain  lines.
 It  will  not  be  in  public  interest  at  this
 stage  to  disclose  those  Lines.

 Shri  Kasliwal:  It  appears  from  the
 decision  of  the  House  of  Lords  that
 it  would  not  be  possible  to  release  the
 money  for  various  reasons,  but  there
 are  indications  in  the  decision  that  if
 an  Act  of  the  British  Parliament  were
 passed,  the  money  could  be  transfer-
 red  to  India.  May  I  know  whether
 Government  are  also  considering  this
 question  of  having  an  Act  of  ‘the
 British  Parliament  passed?

 Shri  Datar:  Government  are  consi-
 dering  various  lines.

 यों  Rameshwar  Tantia:  In  view  of
 he  fact  that  this  involves  &  of
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 international  law,  may  I  know  whe-
 ther  Government  are  intending  to
 refer  it  to  the  Hague  Court?

 Shri  Datar:  I  would  not  commit
 Government  at  this  stage.

 Pipe  line  for  the  Transport  of  Crude
 Ol  in  Assam

 *1067.  Shri  Hem  Barua:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  name  of  the  firm  which
 is  engaged  in  the  survey  of  routes
 for  a  pipe  line  to  be  laid  to  trans-
 port  crude  oil  from  Naharkatiya  and
 Moran  to  the  refining  centre;  and

 (b)  the  time  by  which  the  consul-
 tants’  report  is  expected  to  be  ready?

 The  Minister  of  Mines  and  Oll  (Shri
 K.  9.  Malaviya):  (a)  International
 Petroleum  Consultants  of  U.S.A.

 (b)  By  the  end  of  May  1958.

 Shri  Hem  Barua:  The  Refinery
 Location  Committee  had  recommended
 according  to  its  Proposition  No.  ३  that
 a  refinery  with  a  capacity  of  45  mil-
 lion  tons  per  annum  be  instituted.
 But  in  view  of  the  fact  that  Govern-
 ment  have  decided  to  institute  two
 refineries,  may  I  know  in  what  ratio
 the  capacity  of  the  refineries  is  going
 to  be  divided?

 Shri  K.  D.  Malaviya:  It  is  premature
 for  Government  to  answer  this  ques-
 tion.

 Shri  Hem  Barua:  In  view  of  the  fact
 that  the  Refinery  Location  Committee
 has  recommended  two  patterns  of
 production,  one  of  diesel-oil-red-kero-
 sene-motor  spirit  bias,  and  the  other  of
 aviation  spirit  bias,  may  I  know  the
 pattern  or  patterns  of  the  proposed
 refineries?

 Shri  K.  D.  Malaviya:  I
 lowed  to  say  that  this  supplementary
 question  has  no  relation  to  the  ques-
 tion  asked  by  the  hon.  Member.

 may  be  al-
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 All  India  Gazetteer
 +

 Shri  Padam  Dev:
 i

 4  andi  Hem  Raj:

 Will  the  Minister  of  Education
 and  Scientific  Research  be  pleased
 to  state:  5

 (a)  the  progress  since  made  in  the
 revision  of  the  gazetteers  at  the  all
 India,  State  and  District  levels;  and

 (b)  which  of  the  States  have
 finalised  their  plans  for  the  publica-
 tions  of  State  and  District  Gazet-
 teers?

 The  Minister  of  State  in  the  Minis—
 try  of  Education  and  Scientific  KEe-
 search  (Dr.  K.  L.  Shrimali):  (a)  and
 (b).  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix
 IV,  annexure  No.  8).

 की  भक्त  दर्दात  :  क्‍या  में  जान  सकता  हुं
 कि  चूंकि  यह  प्रश्न  कई  वर्षों  से  विचाराधीन

 रहा  है,  इस  सम्बन्ध  में  केन्द्रीय  सरकार  राज्य
 सरकारों  को  हिंदायतें  दे  रही  है  कि  इस  बारे
 में  शीघ्रता  को  जायें

 Blo  का०  ह ८ ह  ओमाली  :जो,  हो  t

 eft  भक्त  बदति :  क्‍या  म॑ं  जान  सकता  हूं
 कि  इस  बात  का  झन्दाजा  लगाया  गया  है  कि

 सारे  गजेटियरों  का  संशोधन  करने  में  केन्द्रीय
 सरकार  का  कितना  खर्चा  होगा  ौर  राज्य

 सरकारें  कितने  स्चें  #  वहन  करेंगी

 Dr.  K.  L.  Shrimali:  The  total  ex-
 penditure,  as  far  as  the  Central  Gov-
 ernment  are  concerned,  is  estimated
 at  about  Rs.  35  lakhs.  A  provision  of
 Rs.  38  lakhs  was  approved  in  the
 Second  Plen,  but  it  has  now  been
 reduced  to  Rs.  25  lakhs.  I  could  not
 exactly  say  how  much  it  would  coet
 the  State  Governments.  That  would
 differ  from  Btate  to  State  to  some
 extent.

 Indian  Steel  Engincers

 *ie7%.  Shri  Ramakrishaa  Reddy:
 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:
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 (a)  whether  the  forty-five  Indian
 Engineers,  who  went  to  Russia  dur-
 ing  November  ४987  for  training  tn
 steel  industry  have  gone  at  the  cost
 of  the  Indian  Government  or  under
 technical  training  sid  by  the  Russian.
 Government;

 (b)  how  long  they  will  remain  in
 Russia  and  what  will  be  the  pro-
 bable  cost  of  their  training;  and

 (c)  whether  they  will  be  entitled
 to  higher  selaries  than  their  present
 seale  after  their  return?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  It-
 is  expected  that  the  cost  of  training
 of  these  forty-five  Engineers  in  the
 USSR  will  be  borne  by  the  United
 Nations  Technical  Assistance  Admin-
 istration.

 (b)  Six  months  in  the  first  in.
 stance.  This  may  be  extended  if
 necessary.  The  cost  of  training  is

 per Roubles  900/_  per  engineer
 month.

 (९)  Graduate  Apprentices  receive  a
 stipend  of  Rs.  250  per  month  and  are
 considered  for  the  scales  of  Rs.  300—
 500  or  Rs.  350—850  depending  on
 their  ability  and  performance  during
 training.  Junior  Engineers  are
 appointed  even  initially  on  Rs.  350—
 850  and  continued  on  that  scale.

 Shri  Ramakrishna  Reddy:  May  I
 know  how  many  engineers  have  been
 sent  from  Andhra  Pradesh?

 Serdar  Swaran  Singh:  There  was  no
 such  thing  as  selection  from  any
 particular  State.  So,  I  could  not  say
 how  many  engineers  hailed  from
 Andhra  Pradesh.

 Shri  Ramakrishna  Reddy:  May  I
 know  whether  the  selection  is  made
 on  merit  or  on  the  basis  of  senfority?

 Sardar  Swaran  Singh:  Suitability
 is  the  main  consideration.  Merit  and
 seniority  are  both  considered.

 Shri  Basappa:  May  I  know  whether
 any  engineer  has  been  sent  for  train-
 ing  with  this  है". ३  view  that  when  he
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 geturns  back  he  may  develop  the
 Bhadravati  Iron  and  Steel  Works?

 Sardar  Swaran  Singh:  Not  in  this
 Datch.

 Dr.  Gohexar:  May  I  know  whether
 the  engineers  have  signed  any  con-
 tracts  with  the  Government  of  India?
 }Jf  so,  for  how  many  years?

 Sardar  Swaran  Singh:  All  of  thém
 have  been  employed  by  the  Govern-
 ment.  They  are  getting  stipend  dur-
 ing  this  period.  The  terms  of  the
 eontrect  are  that  after  they  finish
 their  training,  they  will  continue  to
 pe  in  the  service  of  Government  de-

 pending,  again,  upon  their  suitability;
 if  they  shape  well,  they  will  be  re-
 tained;  if  not,  they  will  make  room
 for  others.

 Shri  C.  D.  Pande:  May  I  know
 ~whether  similar  batches  of  engineers
 have  been  sent  to  the  USA  =  and
 Germany,  and  whether  their  ex-
 penses  are  also  met  by  the  UNO  or
 by  the  respective  States  where  they
 have  been  sent  ?

 Sardar  Swaran  Singh:  The  ex-
 penses  of  the  engineers  who  have
 been  sent  for  training  to  the  USA  are
 not  borne  by  the  UN  Technical  Assis-
 tance  Fund  but  by  the  Ford  Found-
 ation,  if  my  memory  serves  me  right.
 Expenses  of  the  trainees  who  have
 gone  over  to  the  UK  are  borne  under
 the  Colombo  Plan.  I  could  not  say
 off  hand  as  to  what  is  the  financial
 arfangement  for  the  expenses  of  en-
 gineers  who  have  gone  to  West
 Germany.

 Sbrimati  Parvathi  Krishnan:  May
 J  know  whether  these  engincers  are
 direct  employees  of  the  Government
 or  whether  they  are  employed  by  the
 Hindustan  Steel  Limited?

 Sardar  Swaran  Singh:  They  are
 employed  by  the  Hindustan  Steel
 (Private)  Limited.

 Shri  Ranga:  <As  regards  such  of
 them  as  have  been  in  government  ser-
 vice  till  now,  when  they  came  to  be
 employed  by  the  Hindustan  Steel
 Zimited,  would  they  get  the  benefit
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 of  thelr  previous  service  with  Gov-
 ernment,  or  would  they  have  to  take
 up  service  anew,  apart  from  whatever
 seniority  they  have  already  earned  in
 the  service  of  Government?

 Sardar  Swarap  Bingh:  When  those
 people  who  were  already  in  govern-
 ment  service  applied  for  a  post  here,
 they  did  s0  with  eyes  open,  and  con-
 sidered  that  the  prospects  here  were
 perhaps  better  than  the  original  pros-
 pects.  Their  previous  service  and  ez-
 perience  wiil  be  taken  into  consider-
 ation  in  appointing  them  to  particular
 posts  and  also  at  particular  jevels  in
 particular  grades.  I  cannot  enunciate
 any  rule  of  thumb  which  is  applicable
 in  such  cases.  It  will  defend  upon
 the  merits  of  each  individual  case.

 Shri  T.  N.  Singh:  Has  it  come  ६0
 the  notice  of  Government  that  there
 are  Many  cases  where  engineers  and
 technicians  trained  at  Government
 cost  are  being  taken  over  by  private
 enterprise,  whereas  Government
 themselves  have  been  scrupulously
 observing  the  scheme  on  their  side?
 If  so,  may  I  know  whether  any  atten-
 tion  has  given  to  the  point  of  making
 these  conditions  more  stringent  no
 that  technicians  trained  at  our  cost
 may  not  go  over  easily  to  private
 enterprise?

 Sardar  Swaran  Singh:  Actually,
 the  pattern  adopted  with  regard  to
 these  trainees  has  been  so  devised  that
 a  contingency  of  the  nature  pointed
 out  by  the  hon.  Member  is  fully
 met.  They  are  not  trainees  as  such
 sent  out  on  training  and  then  they
 take  their  chance  on  return  to  find
 a  suitable  job.  That  has  not  been
 the  pattern  adopted  in  the  case  of
 these  trainees.  They  have  been  em-
 ployed,  and  this  is  part  of  their  em-
 Ployment  under  whith  we  have  sent
 them  abroad  for  :mproving  their
 technical  qualifications.  The  em.
 ployment  continues.  When  they
 come  back,  they  are  put  on  specific
 jobs.
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 Interest  on  Standing  Sterfing
 । पण

 *l97l,  GShri  Harish  Chandra
 Mathur:  Will  the  Minister  of  Finance
 be  pleased  to  state:

 (a)  the  rate  of  interest
 to  India  on  standing
 balances;

 (b)  the  circumstances  under  which
 this  rate  was  fixed;  and

 (e)  whether  any  steps  have  been
 taken  or  are  contemplated  to  get
 it  revised  in  view  of  the  gradual
 rise  in  bank  rate  in  England?

 payable
 sterling

 The  Deputy  Minister  of  Finance
 (Shri  B.  BR.  Bhagat):  (a)  A  part  of
 the  sterling  balances  of  the  Reserve
 Bank  of  India  is  invested  in  medium
 dated  U.K.  Government  securities,
 and  in  remainder  in  U.K.  Treasury
 Bills.  The  medium  dated  securities
 are  earning  interest  at  rates  ranging
 between  2  per  cent.  and  43  per  cent.
 and  the  treasury  bills  at  6  per  cent
 currently.

 (छ)  and  (c).  The  interest  rates  on
 dated  securities  are  governed  by
 their  terms  of  issue,  while  the  in-
 terest  rates  on  treasury  bills  vary
 from  time  to  time  depending  =  on
 market  conditions  in  the  United  King-
 dom  A  rie  in  the  bank  rate  in  the
 United  Kingdom  puts  up  the  interest
 rate  on  treasury  bills  No  special
 steps  are,  therefore,  required  to  be
 taken  to  fet  the  interest  on  sterhng
 balances  revised  on  account  of  an  in-
 crease  in  the  bank  rate.

 Shri  Harish  Chandra  Mather:  What
 is  the  procedure  followed  in  regulat-
 ing  the  interest  rates?

 Shri  8  R.  Bhagat:  As  I  said,  the
 interest  rates  on  dated  securities  vary
 from  2  per  cent.  to  4!  per  cent.  and
 those  on  Treasury  Bills  vary  as  mar-
 ket  conditions  vary.  So  no  _—  special
 procedure  is  required  to  change  them.

 Shri  Harish  Chandra  Mathur:  What
 is  the  criterion  for  fixing  these  rates

 ‘of  2  per  cent.  and  44  per  cent?
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 Shri  B.  BR  Bhagat:  They  are  UX.
 Government  securities  and  when  they
 are  issued,  they  bear  a  fixed  rate  of  in-
 terest.  When  the  Reserve  Bank  buys
 them,  it  chooses  which  to  buy.  Some
 securities  bear  2  per  cent.  others  3
 per  cent,  and  still  others  4}  per  cent.
 interest.  So  the  rates  aré  fixed  when
 they  are  issued.

 Shri  Ramanathan  Chettiar:  May
 J  know  how  much  is  the  amount  that
 has  been  funded,  out  of  the  sterling
 balances  that  are  in  London,  for  the
 payment  of  pensions  etc.  which  were
 arrived  at  by  the  late  Shri  R.  K.
 Shanmukham  Chetty,  who  was  the
 Finance  Minister  in  9487

 Mr.  Speaker:  The  reports  are  all
 there.  It  is  an  old  story.

 All  India  Council  of  Secondary
 Education

 *i072,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  lay  a  statement
 showing  the  action  taken  by  Govern-
 ment  so  far  on  the  recommendations
 made  by  the  AlJl  India  Council  for
 Secondary  Education  in  their  5th  and
 6th  meetings?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Be.
 search  (Dr.  K.  L.  Shrimali):  A  state-
 ment  3s  laid  down  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  IV,
 annexure  No.  6].

 Shri  Basappa:  Are  the  State  Gov-
 ernments  fully  co-operating  with  the
 Centre  in  the  matter  of  implementa-
 tion  of  the  recommendations  of  the
 Council?

 Pr.  K.  L.  Shrimali:  It  is  very  diffi-
 culi  to  say  ‘fully’,  but  we  are  receiv-
 ing  co-operation  from  the  State  Gov-
 ernments  in  a  large  measure.

 Shri  Ranga:  Is  it  a  fact  that  most
 of  the  State  Governments  as  well  as
 Universities  have  informed  the  Gov-
 ernment  of  Irdia  of  their  inability  to
 implement  the  scheme  of  the  pre-
 University  course  because  of  the  high
 expenditure  involved  in  establishment,
 equipment  and  the  rest?
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 Dr.  K.  L.  Shrimali:  No,  that  is  not
 correct.  AJ]  the  Universities  have
 agreed  to  this  scheme  in  principle,  and
 the  scheme  is  in  the  process  of  imple-
 mentation.

 Shri  Ranga:  May  I  know  up  to  what
 percentage  is  being  implemented  now?
 The  principle  might  have  been  agreed
 upon,  but  then  there  is  the  question  of
 expenditure  also.

 Dr.  K.  L.  Shrimali:  He  is  going
 beyond  the  scope  of  the  question
 which  related  to  the  5th  and  6th  meet-
 ings  of  the  All  India  Council  of
 Secondary  Education.  I  am  prepared
 to  answer  it,  but  it  is  not  relevant  to
 this  particular  question.

 Shri  Ranga:  He  said  that  they  had
 accepted  the  principie.  I  raised  the
 question  of  the  difficulty  experienced
 by  Universities  and  local  Govern-
 ments  regarding  expenditure.  That
 was  why  I  asked  up  to  what  percent-
 age  they  were  able  to  implement  the
 plan.

 De.  K.  L.  Shrimali:  All  these
 schemes,  as  I  said,  are  in  the  process
 of  implementation.  The  Government
 of  India  have  appointed  a  Committee,
 known  as  Deshmukh  Committee,  to
 go  into  this  question.  We  have  writ-
 ten  to  the  State  Governments  to  ask
 whether  they  would  be  able  to  find
 their  share  with  regard  to  this  scheme.
 The  whole  matter  is  being  exarmned.
 Most  Universities  have  agreed  to  the
 scheme  in  principle.  Now  it  is  only
 a  question  of  finding  ways  and  means
 of  implementing  it.

 aft  wer  aura:  क्‍या  यह  सत्य  है  कि

 उतर  प्रदेश  की  सरकार  ने  मारत  सरकार  को

 यह  जिखा  है  कि  हायर  सैकडरो  कक्षा-

 ग्यारहवी  कक्षा-खोलने  के  लिये  कई  करोह
 ह्प्यों  को  उत्तर  ध्रदेश  सरकार  को  जरूरत  हागों र
 क्या  इस  सम्बन्ध  में  कोई  पतर-्यवद्वार  हुआ  है
 झोर  क्या  कोई  धभ्ाइवासन  दिया  गया  है  ?

 Bo  का०  साठ  TOW":  उत्तर  प्रदेश

 की  सरकार  से  इस  सम्बन्ध  में  मशबिरां  हो

 रहा  है  भौर  जांच  हो  रहो  है  कि  किस  तरह  से

 बहा  स्कीम  लागू  को  जाय  ।

 73  DECEMBER  4987  Orai  Answers  28Bg

 aft  कीनारायण  दास  :  कपा  केन्द्रीय  सर-
 कार  को  हस  बात  की  खबर  है  कि  सैकंडरी
 टीचर्ज  के  सम्बन्ध  में  यहां  पर  निश्चित  की

 गई  बेचन  की  सीमा  को  भिन्न  राज्य  सरकारों  दे
 किस  हद  तक  इम्पलोमेंट  किया  है  ?

 Dr.  K.  L.  Shrimali:  The  original
 question  is  very  limited.  But  I  am
 prepared  to  answer  this  question.
 Some  States  have  already  increased
 the  salaries  of  teachers  with  the  assist-
 ance  of  the  Central  Government,  but
 I  cannot  give  him  the  facts  and  figures
 he  wants.

 Shri  B.  S.  Murthy:  What  is  the  extra
 expenditure  involved  in  implementing
 the  scheme  and  what  are  the  means
 at  the  disposal  of  State  Governments
 and  Universities  to  incur  this  extra
 expenditure?

 Dr.  K.  L.  Shrimali:  To  which  scheme
 is  the  hon.  Member  referring?

 Shri  B.  S.  Murthy:  Pre-University
 scheme.

 Dr.  K.  L.  Shrimali:  May  I  point  out
 that  this  is  a  very  limited  question.  It
 refers  to  the  recommendations  of  the
 All  India  Council  of  Secondary  Educa-
 tion  at  its  Sth  and  6th  meetings.
 None  of  these  points  deals  with  those
 recommendations.

 Theft  at  Central  Ordnance  Depot,
 Agra

 +

 °2073.  JS  Shri  8.  M.  Banerjee:
 ‘|  Shri  Tangamaal:

 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  १728  on  the  42th
 September,  957  and  state:

 (a)  whether  the  departmental  in-
 quiry  instituted  into  the  theft  of
 “Reeds  Contact  B”  at  the  Central
 Ordnance  Depot,  Agra  has  concluded;
 and

 (b)  if  so,  what  are  the  findings  of
 the  court  of  enquiry?
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 The  Deputy  Minister  of  Deftate

 lads
 Magheramaish):  (8)  Not  yet,

 (b)  Does  not  arise.

 Shri  8.  M.  Banerjee:  May  I  know
 whether  the  thefts  at  the  Ordnance
 Depots  sre  increasing  and  if  so  what
 steps  have  been  taken  to  tighten  up
 security  measures!

 Shri  Raghkeramaiah:  As  1  answer-
 ed  in  reply  to  a  question  last  time,
 there  has  not  been  an  increase.  In
 fact,  thefts  are  on  the  decrease  due
 to  increased  security  measures.

 Shri  8.  का.  Banerjee:  May  I  know
 whether  there  is  shortage  of  some
 articles  in  the  same  Ordnance  Depot
 at  Agra  and  if  so  what  steps  are  taken
 to  verify  these  articles  with  bin
 cards?

 Shri  Raghuramaiah:  The  question
 relates  to  the  theft  of  certain  articles.
 I  may  inform  the  hon.  Member  that
 all  these  articles  have  since  been  re
 covered.

 Report  of  the  Community  Develop-
 ment  ang  National  Extension

 Service  Team

 *1074.  Shri  Raghnbir  Sahai:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  when  the  interim  report  of  the
 team  for  Community  Development  ang
 National  Extension  Service  Was  sub-
 mitted  to  the  authorities  concerned:

 (b)  when  it  was  issued  for  eliciting
 public  opinion;

 (९)  whether  the  report  has  been
 considered  by  the  State  Governments
 and  their  reactions  obtained;  and

 (a)  whether  the  authorities  con-
 cerned  have  formulated  their  conclu-
 sions?

 The  Depaty  Minister  of  Finance
 (Shri  है.  R.  Bhagat):  (a)  The  Team
 for  Community  Projects  and  National
 Extension  Service  has  submitted  no
 interim  report.  Itz  final  report  was
 signed  on  the  Mth  November,  7957
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 and  presented  to  the  Chairman,  Com-
 mittee  on  Plan  Projects,  on  25th
 November,  ‘1957.

 (b)  The  report  has  not  been  issued
 for  eliciting  public  opinion.  Its  draft
 recommendations  embodied  in  the
 chapter  entitled  ‘Democratic  Decen-
 tralisation’  were,  however,  issued  to
 the  Press  on  20th  October,  957  for
 eliciting  public  opinion.

 (c)  Draft  recommendations  were
 circulated  to  the  State  Governments
 and  their  reactions  obtained  before
 the  report  was  finalised  by  the  Team.

 (d)  Not  yet

 Shri  Raghnbir  Sahai:  It  appears
 that  the  interim  report  that  war
 issued  by  this  team  was  not  issued  for
 eliciting  public  opinion.  We  find  that
 extracts  from  this  report  Were  appear-
 ing  from  time  to  time  in  the  Press
 and  even  —  editorials  appeared.
 Actually  the  report  was  issued  to  the
 Members  of  this  House  on  the  3rd  of
 December.  I  wouid  like  to  know  why
 the  Members  were  not  supplied  with
 this  report  as  soon  as  it  was  sent  to
 the  authorities  concerned?

 Shri  B.  R.  Bhagat:  I  said  very  clear-
 ly  in  the  beginning  that  the  team  of
 community  project  submitted  To
 interim  report  and  so  the  question  of
 any  extracts  being  published  does  not
 arise.  The  only  thing  they  did  was
 to  publish  a  chapter  on  democratic
 decentralisation  and  that  was  laid  on
 the  Table  of  the  House.  So,  I  think
 there  has  not  been  any  effort  to  keep
 the  House  awey  from  any  such  in.
 formation.

 Shri  Panigrahi:  After  the  submission
 of  this  report,  is  the  Government  of
 India  considering  to  allot  any  addi-
 tional  financial  aid  to  the  community
 development  and  NES  areas  for  in-
 creasing  agricultural  production?

 Shri  B.  R.  Bhagat:  The  report  is
 being  considered  at  present  and  the
 Ministry  of  Community  Development
 is  preparing  a  paper  which  will  be
 submitted  to  the  Central  Com-
 mittee  on  Community  Projects  and  it
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 will  also  be  considered  in  a  joint  meet-
 ing  of  the  Committee  on  Plan  Pro-
 jects  and  the  Central  Committee  of
 Community  Projects,  It  will  then
 forward  the  recommendations  to  the
 National  Development  Council  which
 will  finally  adopt  the  report.  When
 that  report  is  adopted,  action  will  be
 taken.

 Shri  है.  8.  Marthy:  In  the  introduc-
 tion  to  the  renart,  on  page  2,  it  is
 said:

 “On  the  basis  of  these  discus-
 sions  and  a  study  of  material  col-
 lected,  we  formulated  certain  ten-
 tative  conclusions  and  recom-
 mendations.  These  were  sent  to
 the  State  Governments  and  later
 we  held  discussions  with  them”

 May  I  know  whether  a  copy  of  the  re-
 commendations  sent  to  the  State  Gov-~
 ernments  was  also  sent  to  the  Central
 Government  and,  if  so,  whether  this
 does  not  constitute  an  interim  report?

 Shrt  B.  R.  Bhagat:  I  do  not  know.
 The  Committee  in  the  course  of  its
 business  might  have  sent  certain
 recommendations  or  certain  points
 to  the  State  Governments  and  I  think
 it  was  included  :n  their  terms  of  re-
 ference.  Y  do  not  think  it  is  an  in-
 term  report  unless  the  Committee
 Means  it  as  such.

 Shri  Raghubir  Sahal:  In  reply  to  a
 Previous  question  on  the  i8th  Novem.
 ber,  1957,  the  hon.  Minister  was
 Pleased  to  say  that  the  recommend-
 ations  were  now  under  discussion
 with  the  authorities  concerned  and  as
 soon  as  the  report  is  in  a  final  form,
 copies  would  be  placed  on  the  Table
 of  the  House  and  supplied  to  the
 Members.  May  I  know  whether  there
 fs  any  need  for  further  consultation
 even  now  with  the  authorities  con-
 eerned?

 Shri  8.  KR.  Bhagat:  I  do  not  know
 to  what  report  he  refers.  T  will
 have  to  examine  that  guestion.

 १3  DECEMBER  i907  Orel  Answers  4558:

 ए ४2589  University  Teachers

 +
 fardar  Iqbal  Singh:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  the  University  Grants.
 Commission  has  sanctioned  any  grant
 for  increasing  the  scales  of  pay  of  the
 Punjab  University  teachers;

 (b)  whether  the  recommendation  of
 the  Commission  in  this  respect  has
 been  implemented  by  the  Punjab  Uni-
 versity  in  the  years  ‘1956-57  and  1957-
 58  0  far;  and

 1075,

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Be.
 search  (Dr  K.  L.  Shrimali):  (a)  No.
 Si.

 (b)  No,  Sir.

 (c)  The  State  Government  and/or
 the  University  have  not  yet  agreed  to
 share  20  per  cent.  of  the  increased
 cost  on  the  revision  of  salaries  of  the
 University  teachers.

 Sardar  Iqbal  Siogh:  What  was  the
 demand  placed  by  the  University  of
 Punjab  before  the  University  Grants
 Commission  in  this  regard?

 Dr.  K.  L.  Sbrimali:  The  Punjab
 Government  said  that  they  we  «  will-
 ing  to  contribute  20  per  cent.  of  the
 increase  in  cust  for  upgrading  the
 salary  of  university  teachers.  But.
 at  a  later  stage,  they  said  that  they
 would  not  be  able  to  méet  that  cost.
 In  view  of  that  the  University  Grants
 Commission  took  a  decision  that  they
 would  not  release  their  share  till  the
 University  or  the  State  Government
 could  find  a  matching  fund.

 Sardar  Igbal  Singh:  May  I  know
 whether  the  Punjab  Government  or
 some  of  the  colleges  and  schools  that
 have  migrated  from  West  Pakistan
 have  made  a  special  request  that  this
 condition  may  be  waived  in  view  of
 their  financial  condition?
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 Dr,  K.  L.  Shrimsli:  The  Rehabili-
 tation  Ministry  may  take  that  into
 account.

 ह... ह  क्त  Primary  Education

 Shri  Subodh  Hasda:
 Shri  8.  C.  Samanta:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 per  capita  expenditure  on  students
 studying  in  a  basic  school  is  more
 than  those  studying  in.conventional
 primary  schools;

 *IC76.

 (b)  if  so,  by  what  percentage;

 (९)  whether  any  attempt  is  being
 made  for  bringing  down  the  cost;  and

 (d)  if  so,  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Sclentific  Re-
 search  (Dr.  K.  L.  Shrimalf}:  (a)  It  is
 so  generally.

 (b)  It  varies.

 (oe)  The  cost  is  already  low

 (d)  Does  not  arise.

 Shri  Subodh  Hasda:  What  is  the
 reason  for  the  difference  in  per  capita
 expenditure  on  students  studying  in
 basic  and  primary  schools?

 Dr.  K.  L.  Shrimal:  It  varies  from
 State  to  State.  In  Assam  the  ratio  is
 5:2;  Kerala  27  per  cent,  Mysore  33
 and  1/3  per  cent,  Rajasthan  24  per
 cent,  Orissa  777  per  cent,  Delhi
 Administration  20  per  cent,  Himachal
 Pradesh  50  per  cent,  Manipur  three
 times  higher  Tripura  6.6  per  cent.  It
 varies  from  State  to  State.

 Shri  C.  Samanta:  Is  it  not  a  fact
 that  when  a  boy  passing  from  the
 basic  school  goes  to  the  secondary
 schoo],  he  cannot  follow  the  syllabus
 that  is  prescribed  for  the  secondary
 education  and  so  the  guardians  have
 te  incur  more  expenditure  for  it  also?
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 Dr.  K.  L.  Shrimali:  This  question.
 has  arisen  from  time  to  time.  We
 have  advised  the  State  Governments.
 to  make  the  secondary  school  syllabus.
 similar  to  the  syllabus  of  the  basic-
 and  post-basic  schoolg  and  in  most  of
 the  States  as  far  as  we  are  ware  there
 is  no  difficulty.  In  one  or  two  States,
 there  are  difficulties  and  we  have
 already  taken  up  that  matter  with
 the  State  Governments.

 Shri  Nanjappa:  What  is  the  Madras
 ratio?

 Dr.  K.  L.  Shrimali:  In  Madras  it  is
 high  but  the  ratio  percentage  was
 not  available.  We  did  not  get  any
 figure  from  the  State  Government.

 History  of  Freedom  Movement
 4

 *1077  Shri  BibhaG  Mishra:
 7  Shri  Radha  Raman:

 Willi  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 ta)  whether  Government  have  fixed
 any  definite  penod  for  final  prepara-
 tion  of  History  of  India’s  Freedom
 Movement,  and

 tb)  if  sa,  the  period  within  which
 an  authentic  copy  of  History  of  Free-
 dom  Movement  wiil  become  available”

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  U.  Shrimali}:  (a)  and
 (b).  No  definite  pemod  has  been  fixed
 but  it  i  now  estimated  that  it  would
 take  about  four  years  to  write  and
 publish  the  History

 sit  बिभूति  सिश्र  :  में  जानना  चाहता

 हैं  कि  स्वाधीनता  संग्राम  के  इतिहास  को

 लिखने  के  लिये  सरकार  को  कौन  कोन  सा

 मेटीरियल  उपलब्ध  नहीं  हो  रहा  है,  जिसकी:

 वजह  से  इसके  लिखने  में  देरी  हो  रही  है  +.

 Sto  ब्हा०  ला०  ओमाली  :  मेटीरियल
 तो  काफी  इकट्ठा  हो  गया  है  जो  बोर्ड  नियुक्त

 हुआ  था  उसने  भी  काफ़ो  सैटीरियल  इकट्ठा
 किया  है,  लेकिन  फिर  भी  इतिहास  ब  तक

 नहीं  लिखा  जा  सका  ह. है  गवनेमेंट  ने  हू
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 काम  ato  तारा  ष्ब्म्द  को  सौंपा  है  भौर
 धादा  की  जाती है  कि  तीन वा  चार  ब्यों  में  यह
 इतिहास  लिखा  जायेगा

 ft  wer  ewe:  क्‍या मैं  जान  सकता  हूं
 कि  ो  काम  डा०  तारा  चन्द  को  सौंपा  गया  है,

 बहू  केवल  उन्हीं  को  सौंपा  गया  है  यथा  उनके
 साथ  कोई  भौर  भी  संगठन  या  झभादमी  दिये

 गय ेहें  जो  कि  इस  काम  में  लगेंगे  ।  दूसरे  में
 क्‍या  यह  भी  जान  सकता  हूं  कि  जो  रिपोर्ट
 अब  तक  शाप  के  पास  था  चुकी  हैं  उनमें  तमाम

 स्टेट्स  क्षामिस  हें  या  कोई  स्टेट्स  ऐसी  भी  है
 “जिन्होंने  रिपोर्ट  नहीं  भेजी  है  ।

 Blo  का०  रा०  जोमाली  :  करीब  करीब
 सभी  स्टेट्स  से  झा  गई  दें  भौर  जैसा  मेने  झमी

 खताया,  काफी  ससासा  इक्ट्रा  हो  गया
 ब  तो  डा०  तारा  च्चन्द  पर,  जो  कि  इतिहास
 सिखने  वाले  है,  मिर  करेगा  कि  उसको  कौन

 सा  मसाला  झौर  एकत्र  करना  है  |  डा०  तारा
 बन्द ने  जो  सहायता  भांगी  है  उनमें  दो

 सीनियर  स्कालर  ौर  दो  जूनियर  स्कासर
 सवा  कुछ  कनेरिकल  स्टाफ  है।  फाइतेन्स  सिनि-

 स्‍्ट्रीसे  इन  की  मंजूरी  ली  जा  रही  है

 Shrimati  Renuka  Ray:  May  I  know
 how  many  years  this  work  has  already
 taken?

 Dr.  K.  L.  Shrimali:  Sir,  it  was  decid-
 ed  in  952  to  set  up  this  Board.  The
 Board’s  term  expired  in  1955.  Then,
 later  on,  some  work  was  done  by  the
 National  Archives,  and  the  work  has
 now  been  entrusted  to  Dr.  Tara  Chand.
 Hon.  Members  would  probably  realise
 that  this  work  is  of  a  difficult  nature.
 We  really  wanted  to  have  a  first  grade
 history,  and  I  hope  we  shall  be  able
 to  have  one  with  the  assistance  of  Dr

 द ६५. उ  Chand.

 Shri  Thane  Pillai:  May  I  know
 whether  this  history  would  be  written
 on  the  lines  of  the  Hundred  Years  of
 Freedom  Struggle  film  or  something
 different  from  it?

 Dr.  K.  L.  Shrimali:  All  these  details
 ~will  have  to  be  determined.  As  far
 as  the  period  is  concerned,  as  I  said,
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 as  soon  as  Dr.  Tare  Chand  has  tesen
 over  the  work  I  will  be  able  to  let  the
 House  know  about  the  general  details

 Dr.  Sushila  Nayar:  Although  a  con-
 siderable  amount  of  valuable  material
 has  been  collected,  there  is  valuabie
 material  still  available  scattered  about
 in  several  places,  and  in  some  of  the
 places  people  wish  to  make  that  avail-
 able.  What  machinery  has  the  Gov-
 ernment  got  to  collect  that  remaining
 material  which  may  be  of  considerable
 value  to  the  historians?  That  is  one
 question,  and  if  I  may  be  permitied  to
 put  a  second  question,  Sin......

 Mr.  Speaker:  No,  no;  one  at  a  time.
 The  hon.  Member  was  herself  a
 Speaker.

 Dr.  K.  L.  Shrimali:  Sir,  the  Board
 of  Editors  which  was  appointed  in
 952  had  collected,  as  I  said,  all  the
 material  that  was  available.  It  is  pos-
 sible  that  some  material  may  still  be
 lying  hidden  somewhere,  and  I  do
 hope  people  will  co-operate  in  mak-
 ing  that  material  available  to  the
 historians.

 1...  hon.  Members  rose.—

 Mr.  Speaker:  We  will  go  to  the
 next  question.

 Shri  Raghunath  Singh:  This  is  a
 very  important  question,  Sir,  and  I
 only  want  to  put  one  supplementary.

 Mr.  Speaker:  I  know,  each  Member
 has  got  only  one  question  Shri  Bhakt
 Darshan

 are  का  भूलत्यीय  स्वक्षण

 PFYouc.  ot  wer  wit:  क्या

 इस्यात,  ब्यान  झौर  इंचन  मंत्री  २०  प्रगस्त

 १६४५७  के  तारांकित  श्रदन  संख्या  १३६४

 के  उत्तर  क॑  संबंध में  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  उत्तर  प्रदेदा  में  गढ़वाल  जिले  में

 रूपगंगा  मंदी  की  धाटी  में  गल्थक  के  भष्दारों

 की  जांच-पड़ताल  के  संबंध  में  सारत  के

 मूतत्थीय  सर्वक्षण  ने  इस  बौच  कया  कार्यवाही
 की  है;
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 (a)  af  हां,  तो  जांच-पढड़ताल  का
 क्या  बर्सिम  भिकला;

 (ग)  यदि  झमभी  तक  कोई  जांच-पड़तास
 नहीं  की  गई  है,  तो  उसके  क्‍या  कारण  है;
 झौर

 (भ)  यह  जांच-पड़ताल  संमवतः  कब
 ह... ह  पूरी  होगी  ?

 खान  झौर  तेल  मंत्री  (थमी  के०  to

 जालवीय):  (क)  से  (भ).  मारतीय  भूगर्भीय
 सर्वेक्षण  विभाग  ने  गढ़वाल  जिसे  में  सूपगंगा
 की  धाटी  में  सुतोल  गांव  के  समीप  गंधक
 के  मूभांडारों  की  शुरूआत  की  जांच  पड़ताल  कर
 ली  है।  गंधक  गांव  स ेलगभग  दो  मील  उत्तर

 पूर्व  में  जसमार्ग  (  gully  )  मे

 मिट्टी  के  साथ  मिली  हुई  पीले  सबलीमेट

 {  sublimare  )  के  रुप  में  प्राप्त  होती
 है  इस  झेत्र  में  शक  युक्‍त  हाइड्रोजन  निकलती

 है  जिससे  गंधक  छोटी  छोटी  मात्रा  में  इकट्ठी
 होती  जा  रही  है  |  गेस  शायद  कुछ  गन्घक  के
 दमों  से  बाहुर  निकल  रही  है  जिन  का  स्थान

 सालूम  नहीं  है  t  यह  मूसंडार  इाधिक  रूप  से
 लाभप्रद  दिखाई  नही  देता  है  लेकिन  देश  में
 स्वदेशी  गधक  की  कमी  को  ध्यान  में  रखते  हुए
 भारतीय  मूगर्भीय  सर्वेक्षण  विभाग  का

 १६५७-५८  के झ्र  में  कार्य  करने  के  समय  में

 विस्तुत  जाल  पड़ताल  करने  का  प्रस्ताव  है  ।
 यदि  झावश्यक  हुप्ला  तो  यह  कार्य  भ्रगले  क्षेत्र  में
 काम  करने  के  समय  में  भी  जारी  रखा  जायेगा  |

 शबी  मकत  बचन :  श्रीमानू,  इस  विवरण
 से  कात  होता  है  कि  भूगर्भीय  सर्वेक्षण  विभाग
 अझगले  वर्ष  शौर  धिक  जांच  पड़साल  करने
 जा  रहा  है  |  इस  सम्बन्ध  में  माननीय  मंत्री  जी
 को  धन्यवाद  देते  हुए,  क्‍या  में  यह  जान  सकता

 हैं  कि  चूंकि  भ्रब्सर  केवल  जांच-पड़ताल  ही  होती
 रहती  है,  कुछ  बास्तविक  कार्य  नहीं  होता,
 इससिये  क्‍या  इस  सम्बन्ध  में  कोई  ठोस  कदम
 उठाये  जायेंगे  ?

 सी  wo  दे०  शशसचीय  :  जांच  पड़ताल
 करने  के  बाद  जैसे  ही  यह  मालूम  हो  जाता  है  कि
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 इस  जांच  पड़ताल  के  बाद  झ्मली  कदम  उठाये
 जाने  चाहियें,  फौरन  ही  हम  इसका  कसला
 ले  लेते  हैं  जहां  सक  गन्घक  का  सम्बन्ध  है,
 हमारे  विभाग  को  बहुत  चिन्ता  है  कि

 जहां  भी  कोई  जगह  मालूम  हो,  हम  उसकी

 छानबीन  करें!  यह  जगह  दिलचस्पी  को  मालूम
 पड़ती  है,  इसीलिये  हमने  हस  को  अपने
 कार्यक्रम  में  रक्ला  है  -  जैसे  ही  कोई  और

 महत्वपूर्ण  ात  मालूम  होगी,  हम  माननीय

 सदस्य  को  इस  की  सूचना  देंगे

 aft  sae  वर्दात  :  क्‍या  में  जान  सकता  हूं
 कि  चूकि  गन्खक  एक  बहुत  ही  सूल्यवान
 सम्पत्ति  है,  इसलिये  केन्द्रीय  सरकार  स्वयं

 इस  मामले  को  अपने  हाथ  में  सेयी  या  राज्य
 सरकार  से  इस  बारे  में  परामर्श  करेगी  ?

 शी  Bo  To  मालवीय  :  जेसे  ही  हमें  कुछ

 मालूमात  हो  जायेंगी,  ह्म  इस  पर  फेसला  कर
 लेंगे  ।  में  माननीय  सदस्य  से  बिल्कुल  सहमत

 हैं  कि  गन्घक  की  सान  बीन  बहुत  तत्परता

 से  की  जानी  चाहिये  ।

 Dugda  and  Patherdip  Coal  Washexies

 *2107D.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  448  on  the
 30th  July,  957  and  state  the  progress
 made  in  the  setting  up  of  the  coal
 washeries  at  Dugda  and  Patherdip?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swarar  Singh):  Tenders
 have  been  called  for  the  washery  at
 Dugda.  The  last  date  of  receipt  of
 tenders  is  the  llth  of  January  ‘1958.
 Meanwhile  preliminary  work  like
 acquisition  of  land,  planning  the  sup-
 ply  of  water,  planning  the  railway
 connections,  the  township  etc.,  have
 been  taken  up.  Construction  will
 commence  as  soon  as  e  contract  is
 concluded  for  the  plant.

 Tests  on  the  washability  of  coals
 proposed  to  be  washed  in  Petherdip
 are  now  being  conducted  by  the  Fuel
 Research  Institute.  It  is  expected  that
 the  results  of  these  will  be  available
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 before  the  end  of  December  1957.
 Based  on  the  results  of  these  and
 depending  on  the  response  to  the
 tender  for  the  Dugda  washery,  it  is
 hoped  that  it  will  be  possible  to  make
 arrangements  for  the  construction  of
 the  Patherdip  washery,  with  one  or
 more  of  the  agencies  quoting  for  the
 Dugda  washery.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  the  cost  of  constructing  these
 coal  washeries  has  been  estimated  and,
 if  so,  what  that  cost  is?

 Sardar  Swaran  Singh:  A  _  coal
 washery  at  the  moment  is  being  put
 up  at  Kargali,  and  there  are  Japanese
 suppliers  who  are  putting  up  the
 washery.  The  cost  of  that  is  about
 Re.  2.5  crores,  and  the  cost  of  the  other
 two  washeries  is  also  likely  to  be  of
 the  same  order.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  these  washeries  will  be  con-
 structed  by  the  Steel  Ministry,  or  the
 expenditure  will  also  be  shared  by
 any  other  Ministry,  say,  the  Railways?

 Sardar  Swaran  Singh:  No,  Sir,  this
 will  be  under  the  Steel  Ministry,
 because  washed  coal  is  to  be  supplied
 mostly  for  the  steel  plants

 Kutab  Minar
 +

 Skri  S.  C.  Samanta:
 Shri  D.  C.  Sharma:
 Shri  RB.  C,  Majhi:
 Shri  Bhakt  Darshan:
 Shri  Vajpayee:

 Shri  8.  M.  Banerjee:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  ‘1589  on  the  [2th  September,
 957  and  state:

 (a)  whether  the  electrification  of
 Kutab  Minar  has  since  been  complet-
 ed;

 (b)  if  so,  the  total  cost  thereof;

 (c)  if  not,  the  reasons  for  the  delay;
 and

 (a)  when  it  is  likely  to  be  com-
 pleted?

 4980.
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 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  and
 (b).  The  work  of  the  electrification  of
 the  Kutab  Minar  hus  been  started  by
 the  Central  Public  Works  Department
 on  the  29th  November,  ‘1987.

 (c)  Does  not  arise.

 (d)  By  the  I5th  January,  1958.

 Shri  S.  C.  Samanta:  May  I  know
 what  is  the  estimated  coset?

 Dr.  K.  L.  Shrimali:  About  Rs.  20,000.

 Shri  Subbiah  Ambalam:  May  I
 know  whether  the  Government  will
 consider  the  desirability  of  installing
 an  electric  lift  in  the  Kutab  Minar?

 Dr.  K.  L,  Shrimali:  Well,  Sir,  it  is
 very  difficult  to  put  up  one.  It  would
 certainly  be  convenient  if  a  lift  could
 be  put  up,  but  the  whole  structure  is
 such  that,  I  am  not  an  engineer  but
 off-hand  I  can  say,—it  would  be  an
 extremely  difficult  job.

 थ्मी  सकल  दर्जन  :  जऔीमान्‌,  कुतुब  मीतार  के

 झंधेरे  में  कभी  न  कमी  तो  उजाला  प्राएगा  ही,
 थ्ब  यह  झाशा  हो  गई  है,  लेकिन  क्‍या  गब्लमेंट

 के  ध्यान  मे  यह  बात  जाई  है  कि  कई  थुवकों
 ने  उस  पर  से  कूद  कर  हग्ात्म-हत्या  कर  सी  है,
 इसके  खिए  सरकार  क्‍या  करने  जा  रही  है  ?

 डा०  बाठ  खा  शीमालो  इस  सम्बन्ध

 में  कारंवाई  की  जातो  है  1  जहां  तक  मुझको

 मालूम  है,  वहां  जाते  के  लिए  कोई  न  कोई  दो

 झादमी  साथ  होने  चाहिएं  |  केले  झ्रादमी  को

 नही  जाने  दिया  जाता  है  इसके  झसावा

 झौर  क्या  किया  जा  सकता  है  ?
 विस्कुस  सोगों

 को  जाने  की  मुमानियत  कर  दी  जाए.  मह
 सही  नहीं  होगा  ।

 को  राधा  रमण  :  में  यह  जानता  चाहता

 हैं,  भूकि  धभी  मंत्री  जी  ते  कहा  कि  एलेकिट्रफि-
 केशन  का  काम  कुतुब  मौनार  पर  शुरू

 हो  गया  है  झौर  कीमत  भी  बताई  कि  इतना

 बच  होगा  कि  यह  काम  किसने दिनों  के  ध्म्दर

 पूरा  हो  जाएगा.  ?
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 डी०  ह.) (  ला०  भौजाली  :  मेने  मिवेदत
 किया  कि  यह  शुरू  हुआ  था  २६९  नवम्बर  को
 और  खत्म  हो  जाएगा  १५  जनवरी  को  ।

 WRITTEN  ANSWERS  TO
 QUESTIONS

 “Who  is  Who”  in  Indian  Literature

 *l054.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  ‘1447,  on  the  4th  September,  ‘1957,
 and  state  further  progress  made  so  far
 regarding  the  compilation  and  publi-
 cation  of  ‘Who  is  Who’  in  Indian
 literature?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  So  far
 about  5,000  forms  have  been  filled  in
 by  writers  and  about  2,500  of  these
 have  been  edited.  It  is  expected  that
 the  work  of  editing  will  be  completed
 by  the  Sahitya  Akademi  by  the  end
 of  the  current  year.

 Pereign  Exchange  Allotment  for
 Andbre  Pradesh

 *I062.  Shri  Balarama  Krishnaiah:
 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (8)  the  total  foreign  exchange
 allotted  to  the  projects  included  in
 the  State  Plan  of  Andhre  Pradesh  in
 the  Second  Five  Year  Plan  period
 and  especially  during  1957-58;

 (b)  the  names  of  the  projects  for
 which  these  allotments  have  been
 made;  and

 (c)  whether  these  allotments  would
 be  fulfilled  in  the  face  of  the  shortage
 in  foreign  exchange?

 The  Deputy  Minister  ef  Finance
 (Shei  ह मे  BR,  Bhagat):  (a)  In  framing
 the  Plan,  including  the  State  Plans,
 foreign  exchange  was  not  earmarked
 for  individual  States  or  for  specific
 Projects  included  therein.  Releases  of
 foreign  exchange  ure,  however,  made,

 2  DECEMBER  1957  Written  Answers  4898

 on  requests  from  the  State  Govern-
 ments,  in  accordance  with  the  policy
 prevailing  from  time  to  time  in  the
 light  of  foreign  exchange  resources
 available  and  the  relative  priorities  of
 the  projects.

 (b)  and  (c).  Do  not  arise.

 Board  of  Scientific  Terminology

 #1064.  Shri  Kamaran:  Will  the
 Minister  of  Education  and  Scienti-
 fic  Research  be  pleased  to  state:

 (a)  whether  the  Board  of  Scienti-
 fic  Terminology  set  up  by  Govern-
 ment  has  any  scheme  to  co-ordinate
 the  work  in  regard  to  Technical
 and  Scientific  Terminology  in  Hindi
 and  regional  languages;  and

 (७)  if  so,  at  what  stage  the  scheme
 stands  at  present?

 The  Minister  ef  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)
 There  is  no  specific  scheme  for  this
 purpose  but  the  Board  is  already
 taking  al)  possible  steps  to  evolve,  so
 far  as  possible  a  standard  and  uniform
 vocabulary  of  scientific  and  technical
 terms  for  Hindi  and  other  regional
 languages.

 (9)  Does  not  arise.

 Use  of  Hindi

 1065.  Shrimatl  Shakantala  Devi:
 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  the  extent  to
 which  the  Constitution  (Hindi  Langu-
 age  for  Official  Purposes)  Order,  986
 has  been  implemented  so  far?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  The
 extent  to  which  the  Constitution
 (Hindi  Language  for  Official  Purposes)
 Order  i955,  has  been  implemented  is
 as  under:—

 i.  Communications  received  in
 Hindi  from  members  of  the
 public  are,  as  far  as  possible,
 replied  to  in  Hindi;

 2.  Administrative  reports  and
 reports  ta  Parliament  are
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 usually  both  in  English  end
 Hindi,  and  a  number  of  jour-
 nals  issued  by  different  Minis-
 tries  are  published  in  Hindi  as
 well  as  in  English  and  other
 languages.

 3.  Important  Central  Bills  and
 enactments  are  usually  trans-
 lated  in  Hindi;

 4.  Hindi  communications  received
 from  State  Governments
 which  have  adopted  Hindi  as
 their  official  language  are  also,
 as  a  rule,  replied  to  in  Hindi.

 5.  Treaties  and  agreements  with
 foreign  countries  are  usually
 concluded  both  in  Hindi  and
 the  language  of  the  foreign
 country;  and

 6.  All  formal  documents  issued  to
 diplomatic  and  consular
 officers  are  in  Hindi.

 Assistant  Commissioners  for  Scheduled
 Castes  and  Scheduled  Tribes

 1068.  Shri  Balkrishna  Wasnik:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  1408,  on  the
 9th  September,  1957,  and  state:

 (8)  the  number  of  Scheduled  Caste
 candidates  who  were  called  for  inter-
 view  for  the  posts  of  Assistant  Com-
 missioners  for  Scheduled  Castes  and
 Scheduled  Tribes;  and

 (b)  the  reasons  for  not  calling  other
 led  Caste  candidates  for  inter-

 view?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (9)  Eighteen
 (18).

 (by  The  Union  Public  Service  Com-
 mission  considered  only  these  candi-
 dates  fit  to  be  called  for  interview.

 Central  Excise  Department

 1545.  Shri  E.  ML  Rao:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  the  number  of  posts  reserved
 for  Scheduled  Castes  and  Scheduled
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 Tribes  in  the  Central  Excise  Depart-
 ment  for  the  calendar  years  1947  to
 ‘1957;

 (b)  the  number  of  applicants  for
 the  above  posts  in  each  of  the  years;
 and

 (c)  the  number  of  above  posts
 actually  filled  by  Scheduled  Castes
 and  Scheduled  Tribes  during  the  above
 years?

 The  Deputy  Minister  of  Finance
 (Shri  B.  RB,  Bhagat):  (a)

 Year  Scheduled  Scheduled
 Castes  Tribes

 947  53  Nil

 948  t02  32

 i949  24  3

 i950  278  95

 95  2ii  97

 952  205  74

 953  64  69

 954  248  ol

 955  343  306

 956  693  49

 १957  398  i56
 (upto  3i-0-57)

 (b)  Direct  recruitment  to  Class  I
 and  Class  II  posts  in  the  Central  Excise
 Department  since  955  has  been  made
 on  the  results  of  the  Combined  Com-
 petitive  Examination  held  by  the
 U.P.S.C.  The  number  of  Scheduled
 Caste  and  Scheduled  Tribe  applicants
 for  reserved  posts  in  these  classes  is
 not  known.  Direct  recruitment  to
 non-gazetted  cadres  is  made  through
 Employment  Exchanges.  While  the
 exact  number  of  Scheduled  Caste  and
 Scheduled  Tribe  candidates  sponsored
 by  the  Employment  Exchanges  for  the
 various  reserved  posts  is  not  known,
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 the  total  number  of  such  applications
 received  by  the  Collectorates  from  all
 sources  are  given  below:—

 Year  Scheduled  Scheduled
 Castes  Tribes

 947  34  Nil
 948  29  Nil
 949  28  Nil

 3950  35  3
 3954  242  81

 3952  34
 5953  450

 39854  373
 958  903  44
 956  274  265
 957  098  47

 Year  Scheduled  Scheduled
 Castes  Tribes

 947  34  Nil
 948  30  Ni
 949  48  Nil
 950  70  8
 95  428  2.
 952  l0  30
 953  65  2t

 3964  388  39
 3955  232  49
 3956  739  82
 957  224  37

 पिजड़े  क्यों  का  कल्याण

 tuxq.  को  म०  the  fr.  क्या

 बृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क )  पिछले  गों  के  कल्याण  के  लिये

 कास  करने  बाली  ऐसी  कितनी  संस्थायें  हैं

 चिन्हें  सरकार  से  सहायता  मिलती  है  ;  अझौर

 (@)  नहें  @  गई  वित्तीम  सहायता
 का  सवोपयोष  कराने के  लिये  सरकार ने
 क्या  कार्यवाही  की  है  ?

 चूह-कार्य
 (क)  मीचे

 १.
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 उपसंत्री  (ओजली  आस्था):
 दी  गई  ाव  संस्वाधों  को

 केस  ह्वारा  सहायता  दी  जाती  है  —

 सरवेन्ट्र  भ्राफ  इंडिया
 सोसाइटी

 २.  भारतीय  दलित  गर्ग  संध

 ३.  हरिजन  सेवक  संघ

 ४.  भारतोय  प्रादिम  जाति  सेवक
 संघ

 ४.  ईइवर  दरण  भाश्वम,  भलाहबाद

 ६.  इंडियन  रेढ  क्रास  सोसाइटो

 ७.  पग्रशलल  भारतीय  पिछड़ा
 वर्ग  संघ

 ८...  भारतीय  दलित  वर्ग  सोसाइटी  t

 इन  के  अतिरिक्त  कुछ  संस्थानों  को  राज्य
 सरकारों  द्वारा  वित्तीय  सहायता  दी  जाती  है
 उन  संस्थाओं  की  संख्या  और  विवरण  उपसब्ध

 नहीं  हैं

 (a)  को  गई  कायवाही  तीचे  दी  मई

 है  -

 (१)

 (२)

 (३)

 (४)

 किसी  भी  संस्था  या  संच
 को  रकम  तब  तक  नहीं  दी
 जातो  जब  तक  वह  रजिस्टर
 ने  हो  जाये

 सम्बन्धित  संस्था  का  सेखा-
 विवरण  चार्टर्ड  एकाउन्टेन्ट
 ह्वारा  भाडिट  होना  आवश्यक

 है  1

 संस्था  को  प्रबन्धक  समिति  में

 सरकार  का  एक  नामजद

 व्यक्ति  होता  है  ।

 सरकार  के  अधिकारी,  संस्था-

 द्यों  द्वारा  चालू  की  गई  बोज-
 नाथों  का  मूल्यांकन  करने
 तथा  उनसें  झाबष्यक  सुधार
 करने  के  लिये  सुझाव  देने

 को  कभी  कभी  हां  जा  सकते

 हैं



 4903  Written  Answers

 (५)  सम्बन्धित  संस्था  &  निर्धा-
 रिल  समय  का  प्रगति-विवरण
 प्राप्त  किया  जाता  है  |

 केन्द्र  द्वारा  दिये  जाते  वाले  अनुदान  के
 लिये  इस  साल  से  एक  भौर  शर्त  लगा  दी  गई

 है'  कि  महानियत्रक  तंथा  लेखा  परीक्षक
 झपनी  मर्जी  से  लेस्  के  किसी  भी  मंद  की
 जाथ  कर  सकता  है  ।

 पी०  टी०  शो०  शियायत

 ave. MW  wo  do  मिल:  क्या

 मृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेगे
 कि :

 (क)  7  ची०  टी०  झो०  रियाधत
 से  लाम  उठाने  के  लिये  केन्द्रीय  सरकार  के

 सभी  कर्मचारियों  ने  भ्रपने  निवास  नगरों  के
 बारे  में  सूथनाये  दे  दी  हैं

 ?

 (ख)  यदि  हां,  तो  कया  ऐसे  कोई

 उदाहरण  मिले  हे  जहां  शठी  सूचनायें  दो

 गई  हो;

 (ग)  क्‍या  ऐसी  झूठी  सूचनाभो  के

 संबंध  में  कोई  जाच  पड़ताल  की  गई  है;  भोर

 (घ)  यदि  हा,  तो  उसका  क्‍या  परिणाम

 निकला  ?

 सूह-कार्य  मजालय  में  शाज्य-मज्ो  (६
 शातार)  :  (क)  केवल  उन्ही  केन्द्रीय  सर-

 कारी  कर्मचारियों  को  प्रपनें  निवास  नेंगरों  की

 सूचना  देने  को  कहा  गया  था  जो  पाकिस्तान  के

 विस्थापित  है  या  जिन्होंने  हाल  ही  में  मारतीय

 नागरिकता  प्राप्त  की  है  या  जिन्होंने  मी

 तक  फिसी  झन्य  प्रयोजन  के  लिये  झपने  निवास

 नगर  की  यूचना  नहीं  दी  थी  ।  सरकार  के  पास

 यह  सूचना  नहीं  है  कि  ऐसे  सब  सरकारी

 कर्मचारियों  ने  यह  सूचना  दे  दी  है  या  नही

 कितु  भ्रमुमान  है  कि  उन्होंने  ऐसा  कर  दिया

 होथा ॥

 (ख)  इस  मंत्रालय  की  जानकारी  में

 कभी  तक  ऐसा  कोई  मामला  सहीं  जाया

 है
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 (4)
 तबा  (घ),  शन  ही  नहीं

 उठते  t

 wat  के  इन्स्येक्टर  जलचरों  का  सम्मेलन

 Uuvc.  थी  शीगपारायण  दास  :  क्या

 गुहु-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  जेलों  के  इन्स्पेक्टर  अनरलों  के
 ध्ाठवें  सम्मेलन  की  किन  सिफारिफों  पर
 केखीय  सरकार  हारा  विचार  किया  जाना
 शझावश्यक  है;

 (ख)  उन  पर  क्या  निर्णय  किया  गया

 है;  भौर

 (ग)  इन  सिफारिशों  के  सम्बन्ध  भें
 राज्य  सरकारों  के  क्या  मत  है  ?

 गृह-कार्य  मंभालप  में  राज्य-सत्री  1६)

 बातार)  :  (क)  तथा  (@)  मांगी  हुई  सूचना
 का  एफ  विवरण  सभा  पटल  पर  द अ  विया

 गया  है।  [दिखिये  परिदिष्ट  ४,  भमुजंजध
 संख्या  ७]

 (ग)  उक्त  विवरण  में  दिये  गये  निर्णय

 फरते  समय  भारत  सरवार  ने  राज्य  सरकारो
 के  विचारों  को  ध्यान  में  रखा  भा  q

 कैशीय  सचलिजात्तथ  भें  जिचेक्सी

 थ्री  रामली  बर्भा,  :

 शी  वांगरकर  :

 क्या  गृह-कार्य  मंत्री  २२  जुलाई,  १६५७

 के  ताराकित  प्रश्न  संक््या  २२०  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (5)  क्‍या  सरकारी  सेवा  में  लगे

 विदेशी  अधिकारियों  की  संख्या  के  बारे  में

 जानकारी  ह उ  उपलब्ध  है;

 (ख)  यदि  हां,  तो  उनकी  संस्था

 क्या  हैं  और  थे  किस  किस  राष्ट्र  के  हें;  थौर

 (स)  क्या  उन  के  द्वारा  किये  जाने  वाले

 कामों  को  संभासने  के  लिये  भारतीय  पश-

 जिफारियों  को  प्रशिक्षित  करने  के  कोई

 प्रयत्न  किये  ब्य  हूँ  ?

 रिश्ट
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 मूह-कार्ष  भंधालध  में  राज्य-मंत्री  ी

 बासार)  :  (फ)  तथा  (ल).  निर्देशित  श्रदन
 के  सम्बन्ध  में  प्रभी  सक्त  एफ  की  गई  सूचना  का

 एक  विवरण  सभा-पट्ल  पर  रख  दिया  गया

 है  T  [दिखिये  परिशिष्ट  ४,  कल्लुखर्थ  संख्या

 ८]

 (ग)  गैर-भारतीयों  की  नियुक्तित  केवल
 झसाधारण  परिस्थितियों  में  ही  की  जाती  है
 भौर  बह  भी  केवल  कम  से  कम  आवद्यक
 नियत  भ्रवधि  के  लिये  |  शन  पदों  पर  अधिक
 से  प्णथिक  संभव  संख्या  में  भारतीयों  को  लगाने
 के  लिये  प्रशासनिक  मंत्रालय  साथ  साथ  ही
 भारतीयों  को  प्रक्षिक्षण  देने  की  कार्यवाही  करते

 हे

 मंत्रालय  की  बाथिक  रिपोर्ट

 १५५०.  ली  राजजी  बर्मा :  क्या  गह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  छि  :

 (क)  गृह-कार्य  संत्रालय  की  वाधिक

 रिपोर्ट  हिन्दी  में  प्रकाकित  करने  के  लिये
 क्या  व्यवस्था  की  गई  है;  शौर

 (@)  वच  PERERKS  की  रिपोर्ट
 में  हतमो  भ्रवाढ़ियां  होसे  का  क्या  कारण

 है?

 बृह-कार्य  मंजालथ  में  राज्य-मंत्री  (थी

 दातार)  :  (क)  गृह-मंत्रालय  की  हिन्टी  की

 बाधिक  रिपोर्ट  प्रंग्रेजी  की  रिपोर्ट  का  अनुवाद
 है।  यह  काम  हस  मंत्रालय  के  हिन्दी  ऐसिस्टेंटों
 हारा  किया  जाता  है  भोर  प्रनुवाद  के  बाद

 रिपोर्ट  छपने  के  लिये  कंट्रोलर  झाफ  प्रिंटिंग

 एऐच्ड  स्टेशनरी  को  मेज  दी  जाती  है

 (a)  रिपोर्ट  में  टाइप  की  कुछ  भजु-
 शथियां  प्रेस  की  दोषपूर्ण  छपाई  के  कारण  ही

 हें

 अंडमान  में  बस्सियां  कल्लाना

 १४४१.  ली  शनली  बरना :  क्‍या  मह-
 काव  मंत्री  यह  बसाते  की  कृपा  करेंगे  कि  :

 (क)  PERE-—KO  में  प्रष्डमान  भौर

 निकोचार  मैं  कुषि  बोन्च  बनाई  हुई  १७१०
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 एकड़  भूमि  पर  ३५४०  परिजारों  हो  बसाने  के
 कार्यक्रम  में  ह: ल  सक  क्‍या  प्रगति  हुई  है;

 (ख)  ये  परियार  वहां  किस-किस
 स्थानों  से  भेजे  जा  रहे  हैं;  और

 (ग)  उन  में  विस्थापित  व्यक्तियों  की
 संख्या  कितनी  है  ?

 गूह-कार्य  उपमंत्री  (ओमती  झास्‍्था)  :

 (कफ)  १६५६  में  भण्डमान  द्वीप  समह  में

 २४५२३  एकड़  भूमि  साफ  की  गई  भौर  बहां
 ३६६  परिवार  बसाये  गये  |

 १६४७  में  १५४०  एकड़  जंगली  भभि
 साफ  की  गई  भौर  शब  लक  233  परिवार

 बसाये  गये  है  t

 (a)  पश्चिम  बंगाल,  केरल  मद्रास

 झौर  माही  t

 (ग)  १६५६ में  ३५७  परियार  (१६५७

 व्यक्ति)  t

 १६५७  मे  २२१  परिवार  (८६४६

 व्यक्ति)  ।

 स्टेंड  बेट्स  ऐंड  चेखर्स  ब्यरों  are  इंडिया

 १५५२-  ह  झूलन  सिह  :  क्‍या  छिका

 जौर  बंज्ञालिक  मयेघणा  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  भारत  इंटरनेशनल  ब्यूरो
 ह है+. ३  स्टेण्ड  वेट्स  एंड  मेजर्स  सेवरेज

 (फ्रांस)  का  सदस्य  बन  गया  है;

 (ल)  यदि  हा,  तो  मारत  को  इसके

 सिये  कितना  सदस्यता-युल्क  देना  पड़ेया;
 धौर

 (ग)  सदस्यता-शुल्क  के  अतिरिक्त

 आरतस  को  शोर  क्या-क्या  खर्च  करना  पड़ेगा  ?

 सिखा  और  चेशानिक  बयेवा  ।

 में  राज्य-मंत्री  (०  Eto  ato  जीमाली)  :

 (क)  जी,  हां  !
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 (=)  ४५,०००  शोह्ड  श्ेक्स  (लगभन
 190,323  रुपये  के  बराबर)

 (ग)  जनवरी,  १६५७  में  ब्यूरो  में
 कामिल  होने  के  लिये  €७,५००  गोल्ड  फ्रेक्स

 (लगभसन  १,५२,३४४  रुपये  के  बराजर)
 ब्रबेदा  शुल्क  दिया  गया  |

 किस्ीय  हरिणम  कल्याण  अंब्रणा  शो

 १५४५३.  श्भी  आांश्क  :  क्या  गुह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  केन्द्रीय  हरिजन  कल्याण  मंत्रणा
 बोर्ड  ने  झनुसूचित  जातियों  की  झाषश्यकताशों
 का  पता  सभगाने  के  सिये  क्‍या  कार्यवाही  की

 है;

 (@)  उनके  कल्याण  के  लियें  बोर्द  से
 कोन-कौस  सी  योजनायें  बनाई  हें  झथनवा  स्वी-
 कार  की  हैं;

 (7)  इस  प्रकार  की  योजनायें  कहां  तक
 कियात्यित  को  गई  हें;  झौर

 (घ)  झब  तक  बोर्ड  की  कितनी  बैठकें

 हो  चुकी  हैं  ?

 थूह-कार्य  उचमंत्री  (ओमती  पाल्था)  :

 (क)  केन्द्रीय  हरिजन  कल्याण  मंत्रणा  बोर्ड

 की  २८-११-१६५६  भौर  UVLO TED
 की  बैठकों  की  कार्यवाही  की  प्रतियां  अरन  संख्या

 | 1  और  डे  के  उत्तर  में  क्रमशः

 २४-५-१६५७  झौर  MSH LR— VEN  को

 सभा-पटल  पर  रखी  जा  चुकी  है

 (@)  तथा  (ग).  बोर्ड  द्वारा  बनाई  या

 स्वीकृत  की  गई  योजनायें  तथा  उन  पर  की

 गई  कार्यवाही  का  विवरण  सभा-पटल  पर

 रख  विया  गया  है  |  [देखिये  परिश्चिष्ह  ४,

 झामुचन्थ  क  ९]

 Rducational  Grants  te  Jamme  and
 Kashmis

 Bt a  Shri  Yajeik:  Will  the  Minis-
 ter  of  Education  and  Scientific  ह ”
 search  be  pleased  to  state  the  total
 ammount  given  to  Jammu  and  Kashmir
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 State  from  the  814  January,  2947  to
 the  Slst  March,  957  under  the  follow-
 ing  heads:—

 (i)  Scientific  Research  and  higher
 education  training;  and

 (ii)  University?

 The  Minister  of  State  in  the  Mink
 tery  of  Education  and  Solentific
 Research  (Dr.  K,  L,  Shrimati):  (i)
 Nil.

 (४)  *Ra,  1,40,520.

 Asistance  to  Jammu  and  Kashmir

 1555.  Shri  Yajnik:  Will  the  Minister
 of  Home  Affairs  be  pleased  to  state
 the  total  amount  sanctioned  to  Jammu
 and  Kashmir  State  and  that  actuaily
 spent  during  the  period  from  Ist
 November,  4947  to  3lst  March,  ‘1987,
 yearly  under  the  following  heads:—

 (i)  Centre  Reserve  Police;
 (ii)  Peace  Brigades;  and
 (ii)  Home  guards?

 The  Minister  of  State  in  the  Minie-
 try  of  Home  Affairs  (Shri  Datar):  The
 Government  of  India  have  made  no
 grants  io  the  Jammu  and  Kashmir
 Government  in  respect  of  expenditure
 on  the  Central  Reserve  Police,  or
 Peace  Brigades.  The  following
 amounts  were  spent  on  account  of
 Jammu  and  Kashmir  Home  Guards  in
 the  years  mentioned  below:—~

 1952-52  Rs.  20°60  lakhs.

 1952-83  Rs.  4°02  lakhs.

 No  expenditure  on  Jammu  and
 Kashmir  Home  Guards  has  been  in-
 curred  after  1952-53.

 Financial  Assistance  to  Jammu  and
 Kashmir

 1556,  Shri  Yajnik:  Will  the  Minister
 of  Home  A@airs  be  pleased  to  state
 the  total  amount  given  to  the  Jammu
 and  Kashmir  Governthent  during
 November,  947  to  the  Slst  March,

 *This  includes  grants  given  to  the  State  Government  and  the  University
 of  Jammu  and  Kashmir.
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 ‘1987,  yearly  -लातीकि'  फक  following
 heads:

 (i)  Health;

 (ii)  Customs  Grants;  and

 (iki)  Development  works?

 The  Minister  ef  Siate  in  the  Minis
 try  of  Home  Affairs  (Shri  Datar):  A
 statement  furnishing  the  information
 is  placed  on  the  Table  of  the  Lok
 Sabhe.  [See  Appendix  IV,  annexure
 No.  10.)

 Multiperpese  Projects  in
 Chetanagpur

 1557.  Shri  a  C.  Gedsora:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  special  multipur-
 pose  projects  started  for  the  develop-
 ment  of  backward  areas  in  Chotanag-
 pur  (Bihar);  and

 (b)  the  assistance  rendered  by  the
 Central  Government  in  this  regard?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Four.

 (b)  A  sum  of  Re.  30°80  lakhs  has
 been  given  for  this  purpose  so  far
 from  the  Home  Ministry's  grants,
 which  is  exclusive  of  the  share  of  the
 Ministry  of  Community  Development
 on  the  projects.

 Promotion  in  Ordnance  Factorice

 1558.  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state  the  number  of  employees  pro-
 moted  in  Ordnance  Factories  during
 ‘1958-56  and  1966-57  from:

 (i)  industrial  to  non-industrial
 supervisory  categories;

 (ii)  non-industrial  to  non-gazetted
 posts;  and

 (iii)  non-gazetted  to  gazetted
 posts?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):

 ‘1985-56  1986-87
 छि  35  33
 (i)  88  58
 (id)  2  36
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 Ovectime  Work  in  Orduance
 Factories

 1559.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Defemce  be  pleased  to
 state:

 (a)  the  total  number  of  overtime
 hours  put  in  by  industrial  and  non-
 industrial  employees  in  various
 Ordnance  Depots  during  the  year
 1957,  so  far;  and

 (b)  the  tetal  amount  paid  as  over-
 time  allowances?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  and  (b).
 Information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Lok  Sabha
 as  soon  as  it  is  received.

 Civilian  Jebs  in  Ordnance  Factories

 1560.  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  value  of  civilian  jobs  done
 by  each  Ordnance  Factory  during
 ‘1956-57;

 (b)  whether  production  of  civilian
 jobs  has  increased  from  that  of  1955-
 56;  and

 (c)  if  so,  by  what  percentage?
 The  Deputy  Minister  of  Defence

 (Shri  Raghuramaiah):  (a)  A  state-
 ment  showing  the  value  of  civil  trade
 work  done  by  each  Ordnance  Factory
 during  1956-57  is  laid  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  IV,
 annexure  No.  11)

 (b)  The  total  value  of  civil  trade
 work  done  during  1955-56  was  Rs.  446
 crores.  The  exact  value  of  civil  trade
 work  done  in  1956-57  will  not  be
 available  till  the  Audited  accounts  are
 available.  But  this  is  expected  to  be
 of  the  order  of  Rs.  35  crores.

 (c)  Does  not  arise.

 Tribal  Areas  of  Andhra  Pradesh
 256i.  Shri  Satyanarayana:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  amount  allotted  for  the
 development  of  Tribal  Areas  of
 Andhra  Pradesh  during  1987-83;  and
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 (b)  the  progress  achieved  during
 the  year  so  far?

 The  Deputy  Minister  of  Heme
 Affairs  (Shrimati  Alva):  (a)  A  sum
 of  Rs.  39°86  lakhs  has  been  allotted
 during  3957-58  under  the  State  Plan
 and  Rs.  20°26  lakhs  under  the  Cen-
 trally  sponsored  programme  for  the
 welfare  of  Scheduled  Tribes  and  the
 development  of  Scheduled  Arees  in
 Andhra  Pradesh.

 (b)  The  requisite  information  is
 being  collected  from  the  State  Govern-
 ment  and  will  be  laid  on  the  Table
 of  the  Lok  Sabha  as  soon  as  received.

 Edecation  in  Andaman  and  Nicobar
 Islands

 1562.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state  the  steps
 so  far  taken  by  Government  for  the
 development  and  promotion  of  educa-
 tion  in  Andaman  and  Nicobar  Islands?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific
 Research  (Dr.  EK.  L.  Shrimali):  In
 1955,  an  Education  Committee  for  the
 Andaman  and  Nicobar  Islands  was
 appointed  to  study  the  existing  edu-
 cational  set  up  in  these  Islands  and
 also  to  recommend  plans  for  the  im-
 provement  and  reorganisation  of  the
 education  system.  The  Committee
 made  77  recommendations  out  of
 which  a  large  number  of  the  recom-
 mendations  have  already  been  imple-
 mented.  A  statement  showing  the  re-
 commendations  implemented  by  the
 Chief  Commissioner,  Andaman  and
 Nicobar  Islands  is  laid  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix
 IV,  annexure  No.  22]

 Ganchi  Monuments

 15688.  Shri  D.  ©.  Sharma:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  amount  spent  on  the  main-
 tenance  of  the  Sanchi  monuments
 during  957  (upto  the  30th  November,
 1087);  and

 (b>)  the  amount  proposed  to  be
 spent  during  1988-897
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 The  Minister  of  State  in  the  Minks-

 Rs.  4685|-  from  i-4-57  to  8i-20-57.

 fb)  No  estimates  for  1958-89  have
 yet  been  finalised.

 Expansion  Programme  of  Coal
 Production

 1564,  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 Pleased  to  state:

 (a)  the  proposed  expansion  pre-
 gramme  to  increase  the  preduction  of
 coal  in  the  Government  owned  Col-
 leries  under  the  Second  Five  Year
 Plan;  and

 (b)  the  steps  taken  in  this  regard?
 The  Minister  of  Stee],  Mines  and

 Fuel  (Sardar  Swaran  Singh):  (a)  The
 Second  Five  Year  Plan  envisages  an
 increase  of  2  million  tons  of  coal
 production  in  the  Public  Sector,  out
 of  which  2°37  million  tons  will  be  from
 the  collieries  owned  by  Government
 at  the  beginning  of  the  Second  Plan
 and  115  million  tons  from  Singareni
 Collienes,  which  are  at  present  pre-
 dominantly  owned  by  the  Andhra
 Pradesh  Government.

 The  remaining  production  38  pro-
 posed  to  be  raised  from  the  following
 virgin  coalfields:—

 (In  million  tons)
 l.  Korba  2.60
 2.  Kathara  2.06
 3.  Karanpura

 (i)  Gidi  area  42.50

 (ii)  Bachra/Saunda  0.60
 4  Koree  4200

 5.  Bisrampore  4.00

 7.70

 (b)  The  following  steps  have  been
 taken  in  connection  with  the  impie-
 mentation  of  the  expansion  program-
 me  of  coal  in  the  Public  Sector:—-

 (hy  DRILLING:  Drilling  and  pro-
 specting  has  nearly  been
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 (8)
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 completed  in  Kathara,  eastern
 pert  of  Korba,  Gidi  and
 Seaunda  (Karanpura)  areas.
 It  is  going  on  in  Bisrampur,
 Korea  and  the  western  part
 of  Korba.

 PLANT  AND  MACHINERY
 worth  about  4  crores  has
 been  obtained.  Orders  for
 further  equipment  and  machi-
 pery  worth  about  Rs.  5  crores
 have  been  placed.

 THE  COAL  BEARING  AREAS
 (ACQUISITION  AND  DEVE-
 LOPMENT)  ACT,  1957:  This
 Act  was  enacted  in  May,  957
 and  came  into  force  in
 June,  1957.  It  empowers
 the  Government  to  acquire
 unworked  coal  bearing  lands
 covered  by  private  leases
 or  prospecting  licences  which
 are  found  surplus  to  the
 production  in  the  Private
 Sector  and  which  may
 be  required  by  Government
 for  prospecting  and  establish-
 ment  of  new  collieries.

 Under  Section  9  of  this  Act,  noti-

 (4)

 (8)

 (६)

 fication  for  acquisation  of  cer-
 tain  lands  in  Kathara  ares  has
 issued  and  the  question  of  is-
 suing  similar  notifications  for
 the  acquisition  of  other  areas
 is  under  examination.

 PROJECT  REPORTS:  Project
 reports  have  been  finalised  in
 respect  of  a  number  of  exist-
 ing  as  well  as  new  collieries.
 The  proposals  regarding  the
 remaining  ones  are  under
 examination

 OPENING  OF  COAL  MINES:
 In  Korba  area  a  pilot  quarry
 has  already  been  opened  and
 considerable  work  has  been
 done  on  a  pair  of  inclines.  A
 Number  of  other  coalfields
 are  expected  to  be  in  produc-
 tlon  by  March,  1958.

 COAL  WASHING  PLANT:
 A  coal  washing  plant  is  under
 construction  in  the  Bokaro/

 4

 Kargali  Colliery  for  washing
 the  entire  production  of  these
 collieries  and  is  likely

 we into  action  by  March,

 (7)  TRAINING  CENTRES:  Four
 training  centres  have  been
 opened  at  four  existing  Col-
 lieries  to  train  junior  techni-
 cal  personnel.

 (8)  TRANSPORT:  The  main  rail-
 way  projects  necessary  to
 develop  the  new  coal  mines
 have  been  finalised  and  preli-
 minary  work  is  going  on.

 Iron  Ore  Depoaits

 ‘1565,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state  the  estimated  quan-
 tity  of  Iron  Ore  deposits  in  India?

 The  Minister  of  Mines  and  OH  (Shri
 K.  D.  Malaviya):  The  iron  ore  deposits
 in  India  are  estimated  at  21,000  mil-
 lion  tons.

 Researches  in  Secondary  Education

 Shri  8S.  ९.  Samanta:
 Shri  Subodh  Hasda:

 L  iri  Shree  Narayan  Das:
 1366,

 Will  the  Mimeter  of  Education  and
 Setentific  Research  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  97l  on  the  i5th  September,
 954  and  state:

 (a)  the  names  of  the  Unuversities
 and  the  amounts  of  further  central
 grants  given  to  each  for  carrying  cut
 researches  in  Secondary  Education
 since  1955-56  so  far;  and

 (b)  what  are  the  different  subjects
 relating  to  Secondary  Education  in
 which  researches  are  at  present  being
 carried  out  by  the  Universities?

 The  Minister  of  State  in  the  Minis-

 try  of  Education  and  Scientific
 Research  (De.  K.  L.  Shrimali):  (a)
 and  (b).  A  statement  is  जाऊंते  on  the
 Table  of  the  Lok  Sabha.  [See  Appen-
 dix  IV,  annexere  No.  8]



 ats  -  Written  Answers

 Merit  Scholarships

 Dr.  Ram  Sa  Singh:
 it,  4  onc  पी  आज  Meee:

 Will  the  Minister  of  Education  and
 Selentiic  Reeearch  be  pleased  to
 state:

 (a)  the  number  of  students  who
 applied  for  getting  merit  scholar-
 ships  for  post-Matriculation  studies
 in  India  during  the  year  ‘1957-68;

 (b)  the  number  among  them  who
 have  been  awarded  ment  =  scholar-
 ships;  and

 (se)  the  value  of  each  scholarship?

 Theo  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific
 Research  (Dr.  K.  L.  Shrimali):  (a)
 and  (b).  Since  ali  the  applications
 from  eligible  candidates  are  due  to  be
 received  from  the  State  Governments
 by  ‘15-12-1957,  it  is  not  possible  to
 provide  the  figures  at  this  stage.  In-
 formation  will  be  laid  on  the  Table  of
 the  Lok  Sabha  in  due  course.

 (c)  The  value  of  each  scholarship
 is  determined  on  the  basis  of  a  ‘Means
 Test’  which  selected  candidates  are
 required  to  complete.  Information
 can  therefore  be  provided  after  the
 awards  have  been  made.  A  copy  of
 the  schedule  contaming  the  Means
 Test  is  laid  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  IV,  annexure
 No.  4)

 ewan  में  मुत्तपुर्थ  सेमिकों  को  बस्ती

 १५६८.  ली  भक्त  दर्शन  :  क्‍या  प्रतिरक्षा

 मंत्री  २०  सितम्बर,  १६५६  के  प्रतारांकित

 बदन  संख्या  १२३७  के  उत्तर  के  सम्बन्ध  में

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  प्रदेश  के  लिखा  विजनौर

 में  भकजलगढ़  स्थित  भूतपूर्व  सेनिकों  कौ

 बस्ती  में  इस  बीच  क्‍या  सुधार  किये गये  हें;
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 (@)  इस  बस्ती  को  पूर्णतः  विकसित
 करने के  लिये  शौर  कौन  कौन  से  कर्म  प््भी
 तक  करना  1 अ  हे;

 (ग)  इस  1, 6  कार्यों  को  पूरा  करने  के
 लिये  कया  कार्यवाही  की  गई  है;  झौर

 (घ)  यह  कब  तक  पूरे  हो  जायेंगे  ?

 प्रतिरक्षा  उपलंत्री  यी  रघ्शनेया):
 (क)  अक्तूबर  १६५६  से  सितम्बर  १६५७

 तक  धफजलगढ़  के  भूतपूर्व  सैनिकों  के  उपनि-
 बेझा  में  यह  सुधार  किये  गये  हैं  :---

 ४७२  एकड़  मूमि  को  उपजाऊ  बना  कर
 कृषि  कार्य  में  सगाया  गया  है।  ्  बसने  बालों
 के  लिये  मकान  झौर  ६  पचायत-बर  बनाये
 मये  है  a  ८  पीने  के  पानी  के  कुएं  झौर  राम  गंगा
 सदी  से  १५  मील  लम्बी  नहर  लोदी  गई  है
 झफजलगढ़-कालागढ़  सड़क  का  दो  भीख  का

 टुकड़ा  भेकडेमाइज  किया  गया  है  उपनिवेशष
 के  ब्ामों  को  मिलाने  वाली  एक  झौर  ४  भील
 कम्दी  सड़क  बन  रही  है  ।

 एक  सबपोस्ट  आफिस,  २  प्राइमरी  स्कूल
 धौर  दो  बच्चों  के  खेल  के  मेदान  खोले  यये  हे
 उपनिवेश  के  ग्रामों  में  जनता  के  सिये  ५  आग
 उगाये  गये  हैं  ।

 झभिक  to  भूतपूर्व  सेनिको  को  बसाया
 गया  है  और  उन्हें  खेती  बाड़ी  के  लिये  ६०
 जोड़े  बैल  दिये  गये  हैं  ।

 (ख)  लगभग  ३०००  एकड़  भूमि  को
 उपजा:  बनाया  जाना  है  और  २७२  बसने
 बालों  के  लिये  मकाने,  ३  पंचायत-घर  एक

 जूनियर  हाई  स्कूल,  एक  जच्चा  धौर  बच्चा

 लाता,  एक  पक  चिकित्सालय,  एक  लोहार
 तथा  खाती  के  काम  का  कारणखाना  कोला
 जाना  है।  दो  मील  सड़क  का  टुकड़ा  मेकडे  माइज
 किया  जाता  हूँ  जौर  ४  मील  का  टुकड़ा  पक्का
 बनाना  है  -  ३  सबपोस्ट  भ्राफिस,  ५  प्राइमरी

 स्कूल  थौर  ८  बच्चों  के  पार्क  छोले  जाने  है  4

 प्राज-दद्योग  भी  चालू  करने  हैं  ।
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 (7)  झेत्र  कार्यों  के  कुछ  शदों  के  आरे
 में  मौलिक  पन  उठाये  जा  चुके  हें  धौर  कार्य
 के  धोष  मदों  को  झीधातिक्षीध्ष  कार्यान्वित
 करने  के  यरन  किये  जा  रहे  हैं

 (भ)  वर्तमान  लक्षणों  के  भ्रनुसार  उप-
 निवेश  के  विकास  के  १६५६  के  भन्त  तक  पूर्ण
 होने  की  झाशा  है  ।

 Inter-Company  Investments

 Shri  Morarka:
 s00.4  Shri  Nathwani:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  in  how  many  cases  Govern-
 ment’s  permission  for  approval  of
 inter-company  investments  and  loans
 was  sought  since  the  Companies  Act,
 i956  came  into  force;

 (b)  in  how  many  cases  such  per-
 mission  was  given  and  in  how  many
 cases  it  was  withheld;  and

 (c)  the  grounds  on  which  the  per-
 mission  was  withheld?

 The  Depaty  Minister  of  Finance
 (Shri  8.  B.  Bhagat):  (a)

 (b)  Permission  was  given  in  90
 cases,  and  withheld  in  65  cases,  4
 cases  are  under  consideration.

 {c)  The  applications  were  either  re-
 ceived  too  late,  or  were  for  general
 permission  unrelated  to  specific  trans-
 actions,  or  involved  contravention  of
 the  Insurance  Act,  1938,  or  the  Indian
 Companies  Act,  1913,  or  the  loans  and
 investments  in  respect  of  which  the
 applications  were  made  were  found  to
 be  contrary  to  good  company  prac-
 tice.

 Appointment  of  Mansging  Agents
 Shri  Morarka:

 1878.
 <  gyri  Nathwant:

 Will  the  Minister  of  Finance  be
 pleased  to  state:
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 (b)  the  number  of  applications
 received  by  Government  for  new
 appointment  and  for  approving  the
 changes  in  the  constitution  of  certain
 managing  agency  firms  since  the
 Companies  Act,  956  came  into  force;
 and

 (c)  the  number  of  applications  al-
 ready  disposed  of  and  the  manner
 thereof?

 The  Deputy  Minister  of  Finance
 (Shri  B.  B.  Bhagat):  (a)  Where  the
 prohibitions  specified  in  sections  324
 or  325  do  not  apply,  and  Government
 are  satisfied  that  it  is  not  against  the
 public  interest  to  allow  a  company  to
 have  a  managing  agent  and  that  the
 managing  agent  proposed  is  a  fit  and
 proper  person,  approval  is  accorded  to
 appointment  or  re-appointment  of
 managing  agents,  so  long  as  the
 terms  and  conditions  of  appoint-
 ment  are  fair  and  reasonable  and  are
 in  conformity  with  the  provisions  ef
 the  Act.

 (b)  From  1-4-56  upto  3l-l0-57,  00
 applications  for  new  appointments  of
 managing  agents  and  562  applications
 for  changes  in  constitution  of  the
 managing  agency  companies  and  firms
 were  received.

 (c)  Out  of  00  applications  for  new
 appointment  of  managing  agents.  ve
 were  approved  and  8  rejected.  The
 remaining  8  applications  were  await-
 ing  disposal  on  81-10-57  pending  fur-
 ther  particulars  called  fram  the  com-
 panies  concerned.  Of  the  562  appli-
 cations  for  changes  in  the  constitution
 of  managing  agencies,  532  applicatians
 were  approved;  the  remaining  30  were
 awaiting  disposal  on  31-10-57  pend-
 ing  receipt  of  further  particulars  cai-
 led  from  the  companies.

 Opium  Smuggitng

 57i,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Finamee  be  pleased
 to  state  the  number  of  cases  of  opium
 smuggling  on  the  border  of  India
 detected  during  the  last  3  months?
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 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  20  cases  of  opium
 smuggling  were  detected  on  the  Indo-
 Pakistan  border  during  the  period
 from  July  to  September,  1957.

 Housing  of  Scheduled  Castes

 1572,  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state.

 (a)  the  total  amount  =  sanctioned
 by  the  Central  Government  by  way
 of  subsidy  or  loan  towards  the
 housing  of  Scheduled  Castes  under
 the  scheme  for  welfare  of  Scheduled
 Castes  and  Scheduled  Tribes  etc.
 during  the  first  year  of  the  Second
 Five  Year  Plan  m  the  country:  and

 (b)  the  result  achieved  in  conse-
 quence  of  this  subsidy?

 The  Deputy  Minister  of  Heme
 Affairs  (Shrimati  Alva):  (a)  A  state-
 ment  is  laid  on  the  Table  of  the  Lok
 Sabha.  (See  Appendix  IV,  annexure
 No.  t3]

 (b)  The  required  information  has
 not  yet  been  received  from  all  the
 State  Governments.  It  will  be  laid
 on  the  Table  of  the  Lok  Sabha  as
 soon  38  available.

 Civil  and  Criminal  Cases

 i578.  Shri  Raghunath  Singh:  Wil!
 the  Minister  of  Home  Affairs  be
 pleased  to  state  how  many  appeals
 civil  and  criminal  ere  pending  §  in
 various  High  Courts  of  India  for
 more  than  ten  years?

 The  Minister  of  State  in  the  Mints.
 try  of  Home  Affairs  (Shri  Datar):
 A  statement  ig  laid  on  the  Table  of
 the  Lok  Sabha.  (See  Appendix  IV,
 annexure  No,  6)

 Dismissal  on  Charges  of
 Misappropriation

 i874.  Shri  M.  RB.  Mrishma:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  totel  number  of  Officers
 of  the  Defence  Services  who  have
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 been  dismissed  from  the  services  an
 charge  of  misappropriation  of  various
 funds  between  954  and  057  so  far;

 (b)  whether  any  of  them  have  taken
 recourse  to  Courts;  and

 (c)  how  many  of  them  have  got
 Court  decisions  in  their  favour?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  Twelve.

 (b)  None.

 (c)  Does  not  arise.

 Tamil  Schools  in  Andaman

 1575,
 Shri  हि.  Narayanasamy:
 Shri  Elayaperuma!:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  there  is  any  schoo)  for
 the  Tamil  Speaking  boys  in  the
 Andaman  Islands;  and

 (b)  if  not,  whether
 propose  to  open  such  a
 there?

 Government
 School

 The  Minister  of  State  in  the  Minis-
 try  ef  Education  and  Scientific  Re-
 search  (Dr.  K,  L.  Shrimali):  (a)  No,
 Sir,  but  Tamil  is  being  taught  as
 subject  in  one  primary  school.

 (b)  There  is  no  such  proposal  at
 present.

 U.N.  Technical  Assistance
 Programme

 ‘1576,  Shri  Wodeyar:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  have  increased
 its  contribution  towards  the  U.N.
 Technical  Assistance  Programme  for
 ‘1958;  and

 (b)  if  so,  what  is  the  present
 contribution  and  the  increased  one?

 The  Depaty  Minister  ef  Finames
 (हाल  ।  ह  Bhagat):  (a)  Yes.
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 (b)  For  195T:  Rupee  equivalent  of
 $500,000.

 For  1958:  Rupee  equivalent  of

 Mineral  Prospecting

 1577,  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 {a)  how  many  persons  have  epplied
 for  prospecting  licences  to  discover
 minerals  and  precious  stones  in  Mani-
 pur  during  i957  so  far;

 (b)  the  amount  of  fee  levied  for
 such  licences;  and

 ic)  how  many  applicants  from  in-
 side  and  outside  Manipur  have  been
 granted  licences?

 The  Minister  of  Mines  and  Oi!  (Shri
 K.  D.  Malaviya):  (a)  Only  two  per-
 sons  have  so  far  submitted  applica-
 tions  for  prospecting  licences.

 (b)  No  fee  has  so  far  been  levied
 es  the  applications  have  not  been
 granted.

 (c)  Does  not  arise.

 Basic  Training  Institute  at  Imphal

 1578,  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  number  of  trainees  who  had
 their  training  during  1955-56  and  1958-
 57  in  the  Basic  Training  Institute  at
 Imphal;  and

 (b)  the  facilities  available  and
 equipments  provided  in  this  institu-
 tion  for  their  training?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Ke-
 करकता,  (Dr.  K.  L.  Shrimali):  (a)  1985-
 S56—4i;  966-57—84.

 (b)  The  institute  imparts  training  to
 elementary  school  teachers  in  Basic
 Education  for  one  year  and  necessary
 facilities  and  equipment  for  the  pur-
 Pose  have  een  provided.
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 Singte  Teacher  institutions  in
 Manipur

 1579.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  how  many  single  teacher  insti-
 tutions  have  been  started  in  the  vil-
 lages  in  Manipur  upto  date;

 (b)  how  many  of  them  are.  still
 functioning;

 (c)  whether  it  is  a  fact  that  there
 are  larger  number  of  students  than  a
 teacher  can  manage  in  each  institu-
 tion  and  guardians  cannot  manage
 these  institutions  without  additional
 teachers;  and

 (d)  the  steps  Government  have
 taken  to  appoint  additional  teachers
 in  these  institutions?

 The  Minister  of  State  in  the  Minis.
 try  of  Education  and  Scientific  Re
 search  (Dr  K.  L.  Shrimali):  (a)  i95.

 (b)  All

 (c)  No,  Sir.

 (da)  Does  not  arise.

 Smugrled  Currency  Notes

 Shri  Morarka:
 1580.  2  Shri  Nathwani:

 Sardar  Iqbai  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 {a)  the  amount  of  Indian  Currency
 Notes  smuggled  out  of  India  and  cash-
 ed  with  the  Bank  of  England  during
 the  last  four  years;  and

 (b)  how  much  gold  has  been  seized
 by  the  customs  authorities  during  the
 same  period?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  It  is  not
 possible  to  assess  the  amount  of  Indian
 Currency  Notes  smuggled  out  of  India
 and  cashed  with  the  Bank  of  Engiand.
 However,  Indian  Currency  Notes
 worth  Rs.  38,44,:I8  were  seized  by
 the  Customs  authorities  during  the
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 period  lst  January,  2954  to  3l  Octo-
 ber,  4957  while  being  attempted  to  be
 smuggled  out  of  India.

 (b)  The  quantity  of  smuggled  gold
 seized  by  the  Customs  authorities  dur-
 ing  the  same  period  was  4,685,115
 tolas.

 Government  Security  Press

 1581.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state  the
 expenditure  incurred  on  the  printing
 section  of  Government  Security  Presa?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  Revenue  expen-
 diture  amounted  to  about  Rs.  3l0  lakhs
 during  ‘1956-57,

 Government  Security  Press,  Nasik

 ‘15a.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  the  number  of  hours  that  the
 labour  have  to  work  in  the  Govern-
 ment  Security  Press  and  in  the  Gov-
 ernment  Printing  Press  at  Nasik;  and

 (bd)  the  reasons  for  the  differentia-
 tion  in  their  working  hours,  if  any?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  Overtime
 apart,  the  basic  hours  of  work  per
 week  are  48  for  India  Security  Press,
 Nasik  and  44  for  Government  of  India
 Press,  Nasik.

 (b)  The  hours  of  work  in  the  Gov-
 ernment  of  India  Presses  under  the
 Controller  of  Printing  and  Stationery
 were  reduced  as  an  ad  hoc  measure  in
 1946.  There  was  no  reason  to  auto-
 matically  apply  the  measure  to  the
 India  Security  Press  where  the  nature
 of  work  and  the  emoluments  paid  to
 workers  are  not  identical  with  those
 obtaining  in  the  Government  of  India
 Presses.

 Police  at  Goa  and  Daman  ।

 158s.  Shri  Assar:  Will  the  Minister
 of  Home  Affairs  be  pleased  to  state:

 (a)  the  time  limit  for  transfer  of
 officers  and  police  of  Security  Squad
 op  Goa  and  Daman  border;  and
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 (b)  for  how  long  the  present  police
 and  officers  of  Security  Squad  have
 been  employed  on  these  borders?

 *  The  Minister  of  State  in  the  Minks-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 There  ig  no  fixed  rule.  Transfers
 depend  on  administrative  convenience.

 (b)  The  periodg  vary.

 झमुत्तुचित  जातियां

 शैशुद्ध्,  भी  fo  Ho  शात्कयीव  :  क्या

 मृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भूतपूर्व  मध्य  मारत  के  किन  किन

 गांवों  औौर  नगरो  में  ११३४५  कुण  शौर  ४६०
 मन्दिर  भ्नुसूणित  जातियो  के  लिये  शोल  च्यि
 गये  हैं,  जैसा  कि  झनुसूजचित्र  जातियों  तथा

 प्रससूचित  झादिम  जातियों  के  प्ायुक्त  की

 वर्ष  १६५५  को  रिपोर्ट  पृष्ठ  ७७  पर  खिला

 हुआ  है;  भौर

 (व)  कया  भनुसूचजत  जातियों  के  लोग
 झब  भी  बिना  किसो  रोक  टोक  के  उक्त  कुंशों
 झोर  मन्दिरों  से  लाभ  उठा  रहे  है

 ?

 गृह-हार्य  उपभंजी  (ब्रीमती  आल्बा )  :

 (क)  तथा  (ख)  सदस्थ  द्वारा  भागी  गई  सूचना
 शमी  उपलब्ध  नहीं  है  -  वह  एकत्र  की  जा  रही

 है  झौर  प्राप्त  होते  ही  समा-पटल  पर  रख  दी

 जायेगी  |

 सालास्य  अजिव्य  लिथि

 १५८४.  की  Go  भे०  मालवीय  :  क्‍या

 विश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  भारत  सरकार  के  कितने  अस्थायी

 कर्मंजारी  सामान्य  भविष्य  निधि  में  प्रंक्षदान

 नहीं  करते  ;  शौर

 (4)  क्‍या  ऐसे  कर्मचारियों  के  लाभ

 के  लिये  सरकार  के  पास  कोई  योजना  है  ”

 जिस  उपभज्ी  शी  ह |  tre  चत)  :

 (क)  इस  बात  की  भानकारी  नहीं  है  कि

 'मारत  सरकार  के  कितने  अस्थायी  कर्मचारी

 सामान्य  भविध्य  लिशि  में  अंसदान  गहीं  देते  t
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 है

 ल्ससे  लाभ  नहीं  होगा  1  लेकिन  सभी  भस्थायी
 की

 (ख)  झस्वायी  कर्मचारियों  को  जो

 झुविधायें  मिलने  लगी  हैं  उन  में  एक  यह  है
 कि  तीन  वर्ष से  प्रधिक  कौ  निरन्तर  सेवा
 के  बाद  उन्हें  प्राय  :  स्थायी  (कवर्स  मनिष्ट )
 दर्जा  दे  दिया  जाता  है  यदि  बाद  में  उन्हें
 स्थायी  बना  दिया  जाय  तो  उनकी  पेंशन
 का  हिसाब  गाने  के  लिये  बह  सारा  समय
 क्ामिल  किया  जाता  है  जिसमें  वे  प्रायः  स्थायी

 रहते  हैं  -  यदि  अस्थायी  क्मजारी  निवृत्ति,
 मृत्यु  या  छटनी  (स्थिति  के  झजुसार)  से

 पहले  स्थायी  बना  दिया  जाय  तो  उसकी
 निरन्‍्तर  अस्थायी  सेवा  का  भाषा  समय
 बेंदन  के  लिये  झामिल  कर  लिया  जाता  है

 वेतन  भायोग  भी,  जो  केन्द्रीय  सरकार
 पर  विचार  करने  के  लिये  नियुक्त  किया  गया

 है,  अस्थायी  कर्मचारियों  को भोर  भी

 सुविधाएं  देने  के  सम्बन्ध  में  निस्मदेह  ऐसी
 सिफारिणें  करेगा  जिन्हें  वह  उचित  समझेगा।

 Life  Insuramoe  Policies

 i886.  Shri  है  G.  Deb:  Will  the  Minis-
 ter  of  Fimance  be  pleased  to  state:

 (a)  the  total  number  of  Government
 employees  in  the  country  who  had
 their  life  insurance  policies  paid  up
 when  the  life  insurance  companies
 were  nationalised;  and

 (b)  the  total  number  of  life  पाइप
 कलश  policies  paid  up  in  the  country
 after  nstionalisation  of  Life  insurance
 business?

 The  Deputy  Minister  of  Finance
 (Ohri  8.  BR.  Bhagat):  (क)  The  records
 of  insurance  compenies  are  not

 Pe fed  according  to  the  profession
 poliejinciders;  the  information  's,
 therefore,  not  available.
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 tb}  The  information  will  be  avail-
 able  when  the  report  of  the  Life  In-
 surance  Corporation  for  the  period  lst
 September,  49906  to  Sist  December,
 3957  is  ready.

 हिन्दी  शीड  लिपिक

 tune.  st  सरजू  पांडे  :  क्या  गृह-
 कार्य  मंत्री  १३  भगस्त,  १६५७  के  झठारांकित
 प्रदन  संख्या  ६५१  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  इस  समय  केम्द्रीय
 सबत्रिवालय  में  हिन्दी  क्षीध्र  लिपिकों  की  संख्या

 कितनी  है  ?

 मूह-कार्य  मंत्रालय  में  राज्य-मंत्री

 (शी  बातार) :  हिन्दी  स्टेनोग्राफरों  की

 उस  तारीख  तक  की  संख्या  निर्देशित  प्रद  के
 उत्तर  में  दे  दी  गई  थी  ।  हिन्दी  स्टेनोटाइपिस्टों
 की  संख्या  की  सूचना  एकत्र  की  जा  रही  है
 झौर  पंयासमय  में वह  सभा-पटल  पर  रख  वी

 जायेगी  |

 Private  Educational  Institutions
 ef  Dethi

 1588.  हिती  Iqbal  Singh:  Wii}  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  names  of  the  members  of
 the  Committee  appointed  to  enquire
 into  the  working  of  the  private  edu-
 eational  institutions  of  Delhi;  and

 (४७)  its  terms  of  reference?

 The  Minister  ef  State  in  the  Minits-
 try  of  Education  and  Scientific  Be-
 search  (Dr.  K.  L.  Shrimali):  (a)

 i.  Shrimati  Sucheta  Kripelani,  M-P.
 Chairman.

 2  Shri  S.  Natarajan,  Director,  Ad-
 visory  Field  Services,  All  India  Council
 for  Secondary  Education,  Delhi—-
 Member.

 3.  Shri  K.  C.  Nag,  St.  Stephens  Col-
 lege,  Delhi—Member.

 4.  Dr.  A  N.  Banerji,  Director  of
 Education,  Delhi—Member.

 5S.  Shri  Veda  Prakasha,  Assistent
 Educationa)  Adviser  to  the  Govern-
 ment  of  India,  Ministry  of  Education
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 and  Scientific  Research,  New  Dethi—
 Secretary.

 (b)  The  terms  of  reference  of  the
 Cozarmnittee  are  to  enquire  into:

 (a)  the  resources  of  the  privately
 managed  schools;

 (b)  the  payment  of  teachers’
 saleries;

 (c}  the  security  of  their  tenure;
 (a)  (४)  approv@d  and  unapproved

 items  of  inéome  ard
 expenditure;

 (ii)  reserve  funds;  and

 suggest  ways  and  means  for  the  gene-
 ral  improvement  of  the  conditions  of
 these  schools  in  all  respects,  particular-
 ly  from  the  organisational  point  of
 view,

 Higher  Secondary  Schools  in  Dethi

 1589  Sardar  Iqbal  Singh:  Wil)  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state

 (a)  the  names  and  the  number  of
 Higher  Secondary  Schools  in  Delhi
 run  by  the  different  Public  Trusts  and
 Institutions;

 {b)  the  number  of  fully  qualified
 Principals  in  these  schools;

 (c)  the  nutnber  of  Principals,  who
 though  not  fully  qualified  were  grant-
 ed  exemption  to  work  in  these
 Schools  (i)  at  the  time  of  introduction
 of  the  Higher  Secondary  Scheme  and
 (ii)  thereafter:  and

 (a)  the  number  of  such  Principals
 at  present  in  these  Schools  (i)  who
 were  refused  exemption  (४)  who  were
 eonsidered  to  be  unqualified  for  hoid-
 ing  the  post  and  (iii)  whose  cases
 are  under  consideration  for  exemp-
 tion?

 The  Minister  of  State  in  the  Minis-
 fry  of  Education  and  Scientific  Re-
 search  (Dr,  K.  LR  Shrimali):  (a)  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  IV,  an-
 nexure  No.  37},

 (b)  52
 te)  4)  4

 dit)  6

 (a)  (i)  2  (Onder  the  revined  ह... .

 (a)  the  number  of  villages  sequired
 for  military  field  firing  ranges  during
 966  and  957  in  Punjab;

 (b)  the  amount  of  compensation
 paiq  to  the  villagers  so  far;  and

 (c)  the  amount  of  compensation
 that  remains  to  be  paid?

 The  Deputy  Minister  ef  Defence
 (Shri  Eaghuramatah):  (a)  Nil.

 (b)  and  (c).  Do  not  arise.

 Lime  Stone  Deposity
 *

 1591.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Steel,  Mines  and  Feel  be
 pleased  to  state:

 (a)  the  estimated  quantity  of  lime
 stone  deposits  in  the  country;  and

 (७)  the  quantity  produced  annn-
 ally?

 (Shri  है,  D.  Malaviya):
 of  only  the  important  deposits  of
 limestone,  suitable  for  cement  manu-
 facture,  have  been  estimated.  Thay
 amount  to  756°3  million  tons,  It  is
 not  necessary  to  estimate  the  total
 quantity  of  limestone  of  all  grades,
 since  limestone  is  found  extensively
 in  all  parts  of  the  country.

 (b)  The  annual  production  of  lime-
 stone  for  cement  manufasture.  and
 other  purposes,  for  the  yeers  065  sad
 7966  are  1306,009  &.... ह  डी,
 ै"... ह  respectively.

 Ht



 250  शासक  Answers

 Man-pewer  Directorate

 1508.  Sardar  igbai  Singh:  Will  the

 ot
 नाना,  Affaire  be  pleased

 (a)  whether  any  information  has
 been  collected  by  the  Man-power
 Directorate  regarding  the  Indians
 working  and  receiving  scientific  and
 technical  training  abroad;

 (b)  if  so,  the  steps  taken  so  far  in
 the  matter;  and

 .¢)  the  number  of  persons  who
 were  employed  on  the  job?

 The  Minister  of  State  in  the  Minis.
 try  of  Home  Affairs  (Shri  Dater):  (a)
 The  Directorate  of  Man-power  hag  re-
 quested  Indian  Missions  in  foreign
 countries  in  August,  1957,  to  assist  in
 the  collection  of  information  about
 Indian  scientists  and  technically  quali-
 fied  persons  working,  or  receiving
 training,  in  foreign  countries,  The
 information  so  collected  wili  be  main-
 tained  as  a  section  of  the  National
 Register  of  Scientific  and  Technical
 Personnel  in  the  Council  of  Scientific
 and  Industrial  Research.  Information
 about  600  and  odd  qualified  Indians  in
 different  countries  has  been  received
 so  far.

 (b)  and  (c).  The  Council  of  Scienti-
 fic  and  Industrial  Research  38  classify-
 ing  this  information.  The  classified
 liste  will  be  circulated  to  (i)  all
 Ministries  of  the  Government  of  India,
 the  Union  Public  Service  Commission,
 State  Governments  and  State  Public
 Service  Commissions,  (ii)  all  State  in-
 dustrial  undertakings,  Universities,
 research  institutions,  etc.  and  (iil)
 the  employing  authorities  in  the
 private  sector.

 Superasncated  Employees  in
 ह... ..... ह  Pradesh

 sss.  Shri  Y.  Parmar:  Wil)  the

 to  lay  a  statement  on  the
 showing  the  general  principle  follow-
 ad.in  इचहबत्त  0  ह... अ  extensions  to
 superannuated  employees  and  state:
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 (a)  whether  any  deviations  have
 been  made  in  this  regard  in  the
 Himachal  Pradesh  during  1966  and
 1957;  and

 (bd)  if  so,  the  details  thereof  and
 the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  The
 policy  of  the  Government  of  India  is
 generally  not  to  continue  the  super-
 annuated  persons  on  extension  of  ser-
 vice  except  where  the  public  interest
 ज्0  requires.  In  the  case  of  scientific
 and  technical  personnel  of  whom  there
 is  at  peesent  an  overall  shortage  in
 the  country,  extensions  of  service  are
 liberally  granted.  It  has  also  been
 decided  that  displaced  persons  em-
 ployed  in  Government  schools  may  be
 allowed  on  compassionate  grounds  to
 continue  in  service  till  the  age  of  60
 on  a  year-to-year  basis  after  examin-
 ing  each  case  on  merits.

 (a)  No.

 (b)  Does  not  arise.

 Institute  of  Indology

 1594,  Shri  Balarama  Erishnaiah:
 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  22  on  the  I3th  Nov-
 ember,  957  and  state:

 (a)  whether  Government  have
 decided  to  locate  the  proposed  Insti-
 tute  of  Indology  in  New  Delhi;

 (b)  whether  Government  have
 given  consideration  to  any  alternative
 proposals  to  locate  the  Institute  of
 Indology  at  any  place  otber  than
 New  Delhi  so  as  to  avoid  over-con-
 centration  of  Government  depart.
 ments  and  semi-Government  bodies  in
 New  Delhi;  and

 (c)  if  so,  the  reasong  for  deciding
 New  Dethi  as  proper  place  for  the
 Institute?

 The  Minister  of  State  in  the  Mink-
 try  of  Bducation  and  Sciewiific  Re.
 seareh  (Dr.  K.  L.  Sheimell):  @  to
 (c).  The  question  of  location  of  the
 Institute  of  Indology  was  considered
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 by  the  Indology  Committee  and  the
 Comunittee  has  expresseg  the  opinion
 that  it  would  be  preferable  to  locate
 the  Institute  at  Delhi.  A  final  deci-
 sion  as  to  where  the  proposed  Institute
 of  Indology  should  be  located  is  yet
 to  be  made.  It  is,  however,  obvious
 that  the  work  of  the  Institute  is  close-
 ly  associated  with  the  Department  of
 Archaeclogy  which  ig  functioning  in
 New  Delhi  for  the  present.  More.
 over,  85  Delhi  is  now  regarded  more
 and  more  as  the  intellectual  and  cul-
 tural  centre  of  the  national  activities,
 in  this  context  it  will  be  appropriate
 and  usefu]  if  the  Institute  could  be
 located  in  Delhi  At  the  same  time,
 Government  is  fully  aware  of  the  fact
 that  as  far  as  possible  new  offices  or
 departments  should  not  be  located  in
 New  Delhi  which  is  already  over-
 crowded.

 Ammuuznition  Factory,  Kirkee

 —
 {

 Shri  S.  M.  Banerjee

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  bicycle  parts  are
 being  manufactured  in)  Ammunition
 Factory,  Kurkee;  and

 (ob)  if  so,  whether  Government
 propose  to  start  manufacturing
 bicycles  in  the  said  factory  also?

 The  Depaty  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  No,  Sir.

 (७)  No,  Sir.

 (a)  the  tota]  amount  sanctioned  for
 granting  Scholarship  to  Scheduled
 Caste  students  during  1057.58;  नकात,

 (b)  the  emount  sanctioned  for
 UP.?

 The  Minister  of  State  tn  the  Minis-
 try  ef  Education  and  Scientific  Re-
 search  (Dr,  K.  L.  Shrimali):  (a)  and
 (b).  There  is  no  separate  grant  for
 Scholarships  to  the  Scheduled  Caste
 students  but  Government  have  sanc.
 tioned  a  lump  sum  grant  of  Rae.  2
 crores  for  scholarships  during  1957-58
 to  the  Scheduled  Castes,  Scheduled
 Tmbes  and  Other  Backward  Classes.
 All  eligible  Scheduled  Caste  candi-
 dates  including  those  from  Uttar  Pra.
 desh  pursuing  post-matriculate  courses
 of  study,  who  have  passed  the  last
 annual  examination  and  provided  they
 have  applied  for  scholarships  in  time,
 are  being  awarded  scholarshipe.

 राजस्थान  को  सहायता

 १४६७.  थ्पी  To  ला०  बारूपाल  :

 क्या  बिस  मंत्री  यह  बताने  की  हृपा  करेंगे

 किः

 (क)  केन्द्रीय  सरकार  द्वारा  १६५६
 शौर  १६५७  में धब  तक  (भलग-पलग )
 राजस्थान  सरकार  को  भनुदानो  भौर  ऋण

 के  रूप  में  कुल  कितनी  राशि  दी  गई  ;

 (ख)  ऋण  की  राशि  में  से  राजस्थान

 में  निर्माण-कार्यों  पर  कितनी  राशि  ज्यय  की

 गई  ;  आर

 (ग)  कितनी  राशि  नियत  अवधि  में

 शर्च  नहीं  की  गई  ?

 विस  उपमंत्री  श्यो  है (ह  Tro  मगत)  -

 (क)  जहा  सके  इस  मजालय  का  सम्बन्ध  है,
 विधिसम्मत  प्रनुदानों  के  भ्रतिरिक्‍्त,  धनुदानों
 झौर  ऋणों  के  रूप  में  निम्नलिखित  रकमों

 के  लिये  मंजूरी  दी  गयी  :--

 (लाख  रुपयों  में)

 १६५६-४७  Paxv-ks

 (झब  तक  )

 घगुदाग  १.१  —

 ऋण  बैइ, इर  २५.०७
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 (ख)  तथा  (ग),  जानकारी  उपलब्ध

 नहीं  है

 Multipurpose  Schools  in  Rajasthan

 ‘1998.  Shri  Damani:  Will  the  Minis-
 ६...  of  Education  and  Scientific  Re.
 search  be  pleased  to  state:

 (a)  the  number  of  multipurpose
 schools  at  present  in  Rajasthan;  and

 (b)  the  amounts  contributed  to  the
 State  of  Rajasthan  during  the  years
 (1988-57  and  1957-58  so  far  for  the
 multipurpose  schools?

 The  Minister  of  State  in  the  Minis.
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimati):  (a)  35.

 (०)  1956-57  Rs.  8,83,880

 1957-58  Rs.  18,000
 (Till  6-12-57)

 Bhopal  Finds

 1599.  Shri  Bishwanath  Roy:  Will
 the  Minister  of  Edmcation  and
 Scientifie  Eesearch  be  pleased  to  state
 whether  it  is  a  fact  that  some
 materials  of  pre-historic  age  have
 been  found  recently  near  Bhopal?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 Search  (Dr.  EK.  L.  Shrimali):  Yes,  Sir.

 Central  Excise  Department

 1600.  Shri  Jinachandram:  Will  the
 Minister  of  Finance  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  1622  on  the  12th
 September,  957  and  state:

 (a)  whether  the  question  ०
 seniority  of  War  Service  Candidates
 employed  in  the  Central  Excise  De-
 partment  has  been  considered;

 b)  whether  the  order  issued  in
 December,  956  has  been  given  effect
 to  by  the  Madras  Collectorate;  and

 (९)  if  not,  the  stepe  taken  to
 expedite  it?

 The  Deputy  Minister  of  Finance
 (Shri  मो.  RB  Bhagat):  (2)  ह... क  (b).  The
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 question  of  seniority  of  War  Service
 Candidates  has  been  considered  and
 the  Collector  of  Central  Excise  has
 been  asked  on  the  7th  September,
 ‘1957,  to  implement  the  orders  issued  in
 December,  1956.  The  Collector  of
 Central  Excise,  Madras,  is  taking  ac-
 tion  to  implement  these  orders.

 (९)  Does  not  arise.

 Council  of  Selentific  amd  Industrial
 Research  Workers  Union

 60l.  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Education  and  Scientifie
 । त  be  pleased  to  state:

 (a)  whether  Counci]  of  Scientific
 and  Industrial  Research  Workers
 Union,  New  Delhi  has  applied  for
 recognition;  and

 (०)  if  so,  the  action  taken  thereon?

 The  Minister  of  State  in  the  Minis.
 try  of  Education  ह.  Scientific  Re-
 search  (Dr.  Kk  L.  Shrimall):  (a)  Yes,

 (b)  The  Union  has  not  been  recog.
 nised  by  the  Council  of  Scientific  and
 Industrial  Research.

 Honse  Rent  Aliowance  in  Mamiper

 3602.  Shri  L.  Achaw  Singh:  Will!
 the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  460  on  the
 43th  November,  4957  and  state:

 (a)  whether  there  is  any  proposal  to
 grant  the  Government  Servants
 house  rent  allowance  in  view  of  the
 housing  difficulties;  and

 (७)  if  not,  the  steps  being  taken
 to  provide  Government  employees
 with  residential  accommodatian?

 The  Minister  of  State  im  the  Ministry
 of  Home  Affaire  (Shri  Detar):  (a)  No.

 (b)  As  already  stated  in  reply  to  the
 earlier  question,  it  isa  difficult  to  pro-
 vide  Government  accommodation  80
 all  State  Governments.  ‘Residential
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 accommodation  to  the  extent  available
 ia,  however,  provided  to  employees  of
 the  Manipur  Administration.

 Sabotage  in  Jamma  and  Kashmir

 1604.  Shr]  Sanganna:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  news
 “Orders  to  blow  up  Indian  Vehicles”
 published  in  the  Hindustan  Times,  of
 the  2ist  November,  1957;  and

 {b)  if  so,  the  reaction  of  Govern-
 ment  to  it?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  Yes.  The  case  is  under  in-
 vestigation  by  the  State  Police  and  it
 would  not  be  in  the  public  interest  to
 sive  details  at  this  stage.

 Naga  Hostiles  in  Manipur

 1605,  ह...! ह  L.  Achaw  Singh:  Wil!
 the  Mumister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  one
 sub-inspector  of  police  and  one
 constable  of  the  Intelligence  Branch
 of  the  Manipur  Police  detailed  for
 duty  in  the  Naga  villages  in  the
 interior  hillg  of  the  Tamengiong  sub.
 division  of  Manipur  have  been
 kidnapped  by  Naga  hostiles;  and

 (b)  if  so,  what  stepe  are  being
 taken  to  find  out  the  migsing  police
 personnel?

 The  Minister  of  State  ॥. ह  the  Minis-
 try  of  Heme  Affairs  (Shri  Datar):  (a)
 One  Assistant  Central  Intelligence
 Officer  and  one  constable  of  the  Sub-
 sidiary  Intelligence  Branch,  who  left
 Tamenglong  on  8  फि,  tour  to  Thilon
 and  Jante,  have  not  returned  to  their
 headquarter  for  the  last  three  weeks
 and  are  missing.

 448  DECEMBER  .857  -Meseuge:  from  =  4056
 Rajya  Sabha

 PAPERS  LAID  ON  THE  TABLE
 AMENDMENT  TO  THE  Murerat  Consae-
 vation  amp  Deve.oemaent  Ruies,  965
 ls  hr.

 The  Minister  of  Mines  and  Of
 (Shri  K.  D.  Malaviya):  I  beg  to  lay

 on  the  Table  under  Section  40  of  the
 Mines  and  Minerals  (Regulation  and
 Development)  Act,  1948,  ह ल  copy  of
 Notification  No.  S.R.O.  748  dated  the
 48th  August,  1955,  making  certain
 amendment  to  the  Minera)  Conserva-
 tion  and  Development  Rules,  1958.
 [Placed  in  Library,  See  No.  LT-436/
 हा1

 NOfIrFICATION  ISSUEZD  UNDER  THE
 CenrraL  Saves  Tax  Act

 The  Deputy  Minister  of  Finance
 (Shri  B.  RK.  Bhagat):  I  beg  to  lay  on
 the  Table  under  sub-section  (2)  of
 Section  33  of  the  Central  Sales  Tax
 Act,  1956,  a  copy  of  Notification  No.
 S.R.O.  3633  dated  the  l6th  November,
 1957,  making  certain  amendments  to
 the  Central  Sales  Tax  (Registration
 and  Turnover)  Rules,  1957.  [Placed
 an.  Library.  See  No  LT-487/57J

 PARLIAMENTARY  COMDMITTEES—
 Summary  or  Worx

 Secretary:  I  beg  to  lay  on  the  Table
 a  copy  of  the  “Parliamentary  Com-
 mittees—A  Summaery  of  Work”,  per-
 taming  to  the  Second  Session  of  the
 Second  Lok  Sabha.  [Placed  in  Libra-
 ry.  See  No.  LT-433/37)

 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  messages  received  from  the
 Secretary  of  Rajya  Sabha:

 (i)  “In  accordance  with  the

 Sabha  that  the  Rajys
 its  sitting  held  on  the  9th  Decem-
 ber,  ‘1987,  agreed
 amendment  to  the  Opium  Laws
 (Amendment)  Bill,  1087,
 was  passed  by  the  Lok
 its  sitting  held  en  the  Hove
 ember,  106T.



 (il)  गगन  secordance  with  the
 Ptovisions.  of  ‘rule  36  of  the

 of  Business  in  the  Rajya  Sabha,
 I  am  directed  to  inform  the  Lok
 Sabha  that  the  Rajya  Sabha,  at
 its  sitting  held  on  the  06th  Decem-
 ber,  ‘1957,  agreed  without  any
 amendment  to  the  Capital  Issues
 (Control)  Amendment  Bill,  1957,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on  the
 4th  December,  1957".

 (iii)  “In  accordance  with  the
 provisions  of  rule  १425  of  the
 Rules  of  Procedure  and  Conduct
 of  Business  in  the  Rajya  Sabha,
 I  am  directed  to  inform  the  Lok
 Sabha  that  the  Rajya  Sabha,  at
 its  aitting  held  on  the  llth  Dec-
 ember,  1957,  agreed  without  any
 amendment  to  the  Coal
 Areas  (Acquisition  and  Develop-
 ment)  Amendment  Bill,  ‘1957,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on  the
 Sth  December,  1957",

 (iv)  “In  accordance  with  the
 provisions  of  sub-rule  (6)  of  rule
 362  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  retum
 herewith  the  Central  Excises  and
 Salt  (Amendment)  Bill,  1957,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on  the
 4th  December,  1987,  and  transmit-
 ted  to  the  Rajya  Sabha  for  its
 recommendations  and  to  state  that
 this  House  has  no  recommenda-
 1... अ  to  make  to  the  Lok  Sabha
 im  regard  to  the  said  Bill”

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Sreay-m-ereine  or  workers  or  Mom
 Mrs,  Eanror

 विधि,  Jag@ish  Awasthi  (Bilhaur):
 Under  Rule  197,  I  beg  to  call  the
 attention  of  the

 pogo
 ot  Labour

 ent  Emplayment  90  following
 matter  of  urgent  public  importance

 43  DECHMERER  1987  to  Matter  of  Urgent  4933
 Publie  Importance

 and  I  request  that  he  may  make  a
 statement  thereon:  .—

 “The  situation  resulting  from
 stay~in-strike  of  workers  of  Muir
 Mills,  Kanpur”.
 The  Deputy  Minister  of  Labour

 (Shri  Abid  Ali):  The  Muir  Mills,
 Kanpur,  is  under  the  direction  and
 supervision  of  a  Committee  of
 Management  appointed  by  the  Allaha-
 bad  High  Court.  Without  any  notice
 the  workers  went  on  stay-in-strike
 from  2nd  December  demanding  pay-
 ment  of  wages  due  for  the  second
 fortnight  of  September,  1957,  and
 lay-off  compensation  for  the  period  of
 lay  off  from  28th  September  to  ist
 November,  1957.  About  5,540  सड
 kers  are  involved.  The  reason  for  the
 non-payment  of  the  dues  is  financial
 difficulties  and  change  in  manage-
 ment.  On  the  6th,  the  management
 put  up  a  notice  calling  the  workers
 on  strike  to  report  for  duty  imme-
 diately  assuring  that  no  action  against
 strikers  would  be  taken,  that  payment
 of  arrears  would  be  made  in  instal-
 ments  and  that  the  arrears  due  to
 workers  would  be  given  priority  over
 other  creditors.  The  workers  did  not
 respond  to  this  notice  and  hence  the
 management  put  up  another  notice
 declaring  a  lock-out  with  effect  fram
 8th  December.  The  State  Govern-
 ment  authorities  had  issued  show-
 cause  notice  on  all  members  of  the
 Managing  Committee  and  the  Mana-
 ger  to  show  cause  why  they  should
 not  be  proceeded  with  under  the  Pay-
 ment  of  Wages  Act.  So  far  as  lay-
 off  compensation  is  concerned,  under
 the  Industrial  Disputes  Act,  the  work-
 men  concerned  bave  to  file  applica-
 tions  to  the  State  Government  which
 is  authorised  to  recover  it  as  if  it
 were  an  arrear  of  land  revenue.

 Shri  M.  Banerjee  (Kanpur):
 May  I  put  one  question

 Mr.  Speaker:  It  is  not  permissible
 to  put  any  question.

 Shri  6.  M.  Banerjee:  I  tabled  an
 adjournment  motion.  It  was  dis-
 allowed.  Then  I  gave  this  notice.  ह) उ
 ह. अ  ।  ककड़  important  matter.
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 Mr.  Speaker:  I  agree.  That  is  why
 I  allowed  the  Calling  Attention
 Notice.

 Shri  s.  M.  Banerjee:  I  want  to  put
 only  one  question.  It  is  an  impor-
 tant  matter.

 Mr.  Speaker:  No.  Afterwards  he
 can  table  questions  on  this.  Let  him
 send  a  question.

 wee

 ELECTION  TO  COMMITTEE

 Courr  or  Attcarh  Musiia  University
 The  Minister  of  State  in  the  Minis-

 try  of  Education  and  Scientific
 Research  (Dr.  K.  L.  Shrimali):  On
 behalf  of  Maulana  Azad,  I  beg  to
 move:

 “That  in  pursuance  of  sub-
 clause  (xviii)  of  clause  (l)  of
 Statute  8  of  the  Statutes  of  the
 Aligarh  Muslim  University  read
 with  section  38  of  the  Aligarh
 Muslim  University  Act,  1920,  the
 Members  of  Lok  Sabha  do  pro-
 ceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  one  mem-
 ber  from  among  themselves  to
 serve  as  a  member  of  the  Court  of
 the  said  University  vice  late  Shri
 Saif  F.  B.  Tyabji.”
 Mr.  Speaker:  I  shall  put  the  motion

 to  the  vote.
 Shri  Ranga  (Tenali):  I  would  have

 expected  my  hon  friend  either  to
 publish  seme  report  or  to  give  us
 some  brief  account  of  the  work  that
 is  turned  out  by  our  representative
 in  that  University.  in  the  same  way
 we  are  electing  quite  a  number  of
 people  to  a  number  of  universities,

 Mr.  Speaker:  Order,  order.  [ff  Shri
 Tyabji  had  been  alive  here,  would  the
 hon.  Member  have  put  this  question
 to  this  House?  Such  questions  can
 be  raised  when  ea  motion  for  appoint-
 ing  Members  comes  for  the  first  time
 before  the  House.  After  the  election,
 he  passed  away.  We  are  merely
 substituting  another  Members  from
 this  House.

 “Published  in  the  Gazette  of  Indie  Hztre-
 ordinary  Part  Ii-—Section  2  deted...  oe

 है. “४
 Shri  Ranga:  I  am  sorry.
 Mz.  Speaker:  I  shall  put  the  motion

 to  the  vote  of  the  House.

 The  question  is:

 “That  in  pursuance  of  sub-clause
 (xvili)  of  clause  (l)  of  statute  8
 of  the  Statutes  of  Aligarh  Mus-
 lim  University  read  with  Section
 38  of  the  Aligarh  Muslim  Univer-
 sity  Act,  1920,  the  Members  of
 Lok  Sabha  do  proceed  to  elect  in
 such  manner  as  the  Speaker  may
 direct  one  member  from  among
 themselves  to  serve  as  a  member
 of  the  Court  of  the  said  Univer.
 sity  vice  late  Shri  Saif  F.  B.
 Tyabji.”

 The  motion  was  adopted,
 —

 CITIZENSHIP  (AMENDMENT)
 BILL®

 I2.87  hrs.

 The  Minister  of  Bome  Affairs  (Pan-
 dit  G.  B.  Pant):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  amend
 the  Citizenship  Act,  1955.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bil]  to  amend  the  Citizen-
 ship  Act,  1955",

 The  motion  was  adopted.

 Pandit  G.  B.  Pant:  I  introduce  the
 Bill.

 Shrimati  Reno  Chakravartty  (Basir
 hat):  On  a  point  of  information.  At
 this  very  late  stage  of  the  Par-
 liament  session,  are  we  expected  also
 to  discuss  it  and  pase  it?  It  is  just
 being  introduced  Even  yesterday,
 we  had  two  such  Bilis.  These  new
 Bills—two  or  three—are  coming  to  us
 every  day.

 Mr.  Speaker:  Was  it  considered  in
 the  Business  Advisory  Committes?

 Shrimati  Beau  Chakravarity:
 would  like  to  know  whether....
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 fir.  Speaker:  The  hon.  Member  is
 a  Member  of  the  Business  Advisory
 Committee.

 Shrimat?  Renu  COhakravartty:  I
 am  a  Member  of  that  Committee.  It
 might  have  been  considered  there.
 But  we  do  not  know  the  dates  on

 hich  this  is  coming.  I  want  to
 know  whether  it  is  coming  up  during
 this  session.

 Mr.  Speaker:  I  understand  that
 this  Bill  did  not  come  up  before  the
 Business  Advisory  Committee.

 Pandit  G.  B.  Pant:  I  do  not  think
 so;  I  was  not  myself  present  at  the
 meetings  of  the  Business  Advisory
 Committee.  But  the  Bill  can  be
 taken  up  after  the  necessary  inter-
 val,  in  case  the  Business  Advisory
 Committee  can  find  time  for  it.  I
 think  introduction  by  itself  does  not
 prejudice  anybody  and  |  do  not  like
 to  cause  any  inconvenience  to.  the
 Members  on  the  opposite  side.

 Shrimati  Reau  Chakravartty:  I  do
 not  like  the  way  the  hon.  Minister
 has  interpreted  what  I  have  stated.
 My  point  is  that  every  day  we  are
 getting  new  Bills  which  are  introduc-
 ed.  Now,  naturally,  we  fear  that  we
 will  be  again  asked  to  sit  longer
 hours  or  to  extend  the  session.  That
 is  why  we  want  to  know  whether
 these  Bills  which  are  being  introduc-
 ed  and  which  have  been  introduced
 during  the  past  few  months  will  have
 to  be  passed  during  this  session  or
 not.

 Pandit  G.  B.  Pant:  Introduction  of
 the  Bill  by  itself,  I  think,  does  not
 take  any  time.  For  the  rest,  it  rests
 with  the  Business  Advisory  Commit-
 tee  and  the  Speaker.  Anyway,  so  far
 as  I  am  concerned,  I  do  not  like  to
 cause  inconvenience  to  the  Members
 sitting  opposite.

 Shri  Rane  (Baldana):  When  I!
 requested  the  Business  Advisory  to
 ask  the  House  to  sit  till  6.0  rp...  and
 extend  the  session  by  one  day,  the
 Government  had  taken  into  consider-
 ation’  this  Bill.  When  the  ennounce-
 ment  of  the  programme  is  made

 House

 tomorrew,  this  Bill  may  be  mentioned.

 .  Speaker:  Was  this  one  of  the
 ane  considered  at  the  Committee?

 Shri  Rane:  It  was  not  considered.
 But  when  the  sitting  was  to  be  exten-
 ded  by  one  day,  this  Bill  was  meant
 to  be  taken  wp.

 Mx.  Gpeaker:  On  the  other  hand,
 what  happened  in  the  Business  Advi-
 sory  Committee  was  that  we  should
 take  up  all  those  Bilis  which  had  been
 considered  by  the  Business  Advisory
 Committee  then,  and  this  was  not  one
 such  Bill.  Even  for  those  Bills  which
 had  been  considered  by  the  Business
 Advisory  Cornmittee  we  found  that
 we  had  to  sit  on  two  Saturdays,  and
 also  one  hour  each  on  almost  every
 day  except  on  those  two  Saturdays.
 Therefore,  this  Bill  cannot  be  fitted
 in  and  there  is  no  proposal  to  extend
 the  time.  What  the  hon.  Minister
 says  is,  if  per  chance  any  of  these
 Bills  fall  through  or  are  quickly  dis-
 posed  of,  then  why  should  he  give  an
 undertaking,  notwithstanding  that  we
 are  able  to  find  time,  that  he  would
 not  get  along  with  this  Bill?

 Shrimati  Renu  Chakravartty:  Then
 it  is  all  right;  we  have  no  objection.
 We  are  aiways  here;  they  are  not
 there.

 Mr.  Speaker:  Hon.  Members  some-
 times  take  unnecessary  exception.  Lf
 the  Bill  stands  over,  hon.  Members
 wilt  have  sufficient  time  during  the
 interval  to  study  the  Bill.

 BUSINESS  OF  THE  HOUSE

 Mr.  Speaker:  I  would  like  to  make
 an  announcement.  The  other  day
 when  we  agreed  to  extend  the  time
 of  sitting  for  each  day  by  ene  hour,
 8073९  hon,  Member  pointed  out  that
 on  one  day,  on  the  12th,  ie.  today,
 the  President  will  come  and  inaugur-
 ate  the  Law  Institute.  Then  I  said,
 on  each  day,  if  there  is  any  exception
 to  be  made,  it  will  be  made.  The
 House  will  rise  todsey  at  5  o'clock  and
 will  not  ait  till  8  o’clock.



 4943  73  DECKMBER  i957

 DELHI  DEVELOPMENT  SILL

 Mr.  Speaker:  The  House  will  now
 resume  further  discussion  on  the
 Delhi  Development  Bill,  1987,  as
 reported  by  the  Joint  Committee.
 Out  of  3  hours  agreed  to  by  the
 House  for  genera)  discussion  of  the
 Bill,  2  hours  and  324  minutes  have
 already  been  availed  of  and  46  minutes
 mow  remain.  Thereafter,  clause-by-
 clause  consideration  and  third  read-
 ing  of  the  Bill  will  be  taken  up,  for
 which  2  hours  will  be  available.

 Shri  Radha  Raman  may  continue
 his  speech.

 शी  राजा  रमण  (चांदनी  चौक)  :  भ्रध्यक

 महोदय,  कल  में  ने झपने  भाषण  के  ब्वारम्न
 में  जो  दिल्ली  डेदेलपर्मेट  ऑाथारिटी  बिल

 पेस  किया  गया  है  उसकी  ह 15  करते  हुए
 यह  कहा  था  कि  बरसों  से  दिल्ली  में  जो
 बिखरी  हुई  संस्थायें  विकास  का  कार्य  कर  रही
 थीं  शौर  जिनके  कारण  यहां  के  रहने  वालों

 को  नाना  प्रकार  की  कठिनाइयां  उठानी

 पड़ी,  उनका  एक  उत्तर  यह  दिल्‍ली  डेवेलपमेंट

 श्रायारिटी  हमारे  सामने  झागा  है  |

 कल  दो  बक्ताझों  ने  बहुत  काफी  हमारे
 दिल्‍ली  इम्प्रूबमेंट  ट्रस्ट  के  बारे  में  झौर  दिस्ली

 इंबेलपमेंट  ब्राबीजनल  झाजारिटी  के  बारे  में

 चर्चा  की यी  भौर  कुछ  ऐसी  बातें  मी  बतायी

 लीं  कि  जिनसे  सदन  के  सदस्यों  को

 बहु  महसूस हुआ  होगा  कि  दिल्ली के  प्रन्दर

 ाण  विकास  के  कार्य  में  कितनी  कठिताइयां

 पेस  भा  रही  हें।  में  इस  सम्बस्ध में  एक  विचार
 शदन के  सामने  रखना  चाहता  हूं  क्योंकि

 उस  के  रखे  बगैर  यह  तस्वीर  हमारे  सामने

 नहीं  धाती  कि  जिस  तस्वीर  का  इलाज  हम
 करने  या  रहे  है  t

 विल्सी  इम्प्रूबमेंट  ढ्र्स्ट  की  शुरुआत  सन्‌
 हश्र  में  हुई  थी  झौर  जिस  समय  उसको

 बनाया  गया  का  उस  समय  उसका पह  सकसद

 नहीं था कि था  कि  जो  दाज  की  सरकार का  है  ।

 इस  लिये  बहुत सी  बातें जो  दिल्‍ली  इम्पूबमेंट

 डुल्ट के बारे के  बारे  में  कही  जाती  है  बामद  ये  बेगती
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 है  क्योंकि  उस  जमाने  की  सरकार  1... ह

 बासों  के  साथ  कोई  मुहब्बत  गहीं  रखती

 थी,  जनता  के  साथ  उसका  कोई  सीचा
 सम्बन्ध  नहीं  था  |  उसके  सामने  तो  केवल

 एक  ही  सवाल  का  कि  बढ़ती  हुई  दिल्‍ली  को

 हम  एक  नक्स  में  रख  सकें  सौर  बहा  के  शोबों
 की  तकलीफ  झगर  कम  हो  सके  तो  कब

 हो,  सेकिन  साथ  साथ  हाउसिंग  शौर

 बिल्डिंग  का  एक  प्रोग्रास  दिल्‍ली  में  चल  सके  t
 जिन  भाइयों  ने  दिल्‍ली  इम्पूबमेंट  द्रस्ट  में
 काम  किया  में  उनकी  सीमाओं  को  प्र5छी

 तरह  जानता  हं ।  जहां  हम  उससे  होते
 बाले  प्रसंतोष  के  बारे  में  बहुत  कुछ  कहते  है,

 कहां  हमें  उस  बक्‍त  की  सरकाए  के  बारे

 में  भी  यह  कहना  है  कि  उसे  बनाते  बक्स
 उस  सरकार  मे  उस  मकसद  को  सामने

 नही  रखा  था  जो  हमारे  लिये  जरूरी  था

 हम  झधिकारियों  को  बहुत  बुरा  मला  कह  सकते

 है  लेकिन  हम  यह  नहीं  देखते  कि  चिकारी  वर्ग
 को  जो  प्रधिकार  मिले  थे  उनसे  वह  कुछ  कर

 सकता  था  या  नहीं  भौर  इसलिये  उनको  दोष
 देने  को  हमारी  बात  बहुत  मुनासिद  महीं
 है  t

 दिल्‍ली  डेबेलपमेंट  प्रावीअनल  धाजारिटी

 के  बारे  में  मी  कुछ  ब्या  की  गयी  है  झौर

 हमारे  माततीय  माई  नवल  प्रभाकर  जी  ने

 उस  बारे  में  खास  कहा  है।  में  इस  सम्बस्ध
 में  यह  भोर  कहना  चाहता  हूं  कि  जहां  तक

 इस  झावषारिटी  का  ताल्लखुक  है  उसको  बनाने

 में  हमारी  सरकार  सिर्फ  इतना  चाहती  वी

 कि  जो  इस  बक्स  झासपास  विश्वरी  हुई
 इमारतें  बनती  हें  उनको  रोका  लाने ।

 उसका  मकसद  इतना  ही  भर था  भौर

 इससे  ज्यादा  कुछ  नहीं  था।  में  यह  वेखाता

 हूं  कि  बिल्ली  डेवेज्यमेंट  आाजारिटी  मे  झपना

 काम  किया  t  लेकिन  चूंकि  उसके  aw

 बहुत  सौसित  थे  चौर  उसके  सामने

 बहुत  पेचीदा  जौर  बहुत  बड़ा  सवाल  का,

 इसचजिये  कितने  ही  मामलों  में बहू  ह... |

 नहीं  निकला को wh  कि  हम  शौर भाष चाहते माष  चाहते
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 के,  इसलिये  हम  हमजिकारियों  को  दोद

 देत ेहैं  ।  इसमें कोई  झक  नहीं  कि  अधिकारियों
 ने  थे  नतीजे  महीं  निकाले  जो  निकालते  चाहिये
 थे । भगनी  ष्द्ल्त  दिन  हुए  कि  मुझे  पहाड़गंज
 जाने का मौका का  मौका  हुभा ।  #4  देखा  कि  बहां  पर

 एक  अझादमी  मे  सरकार  की  जमीन  पर
 कब्जा  कर  रखा  है  और  उस  कब्जे  से  यह
 किराया  कई  बचों  से  बसूल  करता  चला  झा  रहा
 है।  सरकार  को  यह  रुपया  नहीं  मिलता  ।

 बहू  जमीन  बेंकार  पढी  है,  लोग  परेशान

 हैं,  तरह  तरह  की  तकलोफें  उठा  रहे  हैं,
 लेकिन  दिल्‍ली  डेंबेलपमेंट  प्रवीजनल  आधारिटी
 को  ऐसा  कोई  कानूनी  भ्रधिकार  नहीं  है  कि

 उस  पझादमी  को  उस  जमीन  पर  से  निकाल

 सके,  उसमें  बसने  वालो  को  किसी  दूसरी
 जगह  बसा  दे  शौर  उस  जमीन  को  डेवेलप  करके

 लोगो  की  जरूरत  को  पूरा  कर  सके  |

 इस  सदन  के  सामने  में  पहले  भी  कई  बार

 जिक्र  कर  चुका  हु  झौर में  तो  कहूगा
 कि  पिछले  ६  सालों  में  कोई  मौका  ऐसा  नहीं
 झाया  होगा  जब  में  ने  सदन  के  सामने  यहु
 बात  नही  रखी  कि  झगर  दिल्ली  को  हाउसिंग
 समस्या  को  सुलझाने  के  लिये  झाप  ग्राथारिटी

 पर  प्राथारिटो  बनाते  चले  जायेंगे  तो कामयाबी

 नहीं  होगी  बल्कि  अही  नतोजा  निकलेगा

 जैसा  कि  हमारे  भाई  नवल  प्रमाकर  जो  ने

 कहा  है।  सन्‌  ह: ह  झौर  ३६  से  हम  इसके
 बारे  में  सुनते  ा  रहे  हे  सेकिन  माज  तक
 बह  चीज  नहीं  हो  पायी  है  दिल्ली  की

 हाउसिंग  समस्या  बेसी  ही  बनी  हुई  है  शौर

 1 1 ॥  बनते  चले  जाते  हैं  ।  मास्टर  प्सान

 की  बात  कही  गयी  और  अन्तरिम  प्लान

 को  बात  भी  कई  बार  कही  गयी  ।  झभी  तक

 मास्टर  प्लान  नहीं  जगा  है  झौर  दिल्ली  की

 पादादी  बढ़ती  जाती  है  जिसको  कि  सकानों

 की  जरूरत  है।  शझाज  जरूरत  इस  बात  की

 है  कि  जिनको  मकानों  की  जरूरत  है  उनको
 सरकार  अकान  बनाकर  रहने  के  सिये  दे  ।

 यहां  पर  एक  वाई  में  एक  शवाल  किया  था

 कि  दिल्ली  में  कितने  सौ  ऐसे  झावनी  है  थो
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 रात  दिन  सड़कों  पर  गुजारा  करते  हैँ
 और  जिनको  रहने  का  कोई  इन्तिजाम  गहीं
 है  -  भाज  हमारी  सरकार  है  इसलिये

 हमारे  दिल  में  यह  पीड़ा  है।  झाज  हम
 देखते  हे  कि  एक  भाधारिटो  बनने  प्ली

 है  लेकिन  झगर  इसका  काम  सिर्फ  इतना

 ही  है  कि  अन्द  जमीनों  को  जिनको  शाप

 कहेंगे  या  जिनको  कारपोरेशन  कहेगा  डेंवेलप
 करके  किसी  के  हवाले  कर  दे,  तो  इससे
 काम  नही  अलेगा  ।  मेरा  कहना  है  कि  इस  तरह
 को  झ्ायारिंटी  बनाने  से  बीमारो  का  इलाज

 नहीं  हो  सकेगा  1  या  से  झाप  नई  आजादी
 को  यहा  बढ़ने से  रोक  |  में  तो  चाहता  हूं
 किन  रोका  जाये।  अगर  झाप  शौर  लोगों
 को  औने  देना  चाहते  हे  तो  सबसे  ज्यादा
 जरूरत  इस  बात  की  है  कि  आप  वेलेंगे
 कि  सरकार  कितने  हजार  मकान  बनाते
 भौर  सबसीड़ाइज्ड  तौर  पर  ag  लोगों
 को  बसने  के  लिये  दिये  जायें,  उनके  जो  कि
 शआाज  सड़कों  पर  पड़े  हैं  या  जो  झोपडियो  में  रह
 रहे  हैं  जहा  से  आपके  अधिकारों  उनको
 रातदिन  हटाते  रहते  हैं  ओर  जितके  बारे  में  हम
 भ्रापके  सामने  शिकायत  करते  है।  में  गृह  मंत्री
 जो  से  निहायत  भदब  से  अजे  करना  चाहता  हूं
 झौर  में  जानता  हु  कि  यह  चाहते  हें  कि

 दिल्ली  के  गरीब  लोगों  की  इस  समस्या  का

 इलाज  हो  जाये  और  वे  भाराम  से  जिन्दगी
 बसर  कर  सकें  ;  लेकिन  उसका  एक  ही  तरीका

 हो  सकता  है  और  बह  यह  कि  डो  यह  डेंबेलप-

 मेंट  भ्रायारिटो  बने  उसको  भाप  क्‍्रधिकार  दें  कि

 झहर  के  भासपास  दो  तीन  मील  के

 झन्दर  जो  भी  जमीने  पडी  हें  उनमें  मकान

 बनाये  जायें,  उन  जगहो  से  भाने  जाते  के  रास्तों

 का  इन्तिजाम  किया  जाये  और  वहाँ  पर  उस

 लोगों  को  बसाया  जागे  जो  भाज  सड़कों  पर

 पडे  हैं  या  शोंपडियों  झौर  लोखों  में  पढ़े.

 qi

 दूसरा  काम  इस  प्रदीजनश  झावारिटी'

 मे  |  किया  कि  उसने  यह  बोबणा  की  कि

 सो  गये  बकम,  बनते  था  रहे  थे  उसको  ये
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 स्टेंडड  के  मुताशिक  बनामा  कामे  1  मतीजा

 यह  हुझा  कि  जहां  साल  में  एक  हजार  मकान

 बसते  थें  बहा  सौ  सकान  बनमा  सुश्किल  हो
 गये।  यह  ठीक  है  कि  नक्‍दों  को  जल्दी  से  जल्दी
 चास  करने  की  कोदिश  की  जाती  है  लेकिन

 जहां  जरूरत  है  हजार  नक्दों  रोजाना  पास
 करने  की  वहां  झगर  सौ  नकदी  पास  किये

 आयेंगे  तो  गया  नतीजा  होगा ।  यह  तो

 सप्लाई  और  डिमांड  का  सवाल  है।  जब  तक

 झाप  बढ़ती  हुई  पापुलेशन  का  इलाज  नहीं
 सोचेंगे  हमारी  दिक्‍कतें  बढ़ती  जायेंगी।

 में  चाहता  हूं  कि  यह  जो  प्राआारिटी

 बन  रही  है  यह  एक  हजारों  एकड़  जमीन
 को  लेकर  विकसित  करे  झभौर  वहां  पर
 लोगों  को  बसाने  का  प्रयत्न  करे  ।  लेकिन

 झगर  दिल्‍ली  में  पांच  हजार,  या  पांच  लाख

 मकानों  की  जरूरत  है,  तो  जब  तक  उन  के  लिये

 एक  प्लान  नहीं  बनाया  जायेगा,  तब  तक  हम
 को  सफलता  प्राप्त  नहीं  हो  सकती  है

 मास्टर  प्लान  में  एक  प्रोपोजल  यह  थी  कि
 आंदनी  चौक  क  सड़क  को  चौड़ा  करने  के  लिये

 वहां  के  दायें  बायें  के  मकानों  को  कहा  दिया

 जाय  झभौर  वहां  पर  एक  नहर  चलाई  जाय  ।

 इस  विषय  में  में  यह  भर्ज  करना  चाहता

 हैं  कि  भ्रगर  एक  ऐसे  नगर  के  लिये,  जहां
 कि  दस  लाख  की  झाबादी  होनी  चाहिये  शौर
 बीस  लाख  लोग  बसते  हें,  इस  तरह  के  प्लान

 अनने  लगें,  तो  वे  कहां  तक  कारगर  होंगे  t

 इस  लिये  इस  बात  की  तरफ  ज्यादा  से
 ज्यादा  तयज्जह  दी  जानी  चाहिये  कि  यहां
 के  उन  लोगों  के  लिये  मकान  बनाए  जायें,
 जिन  को  झाज  सिर  छिपाने  के  लिये  जगह
 नहीं  है,  जो  कि  झौंपड़ों  भौर  खोलों  में  रहू
 रहे  हैं  ।

 यह  ठीक  है  कि  झ  दिल्‍ली  के  विकास
 और  निर्याण  से  सम्बन्ध  रखने  बाली  भिन्न
 मिश्र  संस्थाय्ों  को  इकट्ठा  चिया  गया  है,
 लैकिन  अबर  इस  आाजारिटी  को  काश्पोरेशन
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 का  एक  हिस्सा  बना  कर  उस  के  मातहुत  यह
 काम  कराया  जाता,  तो  मेरे  विचार  से  यह
 काम  ज्यादा  अच्छी  तरह  से  होता  भौर  स्त
 का  एकीकरण  हो  जाता  ।  लेकित  चूंकि  ाप

 नहीं  चाहते  कि  कार्पोरेशन  को  कुश  में  ही

 बहुत  ज्यादा  उत्तरदायित्व  से  लाद  दिया

 जाय,  इस  लिये  भाप  ने  इस  की  झलग  रखः  है।
 हम  इस  का  मी  स्वागत  करते  है।  लेकिन
 सब  से  बड़ी  जरूरत  इस  बात  की  है  कि
 डेवेलपमेंट  झायारिटी  को  एक  निर्षिचित
 प्रोग्राम  दिया  जाय,  जिस  के  झधुरार  वह  हर
 साल  दिल्‍ली  के  आारों  तरफ  सकानों  का  निर्माण

 करे,  जिन  में  उन  लोगों  को  जगह  दी  जाय,
 जो  कि  आज  झौंपड़ों  भौर  लोसों  में  रह  रहे
 है,  जिन  के  लिये  पेशाब  करने  की  जगह
 और  पीने  के  पानी  का  कोई  इन्तजाम  नहीं
 है,  जिन  को  कोई  भी  सुविधा  उपलब्ध  नहीं
 है  ।  झगर  वहां  रहने  वालों  को  वहां  से

 हटाया  भी  जायगा,  तो  शुक्त  में  तो  शायद
 वे  थोड़ो  सी शिकायत  भी  करे,  लेकिन  दाद  में
 वें  दुआ  देंगे  कि  यह  हमारे  लिये  बड़ा  भच्छा
 काम  किया  गया  है  |

 में  दो  तीन  बातों  की  तरफ  गह  मंत्री

 जी  का  ध्यान  दिलाना  चाहता  हूं,  जो  कि
 डेबेलपमेंट  क्‍ग्राथारिटी  को  कामयाब  बनाने  के

 लिये  बहुत  जरूरी  हे  t  में  देखता  हूं  कि  हमारे

 यहां  जितना  भी  विकास  का  कार्य  है,
 डेवेलपमेंट  झाधारिटी  के  बनने  के  बावजूद
 वह  बिलरा  हुमा  है  1  हाउसिंग  मिनिस्ट्री
 का  भी  उससे  सम्बन्ध  है,  हैल्थ  मिनिस्ट्री  भी

 उसमे  सम्बन्धित  है  जझौंर  गृह  मंत्रालय  भी  इस
 से  सम्बन्ध  रखता  है।  गृह  मंत्री  जी  चिल्ली

 के  तमाम  बिकास  के  जिम्मेदार  है,  लेकिन

 डेजेलपर्मेट  भायारिटी  हैल्थ  भिनिस्‍्ट्री  के

 तीचे  है  भौर  जितना  मह  काम  है,  यह  सब

 हाउसिंग  भिनिस्ट्री  से  कराना  है  ।  इस  सब

 संस्थानों  और  मिनिस्ट्रीय  का  काम  कौ-

 प्रॉडिनेटिड  नहीं  होता  हैं  शौर  जिस  का

 परिणाम  यह  होता  है  कि  हर  एक  कान  में
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 महीनों  लग  जाते  है  |  मेरा  निवेदन  यह  है  कि

 अगर  भाष  झाभारिटी  के  काम  को  कामयाब
 लगावा  चाहते हैं,  तो  यह  जरूरी  हैं  कि  इस
 सथ  काम  को  एक  ही  मिनिस्ट्री  के  नीचे  रखता

 जाये,  फिर  वह  चाहें  हैल्थ  मिनिस्ट्री  हो,  चाह
 हाउसिंग  मिनिस्टी  हो  शौर  चाहे  होम  मिनिस्ट्री
 हो  -  इस  सब  काम  का  उसरदायित्वथ  एक  ही

 मिनिस्ट्री  पर  रहना  चाहिये  ry

 झाज  एक  बड़ा  मजाक  बना  हुभा  है,
 जिस  की  तरफ  में  झाप  का  ध्यान  दिलाना

 चाहता  हूं  -  भाज  से  बीस  वर्ष  पहले  दिल्‍ली

 इम्प्रूवमेंट  ट्रस्ट  ने  करोल  बाग  बेचा  और

 हां  के  रहने  वालों  को  वहां  पर  मकान  बनाने
 की  इजाजत  दी  ।  वहां  पर  मकान  भी  बने
 शौर  दुकानें  भी  बर्सी--मकातों  में  लोग  रहते
 हैं  सौर  दुकानों  में  व्यापार  करते  हें  ।  परन्तु
 जगह  की  तंगी  के  कारण  वहां  ऐसे  भी  अनेक
 मकान  हैं  जो  रहने  के  लिये  बनाये  गये  परन्तु
 ब  उत  में  रहना  झौर  व्यापार  दोनो  होते  हैं  ।
 झाज  एक  तया  कानून  बनाया  गया  है,  जिस  के

 मासहत  उन  लोगों  से  कहा  गया  है  कि  ये  मकान
 तो  रहने  के  लिये  बनाए  गए  थे  ।  लेकिन  आप
 मे  कारोबार  करने  के  लिये  वहा  पर  दुकानें
 खोल  दी  हैं,  इस  लिये  उन  से  कई  कई  हजार
 पये  मागे  जाते  है  नही  तो  मकान  छीनने  की
 बमको  दी  जाती  है।  मे  निहायत  झदब  से  यह
 अर्ज  करना  चाहता  हू  कि  अ्ाज  हमारे  यहां
 लोगो  को  मकानों  के  बारे  में  बहुत  तक्‍लीफे

 हैं  7  जिन  मकानों  में  रहना  चाहिये  था,  वहा
 वे  झाज  व्यापार  करते  हैँ  भपनी  रोजी
 कमाने  के  लिये  सौर  झपना  पेट  मरने  के  लिये  ।

 इस  सम्बन्ध  में  जो  कुछ  भी  हम  करे,  जो  भी

 कर्नून  अना दें,  जो  भी  रास्ता  निकाल,  बह
 ऐसा  होता  चाहिए,  जो  कि  समर  में  भा  सके
 जिससे  लोगों  के  साथ  ज्यादती  नहों।  लेकिन

 ऐसा  होता  यही  है  I  यह  नियम  नई  दिल्ली
 के  लिये  था,  लेकिन  इस  को  दूसरे  इलाकों
 पर  भी  लागू  किया  जा  रहा  है  i  गह  गैर-

 मुनासिव  होगार्क  जो  लोग  झाराम  की  जिन्दगी
 बसर  कर  रहे  हैं,  मई  हिंदायतें  निकाल  कर  उस
 से  कह  झारागन  छीम  सिया  बाय  ।
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 दातार  साहब  की  प्रमेंडमेंट  के  बारे  में

 में  यह  कहना  चाहता  हूं  कि  हर  को  कोई

 ऐसा  रास्ता  निकालना  जाहिये  कि  कम्पेन्सेशन

 सही  दंग  से  दे  सकें।  में  मानता  हूं  कि  सरकार

 हजारों  लाखों  रुपये  सर्च  कर  के  विकास  कर

 रही  है  भौर  इस  दाहर  को  बढ़ा  रही  है,  इस
 लिये  अगर  बीस  वर्ष  पहले  खरीदी  गई
 जमीन  की  कीमत  चौगुनी  या  भाठ  गुनी  हो  गई

 है,  तो  उस  का  सारा  फायदा  एक  इंडिविजुभल
 झादमी  को  दे  दिया  जाय,  यह  ठीक  नहीं

 है  |  श्री  दातार  की  पग्रमेंडमेंट  से  जाहिर

 होता  है  कि  १६५५  के  मारकेट  रेट  के  हिसाव
 से  कम्पेन्सेशन  दिया  जायगा  झौर  बिसा

 लिहाज  इस  बात  के  दिया  जायेगा  कि  कोई
 झादसी  उस  जमीन  पर  डिपेंढेंट  है और  इस

 तरह  के  द्रादमी  और  उस  में  कोई  फर्क  नहीं

 होगा,  जिस  के  पास  बहुत  जमीन  है,  जो

 बहुत  आसूदा  है  भौर  जिस  के  पास  बहुत
 ज्यादा  रुपया  है।  में  भर्ज  करना  चाहता

 हु  कि  इस  बारे  में  आप  को  बहुत  मोहताज
 होना  पड़ेगा  कि  इससे  कितने  झ्रादमियों  को

 तकलीफ  होती  है।  मेरी  राय  में  भ्रंगर  झाप  यह
 समझने  हैँ  कि  बैटरमेट  का  कोई  पोरशन
 उस  झादमी  से  लेना  है,  जिस  ने  दस  बीस

 वर्ष  पहले  जमीन  ली  थी,  तो  इस  के  लिये  श्राप

 एक  असेसर्ज  बोड़े  या  कमेटी  बना  दीजिये,
 जो  सब  बातो  को  देख  कर--यह  देख  कर
 कि  मारकेट  रेट  कितना  है,  किस  के  पास

 सोड़ो  जमीन  है,  या  कोई  उसी  पर  डिपेंड

 करता  है,  कौन  गरीब  है,  उससे  जमोन

 सी  जाय  या  नहीं,  किस  कोमत  पर  लो  जाय,

 बरैरह  ध्यान  में  रख  कर  हर  पाच  वर्ष  के  बाद

 कम्पेन्सेशन  का  फैसला  करें।  में  अजे  करता

 जाहता  हूं  कि एक  ही  लाठटो  से  सब  को  हाकना

 मुनासिब  नही  है  ।  भग्रेज  के  जमाने  में  यह
 बात  जरूर  लागू  होती  थी,  सेकिन  भाज  ऐसा.

 नही  होना  बाहिये  |  यह  ठीक  &  कि  झाज  हम
 झाजाद  है,  लेकिन  मुझे  टुख  है  कि  हम  ने  झपने.

 तरीकों  को  उसी  तरह  से  रखा  हुघा  है  शौर

 हमारे  बहुत  से  भफसर  उसी  तरह  से  सोचते

 हदें
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 इस  सिलसिले  में  मुझे  य।द  है  कि  एक  बार
 द... &  यह  सुझाव  दिया  गया  कि  दिल्ली  में
 जितने  कररे  हैँ,  जितने  झोंपड़े  बगेरह  हैं,  उन
 की  जगह  पर  पांच-मंजिले  मकान  बता  कर,
 उन्ही  कटरों  और  झाँपड़ों  में  रहने  बाले  लोगों
 को  बसाया  जाम,  तो  इस  का  जबाब  दिया
 गया  कि  इससे  तो  स्टेडर्ड  गिर  जायेगा,  दुनिया
 के  किसी  बड़े  सगर  के  लिये  यह  मुनासिब
 नही  है  से  यह  कहता  चाहता  हूं  कि  एक
 कटरे  की  तमास  झामादी  की  कल  एक  है,
 स्टेंडर्ड  एक  है,  रहने  का  तरीका  एक  है  झौर
 झगर  उन  मकानों  में  उन  लोगों  को  कसा
 दिया  जाय,  तो  बहू  दाकल  बदलता  नहीं  है,
 बल्कि  इससे  वहां  रहने  आले  बेचारे  गरीबों
 को  राहत  मिल  जाती  है।  सेकिन  इस  मात
 को  माना  नहीं  जाता  है।  बल्कि  नए  नए
 टाउन-प्लैनर,  नई  नई  कमेटिया,  नए  नए
 ख्याल  हमारे  सामने  झाते  है  ।  वे  दिल्ली  को

 बहिप्त  बनाना  चाहते  हे  ।  वे  इस  को  बहिए्स
 बनायें,  लेकिन  मुझे  डर  इस  बात  का  है  कि
 जिस  तरीके  से  काम  बस  रहा  है  उससे

 यहां  जो  नरक  है,  उससे  भी  बड़ा  तरक  न
 बन  जाए

 में  निहायत  भदब  के  साथ  बडे

 जोर  सें  यह  कहना  चाहता  हू  कि  दिल्‍ली

 में  विकास  के  लिए  सबसे  जरूरी  बात  यह  है  कि

 समास  तरफ  से  रुपया  निकाल  कर,  साखो

 मकान  ऐसे  बनाए  जायें,  जिनमें  उन  गरीबो  को

 जगह  दी  जाय,  जो  कि  स्लम्ज  में  पड़े  हुए
 हैं।  सलम-क्लीयररेंस  की  शाम  तौर  पर  चर्चा

 की  जाती  है,  लेकिस  में  कहना  चाहता  हूं  कि

 जितने  स्लग्ज  हम  क्लीयर  करते  हे,  उतने  ही
 हम  बनाने  &  जिम्मेदार  हो  जाते  हैं  -  दिल्‍ली

 में  समभग  एक  साल  झादमी  हर  साल  बाहर
 से  झाकिर  बखते  हैं,  उनके  लिए  दस  हजार
 “मकानों  की  जरूरत  हो  और  एक  हजार  भाप

 बनाते  हों,  तो  ऐसी  सूरत  मं  किस  तरह  झाप

 इसम्ज  को  शोक  सकते  हैं,  जब  तक  कि

 ह ।। ल  डस  झामदोरफत  को  न  रोक  दें
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 झाप  सोचिए  कि  वह  हो  सकता  है  या  नहीं
 अगर  माप  उसको  नहीं  रोक  सकते हैं, हैं,  तो
 फिर  झाथारिटी  के  पास  ऐसे  साधन  शौर  ऐसा
 बोचधाम  होना  चाहिए  कि  बह  झपने  काम  में
 कामयाब  हो  सके,  वर्ना  सतीया  यह  होगा  कि

 जिस  तरह  से  tre  झाई०  टी०  की  झाशोचसा
 की  जाती  है,  जिस  तरह  से  प्राविजनल  झावा--
 करदी  के  झाफिसज  की  निन्दा  की  जाती  है,
 उससे  कही  ज्यादा  निन्‍वा  उन  श्राफिसर्ज
 की  होगी,  जो  कि  डेवलपसेंट  झ्जारिटी  में
 काम  करगे  अगर  हम  को  इससे  बचना  है
 झौर  उस  मर्ज  का  इलाज  करना  है,  जिस  में

 हम  इस  बक्स  मुबसिला  हैं,  तो  उस  का

 बाहिद  इलाज  यह  हे  कि  विकास  के  काम
 को  इस  बात  पर  केन्द्रीमूत  किया  जाय  कि

 दिल्ली  में  शौँपड  भोर  खोलों  में  रहने  वाले

 गरीब  लोगो  के  लिए  मकान  बनाएं  जाव॑  |

 मेरा  यह  अनुभव  ओर  दावा  है  कि  दिल्‍सी  में

 बहुत  ज्यादा  जमीन  ऐसी  पड़ी  हुई  है,  जो  या

 सो  बेकार  हैं  या  दूसरे  लोग  उस  पर  काबिज

 हो  कर  हजारों,  लाखों  रुपए  किराया  उससे

 बसूल  कर  रहे  हे।  भगर  उन  जमोनों  को

 हासिल  करके--हालांकि  बे  तो  पहले  से

 ही  हासिल  हे--उन  पर  मकान  बना  सें

 झौर  उनको  गरीब  प्रादिमयों  को  4३,  तो

 दिल्‍ली  की  तमाम  जनता  आराम  पायगी

 झौर  इस  काम  के  लिए  हमको  झौर  प्रापको

 मुबारकबाद  देगी  |  भगर  ऐसा  नहीं  किया

 कायगा,  तो  मुझे  इस  बात  में  जरा  भी  णक

 नही  है  कि  जो  बात  डी०  झाई०  टी०  झौर

 प्राविजनल  ह्राथारिटी  के  लिए  कही  जाती

 है,  वही  बातें  इस  इथिकरण  पर  भी  लागू

 होगी  झौर  जो  तकलीफ  हम  दाज  देख  रहे

 हैं,  वही  तकलीफें  फिर  नजर  ध्रायेगी  1

 ऐक्बीजीदान  के  बारे  में  भी  मुझे  एक  लफ्ख

 यह  कहना  है  कि  भले  ही  सरकार  को

 जमीन  को  ऐक्चायर  करने  की  जरूरत  महसूस

 हो  भौर  बह  लेंड  ऐफ्यवायर  करे  लेकिन  मुझे

 यह  बात  बिलकुल  समझ  में  नहीं  धाती  कि

 किसी  एक  बेचारे  जादमी  की  बाप  बादे  ह ड
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 wiry  too  वा  १५०  गज  पड़ी  है  उसको

 खापने  ले  लिया  झौर  उसको  बदसे में में  थोड़ा
 सा  पैसा  दे  दिया।  बहू  तो  बेचार  उसके  बाद

 बेकार  हो  गया  शौर  बेरोजगार  हो  गया  भौर
 झापने  उस  जमीस  को  लेकर  ढेंबलप  कर  दिया
 झौर  डेवलप  करने  के  दाद  धापने  उसे  किसी

 काम  में  &  लिया  बाहे  शवर्नेमेंट  के  काम  में

 हो  भीर  भाहे  किसी  प्राइवेट  संस्था  को

 चह  सेंड  मुनाफा  कमा  कर  बेच  दी  जाय।
 में  समझता  हूं  कि  ग्वनेमेंट  के  दिल  में  उन
 बेचारे  गरीब  किसानों  का जो  कि  थोडी-थोड़ी
 कमीने  रखते  हे,  उनका  कंसडिरेशन  प्रपरमोस्ट

 होना  चाहिए  t  यह  ठीक  है  कि  कानून  की
 रू  से  आपको  गवरनेमेंट  परपज  के  लिए
 जमीन  ऐक्वायर  करने  का  हक  हासिल  है
 लेकिन  मेरा  कहना  हैं  कि  उस  हक  के  होते

 हुए  सी  आपके  दिल  में  उसके  लिए  व्याल

 होना  चाहिए  झौर  प्रापका  यह  फर्ज  है
 कि  आप  उन  गरीबों  की  जो  वे  छत,  वे  मकान
 झोर  वे  पानी  शौर  सरोसामान  के  अपनों
 जिन्दगी  को  काट  रहे  हें,  मुसीबत  की  जिन्दगी

 बिता  रहे  हैं  उनकी  सुसीबत  को  किसी  तरीके
 से  कम  करने  की  कोदिश  करें  और  उनकी

 मुसीबत  को  हल  करके  आप  उनको  थोड़ा
 सा  झाराम  शौर  राहत  पहुंचायें

 झापने  जो  यह  दिल्ली  डेवलपमेंट

 बिस  रक्खा  है,  मे'  इससे  बहुत  खुश  हूं  भोर
 मे  इसका  स्वागत  करता  हूं  और  इसमें  यह
 बात  बित्कूल  साफ  हो  जाती  है  कि  श्राप

 सेंड  डेवलपर्मेंट  प्राथ,रिटों  और  डी०  झाई०
 Ho  का  एकीकरण  करके  एक  जगह
 से  ग्राये  हे ंलेकिन  उसके  साथ  ही  मे  यह  भी

 चाहता  हूं  कि यह  जो  झलग-अलग  मिनिस्ट्रयों
 का  दखल  रहता  हैं  वह  ने  होकर  एक  ही

 मिनिस्ट्री  के  मातहत  सब  काम  हो।  इस

 अजिकरण  के  मातहत  झापना  ही  पी०

 ब्लू  fro  डिपार्टमेंट  हो  प्र  जितना  भी

 काम  हो  यह  एजारिटो  खुद  करे  1  आपको

 इस  एबग्रिटी  को  काफ  कपया  देना  चाहिए
 शाकि  यह  जभीगों  को  हेगलप  करे,  सकानात

 क्या  सके  जझौर  हाउचिंग  के  मसले  को  हल
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 कर  सके  और  झगर  आपने  यह  नहीं  किया  तो
 जितनी  बातें  हम  झोर  भाप  कह  रहे  हें  ये
 बातें  हमारी  बेसूद  रहेंगी  ग्रौर  जिस  तरह  से
 डी०  झाई०  टी०  और  प्राविजनल  डिवलपमेंट
 झाथारिटी  को  लोग  बुरा  भला  कहते  हें  भौर

 उनकी  नन्दा  करते  हैं,  उसी  तरह से  सोग  उन
 सारे  झधिकारियों  की  निन्दा  करेंगे  जो

 डेवलपमेंट  झ्राथयारिटो  के  मातहत  काम  करेंगे।
 नब्पाल  हमारी  मांग  यह  है  कि  इस  ढेवलफ्मेंट

 एथारिटी  को  यह  झधिकार  दिये  जाय॑  और

 इसका  एकीकरण  किया  जाय  जिससे  इसके
 पांस  रुपया  काफी  रहे  भौर  वह  मकान  बना

 कर  गरीबों  को  दे  सके  ।  उसको  यह  देखता

 चाहिए  कि  गरीबों  को  उनकी  पुरानी  जगहों
 से  उठाते  समय  उनके  लिए  आलटरनेट  जगह
 बनी  है  झयवा  नहीं  |  ऐसा  न  हो  कि  हम
 उनको  उठाते  तो  चले  जाय॑  शौर  उनको

 दूसरों  जगहों  पर  बसाने  का  कोई  इंतजाम
 न  हो।  श्ाज  झापक  पास  ताकत  है  भाप  हर
 वक्‍त  उनको  उठा  सकते  है  लेकिन  भ्रगर  उठाने
 से  पहले  उनके  बसाने  का  भाकूल  इंतजाम
 न  करें  तो  वह  मुनासिग  बात  नहीं  होगी  ॥

 में  जानता  हूं  कि  हमारे  मानन  य  गृह  मत्रो  क

 हृदय  में  उनके  लिए  बहुत  दर्द  है  भौर  दे

 जरूर  उसका  इलाज  सोच  रहे  होंगे  शर

 में भ्ाशा  करता  हूं  कि  व ेउसको  करेंगे  भी  ।

 डेवलपमेंट  झाथारिटी  के  प्राविजंस  से  मुझे

 पूरी  तरह  संतोष  नहीं  होता  और  में  यह  देख

 रहा  हूं  कि  प्रगर  इसी  तरीके  से  डेवलपमेंट

 एथारिटी  का  काम  बला  तो  यह  जो

 प्राविजनल  एयारिटी  बनाते  से  नतीजा

 निकला  है  उससे  बेहतर  नहीं  होगा  ।

 झाप  जमीन  का  डेवलपमेंट  करेंगे  लेकिन  में

 समझता  हूं  कि  वह  डेवलपमेंट  नाकाफी  होगा
 झौर  उससे  लोगों  के  लिए  भझच्छे  मकान

 बनाने  की  जो  ख्वाहिश  है  वह  पूरी  नहीं

 होगी  भौर  न  हू'  भाप  इस  बढ़ती  हुई  झायादी

 की  समस्या  को  सफलतापूर्वक  हल  कर  पायेंगे  |

 धाप  इस  बढ़ती  हुई  झाबादी  को  रोक  नहीं
 सकेंगे  सौर  झगर  ाप  किसी  किस्म  का

 प्रतिबंध  लगा  भी  दें  ठो  यह  सने  वाला  नहीं
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 है।  इससिए  उस  प्रतिबंध  को  बेर  लगाये

 पहले  से  भाप  यह  सोच  कर  इस  बात  का

 इलाज  करने  सग  जाय॑  तो  वह  ज्यादा

 मुनासिय  होगा  a  में  इन  दार्ब्दों  के  साथ

 माननीय  गृह  मंत्री  का  इन  बातों  की  शोर
 ब्यान  पग्राकर्षित  करते  हुए  यह  विध्यास

 करता हूं  कि  थे  इन  पर  विचार  करेंगे।

 Mr,  Speaker:  Shrimati  Subhadra
 Joshi  The  hon.  Member  can  take
 only  ten  minutes.  I  propose  to  call
 the  hon.  Mimuster  to  reply  at.

 Shri  C.  K.  Nair  (Outer  Delhi):
 There  are  some  others  who  want  to
 speak.

 Mr.  Speaker:  Those  who  want  to
 speak  may  speak  on  the  clauses.

 efter री  सुमद्रा  जोत्ती  (अम्याला)
 अध्यक्ष  महोदय,  यहू  जो  डेवलपमेंट  बिल

 हमारे  सामने  झाया  है  उस  पर  हमारे  कई
 माननीय  सदस्यों  ने कल  यह  दरख्वास्त  की

 थी  कि  हम  लोग  यह  चाहते  हैं  भौर  दूसरे
 लोग  भी  यह  चाहते  हे  और  उन्होंने  बार  बार

 झपनी  यह  राय  दी  कि  इसको  कारपोरेदान

 का  एक  हिस्सा  बना  दिया  जाय  a  प्राज  में

 उन  चीजो  को  और  उन  झागुंमेंट्स  को

 दोहराना  नहीं  चाहती  हू  जो  कि  उसके  हक
 में  दिये  यये  हें।  जहा  हम  डेमोक्रेसी  की

 कमंजोरियो  से  वाकिफ  है  वहा  हम  ब्यूरो-
 ग्रेसी  की  ताकतों से  भी  बहुत  वाकिफ  हैं
 wr  कोई  ऐसा  सम्मिश्रण  किया  जाता

 जिसमें  हम  दोनों  की  बुराइयो  को  दूर
 कर  सकते  झौर  एक  भ्रच्छी  प्राधारिटी  बना

 सकते  तो  यह  बहुत  झझच्छा  होता  ।  जब  तक

 किसी  जिस्मेदारो  को  न  लिया  जाय  सब  तक

 हम  देखते  हे ंकि  काम ठीक  नहीं  होता
 शौर  भगर  ब्यूरोकेसी  के  ऊपर  सब  कुछ
 छोड  दिया  जाय  भौर  उन्हीं  के  हाथ  में  सब  कुछ
 है  दिया  जाय  तो  उसका  भी  कोई  अच्छा
 गठीजा  नहीं  होता  इसका  कोई  aire

 नन्द  होने  या  बुरे  होने  में  तास्भुक  नहीं  है

 tf  DUCE  ह...  रे  we

 अल्कि  यह  अ्पूरोक्रेशी  का  सिल्‍्टम  ही  ह... ड
 ऐसा  है  ।

 मई  दिल्‍ली  को  जिस  तौर  पंर

 कारपोरेद्ान  के  कार्य  केत्र  से  बाहर  रख  दिया
 गया  है  यह  मी  हमारे  लिए  काफी  दुःख
 का  विषय  है  ।  सरकारी  कर्मचारियों  को

 एलेक्शंस  में  हिस्सा  न  खेने  दिया  जांय  पह
 तो  समझ  में  झाता  हैं  लेकिन  जिस  तरीके  से
 के  पालियामेंट  के  लिए  वोट  दे  सकते  हैं
 उसी  तरह  से  उनकी  सिविक  एंफेयर्स  में
 भी  वोट  देने  का  हक  होता  जाहिए  शर  इससे
 उनको  महरूम  रख  कर  कोई  बहुत  लाम

 नहीं  होता  है।  भाज  हम  यह  देखते  हैं  कि

 पुराने  अफसरान  चाहे  कितने  ही  पढ़े  लिखे

 हों  घौर  भ्पने  यक्‍स  में  ठीक  इम्तिहान
 दिये  हो  धौर  भच्छ  तरीके  से  कम्रीटीशन  के

 जरिए  भाये  हो,  जब  वे  भ्रफमर  बन  जाते  हैं
 झौर  जनता  के  नुमायन्दीं  को  उनके  ऊपर

 कोई  जिम्मेदारी  नहीं  रहती  है  तो  न  मासूम
 किस  लरीके  से  वे  बिहेव  करने  लगते  हैं  और

 इसके  उदाहरण  देकर  मे  झापका  झौर  हाउस
 का  समय  नष्ट  नहीं  करना  चाहती  हूं  मगर

 हम  देखते  है  कि  पालियामेंट  की  पालिसी

 एक  होती  है,  गवर्नमेट  की  पालिसी  एक

 होती  है,  जो  काग्रेस  पार्टी  हुकूमत  में  समझी
 जाती  है  उसकी  पालिसी  तो  एक  होती  है
 मगर  प्रश्रिकिर  गश  जिन  पर  कि  उन

 पालिसियों  को  झमल  में  लाने  की  जिस्मे-
 दारी  होती  है,  बे झगर  चाहें  तों  उन  समाम

 पालिसियों  के  खिलाफ  चल  कर  जितना  च्चाहे
 मामला  झटका  सकते  हैं  भौर  हमारे  देखने
 में ्ाता  हैकि  वे  झटका  दिया  करते  हैं।
 इसलिए  में  कहूंगी  कि  झगर  इस  भाधषारिटी

 को  का रपोरेशन  के झडर  कर  दिया  जाम  शौर

 यदि  &*;  मी  गृह-मंत्री  महोदव  इसके
 सम्बन्ध  में  इस  प्रकार  का  निर्णय  करें  तो  मुझे
 उम्मीद है  कि  उनके  इस  फैसले  का  सारे  दिल्‍ली

 बाहर  मर  में  स्वागत  होगा  i

 दूसरी  चीज  थो  में  इस  बिल  के  बारे में

 चे  करना  चाहती  हूं  यह  वह  है  कि  जहां  तक
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 डेवलपमेंट  का  सवाल  है,  कोई  ऐरिया  जब

 डेबलप्ड  समझा  जाय  तो  उससे  सिर्फ  यही
 से  समझा  जाय  कि  वहां  पर  सड़कें  हें  पाती

 है  या  नालियां  हैं,  वहाँ  पर  और  भी  चीजों
 का  ध्यान  रक्‍्खा  जाय  कि  थे  भी  वहां
 चर  मौजद  हैं  कि  नहीं  )  कई  ऐरियाज  जो  भाष
 डेवलप्ड  समझें  जाते  हैं  शौर  जहां  पर

 सरकारी  तौर  पर  मकान  यना  दिये  गये  हैं,
 उनके  मकात  बना  देने  के  बाद  वहां  पर  छोटी
 छोटी  बीजों  के  लिए  लोगों  को  इतनी  दिक्कत

 होती  है  कि  वे  परेश्ञान  हो  जाते  हें  ।  उनके

 हां  पर  चले  जाने  के  बाद  कोई  उनकी

 सरफ  तवज्जह  नहीं  देता  ।  वहा  पर  बिजली

 नहीं  होती  जिससे  झन्धकार  छाया  रहता  है
 और  झाये  दिन  चोरिया  हो  जानी  है  ।  वहा
 चर  पुलिस  की  कोई  व्यवस्था  नहीं  होती  हैं

 शौर  कोई  शिवायत  करने  नहीं  जा  सकता

 है।  वहा  पर  टेर्ल  फंन  नहीं  हे  और  झगर

 कोई  मसीबत  श्रा  पड़े  तो  श्राप  ही  बतलाइये
 कि  वे  कैसे  खबर  दे  ।  इसलिए  डेवलपमेंट

 ह्रथारिटी  को  देखना  चाह्टि!  कि  जो  ऐरिया  वह
 डवलप  करे  और  लोगी  को  बसान  के  पहले  उन
 समाम  सविधाशों  की  वहा  पर  व्यवस्था  बर
 देनी  चाहिए  ताकि  सोग  को  परेशानी  और
 दिवकल  का  सामता  ने  करना  पे  |

 जैसे  बल  हमारे  एक  झानरेबल  अेम्लर  से

 आपके  सामने  ब्रज  क्या  कि  लेड  एऐक्व्रीजीदान
 बेक्ट  से  जो  डेफ  नीकनन  हैं  ह: ी  इफ  नीथन

 हमने  इसमें  नहीं  दी  है | या  तो  इस  बिल

 में  कोई  ऐसी  इंफनीशन  होनी  चाहिए  और

 कोई  बलाज  त्सा  होना  चाहिए  कि  लेड

 शक्वीजोदान  पेन्ट  में  जो  डेफ  नीशन  दी  हुई
 है  वह  इसमें  लागू  होगी  नहीं  तो  मुझे  कोई

 दुबहा  नहीं  कि  यह्  बड़ी  दिवकत  पैदाकरने

 बाली  चीज  होगी  1

 कम्पेनसेदान  क॑  बारे  में  जो  प्रमेटमेंट

 आया  है  में  चाट  हू  कि  हाउस  उस  पर  ष्रज्छी

 तरह  से  विचार  करें।  हमारे  यहा  पर  जमीनों

 के  बारे  में एक  धजीब  सिलसिला  चलता  हूँ।
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 एक  मिक्सड  एकोनामी  हमारी  चलती  है,
 कुछ  वें  जमीनें  हें  जिनको  कि  प्राइवेट  तौर
 पर  लोग  खरीदते  हैं  भौर  बेचने  का  व्यापार
 करते  हैं  और  कुछ  थे  जमीने  होती  हैं
 जिनको  कि  सरकार  ऐक्वायर  कर  लेती  हैं
 और  सरकार  बनिस्बत  प्राइवेट  पार्टीज
 के  जमीन  के  कम  दाम  देती  है  |  प्राइवेट
 लोग  उनको  जमीन के  ज्यादा  पैसे  दे  देते  हें
 ग्रव  चाहे  खेती  की  जमीन  हो  किसानों  की
 जमीन  हो  या  किन्‍्ही  दूसरे  लोगों  की  जमीन

 हो,  जाहिर  हैं  कि  जो  जमीन  बेचने  वाला

 है  उसके  इटरेस्ट  में  यह  हैं  कि  वह  ज्यादा  से

 ज्यादा  अपनी  जमीन  की  कोमत  ले  इसका
 लाजिमी  नतीजा  यह  होता  है  कि  हर  जमीन
 वाला  अझ्पनी  जमीन  को  सरकार  की  कुदृष्टि
 से  बचाने  की  चेष्टा  करता  है  और  जंसे  तैसे

 प्राइवेट  लोगों  के  हाथ  में  ज्यादा  दाम  में  बेच

 देता  हैं  और  मनाफा  कमा  लेता  है  अलबत्ता
 जिसकी  जमीन  पर  सरकार  की  नजर  पढ़ें

 जाती  हैं  वह  नकसान  में  रहता  हैं  और
 लोग  बराबर  इस  कोछिदयय  में  रहते  हे  कि  हमारी
 जमीन  पर  सरकॉर  की  शनि  दृष्टि  न  पर्ट
 शौर  किसी  तरह  से  उनकी  नजर  से  वह  बच
 जाय  श्र  गर  कुदप्टि  पड  जाय  तो  हम
 किसी  तरीके  से  शोर  मचा  करके  ओर  गोल

 माल  करके  किसी  भी  तरह  से  अपनी  जमीन
 को  सरकार  के  हाथ  में  जाने  से  बचा  ले  ब्रौर

 हमारे  बदले  कसी  शौर  दूसरे  माई  की
 जमीन  गवनंमेन्ट  फेक्‍्वायर  कर  ले  |  यह
 मिक्‍्सड  एकोनलामी  चलती  है  |  श्व  प्राइवेट
 लोग  जो  जमीन  को  इंवलप  करते  हे  तो  उसमें

 कम  खर्चा  झाना  है  अर  जो  सरकार  डेवलप

 कराती  हैं  उसमें  ज्यादा  खर्चा  आ॥राता  हें  क्योंकि

 चेसे  कहने  को  तो  नेशनूलाइजेशन  हो  गया  है
 सगर  वह  नेशन्‌लाइड्ड  होने  के  बाद  भी  सी०

 Yo  डब्लू०  डी०  जो  काम  करवाती  हैं  या

 डेवलपर्मट  भ्रयारिंटी.  करवाती  हैं  यह
 प्राइबेंट  ठेकेदारों  से  काम  करवातों  है

 एक  तो  अपने  महकमे  पर  1,  करते  हैं
 फिर  टसके  बाद  प्राइवेट  ठेकेदार  को  काम

 देते  है  .  इस  में खच  बहुत  बढ़  जाता  है  |
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 जिीमतो  सुभद्रा  जोक

 पहले  तो  सस्ता  लेते  हैं,  खच  उस  पर  ज्यादा

 करते  हैं,  फिर  उसके  बाद  लोगों  को  सस्ता

 देना  पड़ता  है।  तो  यह  जो  प्राइवेट

 शंटरप्रादज  और  सरकारी  काम  का  सम्मिश्रण

 किया  है,  यह  इतना  बेकायदा  और  गलत

 मालूम  होता  है  कि  मेरी  समभ  में  नहीं  भाता

 कि  इसका  क्‍या  फायदा  है।  इसके  बाद  जो

 सरकारी  जमीन  होती  है  वह  गवर्नमेट  को

 सस्ती  देनी  पड़ती  हैं,  जो  प्राइवेट  लोग

 जमीन  को  डइेवेलप  करने  हैं  वह  जमीन  की

 ज्यादा  कीमत  देते  हे।  डेवेलप  करने  पर

 कम  स्वर्च  करते  हे  और  जब  बेचते  है  तो

 बेटिसातव  किताब  बेचते  हैं।  इन  प्लाटस

 की  कोई  कोसत  मकरंर  नहीं  होली,  जिस

 कीमत  पर  चाहते  हे  बेचते  हें।  एक  तरफ

 सरकार  की  कॉलाने  बनी  क  उस

 के  बीख  म  जिसकी  प्राइबट  जमीन  छे,  उसकी

 कीमत  बह  जाती  है  7  उस  एर  वह  सिलता

 चाहे  खर्च  करता  है  श्र  जितता  जादे  यामा ह.

 हैं  7  फिर  जब  आपके  यहा  खरीदना  जायज,

 बेसना  जायज,  मनाफा  कमाना  जायज,
 उनमें  लोगो  को  कोशिश  हैं  कि  वह  सरकार  से

 अपनी  जमीन  बचा  बर  दूसरी  जगह  बचने  को

 कोशिदा  बरे  तो  यह  उनके  लिए  कोई

 गलत  काम  नहों  है  t

 में  आपस  अर्ज  बूगी  कि  दिन्ली

 जैसी  छोटी  जगह  में  एक  एके  टच  ौर

 एक  एक  चप्पा  जमीन  के  लिए  मुद्किल
 पहती  है।  जब  हम्स  विलध्रस  करना

 होता  है  या  सरीब  आदमी  के  मकान  बनाए

 जाते  हैं  तो  इसकी  वजह  से  उसकी  कीमत

 बहुत  हो  जाती  है।  इसका  सरकार  को  कोई

 उपाय  निकालना  चाहिए,  सरकार  इस  काम  मे

 मदद  करें  ।  चाहे  प्राइवेट  भझ्रादशमियों  को

 मकान  दे  दे  या  कोमतों  पर  कट्रोल  लगाए
 ताकि  गरीब  से  गर  ब  लोग  आबाद  हो  सके  t
 झ्राज  प्राइवेट  श्ादमी  जमोन  बेचते  हैँ  और
 खरीदते  हे,  देवेलप  करते  हे  झोर  मकान

 बनातें  है  भौर  मकानों  को  समस्या  को  हल
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 करने  की  कोशिए  करते  हैं,  लेकिन  उससे  ऐसा
 नहीं  होता  कि  दिल्ली  का  मसला  हल  हो।
 दिल्‍ली  के  राजधानी  होने  की  वजह  से  दूर'  दूर
 से  लोग  भ्ाते है,  यहां  पर  जमोन  खरीदते  हैं,
 मकान  बनाते  हैं,  और  बिना  किसी  फंट्रोल
 के  जितने  किराये  पर  चाहते  हैं झपना  मकात
 देते  हें।  उनसे  कम  से  कम  गरीब  अभ्रादमियों
 के  लिए  मकानों  का  मगला  हन  नहों  होता।
 इसलिए  जो  डेबेलपमेंट  प्रथारिंटी  बने,  उसका
 अपना  भहकमा  होना  चाहिए,  जो  खुद  डेबे  तप

 करे,  उसका  झपना  महकमा  होना  चाहिए,
 जो  खुद  वहां  पर  'बिलि  गे  व  काम  करे  झौर
 सस्ता  बनाए।  जब  तक  ऐसा  नहीं  होगा  तब
 लक  लोगों  का  यह  मसला  हल  नहीं  होगा  ।
 में  होम  मिनिस्टर  साटब  से  दस्यसस  करूंगी
 कि  जब  तक  उनका  मगला  हज  नहीं  होता  तब
 तक  चह  जमीनों  का  बेचना  और  स्रीदना
 रोक  दें  और  जितती  जमीप  सरकार  को

 चाए  वह  उसको  ले,  उसका  लेने  के  बाद,
 प्लेन  बनाने  ब॑  बाद  जब  चाहे  अपनी  जमीन

 को  बेच  |

 इसके  साथ  हो  साथ  में  य7  मी  स्रज
 कम्प्गो  कि  जहा  तक  मसकानां  के  गिराने  का

 ताललूक  हैं,  कल  से  यह  कहा  जा  रहा  है  कि

 बावजुद  इस  ब्य ारिटी  के  हाने  के  अनगिनत
 मकान  बन  रहे  है।  इसमे  कोर्ई  शुत्रहा  नहीं
 है  कि  ग्रथारिटी  के  पास  कोई  ऐशसो  ताकत  नहीं
 कि  बनते  वक्त  मकानों  को  गिरा  सके  |
 कभी  कभी  तो  गेसा  भी  होता  है  कि  जब
 बनने  का  सवाल  होना  है  तो  छोटे  छोटे
 कर्मचारी  पेंसे  ले  कर  लोगों  को  बढ़ावा  देते
 है  और  मकान  बनवा  देते  हे  ।  जब  बह  बन
 जाते  है  श्रोर  सरकार  गिराने  लगती  है  तो
 हमारे  जैसे  मयामी  कार्यकर्ता  जा  कर  कहते
 हे  कि  उन  मकाना  को  नहीं  गिराना  बाहिए।
 यह  एक  विशस  सकिल  सा  बन  गया  है।
 लोगो  की  राय  यह  है  कि  सकान  जब  पूरा
 हो  जाता  हैं  तो  जनता  की,  पौर  हमा ग
 हमदर्दी  मकान  बनवाने  बाले  के  साथ  हो
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 जाती  है।  प्गर  बनते  वक्‍त  बीच  में  हो  उसको
 रोक  दिया  जाए  तो  उस  वक्‍त  लोगो  की

 हमदर्दी  सरकार  क॑  साथ  होती  है  ।  आज

 मोहल्ले  मोहल्ले  में  लोग  कहा  है  कि  सकान

 नाजाएज  तौर  से  बन  रहे  हे,  उनको  क्‍यों

 नही  रोका  जाता  ?  इस  डेवेलपम्ंट  बिल  में

 यह  क्लाज  रक्खा  गया  है  कि  बनते  हुए  ही
 झयारिटी  को  रोकने  का  झधिकार  होगा,
 इससे  हमें  बडा  सन्तोय  हुआ,  और  हो  सकता

 है  कि  इससे  न्यादा  फायदा  हो  सके  ।

 श्र्भी  दो  हफ्ते  पहल  को  बात  हैं,  क्छ
 लोगों  ने  एक  मकान  बना  लिया  ।  वहा  पर
 दस  पद्ह  मकान  थे  7  वह  मकान  दूसरे
 मकानों  के  दरवाजे  तक  पहुंचना  था
 जिन  लोगों  ने  बहा  जमीन  रू  रोदों  उसे  उपने

 को  बसाने  के  लिए  वह  बिना  इजाजत  थी

 बिना  इजाजत  के  उन  लोगो  ने  मकाना  के

 दरबाज  पर  दीवार  बना  ली  1  जो  बहा  =

 मकानों  में  रहने  वाल  थे  उनके  लिए  कोई
 रास्ता  नहीं  रह  गया  सितरा  इसके  कि  व?

 दीवार  पर  से  डे  कर  एक  तरफस  दूसरी
 तरफ  का  जाए।  जब  उन  सागा  ते  डेबेप्गमंट

 आ्रधारिटी  को  पेप्रोच  क्या  तो  उसने
 बहा  कि  हमारे  पास  काई  कानन  नहीं  है  जिसस

 हम  उस  मकान  वालो  को  रोक  सकें  ।  झब
 लोग  उसे  नोटिस  देंगे।  नोटिस  का  जवाब

 जब  तक  अागगा  तब  तक  चाहे  वह  जमीन  के
 अन्दर  से  जाए.  चाहे  छत  गिरा  कर  त्वा  में

 शाए  जाए,  हम  उनको  शाने  जाने  का  कोई
 रास्ता  नहीं  दिलया  सकते  ।  उसका  चाहे
 जो  हो.  मल  ही  वह  दीवार  घिरादी  जाए,  पर

 यह  रोज  का  12.16  है  और  लोगों  को  बेहद

 दिवकत  पैदा  होती  है  |

 हसक॑े  साथ  हो  पूलिस  का  भी

 कोझाडिनेशन  नहीं  हैं।  जहा  तक  पुलिस  का

 ताल्लुक  है.  ध्रमी  तो  वह  ताजायज  मकान

 बनवाने  में  मदद  करतो  हैं  -  जिस  दीवार  का

 में  जिक्र  कर  रहो  हूं,  मुभे  मालूम  हुभा  कि

 बानेदार  साहब  ने  खुद  वहा  जा  कर  नाजायज
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 तौर  पर  उस  मकान  की  दीवार  को  बनवाया।
 में  यह  भी  झ्र्ज  करना  चाहती  हूं  कि  जो  नए

 कानून  पास  होते  हैं  उन  कानूनों  के  बारे  में  पुलिस
 को  शिक्षा  देने  का  भी  कुछ  इन्तजाम  होना
 चाहिए  और  डेवेलप्मट  भ्रथारिटी  से  उनका

 कुछ  कोग्राइिनेशन  होना  चाहिए  ।

 हम  मकानों  का  बनाना  मना  कर  दें
 या  जो  बने  हुए  मकान  हे  उनको  गिरा  दें,
 लेकिन  इससे  मकानों  का  मसला  हल  नहीं
 होता  ।  जब  तक  हम  हाउसिंग  की  प्राब्लम

 पर  टीक  में  गौर  न  करें,  इन  सब  चोजो  का

 कोई  नतीजा  नहीं  होंगा।  ऐसा  भी  होता  हैं

 कि  तमाम  लोग  झाज  मकान  बनाते  हैं  दूसरी
 तस्  ऐसा  भी  हैँ  कि  आजकल  हजारों  लोग

 दिली  4  ग्रन्दर  मकानों  से  एविक्ट  होते  हे
 नये  मकानों  पर  कोर्ट  कट्रोल  नहीं  लगाया
 गया  है.  सिर्फ  पुराने  मकानों  पर  ही  रेट

 कड्ोन  लोग  फिंगा  गया  हैं  ।  प्राने  मकानों
 से उनको  निकाल  दिया  जाता  है,  सरकार  उन

 को  कही  और  मकान  नहीं  दें  सकती  है,  तो

 आखिर  ये  लोग  हवा  में  लो  उड़  नहीं
 सकंगे।  झाखिर  बह  शि पर  आराडित  होने  क

 कोशिश  करें  ।  ह्म  पिछले  दो  वर्षों से
 कोशिश  कर  रहे  है  कि  जिनको  मकानों  से

 निवाला  जाता  है,  उनके  लिए  रहने  का  कुछ
 प्रबन्ध  किया  जाए।  बहुत  कोशिश  के  बाद

 एक  बानन  पास  हुश्न,  पर  वह  भो  ऐसे  लोगों

 को  मदद  दे  सके,  ऐसी  ग्राआ  नहीं  है  7  जब  तक

 सब  मकानों  के  किरायो  को  कट्रोल  न  करे  तब

 लक  गरीब  लोगों  का  काम  नहीं  चल  सकता

 है।  अापने  पराने  मकानों  क॑  किरा  को

 तो  कट्रोल  कर  दिया,  लेकिन  नये  मकानों  का

 किराया  कट्रोल  नहीं  किया,  वह  जितना

 च्बाहे  किराया  ले  सकते  हें।  जो  लोग  झाज

 मकानों  से  निकाले  जाते  है  प्राखिर  ये  कहां
 जाये  ?  इसलिए  जब  तक  आप  पूरी  तरह
 से  किरायो  को  कट्रोल  नहीं  करेंगे,  सब  तक

 यह  समस्या  हल  नहीं  हो  सकती  I  इसलिए

 एक  ऐसे  कानून  पर  भी  गौर  करना  चाहिए
 शोर  इसके  साथ  ही  साथ  जब  हम  मकान
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 [ot  मतो  सुभद्रा  जोशो]
 बनने  के  बाद  गिरा  भीश्ते  हैं  तो  जो  भादमी

 एजेक्ट  किए  जाते  हैं  उनके  लिए  नया
 मकान  पा  सकते  के  लिए  (करायों  पर  कंट्रोल
 करना  चाहिए  ।

 32.47  hrs.

 (Sarr  Barman  ह  the  Chair.}

 इस  बिल  के  सेबशन  २७  से  यह  कहा  गया

 है  कि  डेवेलपमेंट  अ्रथारिटी  अपने  एम्प्नायीज
 के  लिए  र्ल्स  भी  बनाएगी  मुझे  होम
 मिनिस्टर  साहब  से  भ्र्ज  करना  है  कि  १७  पेज
 पर  सेवशन  में  २७  जो  यह  लिखा  है  कि
 झथारिटी  कानून  बनाएगी  उसके  बजाय  अगर

 यहयह  कर  दे

 “Pension,  gratuity  and  provident
 fund  as  per  rules  applicable  to
 Government  servants  ”

 नो  यह  ज्यादा  मुनानिब  होगा।  हमारे  यहा

 कई  पुरानी  अथारिटीज  ऐसी  बनी  हें।
 डी०  टीत  एस०  है,  नई  दिल्‍ली  स्युनिसिपत
 कमेंटी  है,  जिनके  जरिए  प्पने  एम्प्लायीज
 के  लिए  अपने  स््ल्स  बनाए  गए  थे।  बरसों
 के  झगड़े  के बाद  श्ाज  गवर्नमेंट  इस  चीज  को

 तसलीम  कर  रही  हैं  कि  जो  रून्स  गवनमेट

 स्वन्ट्स  के  है  यही  उन  पर  एऐप्नाई  होगे  1

 इसी  तरह  से  इन  लोगो  पर  मो  गवर्नमेट

 एम्प्लायीज  के  रूलस  लाग  होने  चाहिये  |
 अगर  डेवेलपर्मेट  अथारिटी  अपने  म्प्न्प  अलग

 बनाएगी  और  उस  लागो  की  स्ट्रगन  के  बाद
 झगर  गवर्नमेंट  स्टेस  के रूल्स  उन  पर

 ऐप्लाई  किए  जाएंगे  तो  बिना  वजह  के

 कम्लिकंदान्स  पैदा  हगे  t  इस निए  मे

 कहती  है  कि  उन  पर  भी  वही  ्व्ल्म  लाग

 किए  जायें  जो  कि  गवनेमेन्ट  सर्वेट्स  पर  लागृ
 होते  चल  आये  हे  t

 इन  छाब्दों  के  साथ  में  होम  मिनिस्टर

 साइन  से  अजे  करूंगी  कि  तमाम  दिवकतों
 को  दूर  करते  हुए  इस  बाल  की  कोदिश  वे  करें

 i2  DECEMBER  7957  Development  Bill  4964

 कि  इस  कापोरेदन  और  शेबेलपर्मेट  झधारिटी
 को  यहां  के  लोग  अधिक  से  अ्रधिक  स्वीकार
 कर  सके  |  ग्रगर  आप  ऐसा  कर  सकें  तो  हम
 लोग  इसका  ज्यादा  भच्छो  तरह  स्वागत  कर
 सकेंगे  ।

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  The  scope  of  this
 Bill  ४3  restricted.  In  fact,  many  of
 the  arguments  and  remarks  that  have
 been  advanced  and  made  here  in  the
 course  of  the  discussion  are  not
 strictly  relevant  to  the  provisions  of
 the  Bull  itself  I  sympathise  with  the
 sentiments  that  have  been  expressed
 by  the  previous  speakers.

 Here,  in  Delhi,  the  housing  problem
 is  a  formidable  one  Iam  ready  to
 confess  that  we  have  so  far  not  been
 able  to  tackle  it  in  a  satisfactory  way
 In  fact  the  conditions  are  such  that  it
 JS  Ot  easy  to  saticfy  the  growmgsg
 needs  of  this  capital  city  in  a  normal
 wav  Government  have  taken  special
 measures  to  develop  large  areas.  I
 think  about  2500  acres  of  land  have
 been  developed  by  Government
 Another  l00  acres  are  subject  to  the
 processes  of  development  just  at  pre-
 sent  हि 1  Delhi  requires  many  more
 houses  than  it  has  today  It  35५  difficult
 to  say  whether  even  double  the
 number  of  the  existing  houses  would
 meet  the  requirements  of  the  people
 now  in  Dethi  and  the  ceaseless  stream
 that  ss  every  hour  pouring  into  Delhi
 and  filling  the  reservoir  that  exists
 there

 In  the  circumstances,  we  have  to
 take  into  account  the  difficulties
 which  face  us  It  is  8  problem
 which  does  not  admit  of  any  contro-
 versy  on  party  lines  There  can  be  no
 difference  of  opinion  about  the  objec-
 tives  which  we  all,  I  think,  common-
 ly  share,  that  every  person  who
 resides  in  Delhi  must  have  a  roof  over
 here  head.  that  everyone  should  enjoy
 at  least  the  minimum  amenities  which
 are  needed  for  a  reasonable  standard
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 of  life,  and  that  every  effort  should
 be  made  to  ensure  these  objectives.
 That  too  is  admitted.  I  think  it  can-
 not  be  denied  that  Government  have
 been  trying  to  devise  ways  and  means
 for  this  purpose.

 There  is  some  little  misapprehen-~
 sion  about  the  actual  functions  which
 the  Provisional  Delhi  Development
 Authority  was  intended  or  expected
 to  discharge.  It  was  formed  mainly
 with  a  view  to  prevent  the  abuse  of
 the  law  and  to  see  that  the  areas  were
 not  developed  in  a  haphazard  way,
 and  that  the  areas  which  were  being
 iNegally  and  illicitly  occupied  were
 not  allowed  to  be  so  crowded.  I  think
 that  was  the  main  purpose.  It  had
 hardly  any  commensurate  agency  to
 deal  with  the  housing  problem  So,
 to  charge  it  with  any  failure  for  not
 fulfilling  the  task  which  in  fact  was
 not  allotted  to  it,  is  not  very  fair.  It
 was  not  expected  to  do  all  that.  Its
 very  name,  namely  Provisional
 Authority,  indicates  that  its  functrons
 were  only  of  a  limited  character
 Another  Authority  was  to  be  set  up
 later  for  covering  the  entire  housing
 needs  and  problems  connected  with
 housing.  So,  we  need  not  be  unneces-
 sarily  hard  on  this  Authority

 So  far  as  this  particular  Develop-
 ment  Authority  is  concerned,  it  has
 not  been  formed  to  deal  exclusively
 with  the  housing  problem.  It  has
 primariuy  to  prepare  a  master  plan,
 which  will  take  the  growing  needs  of
 Delhi  into  account  and  8550  survey  the
 position  as  it  exists  and  give  guidance
 for  the  future.  Steps  are  bemg  taken
 to  prepare  such  a  plan  In  fact,  the
 most  expert  and  gualhfied  agency  that
 can  be  made  available  for  such  a  pur-
 pose  has  been  engaged,  and  the  plan
 will  be  published  for  comments  and
 criticism  before  tt  is  adopted;  and  it
 will  not  be  adopted  by  the  Authority
 itself;  it  will  be  submitted  to  the
 Central  Government,  and  the  Central
 Government  will,  lam  hopeful,  do
 nothing  that  will  not  conduce  to  the
 betterment,  development  or  progress
 of  Delhi.  So,  there  need  be  no  mis-
 apprehension  on  that  account.  There
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 is  already  a  scrt  of  plan,  but  that  too
 may  be  reviewed  by  the  body  of
 experts,  that  has  now  been  appointed
 to  examine  this  vast  problem  in  al!  its
 aspects.

 This  Authority  will  deal,  so  far  as
 the  development  is  concerned,  with
 only  such  areas  as  are  allotted  to  it
 by  the  Central  Government  after  con-
 sulting  the  Corporation.  The  Cor-
 poration  will  have  full  authority  to
 develop  any  part  or  the  whole  of
 Delhi.  There  is  no  restriction  about
 this,  and  the  Corporation  will  have
 ample  scope  for  domg  all  that  it  can.
 So,  the  existence  of  this  Delhi  Deve-
 lopment  Authority  need  not  come  in
 the  way  of  the  development  of  Delhi
 by  the  Corporation,  which  will  be  a
 high-powered  body,  in  away  and
 which  will  consist  of  80  elected
 members  and  6  aldermen  elected  by
 them,  and  which  will  have,  we  hope,
 a  budget  of  about  Rs.  Ww  crores.  So,
 the  main  task  will  perhaps  fall  to  the
 lot  of  the  Corporation.  But  it  is  only
 with  regard  to  the  area  that  may  be
 allotted  to  this  body  that  it  will  be  re-
 quired  to  develop  it  JI  do  not  see  why
 there  should  be  any  difficulty  or  any
 objection  on  that  score  from  any
 quarter  It  does  net  come  in  the  way
 of  anything.  It  will  take  up  an  area
 only  after  consultuig  the  Corporation.

 The  only  reason  why  this  Bill  has
 been  introduced  ts  the  large  outlay
 that  schemes  of  development  involve
 I  think  it  will  be  in  the  interests  of
 the  Corporation  and  the  territory  of
 Dethi  that  there  should  be  some
 Authority,  hke  ths,  whch  will
 develop  areas  at  its  own  cost,  and  do
 what  it  can  for  the  improvement
 and  beautification  of  the  city  of  Delhi.

 i3,  ह, अ

 So  I  fail  to  understand  =the  argu-
 ment  that  this  authority  should  not
 be  constituted  at  all.  Whom  does  it
 hurt?  Why  should  there  be  sy
 objection  to  an  authority  which  will
 do  only  such  tasks  as  are  allotted  to
 it?  Lf  even  one  square  mile,  which  iz
 a  bit  of  a  large  area,  were  alloted  to
 this  Authority,  still  there  will  be
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 {Pandit  G.  B.  Pant]
 more  than  five  hundred  square  miles
 to  be  developed  by  the  Corporation
 and  it  will  be  to  the  advantage  of  the
 Corporation  to  let  another  body,
 which  can  provide  necessary  funds,  to
 develop  such  area  as  is  allotted  to  it,
 after  consulting  the  Corporation.  I
 do  not  myself  see  any  difficulty  and  if
 I  were  a  Member  of  the  Corporation,
 I  would  have  myself  made  a  proposal
 of  this  character,  because  while  the
 Corporation  is  free  to  do  what  it  likes,
 the  Corporation  has  another  authority
 which  can  act  only  after  it  hes  consul-
 ted  the  Corporation  about  the  area
 which  has  to  be  taken  up  for  develop-
 ment  and  which  bas  to  obtain  the
 necessary  funds  from  some  _  other
 body.  So,  there  need  not  be  =  any
 objection  to  this  and,  but  for  some
 Members  belonging  to  a  particular
 party,  no  one  who  was  a  Member  of
 the  Joint  Committee,  which  consisted
 of  leading  Members  of  both  the
 Houses,  has  expressed  dissent  from
 the  Bill  which  has  been  sent  to  this
 House  by  the  Joint  Committee.

 There  has  been  some  argument
 about  the  clause  or  the  amendment
 about  compensation.  Now  about  that
 too,  we  must  be  clear.  It  has  been
 said  here  that  the  population  of  Delhi
 is  growing  by  leaps  and  bounds.  I
 cannot  say  exactly,  but  I  should  not
 be  surprised  if  five  hundred  or  one
 thousand  persons  are  being  added  to
 the  permanent  population  of  Delhi
 almost  every  weck,  if  not  every  day.
 So  we  have  to  provide  not  only  for
 the  people  who  are  here,  but  also  for
 thore  who  come  in.  It  is  a  continuous
 influx.

 It  was  suggested  that  we  might  bar
 the  entry  of  persons  into  Delhi.  I  do
 not  know  if  those  who  have  made
 this  suggestion  would  really  stand  by
 it  when  they  would  be  approached  in
 case  such  an  order  was  passed  and  a
 complaint  was  made.  What  does  this
 mean?  It  is  something  barbarous  that
 in  this  age,  in  this  country,  when  we
 are  all  Hving  within  one  Union,  any
 person  should  be  prevented  from
 coming  or  living  in  Delhi.
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 Shri  Radha  Raman:  I  did  not  mean
 that.  I  said  that  when  we  are  not  able
 to  make  provision  for  housing,  we
 should  think  very  seriously  about
 this.

 Pandit  G.  B.  Pant:  I  agree.  I  have
 almost  confessed  that  it  is  not  easy  to
 make  provision,  so  far  as  housing
 facilities  are  concerned,  even  for  the
 old  residents.

 Shri  Radia  Raman:  You  add  to
 your  own  difficulty.

 Pandit  G.  B.  Pant:  I  add  to  my
 difficulty.  But  the  remedy  may  be
 worse  than  the  disease.  So  I  do  not
 think  that  is  possible.  We  all  accept
 that  that  is  not  feasible.

 I  was  told—  it  is  a  matter  of  regret
 to  me—that  there  are  hundreds  in
 Delhi  who  sleep  on  the  pavement  and
 who  have  no  place  to  live  in.  We  have
 unfortunately  lakhs  in  Bombay  and
 lakhs  in  Calcutta  who  lie  on  the  pave-
 ment  and  who  are  in  a  similar  situa-
 tion.  We  have  inherited  this  legacy
 from  foreign  rule  and  there  is  now  a
 continuous  flow  of  people  from  the
 rural  areas  to  the  city.  Delhi  has  its
 own  attractions;  it  attracts  people
 from  al)  parts  of  the  country  and
 many  who  come  to  Delhi  just  as
 visitors  then  make  up  their  mind  to
 stay  here  for  ever,  because  it  has  so
 many  attractions.

 Shri  Radha  Ramen:  It  is  ai  great
 city.

 Pandit  G.  8.  Pant:  It  is  growing
 greater.

 Shri  Goray  (Poona):  It  is  a  wet
 city.

 Pandit  G.  B.  Pant:  I  have  not  been
 able  to  catch  the  words,  but  f  hope
 all  that  is  being  said  is  sensible.

 So  far  as  this  particular  matter  is
 concerned,  I  have  only  to  say  this
 that  the  complaint  that  has  been  made
 that  people  are  being  removed  from
 the  lands  occupied  by  them  is  almost
 nullified  by  the  other  complaint  that
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 people  are  not  being  removed  from
 the  lands  that  are  being  occupied  by
 them.

 Shri  Radha  Raman:  Both  are  going
 on.

 Pandit  G  B  Pant:  That  in  a  way
 indicates  how  very  delicate  is  the  task
 entrusted  to  those  who  have  to  deal
 with  this  problem  If  you  remove
 them  you  say  it  is  wrong,  if  you  do
 not  remove  them,  you  say  that  too  3
 wrong  So  one  has  to  do  a  jugglar’s
 task,  that  is  he  must  remove  and  he
 must  not  remove  and  he  must  satisfy
 both  Well,  that  I  think  at  least  the
 so-called  bureaucrats  cannot  do  I
 wonder  if  non-bureaucrats  can  do  it
 I  do  not  know  within  which  category
 I  fall,  but  I  cannot  do  either

 So,  that  is  the  difficulty  It  is  also
 true  that  people  are  m  possession  of
 lands  which  belong  to  Government
 and  to  which  they  have  no  right  But
 what  to  do?  We  are  told  ‘well  do
 not  let  anybody  occupy  Government
 land,  but  do  not  remove  the  squat-
 ters,  or  thoce  who  have  managed  to
 make  an  entry  in  an  legal  way
 from  the  sites  that  they  occupied”  If
 you  do  not  remove  them,  then  how  13
 the  land  to  be  made  available  for  pur-
 poses  of  development  So,  I  am  just
 indicating  the  difficulties  that  centre
 round  this  problem.  So  we  have  to
 give  thought  to  them  and  do  what  we
 possibly  can  and  sometimes  whenever
 attempts  are  made  to  adopt  a  straight-
 forward  course  we  are  confronted
 with  come  stray  remarks  which  are
 alleged  to  have  been  made  by  one
 Mmiuster  or  other  at  some  time  or
 other,  that  a  guarantee  has  been  given,
 an  undertaking  has  been’  given,  a
 Promise  has  becn  given  and  nobody
 need  be  disturbed.

 So  while  making  every  attempt  to
 provide  accommodation  for  as  many
 as  we  can  and  for  developing  the  area
 in  the  best  manner  possible,  we
 should  appreciate  the  difficulties  that
 are  not  due  to  any  person's  frailty  or
 perversity,  but  to  the  immutable
 facts  of  the  situation
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 Then,  about  compensation  certain
 remarks  have  been  made  Now  the
 price  of  land  m  Delhi  during  the  last
 ten  years  has  gone  up,  I  think  by  one
 thousand  per  cent.  It  १8  ten  or  twenty
 times  today  of  what  it  was  in  937  ६
 know  of  a  case  where  land  =  was
 acquired  in  a  village  for  four  annas
 per  square  yard,  but  today  that  land
 35  being  sold,  or  can  easily  be  sold,  at
 Rs  5  per  square  yard.  So  there  has
 been  an  appreciation  of  2000  per
 cent  Such  ig  the  case  now

 On  the  one  hand,  there  are  specula-
 tors  who  purchase  land  just  in  the
 hope  that  when  the  Government
 acquire  it,  they  wul  charge  a  heavy
 price  and  then  they  themselves  create
 the  Jevel  of  prices  by  purchasing
 some  other  land  just  about  the  same
 time  at  a  fabulous  price  and  then  con-
 fronting  Government  with  the  sale
 deeds  and  saying  that  this  is  the
 market  price  How  to  deal  with  those
 speculators  tis  a  thing  which  has  to  be
 considered

 The  other  question  arises  when  you
 acquire  land  for  public  purposes  for
 the  benefit  of  that  section  of  the  com-
 munity  which  is  not  at  present  en-
 joying  those  facilities  which  are  avat-
 able  to  others  Now,  if  you  purchase
 the  land  at  a  prohibitive  price  and
 then  put  up  a  buliding  at  such  rates  of
 construction  as  will  make  the  whole
 cost  enormous,  then  who  will  occupy
 it?  How  are  you  going  to  provide  for
 the  poorer  sections  of  the  community?
 If  you  pay  a  heavy  price  for  the  land,
 that  wili,  of  course,  form  part  of  the
 price  of  the  house  or  the  building
 that  may  be  put  on  it.  It  will  be  pub-
 lhe  money  that  will  be  invested  in  the
 land  Is  the  public  expected  to  part
 with  ats  money  in  such  a  way  that  it
 will  not  get  any  return  whatsoever
 for  it,  and  not  get  any  return
 because  it  pays  a  fabulous  amount  to
 the  speculators  and  to  others  who
 have  been  in  possess:on  of  land  which
 they  have  acquired  in  order  to  mahe
 such  profit?  Should  profiteering  be
 allowed?

 The  other  thing  is  this.  Even  if  you
 take  the  case  of  a  normal  man,  the
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 price  that  he  will  get  on  the  3959
 basis  will  be  much  more  than  the
 price  he  could  possibly  have  got  at
 any  other  time  in  Delhi.  It  passes
 one’s  comprehension  as  to  how  very
 high  will  be  the  price  level  of  1955.
 But  we  are  told:  do  not  fix  this  price
 level.  Why?  What  is  the  fear?  The
 fear  is  that  it  may  again  rise  50
 times  by  the  time  it  is  acquired  after
 five  years.  Then  where  is  the  money
 to  be  found  from?  Even  in  case  you
 are  able  to  find  the  money,  what  are
 you  going  to  charge  the  tenants  or
 the  occupants  of  these  houses?  Wil!
 they  have  to  pay  Rs.  50  for  a  small
 room,  if  you  have  to  pay  Rs.  5000  per
 30  square  yards?

 So  the  thing  has  to  be  looked  at
 from  a  fair  and  reasonable  point  of
 view.

 Shri  C.  K.  Nair:  Why  should  the
 price  rise  so  much?  Because  there  is
 demand.  We  have  found  that  the  cost
 of  government-developed  land  ३35
 almost  double  that  of  land  developed
 by  private  colonisers.  Therefore,  the
 Government  are  not  at  all  charging
 less  for  the  developed  land.  Then  for
 undeveloped  land,  why  not  one  or  two
 rupees  more  per  yard?

 Pandit  G.  B.  Pant:  I  must  confess  I
 did  not  follow  his  argument.  But  we
 need  not  have  a  dialogue  here  we  will
 discuss  that  between  ourselves.  Here
 what  we  say  is  meant  for  all.  It  is
 this,  that  if  there  is  any  flaw  in  the
 argument  then  we  will  try  to  improve
 it.  I  have  no  objection  to  that.  But  f
 am  placing  before  you  the  main  con-
 siderations  which  lie  behind  this  pro-
 posal.  In  other  places,  we  have  made
 provision  to  the  effect  that  land  will
 be  acquired  at  the  rate  that  was  pre-
 valent  in  ‘1947,  not  1955.  I  may  tell
 you  that  at  a  time  even  with  regard  to
 this  acquisition,  there  was  a  proposal
 that  the  947  level  should  be  accepted.
 But  we  thought  that  that  would  not  be
 quite  fair.  In  October  1955,  the  Fro-
 visional  Development  Authority  was
 established.  Se  we  accepted  955  as
 the  basis,  because  it  is  related  to  that
 Act  of  ours.
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 Then  you  provide  not  only  for  that,
 but  for  25  per  cent  appreciation  in
 value  which  may  take  place  not  on
 account  of  any  development  but
 because  of  some  other  causes,  that  is,
 the  flow  of  more  people  into  Delhi.  No
 one  is  entitled  to  some  sort  of  un-
 earned  increment.  Why  should  a
 man  have  the  benefit  of  an  increment
 to  which  he  has  made  no  contribu-
 tion?  The  land  is  there.  But  it  goes
 up  in  value.  Why?  Not  because  ne
 has  built  a  house  there  or  dug  a  new
 drain  or  put  up  any  electric  apparatue
 or  anything  like  that,  but  simply
 because  Delhi  has  larger  number  of
 people  than  it  had.  So  if  we  do  not
 adopt  such  a  policy,  we  will  never  be
 able  to  make  any  provision  for  the
 poorer  section  of  the  community.  So
 it  is  a  very  fair  arrangement  that  has
 been  made

 Shri  C.  K.  Nair:  Let  the  poorer  sec-
 tion,  that  is,  people  possessing  less
 than  30  acres  or  so,  be  exempted  from
 this  provision  and  let  them  be  paid
 the  market  rate.

 Pandit  G.  B  Pant:  The  position  is
 agam  tms.  Should  even  the  poorer
 section,  which  has  only  40  acres  of
 land,  get  a  larger  price  not  because
 he  has  developed  the  land  or  that  he
 has  built  a  well  or  anything  of  the
 king  but  because  the  prices  have  gone
 up  on  account  of  paucity  of  accom-
 modation  in  Delhi  and  increase  in  the
 numbers  which  flow  into  Delhi
 almost  everyday”?  He  has  not  con-
 tributed  towards  that  It  is  an  un-
 earned  increment.  So,  on  a__  strict
 view  of  equity,  the  whole  of  this
 amount  should  go  to  the  community
 because  the  rise  in  prices  is  due  to
 causes  which  are  of  a  social  character
 and  which  are  not  in  any  way  con-
 nected  with  any  individual's  action.
 But  we  are  still  allowing  25  per  cent
 for  that.  I  hope  that  will  remove  the
 misapprehension  with  regard  to  this
 matter.

 Shri  C.  K  Nair:  The  2  per  cent  is
 not  of  the  original  price,  but  of  the
 increase.
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 Pandit  G.  B.  Pant:  Yes,  full  original
 price  plus  25  per  cent  of  the
 increase.

 Shri  C.  K.  Nair:  If  he  had  got  it  for
 Rs.  700  and  if  the  land  has  risen  in
 value  up  to  Rs.  200,  then  he  gets
 only  Rs.  125,

 Pandit  G.  B.  Pant:  He  is  lucky
 enough  to  get  additional  Rs.  25  at  the
 cost  of  the  community.

 Shri  C.  K.  Nair:  But  he  can  sell  it
 at  a  profit  and  get  Rs,  300.

 Pandit  G.  B.  Pant:  If  the  other  party
 purchases  it  for  Rs.  300,  then  Gov-
 ernment  will  be  entitled  to  get  it
 from  him  at  Rs.  125.  It  will  keep  the
 price  level  low.  People  will  not  push
 it  up  artificially,  because  those  who
 want  to  purchase  will  fear  that  they
 will  be  asked  to  disgorge  what  they
 have  musappropriated,  and  paid  only
 such  compensation  as  the  law  permits
 It  will  in  a  way  keep  the  prices  some-
 what  steady  too  It  has  that  advan-
 tage  also.

 Shri  ९.  हू.  Nalr:  Why  can't  we
 prohibit  transactions  between  private
 individuals  for  the  time  being?

 Pandit  G.  8.  Pant:  That  is  a
 differeent  question  If  it  is  raised,  we
 can  consider  it  sepa’  ately

 Raja  Mahendra  Pratap  (Mathura):
 I  beg  to  say  that  Government  muddle
 with  these  affairs  too  much  Let  the
 people  decide  Let  them  buy  or  sell.

 Pandit  G.  B.  Pant:  But,  he  is  sug-
 gesting  Just  the  opposite.  He  says,  do
 not  allow  individual  parties  ०  sell
 or  buy.

 Shri  Radha  Eaman:  He  knows  Delhi
 better.

 Pandit  G.  B.  Pant:  I  am  between
 the  two’  the  deep  sea  and  something
 else.

 Raje  Mahendra  Fratap:  The  hon.
 Speaker  had  given  me  time  to  speak
 at  3°5  hours.

 Pandit  G.  B.  Pant:  He  may  speak.

 2  DECEMBER  957  Development  Bill
 4974

 So  as  the  time  given  ta  the  hon.
 Raja  Saheb  has  arrived,  I  should  keep
 quiet,  and  I  do  so.

 Mr.  Chairman:  The  question  is:

 “That  the  Bill  to  provide  for
 the  Development  of  Delhi  accord-
 ing  to  plan  and  “for  matters
 ancillary  thereto,  as  reported  by
 the  Joint  Committee,  be  taken
 inte  consideration.”

 The  motion  was  adopted.
 Clause  2.—  (Definiftons)

 The  Minister  of  State  in  the  Minis—
 try  of  Home  Affairs  (Shri  Datar):
 Sir,  I  beg  to  move:

 Page  2,—-
 after  line  4l,  add—

 '(१)  the  expression  “land  "  and
 the  expression  “person
 interested”  shall  have  the

 l  of  1894,  meanings  respectively
 assigned  to  them  in  section
 3  of  the  Land  Acquisition
 Act,  894.°

 Shri  Thimmaiah  (Kolar—Reserv-
 ed—Sch.  Castes):  Sir,  I  beg  to  move
 my  amendment  Ne.  I8.

 Page  2,—
 after  line  4l,  add—

 “2)  The  words  ‘land’,  ‘Person
 interest,’,  ‘owner’,  ‘tenant’,
 ‘occupier’,  Sessee’  and

 !  of  4894  ‘collection’  used  in  this  Act
 shall  have  the  same  defini-
 tions  as  of  the  Land  Ac-
 quisition  Act,  894

 Mr.  Chairman:  These  amendments
 are  before  the  House,

 Shri  Datar:  We  have  practically
 accepted  it  because  my  amendment
 No.  27  is  there.

 Shri  Thimmaiah:  In  that  case,  I
 would  like  to  withdraw  my  amend-
 ment.

 Mr.  Chairman:  Has  the  hon.  Mem-
 ber  leave  of  the  House  to  withdraw
 his  amendment?
 The  amendment  was,  by  leave,  with

 drawn.
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 Mr.  Chairman:  I  shail  now  put
 amendment  No.  27  to  the“vote  of  the
 House,

 The  question  is:

 Page  2,—-

 after  inne  41,  add—

 “a  the  expression  “land”  and
 the  expression  “persan  in-
 terested”  shall  have  the

 |  07  894  meanings  respectively  as-
 signed  to  them  in  section  3
 of  the  Land  Acquisition
 Act,  +1894.

 The  motion  was  adopted.

 Mr.  Chairman:  The  question  4S:

 “That  Clause  2,  as  amended,
 stand  part  of  the  Bill’.

 The  motion  was  adopted

 Clause  2,  as  amended,  was  added  to
 the  Bill

 Ciause  3.—(The  Deihi
 Authority)

 Shri  Braj  Raj  Singh  (Firozabad):
 Su,  I  beg  to  move  my  amendment
 No.  2  I  beg  to  move:

 Development

 Page  3,—

 for  lines  32  to  35,  substitute—

 “(3)  The  Authority  shail  consist
 of  the  following  members,  name-
 ly:

 (a)  a  chairman  who  shall  be
 Mayor  of  the  Municipal  Cor-
 poration  of  Delhi,  ex  office;

 (bd)  a  vice-chairman  to  be  appoin-
 ted  by  the  Central  Govern-
 ment:

 (c)  a  finance  and  accounts  meéem-
 ber  to  be  appointed  by  the
 Central  Government;

 (d)  an  engineer  member  to  be
 appointed  by  the  Central
 Government;
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 (e)  as  and  when  the  Municipal
 Corporation  of  Delhi  is  estab-
 lished  seven  members  of  that
 Corporation  to  be  elected  by
 the  councillors  from  amongst
 themselves;  and

 (f)  two  other  persons  to  be
 nominated  by  the  Central
 Government.”

 Shri  Kodiyan  (Quilon—Reserved—
 Sch.  Castes):  Sir,  I  beg  to  move  my
 amendment  No.  45.

 Page  3,—

 for  lines  2  to  35,  substitute—

 “(3)  The  Authority  shall  consist
 of  the  following  members,  name-
 ly:—

 ६8)  a  chat  man  who  shall  be
 elected  by  the  non-official
 members  of  the  Authority
 from  among  themselves;

 (७)  two  persons  with  knowledge
 of  town  planning  or  architec-
 ture  to  be  nominated  by  the
 Central  Government;

 (c)  one  representative  of  the
 Health  Services  of  Delhi
 administration  to  be  nomina-
 ted  by  the  Central  Govern-
 ment;

 (d)  seven  representatives  of  the
 Municipal  Corpo  ation  of
 Deth)  to  be  elected  by  the
 Councillors  from  among
 themselves;

 {e)  three  persons  representing
 the  Delhi  Electric  Supply
 Committee,  the  Delhi  Trans-
 port  Committee  and  the  Delhi
 Water  Supply  and  Sewage
 Disposal  Committee  of  the
 said  Corporation,  of  whom,—

 <i)  one  shall  be  elected  by  the
 members  of  the  Delhi
 Electric  Supply  Committee
 from  among  themselves;

 (ii)  one  shall  be  elected  by  the
 Members  of  the  Delhi



 4977
 Delhi

 Transport  Committee  from
 among  themselves;  and

 (ii)  one  shall  be  elected  by  the
 members  of  the  Delhi
 Water  Supply  and  Sewage
 Disposal  Committee  from
 among  themselves;

 <f)  three  persons  to  be  nominated
 by  the  Centra]  Government  of
 whom  one  shall  represent  the
 interests  of  Commerce  and
 Industry  and  one,  the  interests
 of  labour,  in  Delhi;

 (eg)  four  persons  from  the  techni-
 cal  departments  of  the
 Cent-al  Government  to  be
 nominated  by  that  Govern-
 ment;  and

 Ch)  all  the  members  of  Parlfa-
 ment  elected  from  Delhi  to
 the  House  of  the  People  and
 the  Council  of  State.”

 Shri  Kodiyan:  I  beg  to  move  my
 amendment  No.  3.

 Page  3,  line  23,—

 for  “two”  substitute  “five”

 Shri  Ghosal  (Uluberia):  Sir,  I  beg
 to  move  my  amendment  No.  52.

 Page  3,  line  23,—

 for  “two”  substitute  “ten”.

 Shri  Kodiyan:  Sir,  |  beg  to  move
 my  amendments  Nos.  4  and  5.

 (i)  Page  3,—

 after  line  25,  add—

 “Provided  that  at  least  one
 such  representative  should  come
 from  the  rural  areas.”

 (ii)  Page  3,—

 after  line  25,  insert—

 “(ee)  two  members  repre-
 senting  New  Delhi  and  Canton-
 ment  areas  to  be  elected  from
 among  the  ten  electoral  college
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 members  as  constituted  under
 section  506  of  the  Delhi  Munici-
 pal  Corporation  Act,  1957;".

 Shri  Thimmaiah:  Sir,  I  beg  to  move
 my  amendment  No.  20.

 Page  3,—

 after  line  35,  add—

 “(i)  an  architect-cum-town
 planner  as  ex-officio  member.”

 Mr.  Chairman:  These  amendments
 are  before  the  House.

 श्री  श्रजराज  सिद :  सभापति  महोदय,
 बनाजु  ३  में  में  जो  संशो वत  पेश  करता

 चाहता  हूं,  उस  का  उद्देश्य  प्रत्यक्ष  है  |  में

 चाहता  हूं  कि  यह  बिल  इस  तरह  का  हो
 जिस  में  दिल्ली  के  नागरिकों  को  दिलल्‍लो  के

 विकास  में  अपना  पूरा  अधिकार  मिल  सके  ।

 इस  क्लाज  ३  के  सवक्‍लाजञ  ३  में  यह  लिखा
 गया  है  कि  जो  अथारिटो  बनेगी  उस  में
 कोन  कोन  लोग  रहेंगे  ।  मे  चाहता  हूं  जहां
 पर  यह  लिखा  है  :

 “(a)  chairman  who  shal)  be  the
 administrator  of  the  Union  terri-

 tory  of  Dethi,  ex  officio,”

 उस  के  बजाय  यह  कर  दिया  जाय  :

 “(a)  a  chairman  who  shall  be
 Mayor  of  the  Municipal  Corpora-
 tion  of  Delhi,  ex  officio;”

 इस  में  कहा  गया  है  कि  यूनियन  टेरिटरी

 श्राफ  दिल्ली  का  एड्रमिनिस्ट्रेर  जो  होगा

 वही  विकास  अ्रथारिटी  का  चेप्ररमेन  होगा  ।

 भेरो  मशा  यह  है  कि  इस  के  बजाय  जो  दिल्‍लो

 स्युनिसिपल  कारपोरेशन  का  मेयर  हो  वही
 इस  दिल्ली  विकास  प्रथारिटी  का  चेम्रमेन

 हो

 इस  के  साथ  हो  में  यह  चाहता  हूं  म्यु-
 निसिपल  कारपोरेशन  के  जो  प्रतिनिधि  हों,
 उनमें  विकास  ग्रयारिटों  के  झन्दर  २  के  बजाब

 ७  प्रतिनिधि  हों  n  इस  में  मेरो  मंशा  सिर्फ़
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 [sit  ब्रजराज  सिंह]

 यही  है  कि  विकास  भ्रधारिटो  जो  बने  उस  में

 ऐसे  ज्यादा  लोग  हो  जो  म्युनिसिपल  कार-
 पोरेशन  से  चुन  कर  आयें  ।  प्रभी  तक  बिकास
 झथारिटी  में  जो  ११  व्यक्ति  रखने  का

 सुझाव  है,  उन  में  चुने  हुए  व्यक्ति  सिर्फ
 २  होगे  जो  कि  म्थुनिसिपल  कारपोरेशन  से
 झायेगें  ।  में  चाहता  हूं  कि  चुने  हुए  लोग  ७

 हो  झौर  पूरो  विकास  अथारिटो  में  १३
 भादमी  हो  ।  इस  तरह  से  दिल्ली  के  नागरिकों
 को  यह  अधिकार  मिल  जायगा  कि  दिल्ली
 के  अन्दर  जो  विकास  हो  रहा  है  उस  में
 उन  का  भी  हाथ  हो  जायगा

 इस  ध्रमें मेट  से  एक  शर  उद्देश्य  पूरा
 हो  जाता  है  ।  जैसा  कि  गृह  मत्  महोदय  ने

 यूनियन  टेरिटरो  के  सम्बन्ध  में  यह  फरमाया
 था  कि  उन  को  मरा  कुछ  योपना  नहीं  है,

 वह  सिफ  यह  चाहते  है  कि  म्युनतिसिपल  बार-
 पोरेशन  चूकि  जल्दी  बनेगा  और  उस  पर  कोई
 जबदंस्त  जिम्मेदारी  नहीं  डाल  देनों  चाहिये,
 इसलिये  अगर  यह  मान  लिया  जाय  तो
 विकास  अ्रयारिटी  पर  बोल  अधिक  नहीं
 पड़ेगा  ।  फिर  भी  इस  में  फ्ह  खयाल  ररक्स्वा
 जाना  चाटिये  क्योंकि  यह  अपारिटों  डमिया

 म्युनिसिपल  वान्पोरेंगन  से  सताह  सब्चिरा
 लेगी  ।  हां  सकता  है  कि  इस  के  श्रमल  में  यह
 बात  झाए  कि  दिल्ली  म्युनिसिपल  कार-
 पोरेशन  शीर  दिल्लो  विक्रास  श्रथारिटा  मे
 झापस  में  मन  मुटाव  चले  और  स  को  ब्फिंग
 में  कुछ  दिक्‍कते  आये  ।  में  चाहता  हू  कि

 हम  दस  तरह  की  व्यवस्था  कर  दे  इस  पुट
 के  जरिये  तो  दिल्‍ली  की  जो  विकास  प्रयारिटो

 होगो  उस  में  म्युतिसिपल  कारपोरेशन  के

 चुने  हुए  लोगों  का  बहुमत  होगा  ।  दूसरी
 बीज  यह  कि  इस  का  जा  चपरमंन  होगा  वह
 कोई  ऐसा  पह्रादमी  नहीं  होगा  जेसे  कि  कहा
 जाता  है  नोकरशाही  की  तरफ  ते  झाते  हैं  ।
 बल्कि  वह  जतता  के  चुने  हुए  प्रादमियों  में
 से  होगा  i  म्युनेसिपल  कारपोरेशन  जनता
 की  जुनी  हुई  संस्था  होगी  ।  उस  का  जो  मेयर

 448  DECEMBER  957  Development  Bill  498

 होगा  अगर  वही  दिल्‍ली  की  विकास  भ्रथारिटी
 का  चेभरमेत  बने  तो  इस  से  जनता  को
 विष्वास  होगा  कि  उन  को  दिक्‍कतो  पर

 पूरा  ध्यान  दिया  जायगा  +  कितने  ही  मान-
 नीय  सदस्य  बोले  और  उन्होंने  बताया

 कि  डी०  डी०  पी०  ए०  के  काम  से  कितनी

 दिक्‍कतें  ोई  ४,०००  मकान  बनाये  गये  t

 झब  कहा  जाता  है  कि  इन  ४,०००  मकानों

 को  तोड़ा  जाए  ।  आजिर  उन  को  किस

 तरह  से  तोड़ा  जाय  ।  जहा  तक  जनता  की

 समस्याझों  का  सम्बन्ध  2,  गन्दो  बस्तियों

 को  खत्म  कर  उन  की  जगह  भ्रच्छे  मकान

 बनाने  में  कितनी  दिक्‍कते  झाई ।  इसी  तरह
 से  और  भो  दिक्‍कते  ग्राया  करती  है  1  जनता

 को  यह  भावना  है  कि  हम  नौकरशाही  के

 लोगो  को  भ्विकार  द  देते  हैँ  इसालिये

 सारी  खराबिया  पैदा  होती  हैं  ।  इसलिये

 उन  लोगों  के  हाथो  म  ज्यादा  भ्रधिक्‍तर

 नहों  दिये  जाने  चबाहिय  कम  से  कमर  उसे

 जगहा  में  जहा  जनता  का  चने  हुए  प्रतिनिधि

 ही  ।  इसातिये  मं  चाहता  हू  कि  दिल्‍ली  विकास

 ग्रथारिदों  वा  जा  चधरमैन  हो  वह  दिल्‍ली

 स्युनिसिकल  कारपारेशन  वा  मयरे  है।  शरीर
 दिल्लो  म्युनिसिपल  कारपारशन  के  चुन

 हुए  ७  प्रतिनिधि  उस  में  है  -  कुल  ११

 रादस्यां  में  से  3  झ्ादमों  प्रगर  चून  हुए  होग
 ती  जन  का  बहुमत  हागा  Y  जैसा  गृह  मत्री

 जो  बार  बार  कहते  है  कि  जा  कुछ  किया  जा

 रहा  है,  वह  दिल्ली  स्थुलिमसिपल  का  रपरारशन

 के  हित  में  किया  जा  रहा  है  दिल्ली  म्युनि-
 सिपल  वगरपोरेशन  जो  काम  करेगी,  वही

 काम  दिल्‍ली  विकास  प्थारिटी  करेगी  |

 इसलिये  मेरो  समझ  में  नहीं  भाता  इस

 सझोपन  का  स्वीकार  करने  में  गृह  मंत्री

 महोदय  को  क्‍या  दिक्कत  हो  संकती  है

 3.28  hrs.

 ({Mr.  Deputy-SPEaxer  in  the  Chair.]

 ure  भाष  दिल्ली  को  जनता  के  लिये

 सब  कुछ  करना  चाहत  हैं  शौर  उस  के  सलाद
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 मदिय रे  से करता  चाहते  है  तो फिर  आप  को  इस
 बास  को  मान  लेना  चाहिये  कि  दिल्ली  की
 जनता  के  चुने  हुए  प्रतिनिधियों  का  बहुमत
 हो  जाय  दिल्ली  की  विकास  ग्रथारिटी  में,
 जित  पर  दिल्‍ली  का  विकास  निर्भर  करता  है  ।
 में  यह  निवेदन  करना  चाहता  हूं  कि  इस
 संशोधन  को  मान  लेने  से  दिल्ली  की  जनता
 में  विधवास  पैदा  होगा  भ्रौर  दिल्ली  के  विकास
 में  कोई  दिबककत  नहीं  भायेगी  ।

 दूसरी  सोज  यह  है  कि  इस  में  जो  यह
 कहा  गया  है  कि  दिल्ली  म्युनिसिपल  कार-
 पोरेशन  के  जो  प्रतिननिधि  होगे,  वह  म्यूनि-
 सिपल  कॉौंसिलस  प्राल्डरमेन  को  चुनेगे  t
 उस  के  आल्डरमेन  आखिर  कौन  होंगे  ?

 जिन  को  दिल्‍ली  स्युनिसिपल  कारपोरेशन
 के  कौसिलर्स  चुनेंगे  बढ़ी  तो  झाल्डरमेन

 होंगे  ।  झ्राल्डरमंन  किनही  दूसरे  व्यक्तियों
 को  चुनें  यह  उचित  बाल  नहीं  है  ।  वही  आदमी
 जो  सीधे  जनता  से  चुन  कर  प्राये  है

 Raja  Mahendra  Pratap:  Sir,  I  rise
 to  a  point  of  order  There  is  no
 quorum  in  the  House

 Mr.  Deputy-Speaker:  That  rule  does
 not  apply  between  00  and  230  I
 will  look  into  it  at  230  The  hon.
 Member,  Shr:  Bra)  Ra)  Singh,  may
 continue

 ft  श्रशराज  सिह  तो  अ त्डरमेन  स्वयं

 चुने  हुए  प्रतिनिधियों  के  द्वारा  चुने  जाने  है  q

 उन  के  द्वारा  उन  व्यक्तियों  को  चुनना  मुनासिब
 बात  नहीं  होगी  |  इसलिये  में  चाहता  हू  कि

 म्युनिसिपल  कारपोरेशन  के  काउसिलमस  ही
 इन  लात  आदमियों  को  चुन  कर  दिल्‍ली

 विकास  झायारिटी  में  भेजे  शौर  उन  के

 जरिये  ही  वह  पग्राथारिटी  बनें  i

 जहा  तक  विद्योषज्ञों  का  सवाल  है  जैसे

 इजिनियर  झौर  भ्रर्य  विशेषज्ञ  वह  तो  जरूरी

 हैं  -  इन  के  घलावा  झौर  केन्द्रीय  सरकार

 अपने  नामजद  सदस्य  भी  रखना  चाहतो  है
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 तो  चह  भी  झपने  झादभी  रखे  t  लेकिन  जो
 सब  से  ज्यादा  महत्वपूर्ण  सिद्धान्त  है  बह  यह
 है  कि  चुने  हुए  प्रतिनिधियों  का  बहुमत
 हो  i

 मुझे  भाशा  है  कि  गृहमंत्री  महोदय  इस
 संशोघन  को  स्वीकार  करेगे  |

 Shri  Datar:  I  may  just  point  out,
 Sir,  that  we  have  to  proceed  a  bit
 faster  as  the  time  available  is  only
 l$  hours

 Shri  Thimmaiah:  Sir,  I  will  not  take
 much  time  I  request  the  hon.  Minis-
 ter  to  accept  my  amendment  saying
 that  there  should  be  an  Architect-
 cum-Town  Planner  am  the  Develop-
 ment  Board  The  purpose  ०0  this
 amendment  is  that  in  the  Develop-
 ment  Authority  there  should  be  one
 expert  about  town  planning  and
 architecture  so  that  he  can  give  his
 advice  about  development  and  forma-
 tion  of  expansions  in  the  Del  City
 area

 Shri  C.  K.  Nair:  There  are  too  many,
 perhaps

 Shri  Thimmatiah:  There  is  only  an
 engineer  in  the  Board,  and  an
 engineer  may  not  necessamly  be  an
 architect  Therefore,  I  submit  that
 this  amendment  may  kindlv  be  accept-
 ed,  in  view  of  the  fact  that  an  expert
 in  town  planning  and  architecture  is
 essential  for  a  Board  hke  this

 Shri  Kodiyan:  Sir,  the  purpose  of
 my  amendments  is  to  make  the  Delhi
 Development  Authority  as  representa-
 tive  a  body  as  possible  According  to
 clause  3,  the  Authority  consists  of
 eleven  members  and  out  of  these
 eleven  only  three  or  four  come  from
 the  non-official  side  as  representatives
 of  the  people  or  the  Corporation  By
 these  amendments  my  aim  is  to  make
 the  Advisory  Council  as  envisaged  in
 clause  5  of  this  Bill  the  real  authority
 by  increasing  the  number  of  repre-
 sentatives  from  the  Corporation  from
 4  to  7  and  also  increasmg  the  number
 of  Members  from  Parliament  so  as  to
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 (Shri  Kodiyan]
 include  all  the  Members  elected  from
 Dethi  both  to  Lok  Sabha  and  Rajya
 Sabha.

 The  Dethi  Improvement  Trust
 Enqury  Committee  itself  has  remark-
 ed  that  town  planning  is  primarily  a
 municipal  responsibihty  and  public
 opinon  should  be  represented  m  such
 a  body  as  far  as  possible.  It  is  with
 this  aim  that  I  have  moved  these
 amendments.  I  hope  the  hon.  Minis-
 ter  will  accept  them.

 Shri  Ghosal:  By  my  amendment,
 Sir,  I  want  to  increase  the  number
 of  representatives  from  two  to  ten.
 In  view  of  the  fact  that  the  DDPA.
 which  is  at  present  functioning  is
 conducting  its  activities  in  such  a
 fashion  that  the  people  of  Delhi,
 especially  the  slum  residents,  are  get-
 ting  no  advantage  out  of  :t,  and  its
 activities  are  so  miserable  as  has  been
 already  pointed  out  in  the  general  dis-
 cussion  by  several  hon.  Members,  and
 in  view  of  the  fact  that  ths  DDPA.
 is  now  going  to  be  a  D.DA.,  therefore,
 at  least  the  number  of  clected  mem-
 bers  shouid  be  increased  We
 understand  that  this  question  of
 development  should  have  been  includ-
 ed  in  the  Delhi  Corpo  ation  Bilt  itself.
 While  a  separate  authority  is  being
 ereated,  at  Jeast  in  that  body  =  the
 number  of  elected  members  should  be
 ‘mereased  so  that  can  control  the
 function  of  this  authority  With  that
 purpose  in  view  I  want  to  bring  m
 this  amendment  increasing  the  number
 from  two  to  ten.

 Shri  Datar:  Sir,  four  points  have
 been  .aised  in  connection  with  —  the
 amendments  moved  to  this  clause  No
 3.  One  is  that  the  composition  should
 be  changed  altogether,  and  the  sug-
 gestion  3s  that  the  Mayor  of  the
 Municipal  Corporation  should  be  the
 Cha:rrman  and  certain  other  persons
 shou!d  be  added  on  to  it.  May  I  point
 out  to  this  House  that  this  is  an
 expert  body  which  will  deal  with  the
 execut  ve  side  of  the  work  of  the
 Delhi  Development  Authority  which
 is  a  highly  specialised  work.  There-
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 fore  here,  while  it  is  true  that  there
 ought  to  be  persons  who  .iepresent
 certain  opinions,  there  ought  to  be
 also  persons  who  deal  with  it  from  an
 expert  viewpoint.  Both  these  aspects
 of  the  question  have  to  be  taken  into
 account  As  I  have  stated,  it  is  an
 expert  body  and,  therefore,  it  would
 not  be  advisable  to  increase  the
 number.  In  fact,  this  question  was
 considered  by  the  Joint  Select  Com-
 mittee,  and  the  originol  proposal  to
 have  only  seven  members  has  been
 increased  to  eleven.  Under  these
 circumstances,  it  Is  not  possible  to
 have  any  further  inercase  nor  to
 have  the  composition  recast.

 Secondly,  it  was  contended  that  the
 rural  areas  should  be  also  represented.
 Now,  it  is  certainly  open  to  the  mem-
 berg  of  the  Corporation,  whenever
 they  have  to  elect  certain  members  to
 this  body,  to  take  this  point  into
 consideration

 So  far  as  Shr:  Thimmaish’s  amend-
 ment  its  concerned,  that  matte:  wall
 surely  be  taken  into  account,  because
 in  the  preparation  of  a  Mas.er  Plan
 and  tu  put  it  into  execution  there  १5
 need  for  officers  who  know  town
 planning  very  well  These  circum-
 stances  will  surely  be  taken  into
 account,  and  it  is  not  necessary  to
 specify  it  8५  a  separate  amendment

 Therefore,  Sir,  I  am  not  accepting
 any  of  the  amendments

 Mr,  Deputy-Speaker:  I  propose  to
 put  all  the  amendments  together
 unless  I  am  asked  to  put  any  parti-
 cular  amendment  separately

 The  question  ast

 Page  3—

 for  lines  2  to  $5,  substitute—

 "(3)  The  Authority  shall
 consist  of  the  following  members,
 namely’

 (a}  a  chai-man  who  shall  be
 Mayor  of  the  Municipal  Cor-
 portion  of  Delhi,  ex-officio;
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 {b)  a  vice-chairman  to  be
 appointed  by  the  Central
 Government;

 (c)  a  finance  and  accounts  mem-
 ber  to  be  appointed  by  the
 Central  Government;

 (d)  an  engineer  member  to  be
 appointed  by  the  Central
 Government;

 (९)  as  and  when  the  Municipal
 Corporation  of  Delhi  is  estab-
 lished  seven  members  of
 that  Corporation  to  be  elect-
 ed  by  the  councillors  from
 amongst  themsctves;  and

 (f)  two  other  persons  to  be
 nominated  by  the  Central
 Government.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  3—

 for  lines  2  to  35,  substitute—

 “(3)  Phe  Authority  shat)  consist
 of  tae  following  members,  name-
 ly:—

 (a)  a  chatrman  who  shall  be
 elected  by  the  non-Ooffic.al
 members  of  the  Autho.ity
 from  umong  themselves;

 (b)  two  persons  with  knowledge
 of  town  planning  or  architec-
 ture  to  be  nonunated  by  the
 Central  Government,

 (e)  one  representative  of  the
 Heaith  Services  of  Detha
 administration  to  be  nomina-
 ted  by  the  Central  Govern-
 ment;

 ६9)  seven  representatives  of  the
 Municipal  Corporation  of
 Delhi  to  be  elected  by  =  the
 Councillo  s  =  from  among
 themselves;

 (e)  three  persons  representing  the
 Delhi  Electric  Suppl};  Com-
 mittee,  the  Delhi  Transport
 Committee  and  the  Delhi
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 Water  Supply  and  Sewage
 Disposal  Committee  of  the
 said  Corporation,  of  whom,—

 (i)  one  shall  be  elected  by  the
 members  of  the  Delhi  Electric
 Supply  Committee  from
 among  themselves;

 (ii)  one  shall  be  elected  by  the
 members  of  the  Delhi  Trans-
 port  Committee  from  among
 themselves;  and

 (iii)  one  shall  be  elected  by  the
 members  of  the  Deth:  Water
 Supply  and  Sewage  Disposal
 Committee  from  among  them-
 selves;

 ,  (f)  three  persons  to  be  nominated
 by  the  Centra]  Government  of
 whom  one  shall  represent  the
 interests  of  Commerce  and
 Industry  and  _  one,  the
 interests  of  labour,  in  Delhi;

 (g)  four  persons  from  the  technical
 departments  of  the  Central
 Government  to  be  nominated
 by  that  Government;  and

 (h)  all  the  members  of  Parliament
 elected  from  Delhi  to  the
 House  of  the  People  and  the
 Council  of  State.”

 The  mation  was  negated.

 Mr.  Deputy-Speaker:  The  question
 Is?

 Page  3,  line  23.—

 jor  “two”  substitute  “five”.
 The  motion  was  negated.

 Mr.  Deputy  Speaker:  The  question
 is:

 Page  3,  line  23,—
 for  “two”  substitute  “ten”.

 Mr.  Deputy  Speaker:  The  question
 is:

 Page  3,—

 after  line  25,  add—

 “Provided  that  at  least  one  such
 representative  should  come  from
 the  rural  areas.”

 The  motion  was  negatived.
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 Mr.  Deputy-Speaker:  The  question
 is:

 Page  3,—

 after  line  25,  insert—

 “(ee)  two  membe.s_  represent-
 ing  New  Deth:  and  Cantonment
 areas  to  be  lected  from  among  the
 ten  electoral  college  members  as
 constituted  under  section  506  of
 the  Delhi  Municipal  Corporation
 Act,  1967;""

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  8,—

 after  line  35,  add—

 “(i)  an  architect-cum-town
 planner  as  ex-officco  member.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  3  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill

 Clause  4—-  (Staff  of  the  Authority)
 Mr.  Deputy-Speaker:  Now  we  go

 to  clause  4.  Are  there  any  amend-
 ments?

 Shri  Thimmaiah:  I  beg  to  move:

 Page  5,  for  lines  3  and  4,  sub-
 stitute—

 “and  shall  be  governed  by  such
 rules  and  regulations  of  condi-
 tions  of  service  etc.  as  are  applic-
 able  to  Government  servants.”

 By  this  amendment  I  only  want  that
 the  employees  of  the  authorities
 should  be  governed  by  such  terms  and
 cond:tions  of  service  as  a  e  applicable
 to  Government  servants.  I  do  not
 know  why  the  Government  leaves  the
 ‘conditions  of  service  and  other  condi-
 tions  relating  to  these  employees  to  be
 decided  by  the  Authority  itself.  I  do
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 not  know  why  the  terms  and  condi-
 tions  of  service  in  respect  of  Govern-
 ment  servants  should  not  be  made
 applicable  to  these  employees  of  the
 Board.  There  is  the  Union  Govern-
 ment  here  and  the  Government
 se.vants  have  a  particular  set  of  terms
 and  conditions  of  service.  The
 employees  of  the  Board  can  as  well
 be  governed  by  the  same  terms  and
 conditions  of  service.  I  think  it  is
 better  that  these  employees  should  be
 governed  by  the  terms  and  conditiéns
 applicable  to  Government  servants.  I
 do  not  see  any  reason  why  there
 should  be  separate  conditions  of
 service  in  respect  of  these  employees
 to  be  decided  by  the  Board.

 Shri  Datar:  This  would  be  a  statu-
 to.y  body,  Sir,  and  at.  would  have  its
 own  rules  in  this  respect.  They  might

 ‘follow,  to  the  extent  that  they  con-
 sider  necessary,  the  conditions  of
 service  laid  down  by  Government.
 This  is  the  policy  that  we  follow.  We
 do  not  interfere  with  the  discretion  of
 such  statutory  bodies,  though  I  am
 quite  confident  that  they  will  give  to
 their  employees  proper  conditions  of
 service

 Mr.  Deputy-Speaker:  I  shall  now
 Put  the  amendment  to  the  vote  of  the
 House.  The  question  ts:

 Page  5,  for  lines  3  and  4,  sub-
 strtute—

 “and  shall  be  governed  by  such
 rules  and  regulations  of  |  condi-
 tions  of  service  etc.  as  are  applhic-
 able  to  Government  servants.”

 The  motion  was  negaiived.

 Mr  Deputy-Speaker:  The  question
 Is:

 “That  clause  4  stand  part  of  the
 Bun.”

 The  motion  was  adopted.

 Clause  4  was  added  to  the  Bill.

 Clause  5.—(Advisory  Council.)

 Mr.  Depaty-Speaker:  We  shall  now
 take  up  clause  5.  What  are  the
 amendments  that  hon.  Members
 would  like  to  move  to  this  clause?
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 Shri  Kodiyan:  I  beg  to  move:

 (i)  Page  5,  line  20,—

 for  “four”  substitute  “seven”

 (li)  Page  6,---

 for  tines  |  to  5,  substitute—

 “ch)  all  members  of  Parliament
 elected  from  Delhi.”

 Shri  Ghosal:  I  beg  to  move:

 Page  5,  line  22,—

 add  at  the  end—

 “besides  those  who  have
 already  been  selected  for  the
 Delhi  Development  Authority.”

 This  amendment  has  been  brought,
 Sir,  because  in  the  composition  of  the
 Delhi  Authority  there  :s  the  provision
 for  two  representatives  of  the  Cor-
 poration  to  be  elected  by  the  Coun-
 cillors  under  it.  In  this  advisory
 council  there  isp  ovision  for  four
 elected  councillors  I  would  lke  to
 say  that  these  two  councillors  and  te
 set  of  four  clected  councillors  must
 not  be  the  same  persons  <A  separate
 set  of  persons  should  be  taken  =  in
 the  Development  Authority  and
 also  in  the  advisory  council.
 There  ts  at  present  ths  ambiguity.
 For  this  reason,  name's  for  removing
 th:s  ambiguity,  I  have  moved  my
 amendment.

 Shri  Kodiyan:  The  object)  of  my
 amendment  is  to  increase  the  number
 of  representatives  in  the  Authority  on
 the  Corporation  from  four  to  seven  $n
 the  case  of  those  elected  by  the  coun-
 cilors  and  aldermen  and  also  to
 include,  instead  of  three  Members  of
 Parliament,  ail  the  Members  of  Par-
 laament  who  are  clected  from  Delm.  I
 have  already  stated  the  reasons.

 Shri  M.  B.  Thakore  (Patan):  Sir,
 the-e  is  no  quorum.

 Mr.  Deputy-Speaker:  Our  rules
 direct  us  that  no  count  shall  be  taken
 between  .0  and  2.30  p.m.  Therefore,
 I  will  take  notice  as  soon  as  it  is  2.30.
 Now  all  these  amendments  are  before
 the  House.
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 Shri  Datar:  So  far  as  the  composition
 of  the  advisory  council  is  concerned,
 the  number  ig  already  fairly  large.  It
 &  2l.  It  represents  different  interests
 including  four  representatives  from
 the  Municipal  Corporation,  three
 members  representing  three  bodies,
 and  three  persons  to  be  nominated  by
 the  Central  Government,  two  of
 whom  will  represent  the  inte.ests  of
 commerce  and  industry  and  the  third
 one  the  interests  of  labour.  In  addi-
 tion  to  these,  we  have  put  in  three
 Members  of  Parliament.

 Under  these  circumstances,  most  of
 the  bodies  who  ought  to  have  repre-
 sentation  have  already  found  their
 place  in  the  council.  It  is  not  neces-
 sary  to  add  more.

 Mr.  Deputy-Speaker:  I  shall  now
 put  the  amendment  Nos.  6,  7  and  55
 to  the  vote  The  question  is:

 Pace  5,  line  20,—

 for  “four”  substitute  “seven”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker;  The  question
 is

 Page  6.—

 fer  lines  5}  to  5,  subst:tute-——

 “(hy  all  members  of  Parhament
 elected  from  Delhi.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 ist

 Page  5,  line  22.

 add  at  the  end—

 “besides  those  who  have
 already  been  selected  for  the
 Deth:  Development  Authority.”

 The  motion  was  negatived,
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 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  5  stand  part  of  the
 Biu.”

 The  motion  was  adopted.
 Clause  5  was  added  to  the  Bill.

 Clauses  6  to  l  were  added  to  the  Bill.
 Clause  2.—(Deciaration  of  deve-

 lopment  areas  and  development  of
 land  in  those  and  other  areas).

 Mr.  Deputy-Speaker:  There  is  a
 Government  amendment.
 Amendment  made:

 Page  9.  for  lines  77  to  35,  subst:-
 tute—

 “(3)  After  the  commencement
 of  this:  Act—-no  development  of
 tand  shail  be  undertaken  =  or
 earried  out  in  any  area  by  any
 person  or  body  (including  a
 department  of  Government)  un-
 less,—

 (i)  where  that  area  is  a  develop-
 ment  area,  permission  §  for
 such  development  has  been
 obtained  in  writing  from  the
 Authority  in  accordance  with
 the  provisions  of  this  Act;

 (ii)  where  that  area  is  an  area
 other  than  a  development
 area,  approval  of,  or  sanction
 for,  such  development  has
 been  obtained  in  writing  from
 the  local  authority  concerned
 or  any  officer  or  authority
 thereof  empowered  or  autho-
 rised  in  this  behalf,  in  accor-
 dance  with  the  provisions
 made  by  or  under  the  law
 governing  such  authority  or
 until  such  provisions  have
 been  made,  in  accordance
 with  the  provisions  of  the
 regulations  relating  to  the
 grant  of  permission  for
 development  made  under  the
 Delhi  (Control  of  Building

 $3  of  i955  Operations)  Act,  1955,  and
 inforce  immediately  before
 the  commencement  of  this
 Act:

 Provided  that  the  local  authority
 concerned  may  amend  those  regula-
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 tions  in  their  application  to  such
 area.

 (4)  After  the  coming  into  opera-
 tion  of  any  of  the  plans  in  any  aree
 no  development  shall  be  undertaken
 or  carried  out  in  that  area  unless
 such  development  is  also  in  accor-
 dance  with  such  plans.”  (Shri  Datar)

 Mr.  Depauty-Speaker:  The  question
 is;

 “That  clause  i2  as  amended
 stand  part  of  the  Bill”.

 The  motion  was  adopted.

 Clause  12,  as  amended,  was  added
 to  the  Bill.
 Clauses  3  and  14  were  added  to  the

 Bill.
 Clause  15—  (Compulsory  acquisition

 land).

 Shri  Datar:  I  beg  to  move:

 Page  l,  for  clause  15,  subdstitute—
 5  Complusory  acquisttion  of

 tand.—
 ())  ९4  in  the  opinion  of  the  Central

 Government  any  land  is  required  for
 the  purpose  of  development,  or  for
 any  other  purpose,  under  this  Act,  the
 Central  Govern  ient  may  acquire
 such  land  by  publhshing  in  the  Off-
 cial  Gazette  a  notice  specifying  the
 particular  purpose  for  which  such
 land  is  required  and  stating  that  the
 Central  Government  has  decided  to
 acquire  the  land  in  pursuance  of  this
 section

 (2)  Before  publishing  a  notice
 under  sub-section  a,  the  Central
 Government  shall  by  another  notice
 call  upon  the  owner  of  the  land  and
 any  other  person  who  in  the  opinion
 of  the  Central  Government  may  be
 interested  therein,  to  show  cause  with-
 in  such  time  as  may  be  specified  in  the
 notice,  why  the  land  should  not  be
 acquired.

 (3)  After  considering  the  cause,  if
 any,  shown  by  the  owner  of  the  land
 and  by  any  other  person  interested
 therein  and  after  giving  such  owner
 and  person  an  opportunity  of  being
 heard,  the  Central  Government  may
 pess  such  orders  as  it  deems  fit.
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 (4)  When  a  notice  under  sub-sec-
 tien  (l)  is  published  in  the  Official
 Gazatte,  the  land  shall  on  and  from
 the  date  of  such  publication,  vest
 absolutely  in  the  Central  Government
 free  from  all  encumbrances.

 (5)  Where  any  land  is  vested  in  the
 Central  Government  under  sub-sec-
 tien  (4),  the  Central  Government
 may,  by  notice  in  writing,  order  any
 person  who  may  be  in  possession  of
 the  land  to  surrender  or  deliver  pos-
 session  thereof  to  that  Government  or
 any  person  duly  authorised  by  it  in
 this  behalf  within  thirty  days  of  the
 service  of  the  notice.

 (6)  If  any  person  refuses  or  fails
 to  comply  with  an  order  made  under
 sub-section  (5),  the  Central  Govern-
 ment  may  take  possession  of  the  land
 and  may  for  that  purpose  use  such
 force  as  may  be  necessary.

 (7)  Where  the  Iand  has  been
 acquired  for  the  Authority  or  any
 Yocal  authority,  the  Central  Govern-
 ment  shall,  after  it  has  taken  posses-
 sion  of  the  land  and  on  payment  by
 the  Authority  or  the  local  authority
 concerned  of  the  amount  of  compen-
 satton  dctermined  under  section  36
 and  of  the  other  charges  incurred  by
 the  Government  in  connection  with
 the  acquistion,  transfer  the  land  to  the
 Authority  or  that  local  authority  for
 the  prupose  for  which  the  land  has
 been  acquired.”

 Yesterday,  a  point  was  made  that
 we  might  follow  the  procedure  under
 the  Land  Acquisition  Act.  That  is  a
 wery  protracted  procedure  and  in  fact
 some  of  the  complaints  that  were
 made  yesterday  by  a  number  of  hon.
 friends  are  due  to  the  fact  that  these
 proceedings  are  very  dilatory  and
 therefore  the  work  that  has  to  be
 brought  about  takes  a  lot  of  time.
 That  is  the  reason  why,  50  far  as
 acquisition  under  this  Bill  is  concern-
 ed,  a  surnmary  but  a  satisfactory  pro-
 oedure  has  been  provided,  so  that  the
 matter  can  be  expedited  without  any
 Gelay.
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 Shri  Easwara  Iyer:  I  beg  to  move:
 Page  l!,  after  line  24,  add—

 “Provided  that  the  possession
 of  land  so  acquired,  in  cases
 where  the  land  is  used  solely  for
 agricultural  purposes  by  an  owner
 of  the  land  solely  dependent  on
 the  said  land  as  the  means  of
 his  livelihood,  shall  not  be  taken
 by  the  Authority  until  after  the
 compensation  fixed  as  per  the
 principles  laid  down  in  _  section
 16,  or  otherwise,  is  deposited  as
 hereinafter  provided  and  made
 available  to  such  owner.”

 This  amendment  may  be  taken
 along  with  the  one  moved  by  the  hon.
 Minister  in  charge  of  the  BiL

 With  respect  to  the  acquisition  of
 land,  I  find  that—the  proposed  amend-
 ment,  coming  from  the  Minister  in
 charge  of  the  Bill,  is  regarding  deli-«
 very  of  possession  if  the  Central  Gov-
 ernment  wants  possession  thereof.  I
 am  unable  to  find  from  the  provisions
 of  the  proposed  amendment  as  to  what
 will  happen  regarding  compensation
 to  be  paid  to  the  owner  of  the  land
 who  is  asked  to  quit  his  land.

 I  certainly  understand  a  case  where
 &  person  is  in  possession  of  land  and
 he  happens  to  have  other  dwelling
 houses—a  very  rich  man  who  is  pos-
 sessed  of  other  abodes,  where  he  can
 live—being  asked  to  vacate  the  land
 within  30  days  or  within  such  rea-
 sonatffe  time  as  the  Government  may
 propose,  and  the  Government  taking
 possession  of  it.  Now,  so  far  as  this
 amendment  that  is  proposed  is  con-
 cerned,  in  case  of  an  emergency
 aquisition  of  land  as  embodied  in  the
 Land  Acquisition  Act,  where  the  Gov-
 ernment  can  take  immediate  possess-
 jon,  it  could  be  done  under  the  pro-
 visions  of  the  Land  Acquisition  Act.
 I  am  quite  aware  of  that.  But  here,
 we  are  taking  into  consideration  the
 development  of  the  Delhi  city  ह... .! अ
 tent  with  the  present  modren  notions
 which  we  have  embodied  in  the
 Constitution.  If  you  do  want  to  do
 social  gustice  in  acquiring  certain
 land,  if  there  is  a  person  who  is  in
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 {Shri  Easwara  Iyer]
 sole  possession  of  a  dwelling  house
 and  if  you  want  to  acquire  that
 dwelling  house,  you  cannot  ask  him
 to  quit  without  paying  money.  The
 proceedings  under  the  Land  Acquisi-
 tion  Act  are  quite  dilatory  and  caus-
 ing  delay.  When  land  is  being
 acquired,  we  have  to  go  through
 a  lot  of  red-tapism.  The  Collector
 passes  the  award.  In  the  award
 it  may  be  agreed  to  pay  the  owner
 of  the  land  or  he  may  refer  the  matter
 to  the  District  Court,  as  provided
 under  the  Land  Acquisition  Act.  Here
 also  I  find  similar  provisions.  Before
 the  money  is  deposited,  the  person  has
 to  go  through  the  whole  parapherna-
 lia  right  down  from  the  clerks  up  to
 the  Collector  to  see  whether  the
 money  is  deposited  in  time  by  the
 Government.  I  do  not  know  whether
 it  has  happened  here,  but  in  my  ex-
 perience  as  lawyer,  I  had  to  take  ex-
 ecution  proceedings  against  the  State
 Government  and  ask  for  attachment  of
 the  State  treasury  to  force  the  Gov-
 ernment  to  deposit  the  money

 in  such  circumstances,  it  may  be
 open  to  rich  persons  to  say  that  they
 will  wait  and  get  6  per  cent.  interest
 and  so  on  But  where  a  person  has
 got  a  sole  iwelling  house,  to  ask  him
 to  quit  the  Jand  without  =  receiving
 his  compens;,  on,  just  like  refugees
 from  East  Po:.  tan,  and  as  the  Home
 Minister  woul  say,  to  ask  him  to
 sleep  on  the  pov  ments  here,  is  cer-
 tainly  rather  ha:  ‘:  and  unfar.  So,
 I  request  that  the  ion.  Minister  may
 also  propose  an  ar.  -ndment  that  in
 such  cases  of  acqu.s.tion,  where  the
 person  is  asked  to  q:t  the  land  by
 giving  up  possession,  «:.mpensation  as
 fixed  must  be  paid  to  im  prior  to
 taking  up  possession  That  is  one
 aspect  of  the  matter  whi-h  I  would
 submit  for  his  consideration.

 With  respect  to  my  amendinent  No.
 6l,  here  I  have  taken  into  cons:dera-
 tion  only  lands  solely  used  for  agri-
 cultural  purposes  and  the  owner  of
 the  land  is  solely  dependent
 upon  that  land  for  his  livelihood
 Tomorrow  if  he  is  asked  to  quit  the
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 land,  he  will  be  without  any  other
 land  for  cultivation  and  any  ether
 means  of  livelihood.  I  say  that  in  the
 case  of  such  persons,  the  money  must
 be  made  available  to  him.  That
 money  which  may  be  deposited
 in  the  court  or  otherwise  must  be
 made  available  to  him  before  he  is
 asked  to  vacate  the  land.  So,  it  is  a
 very  reasqnable  amendment  and  I  do
 not  want  to  dilate  upon  it)  The  rea-
 sonableness  may  be  apparent  to  the
 hon.  Minister  himself  and  I  commend
 it  for  his  acceptance.

 Mr.  Deputy  Speaker:  These  amend-
 ments  are  before  the  House.

 राजा  मेन  लाय  :  उपाध्यक्ष  महोदय,
 ड्स  दिल्‍ली  डेवलपमेंट  बिल  के  खिलाफ  इस
 मौके  पर  में  कुछ  अर्ज  करना  चाहता  हूं  ॥

 हमारे  जा  बजीर  साहबान  हें  हमारी  जो

 हुकूमत  है  झौर  हम  लोग  जो  है  वह  कोई  अलग

 नहीं  हें  और  इसलिये  ऐसा  नहीं  समझा  जाना
 ब्व्हिये  कि  चचुकि  यह  सरकार  का  बिल  है
 झोर  सरकार  ने  इस  को  अताया  है  इसलिये
 यह  ज्ञरूर  ही  पास  हो  जाता  लाहिय  +  मेरा
 यह  कहना  है  कि  आप  जरा  उन  गावों  के
 लोगो  का  भो  तो  लयाल  करे  जोकि  उन
 ज़मीनों  पर  आबाई  हे  और  जिन  पर  खती  बाड़ी

 क्र  के  वे  अपना  पेट  पालते  शभौर  ललन  इकते
 है,  उन  के  पास  एक  नॉटिस  पहच  जाता  है
 कि  लुम्हारी  ज़मीन  घर  बार  सत्र  ले  लिया
 जायगा  झौर  उस  हालत  में  अप  समझ

 सकते  हे  कि  उन  बेचारों  पर  क्‍या  बीततोी

 होगी  ।  सरकार  को  इस  की  परवाह  नहीं
 कि  थे  कहा  जाने  है  क्या  करते  है  और  उनके
 बाल  बच्चे  भूलों  मरते  &  या  जिन्दा  रहते

 है  £  अभी  पिछले  इतवार  के  रोज़  गाव  वालों

 ने  यहा  हौड़  लास  में  एक  बड़ा  जलसा

 किया  था  और  उसमें  में  भी  गया  था  भौर

 दूसरे  हमारे  बहुत  से  भाई  भी  गये  थे  ।  उस

 जलसे  में  उन्होंने  हमें  झपनी  मुसीयतों  की

 कहानी  सुनाई  और  बतलाया  कि  क़रीब  २१
 गांवों  की  जमीनें  सरकार  लेने  जा  रही  है  $
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 rt  से  बहुत  सारे  लोग  जिन्हों  ने  कि  दूर
 दूर  पहले  खमाने  में  फ्रांस  भादि  सुदूर  देशों

 जे  स्काई  में  हिस्सा  लिया  था  शभौर  बहादुरी
 के  सिले  में  जो  उन  को  तमरे  मिले  थे  उनको
 भी  वे  लगा  कर  झाये  थे  झौर  वे  कह  रहे  थे
 कि  अतलाइये  हम  लोग  क्‍या  करें  मेरा
 आप  के  कहना  यह  है  कि  इसमें  ज़रा  सोचने
 की  बात  है  शौर  भ्रापको  जल्दी  नहीं  करनी

 चाहिये  i  यह  में  जानता  हूं  कि  आपके  दिमाग
 में  यह  बात  है  कि  दिल्ली  शहर  का  विकास
 किया  जाय  बौर  उसको  और  बढ़ाया  जाय  |
 लेकिन  मेरा  कहना  है  कि  धाप  शहर  को  बढ़ायें
 नयों ?  अगर  आपकों  यहां  पर  जगह  की  तंगी

 मालूम  होती  है  भोर  श्राप  को  यहां  सकानों
 की  कमी  है  तो  काफी  जगह  बेकार  इझौर
 खाली  देहरादून.  मथुरा  और  वृन्दावन  में

 थड़ी  हुई  है,  वहां  मकान  के  मकान  खाली  पढ़े

 है,  वहां  पर  आप  यहा  से  दफ्तरों  को  उठा
 कर  ले  जाड़ये  शोर  इस  तरह  से  आप  दिल्‍लो  पर
 जो  प्रेशर  बढ़  रहा  है  उस  को  कम  कर  सकते

 हैं  ।  आप  मेहरबानी  कर  के  सोचिये  नो  सही
 कि  श्राप  क्‍या  कर  रहे  हें.  प्राया  आप  दरससल
 में  रामराज्य  बना  सटे  हें  या  अग्रेजों  के  तरीको
 को  ही  नकल  कर  रहे  हे  ।  मेने  तो  अपनी
 आखों  से  टोकियों  की  ज्बादी  देखो  है,  एक
 बस  गिरा  अ्ौर  घर  के  घर  और  तमाम  शहर
 का  शहर  सबाह़  हो  गया  ।  कही  ऐसा  न  हो
 कि  यहा  दिल्‍ली  में  बहुत  अधिक  संख्या  में

 ननोग  ह ल  जाये  और  फिर  एक  एटम  बस  पड़
 जाय  और  सब  के  सब  उसी  में  ब्वत्म  हो  जाये,

 यह  सब  बाते  सोचने  को  हैं  ।

 मेरा  कहना  यह  है  कि  जहा  तक  हो  सके

 'छोटे  ही  क्षहर  रहने  भाहिये  झौर  इस  बात
 को  पंडित  जवाहरलाल  नेहरू  ने  भी  माना
 जा  a  यह  तो  धापको  शायद  मालूम  ही  है
 कि  मेने  डेढ़  हार  से  प्रधिक  किसानों  का

 एक  बहुत  बड़ा  प्रदर्शन  कराया  था  .

 जपाध्यक्ष  महोशथ  :  माननोय  सदस्य  ने

 सिखा  था  कि  वे  १५  क्लाड  पर  बोलेंगे  q
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 राजा  महेगा  प्रताप  :  यह  सब  बीजे

 एक  दूसरे  से  ऐसी  बंची  हुई  हें  कि  जब  तक
 उसके  पहले  भाग  को  ते  दिखलाया  जाय
 तब  तक  पूरी  तरह  से  उस  को  नहीं  बतलाया
 जा  सकता  है  1 शब  में  इस  १५  क्लाज  पर

 बोलूं  तो  क्‍या  बोलू

 उपाध्यक्ष  सहोदय  :  कोई  लाजिमी

 बात  तो  है  नहीं  कि  आप  उस  पर  बोलें  ही

 राजा  महेगा  प्रताप  हमारे  चौ०  रणवीर

 सिंह  ने  मुझे  सलाह  दी  थी  कि  में  १५  कक्‍्लाज़
 पर  जरूर  बोलू  और  जो  चाहूं  सो  बोलू
 शोर  उसी  का  लिहाज  रखते  हुए  कुछ  एक
 शब्द  मे  उसके  सम्बन्ध  में  कहूंगा  ।

 हो  तो  में  कह  रहा  था  कि  इस  जमीन

 को  लोगों  से  लेने  के  सवाल  को  ऊँचे  दुष्टिकोण
 में  देखने  की  जरूरत  है  और  इस  में  मोरेल्टो
 का  भी  बर्वाव  है  और  इसमें  रामराज  का

 भी  सवाल  है  ग्रोर  इंसान  को  आराम  पहुंचाने
 का  सवाल  हे  और  यह  नहीं  होना  चाहिये  कि

 प्रथा  ुव  जिसे  चाहे  सरकार  नोटिस  दे

 क्र  उस  को  जमीन  छोन  ले  और  नाम  मात

 का  मुआविज़ा  दे  दे  ।  आप  को  ऐसा  करते

 समय  जरा  उनको  हालत  का  भी  तो  खाल

 रजना  चाहिये  कि  वे  कंसी  कठिन  जिन्दगी

 व्यतीत  कर  रहे  है  झौर  अगर  आप  इस  तरह
 के  नोटिस  देकर  उन  को  जमोन  भो  छोन

 लेगे  लो  उन  का  क्या  बलेगा  |  अगर  आप  इससे
 बाज  न  गये  तो  यकीन  मानिये  लोग  यह

 कहने  पर  मजबूर  हो  जायेंगे  कि  इनसे  तो
 चंप्रेद्ध  ही  बेहतर  थे  7  यह  हम  काग्रेस  वालों

 के  लिये  बडे  धर्म  को  बात  है.  ग्रपनें  को  इसमें

 शामिल  में  इसलिये  कर  रहा  हूं  कि  तब

 में  काग्रेस  1 ॥  शामिल  था  जब  काप्रेस  वालों

 ने  जनता  से  यह  कहा  या  कि  देश  को  जब

 स्वराज्य  मिल  जायगा  तो  यहां  थो,  दूध
 शोर  दहो  को  नदिया  बहेगी  लेकिन  दूध,

 दही  की  नदियां  तो  बहना  दूर  रहा  जो  थोड़ी

 बहुत  जमीन  बौर  उन  के  भरवार  हैं  ये  भी

 उनसे  छोनें  जा  रहे  हैं  ry
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 [  राजा  महेन्द्र  प्रताप  ]
 मेरा  कहना  है  कि  ऐसा  बलाज़  हरगिज़

 नहीं  होता  चाहिये  कि  नोटिस  दिया  झौर

 जमीन  ले  ली  गई  ।

 Our  Government  has  been  against
 colonisation  and  all  over  the  world  our
 great  leaders  have  been  preaching
 against  it.  But  in  Delhi  there  is  colo-
 nisation  going  on.  I  say  and  my
 friends  have  suggested  that  if  you
 want  land,  why  not  build,  hke  in  New
 York,  twenty  or  thirty-storeyed
 houses—you  can  build  only  in  Con-
 naught  Place  perhaps  so  many  hous-
 es  with  so  many  storeys—so  that  you
 need  not  take  any  land?  Then  my
 friends  have  said  that  hilis  are  vacant,
 why  not  build  houses  there;  if  you
 build  houses  on  the  hills,  you  wiil  not
 require  foundation  So,  it  will  be
 very  cheap.

 34  hrs.

 Mr.  Deputy-Speaker:  The  hon.
 Member's  time  35  up.

 Raja  Mahendra  Pratap:  Since  my
 time  is  up  I  cannot  say  anything  more.
 But  I  beg  of  the  Deputy  Speaker  to
 give  me  at  least  one  hour  sometime
 afterwards.

 Shri  M.  B.  Thakore:  Sir,  May  I  say
 a  few  words?

 Mr  Deputy-Speaker:  The  hon.
 Member  should  be  very  brief.

 Shri  M.  B.  Thakore:  Just  two
 minutes,  Sir,  I  just  wanted  to  say
 that  acquiring  willages  nearby  is  just
 absurd  because  there  is  no  altcrnative
 arrangement  for  the  villagers  to  settle.
 I  had  been  there  Rajaj:  also  with  me
 and  I  have  seen  some  of  the  villages
 Some  of  the  M.  Ps.  were  also  with
 me.  We  saw  that  land  has  been
 acquired;  not  only  land  but  even
 batze,  have  been  acquired.  The
 Government  has  not  made  any  alter-
 native  arrangement  for  them  to  settle.

 Their  only  means  of  livelihood  is
 their  fertile  agricultural  land.  When
 it  has  been  acquired,  even  compensa-
 tion  has  not  been  paid  to  them  It  is
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 quite  extraordinary  that  even  houses
 have  been  acquired.  these  people
 approached  the  authorities,  they  did
 not  listen  them  at  all.  So,  my  mig-
 gestion  to  the  hon.  Deputy  Minister  is
 that  he  should  kindly  make  alterna-
 tive  arrangements  for  those  people
 whose  lands  have  been  acquired  by
 the  Government.  That  is  my  only
 suggestian.

 थ्सी  an  राज  सिह  :  उपाध्यक्ष  महोदय,

 जहा  तक  इस  घारा  का  सवाल  है,  में  निवेदन

 करना  चाहता  हूं  कि  दिल्ली  का  विकास

 हो  रहा  है,  दिल्‍ली  की  उन्नति  हो  रही  है,

 बहुत  झच्छी  बात  है  ।  यह  मुल्क  की  राजकनो

 है,  यह  बहुत  भन्छी  बात  है  कि  इस  का  खूब
 उत्थान  हो  ।  लेकिन  इस  के  साथ  साथ  एक
 बात  का  हमेशा  ध्यान  रक्खा  जाना  चाहिए
 कि  दिल्ली  के  विकास  मे  दिल्ली  के  झास  पास

 की  जो  जनता  है,  खास  कर  खेतिहर  लोग,
 जो  ५,  १०,  १५  या  २०  एकड  तक  जमीन

 पर  खेती  करते  है,  उन  की  जमीन  लेने  के

 बाद  अभ्रगर  उन  के  लिये  किसी  दूसरी  जगह
 खेती  का  इ्तजाम  नहीं  किया  जायगा  तो

 यह  उन  के  साथ  अन्याय  होगा  ।  वह  लोग

 सोचने  हैँ  कि  दिल्ली  के  बनने  से  उन  का

 फायदा  होमा  ।  लेकिन  दिल्‍ली  के  श्राम  पास

 की  जनता  की  यह  हानि  होगी  कि  वह  जमीन

 जिस  पर  वह  खेती  करते  वह  श्वन्म  हो
 जायगी  ।  अगर  उस  के  लेने  के  बाद  उन  के

 लिये  दूसरे  किसी  रोजगार  का  प्रबन्ध  नहीं
 किया  जाता  तो  यह  बहुत  ही  प्रन्याय  को  बात

 होगी  ।  इसलिये  मैं  सुझाव  देना  चबाहूगा
 कि  दिल्‍ली  के  आस  पास  जहा  कही  भी  जमीन

 लेने  की  क्‍झ्लावश्यकता  हो,  हस  के  सिया  कोई

 और  जरिया  न  हो,  तो ह  ले  ली  जाय,
 लेकिन  इस  के  साथ  साथ  जो  लोग  उस  के

 बाद  मनी  खेती  करना  चाहते  हे,  उन  के  लिये

 फही  न  ही  जरूर  खेतों  की  व्यवस्था  की

 जाय  ।  भगर  दिल्‍ली  के  झास  पास  नहीं

 हो  सकती  तो  कहीं  दूसरी  जनह  की  जाये  |

 खेती  के  बजाय  वह  कोई  दूसरा  रोजगार
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 करना  चाहते  हों  तो  उस  रोजगार  को  स्थापित

 करने  में  उन  की  सहायता  की  जाय,  जिस

 से  उन  लोगों  का  काम  आगे  चल  सके  ।

 प्चौ०  रणवीर  सिह  (रोहतक)  :  उपा-

 ध्यक्ष  महोदय,  इस  विधेयक  का  नाम  दिल्‍ली

 डेवलपमेंट  विधेयक  है  ।  लेकिन  जहां  किन्हीं
 लोगों  के  लिये  यह  डेवेलपमेंट  बिल  है,  इस  को

 किन्हीं  दूसरे  लोगों  के  लिये  विनाशक  बिल  नहीं

 होना  चाहिये  |  दूसरे  डेवेलपमेट  का  एक  ऐस्पेक्ट
 खयाल  में  रहे  और  दूसरा  ऐंस्पेक्ट
 दिमाग  से  हटा  दिया  जाय,  में  समझता  हूं
 कि  यह  कोई  हेल्‍दी  डेबेलपमेंट  नहीं  है  ।

 डेवेलपमेंट  के  माने  सिर्फ  यही  नहीं  हैँ  कि

 सिर्फ  इस  शहर  के  अन्दर  मकान  पर  मकान

 खड़े  कर  दिये  जायें  ।  डेवलपमेंट  के  माने

 यह  भी  हैं  कि  यहां  जितनी  जनता  रहती  है,
 उस  जनता  के  खाने  पीने  के  लिये  भी  कुछ
 किया  जाय  ।  दिल्‍ली  के  शहर  के  बढ़ते  बढ़ते,
 दिल्‍ली  के  रहने  वालों  को  अनाज  की  भी

 जरूरत  होगी  ।  अनाज  की  कमी  होती  जा

 रही  है  तब  में  माननीय  मंत्री  महोदय  से

 पूछना  चाहता  हूं  कि  वह  इसे  डेबेलपमेंट

 बिल  कंसे  कहते  हैं  ?  आखिर  मकानों  से  ही
 तो  इन्सान  जिन्दा  नहीं  होता  है  ।  इन्सान
 के  लिये,  इन्सान  की  तरक्की  के  लिये,  उस

 के  डेवेलपमेंट  के  लिये,  खुराक  भी  चाहिये  ।

 क्या  आप  ने  खुराक  देने  का  इन्तजाम  किया  ?

 या  उस  से  च्दे  जा  रहे  हैं  ?  मालूम  ऐसा

 होता  है  कि  एक  ही  तरह  के,  एक  ही  खयाल

 के  आदमियों  का  खयाल  दिमाग  में  रक्‍्खा

 जाता  है  और  जो  दूसरे  लोग  दिल्‍ली  में  बसते

 हैं,  उन  के  खयालात  को,  उन  की  बातों  को

 दिमाग  से  भुला  दिया  जाता  है  ।  इसीलिये
 कितनी  दफा  हमारी  पालिसियों  का  फंसला

 होते  हुए  लापसाइडेड  पालिसी  हो  जाती

 है  और  वह  हेल्‍दी  डेबेलपमेंट  नहीं  होता  |
 ह अ

 आप  जानते  हैं  कि  दिल्‍ली  के  आस

 पास  रहने  वालों  की  बहुत  दिन  से  एक  मांग

 थी  कि  दिल्‍ली  के  आस  पास  के  रहने  वालों
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 का  एक  अलाहदा  सूबा  बनाया  जाय  ताकि

 दिल्‍ली  के  शास  पास  रहने  वालों  के  खयालात

 भी  आ  सकें  |  लेकिन  हालात  ऐसे  हुए  जिन  की

 बिना  पर  इस  सभा  ने  इस  मांग  को  कबूल
 नहीं  किया  और  इस  मांग  को  ठुकरा  कर  के,

 जो  देश  के  हित  में  था  चैसा  इन्तजाम  करने

 की  कोशिश  की  ।  में  यह  श्वसर  उपयुक्त
 नहीं  समझता  कि  फिर  उस  बात  की  कहानी

 कहूं  i  लेकिन  में  एक  बात  जरूर  कह  देना  चाहता

 हूं  कि आप  ने  जिन  आदमियों  के  अधिकार  छोने

 थे,  आप  जिन  के  संरक्षक  बने  थे  उन  का  भी

 खयाल  आप  को  दिल  में  रखना  चाहिये  ।  में

 पूछना  चाहता  हुं  कि  जो  भाई  यहां  पर  खेती

 करता  है,  जो  दिल्‍ली  में  रहने  वालों  के  लिये
 अनाज  सस्ता  पैदा  करता  है,  सिर्फ  इसलिये
 कि  किसी  भाई  को  शौक  हुआ  है  कि  वह
 दिल्ली  में  ञ्रा  कर  बसे,  उस  के  मकान  खड़े

 हों,  उस  को  उस  से  रोका  जाय  ?  जो  यहां
 पैदावार  हो  रही  थी,  उसे  रोका  जाय,  क्‍या

 यह  सही  पालिसी  है  ?  जहां  हम  इस  बिल
 को  पास  करेंगे,  उस  के  साथ  साथ  मेरी

 प्राथना  है  कि  मंत्री  महोदय  इस  ऐस्पेक्ट
 को  भी  ध्यान  में  रखें  ।  जिन  आदमियों
 को  मजबूरी  के  कारण  हमें  उठाना  पड़ता  है,
 उन  को  बसाने  के  लिये,  उन  को  पैसा  देने  के

 लिये,  जिस  तरह  आप  शहर  वालों  को

 सुविधायें  देते  हैं,  उसी  तरह  उन  को  भी

 देना  चाहिये  |  जैसा  राजा  साहब  ने  कहा

 उपाध्यक्ष  महोदय  :  राजा  साहब  ने

 आप  क।  बताया  हुआ  ही  यहां  बताया  है  ।

 च्ौ०  रणवीर  सिंह  :  नहीं  सरकार,
 मैंने  उन  को  ऐसी  कोई  बात  नहीं  बतलाई  |

 मैंने  तो  उन्हीं  से  सीखा  है,  वह  तो  मेरे  बुजुर्ग

 हें

 में  अर्ज़  कंर  रहा  था  कि  दूसरे  शहरों
 में  बड़े  बड़े  कई  कई  स्टोरीज़  के  मकान  हैं.,

 यहां  भी  कई  बस्तियां  हैँ  जहां  एक  एक  मंजिल

 के  मकान  हैं  ।  वहां  भी  कई  कई  मंजिलों

 के  मकान  बनाये  जायें  ।  एक  तरफ  तो  प्रति-
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 [  whe  रणवीर  सिह  }
 म्ध  लगाया  जाता  है  कि  नई  दिल्‍ली  में

 दूसरी  मजिल  नहीं  बनेगी,  दूसरी  तरफ  जो
 जमीन  २६४  साल  पहले  ली  गई  थी  वह  बसी

 नहीं  है,  तीसरी  तरफ  भाप  झौर  जमीन
 सेने  को  तैयार  हे  |  श्ाखिर  यह  क्‍या  नोति

 है,  यह  मालम  होना  चाहिये  -  यह  ठीक  है
 कि  उन  लोगो  की  श्रावाज  में  दम  नहीं  है  ।

 हमारे  राधा  रमण  जो  दिल्‍ली  दहर  के  रहने
 वाले  हे,  4  कह  रहे  थे  कि  हमें  दिल्ली  दहर
 का  ज्यादा  इल्म  नहीं  है,  लेकिन  मे  कह  सकता

 हूं  कि  दिल्ली  के  देहातों  की  जनता  का  हमे
 उन  से  ज्यादा  ल्म  है  भौर  वे  दिल्ली  के  देहातो
 को  भूल  बैठे  हे  ।  वे  उन  को  इस  ससद  में
 रिप्रेज़ेन्ट  भी  नहीं  करते  ।  इस  वास्ते  यह
 सिर्फ  दिल्ली  शहर  के  लोगी  वे  पक्ष  को  ही

 यहा  रखते  हे  ।  लेकिन  सरकार  के  लिय

 यह  उचित  नहीं  है  |  सरकार  ता  दिननों

 हाहर  को  ही  रिप्रेजेन्ट  नहीं  बरती  है,
 भारत  सरकार  तो  सार  हिन्दुस्तान  का

 रिप्रजेन्ट  करतो  है  ।  उमर  के  अन्दर  ८०

 फी  सदी  नुमान्दे  दहाता  के  है।  झगर  किसी

 नुमाइन्दे  द्वारा  एसी  चप्टा  होती  है,  जिस  4

 देहात  शौर  शहर  वा  भद  पैदा  हाता  है,  ता

 बह  ठीक  नहीं  है  ।  इस  तरह  की  बाता  म

 हमे  कड़ी  एहतियात  से  चलना  चाहिय  |

 यहा  बडी  बडी  हुकूमतें  आई,  बह  भी  देहातों
 को  नहीं  'उन्वाड  सकी,  उन  की  तहडीब  झोर

 तमछून  को  नहीं  मिटा  सकी  ।  लेकिन  आज

 भाप  उस  को  तहजीब  और  तमहून न  को  मिटाने

 के  लिये  तंयार  हैँ  /  इस  सिविलाइज्ड  दुनिया

 में,  ऐसे  समय  में  बडो  धीरज  से  काम  करना

 चाहिये,  सिर्फ  इसलिये  कि  कुछ  भाई  जिन

 के  हाथ  में  प्रस्त्यार  हें,  जिन  के  हाथ  में  मोटरे

 है.....

 उपाध्यक्ष  महोदथ  जिस  मजिल  पर

 हम  हे,  गर  उस  का  खयाल  रक्‍्खा  जाय,
 तो  तकरीरें  ऐसी  हो  रही  हैं,  जो  न  सिफ

 पहली  रोडिंग  की  हैं,  न  दूसरी  रीडिग  की  हें,
 बल्कि  लीसरी  मंजिल  आने  बाली  है,  उस
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 के  सिये  की  जा  रही  हैं  -  इस  सिये  मेरी  विभती

 है  कि  जो  १५  कसलाज  है,  उस  में  जो  भ्रभारिटी

 बनाई  गई  है  डेवेसपसमेट  के  लिये  सीने

 लेने  के  बारे  में  है।  बहु  जमीने  किन

 दरायत  पर  ली  जायेंगी,  यह  ह 11+  दी  गई

 है  -  इस  वास्ते  अव  उन  चोजों  को  फिर  से

 खोलना  मुनासिब  लही  होगा  जिन  को  हाउस
 ने  &  कर  दिया  है  |  डेवेलपमेट  प्राभारिटी

 बन  गई,  उस  को  जमीन  लेने  का  पअ्रक्षियार

 दे  दिया  गया,  वह  सब  कुंछ  हो  गया  1  जब

 ये  क्‍्लाजेज़  शाये  तो  कोई  साहन  बोले  नहीं  !

 भध्ब  सवाल  पह  है  कि  एक्वीओआडशन  किस  ढगे

 से  होगा,  कंसे  मुन्नावजा  दिया  जायेगा,  उस

 पर  श्राप  बोल  रहे  है  t

 wad  रजवीर  सिर  इस  सदन  को

 मौका  गिता  उने  बालों  पर  बोलने  का  लेकिन

 में  यह  मानता  हू  कि  में  इस  धार)  के  सुताबिक
 बोय  रहा  हू  1  यह  ठीक  है  कि  सरकार  को

 झौर  धाराझों  के  मुताबिक  जमीन  लेने  का

 अख्तियार  होगा  ।  लेकिन  इस  बारे  में  ता  में

 बाल  सकत्ग  है  कि  अप  जमीन  सही  तौर

 पर  लेते  है  या  सार  देश  को  ले  कर  खाली

 डालन  के  लिये  लेते  है  7  अगर  खाली  डालने

 के  लिय  जमीन  लो  जानी  है  तो  यह  नीति

 देश  के  लिये  अच्छी  नहीं  होगी  |  हम  न॑  किलनी

 ही  बात  पाम  कर  ली  हो  लेक्नि  हम  इस

 पर  बोल  सकते  हें  भोर  बहस  कर  सबकतें  है
 कि  जमीन  मही  तौर  पर  ली  जा  रही  है  या

 नहीं  ।  यह  सवाल  नहीं  है  वि  जमोन  ली  जाये

 या  नही  ।  में  जमीन  लेने  के  खिलाफ  नहीं  हू  ।

 लेकिन  में  इस  बात  को  कह  सकता  हू  कि

 जो  जमीन  खे

 उपाध्यक्ष  महोदय  ह 6  मेरी  विनय

 ही  मान  ली  जाये  i  बजाय  यह  कहने  कि

 धाप  इस  पर  बोस  सकते  है  या  नहीं  जो

 शाप  कहना  चाहते  थे  उस  को  कह  कर
 कि

 मुख्तसिर  मे  खत्म  करें  ।

 सौचरी  रलचीर  सिह  :  मे  झझाप  की

 ग्राजा  को  मानता  हूं  ry



 ३००३
 Dethi

 तो  में  झ्जें  कर  रहा  था  कि  जहां  डेबेलप-
 भेंट  का  एक  पहलू  है  वहां  उस  का

 दूसरा  पहलू  भी  है  ।  यहां  सोगों  को  हमें
 चन्घा  भी  देना  है  वरना  जो  मकान  बनाने
 का  इरादा  है  वह  मेरे  खयाल  में  बिल्कुल
 फिजूल  हो  जायेगा  ।  जैसा  अभी  राजा  साहब
 ने  बतलाया,  देश  में  बहुत  सारे  मकान  हैं
 जोकि  खाली  पड़े  हें  क्योंकि  वहां  पर  कोई
 धन्धा  नहीं  है  1  प्रगर  श्राप  की  नीति  यह  है
 कि  यहां  मकान  बना  कर  उन  को  खाली
 रखना  है  तब  तो  में  यह  समझ  सकता  हूं
 अझौर  उस  के  लिये  श्राप  चाहे  जितनी  जमीन
 से  लीजिये  i  लेकिन  प्रमर  यह  नीति  है  कि
 मकान  बना  कर  उन  में  जिन  लोतों  को  वसाना

 है  उन  के  लिये  रोजगार  भी  मुहस्या  करना
 है  तो  हमे  सोचना  होगा  शौर  समझना  होगा
 झौर  बड़ी  गम्भीरता  से  सारे  एस्पेक्ट्स
 को  ध्यान  मे  रखना  होगा  |  तो  मरी  अज  यत

 हैँ  कि  हम  को  सोचना  चाहिये  कि  हम  कितना
 बड़ा  गहर  बसाना  चाहते  है  ।  हमारे  राष्ट्र
 पिता  को  राय  थी  कि  बड़े  बड़े  शहर  नहीं
 बनने  देना  चाहिये  |  लेकिन  जो  बेसिस  है
 उस  को  मे  इस  वक्त  चेलेंज  करने  नहीं  जा

 रहा  हू  ।  लेकिन  में  यह  समझता  हूं  कि  झहर
 को  बहुत  ज्यादा  नहीं  बढ़ने  देना  चाहिये  f

 aye  जितने  मकानों  की  जरूरत  है  आप  बनाये
 लेकिन  साथ  ही  साथ  जो  दिल्‍ली  में  रहने
 वालो  की  दूसरी  जब्रियात  हे  जेम  प्राफंशन
 अादि  उन  का  भो  ध्यान  रखना  चाहिये  1

 जो  लोग  देश  का  बटवारा  हाने  के

 कारण,  चाहे  बटवारा  झंग्रेश  ने  कराया  या

 मुस्लिम  लीग  ने  बेघर  हो  कर  यहां  भ्राये,

 उन  को  फिर  से  बसाने  के  लिये  करोड़ों  रुपया

 सरकार  मे  स्वच  किया  !  सेकित  ह: अ  सरकार

 सु  लोगों  को  बेघर  बना  रही  है  उन  को

 बसाने  की  जिम्मेवारी  किस  के  ऊपर  है  ?

 जिन  झादमियों  को  सरकार  भ्रपनी  कलम  से

 उजाड़  रही  है  उन  को  बसाने  की  जिम्मेवारी

 ची  उसी  की  है  ।

 Raja  Mabendra  Pratap:  On  8  point
 of  order,  Bir,  you  sec,  there  5  also
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 the  danger  that  there  may  be
 a  mutiny  on  this  point.

 अगर  फौज  वालों  को  हुटाया  जाय  तो

 कहीं  गदर  न  हो  जाय  ।

 उपाध्यक्ष  महोदय  :  इस  प्ब।इंट  झाव

 झाडर  का  फैसला  क्‍या  दिया  जा  सकता  है  1

 Shri  C.  K.  Nair:  Mr.  Deputy-
 Speaker,  I  would  request  the  hon.
 Deputy  Mhnister  in  charge  to  consi-
 der  and  accept  the  very  important
 amendment  No.  6]  moved  by  Shri
 Easwara  Iyer.  I  think  it  is  very  im-
 portant  because,  our  experience  in
 this  respect  has  ben  bitter.  Govern-
 ment  has  acquired  hungreds  and
 thousands  of  acres  of  land’  in  Delhi
 for  rehabilitation  of  refugees  and
 creres  of  rupees  have  been  spent  on
 buildings  and  colonies  have  been
 established  But  compensation  has
 not  been  paid  till  now  There  are
 hundreds  and  thousands  of  cases
 like  that.  Therefore,  a  saving  clause
 like  this,  I  consider,  is  important.  The
 Government  is  losing  nothing.  Espe-
 cialiy  when  they  want  land  for  urgent
 purposes,  why  not  accept  this  very
 harmless,  but  very  useful  amendment,
 encouraging  the  poor  man  who  has  to
 depend  entirely  on  the  compensation.
 Generally,  it  is  simply  ignored.  There-
 fore,  |  think  the  Minister  in  charge
 will  very  kindy  consider  it  and  accept
 it

 Shri  Mohammed  Tahir  (Kisan-
 ganj)°  Sir,  94  have  an  amendment  to
 the  amendment  oof  Shri  Datar:
 Amendment  No.  51.

 Mr.  Depaty-Speaker:  That  was  not
 moved  when  I  called.

 Shri  Mohammed  Tahir:
 my  legs.  You  did  not...  ao

 Mr.  Deputy-Speakert:  All  right,  the
 hon.  Member  may  move  it.

 I  was  on

 Ghri  Mohammed  Tahir:  I  beg  «te
 move.

 That  in  the  amendment  proposed  by
 Shri  B.  N.  Datar,  printed  as  No.  2
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 {Shri  Mohammed  Tahir]
 in  List  No.  4  of  amendments.—-

 in  sub-clause  (l),  omit  “in  the
 opinion  of  the  Central  Govern-
 ment”.

 This  is  my  amendment.

 Mr.  Depaty-Speaker:  There  is  an-~
 other  amendment  No.  9  standing  in
 his  name.  If  he  subsequently  says
 that  he  wants  to  move  it,  he  may
 move  both.

 Shri  Mohammed  Tahir:  That  I  have
 not  received.

 Mr.  Deputy-Speaker:  All  right.
 Amendment  No.  5]  is  moved.  He  may
 continue.

 Shri  Mohammed  Tahir:  This
 clause  5  ४  chiefly  meant  to  decide  in
 respect  of  title  and  interest  of  the  man
 whose  land  is  to  be  acquired.  My
 submission  is  that,  so  far  as  interest  or
 title  is  concerned,  the  interest  of  any
 person  35  not  dependent  on  the  opinion
 of  the  Central  Government.  That  is
 chiefly  based  on  facts  and  certain
 documents  by  which  a  person  can  be
 able  to  show  his  interest  in  the  land
 Supposing  A  has  got  interest  in  some
 land  that  the  Government  wants  to
 acqwre  and  the  Government  forms  an
 opinion  that  A  has  no  interest,  in  that
 ease,  that  man  will  not  be  informed
 even.  He  will  not  even  receive
 notice  as  to  whether  his  land  is  going
 to  be  acquired  or  not.  Therefore,  It
 would  be  very  dangerous.  That  man
 will  lose  his  land  without  having  any
 motice  that  it  is  going  to  be  acquired.
 Therefore,  I  think  that  these  words
 ‘in  the  opmion  of  the  Central  Gov-
 ernment”  should  be  omitted.  In  that
 case,  the  matter  will  be  quite  clear
 that  notice  will  be  issued  to  all  owners
 and  those  persons  who  are  interested
 in  the  land.  They  will  come  forward
 and  show  whether  they  are  entitled  to
 such  land  or  not.  Otherwise,  it  wil
 be  very  difficult.  Government  may
 acquire  the  land  without  even  any
 notice  to  the  person  who  has  got  a
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 interest  in  the  land.  Therefore,
 think  this  is  quite  reasonable  and

 e  hon,  Minister  will  kindly  accept
 this  in  order  to  meet  the  ends  of
 justice.

 Mr.  Deputy-Speaker:  The  amend-
 ment  is  before  the  House.

 Shri  Datar:  I  should  like,  first,  to
 reply  to  my  hon.  friend  Shri  Easwara
 Tyer’s  point.  So  far  as  his  contention”
 is  concerned,  in  this  particular  Biil,
 we  are  proceeding  on  the  footing  that
 all  that  is  necessary  for  the  acquisi-
 tion  of  land  should  be  provided  for  in
 this  Bull  itself.  That  is  what  I  have
 stated  when  I  told  the  House  that
 Chapter  द  78  a  complete  statement
 regarding  the  procedure  that  is  to  be
 followed  in  this  case.  He  submitted
 that  under  certain  circumstances,  the
 amount  38  likely  to  be  not  given  to
 the  person  who  is  entitled  to  it  and
 the  Jand  is  likely  to  be  taken  posses-
 sion  of.  May  I  invite  his  attention  to
 my  own  amendment,  just  now  read
 before  this  House?  You  will  find,  in
 the  amended  clause,  No.  15,  we  first
 give  a  general  notice  which  is  pub-
 Ushed  in  the  Gazette  and  then  in  sub-
 clause  (2)  another  notice  has  to  be
 given  to  the  person  or  persons  con-
 cerned  Either  he  is  the  owner,  or
 he  is  the  person  who  {fs  prima,  facte
 concerned  with  this  land.  Now,  there
 must  be  some  authority  to  sift  these
 things  Otherwise,  there  would  be
 speculative  or  other  claims,  perhaps
 vexatious  clauns  also,  and  therefore,
 I  cannot  accept  the  amendment  moved
 by  my  hon  friend  there  that  the  Cen-
 tral  Government  should  not  go  into
 the  cases  and  that  notices  should  be
 given  to  all  persons  concerned.  Un-
 fortunately,  we  know  that  land  acqui-
 sition  proceedings  are  protracted  for
 no  fault  of  the  Government,  and  a
 number  of  persons  come  either  before
 the  court  or  before  the  Collector;  and
 even  under  the  Land  Acquisition  Act
 the  amount  is  paid  into  the  district
 court,  but  bere  in  this  case,  es  the
 hon.  Member  will  kindly  see  from  my
 amendment,  after  the  second  notice  is
 fasued,  the  Central  Government  would

 ड्
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 pass  an  order  first  vesting  the  proper-
 ty  in  itself.  So,  this  vesting  is  differ-
 ent  from  vesting  of  possession.  There-
 after,  you  will  find  that  the  posses-
 sion  has  to  be  taken  only  after  the
 acquisition  proceedings  and  on  pay-
 ment.  Let  the  hon.  Member  kindly
 read  sub-clause  (7)  where  it  has  been
 clearly  stated:

 ‘Where  the  land  has  been
 acquired  for  the  Authority  or  any
 local  authority,  the  Central  Gov-
 ernment  shall,  after  it  has  taken
 Possession  of  the  land  and  on  pay-
 ment  by......  transfer  the  land  to
 the  Authority  or......  हट
 Shri  Easwara  Iyer:  After  it  is

 taken  possession.
 Shri  Datar:  So,  it  will  be  found

 that  the  important  point  is  to  trans-
 fer  to  this  authority  for  the  purpose
 of  development.  Before  it  is  done,
 payment  has  got  to  be  made.  If,  for
 example,  there  is  no  dispute  about
 payment,  then  it  can  be  settled  imme-
 diately.  In  case  there  is  any  dispute
 between  the  parties,  provision  has
 been  made  in  the  next  clause,  clause
 16,  and  the  Collector  has  to  be
 approached  in  certain  cases.  There-
 fore,  it  will  be  found  that  the  land
 would  be  taken  possession  of  and
 given  to  this  authority  only  after
 payment.

 Shri  Easwara  Iyer:  I  would  ask:
 where  is  it  said  in  the  amendment  as
 to  the  payment  being  made  before
 possession  is  taken?

 Sbri  Datar:  This  is  what  I  have
 clearly  stated  here  that  on  payment
 by  the  authority  or  the  Jocal  authori-
 ty  concerned  of  the  amount  of  com-
 pensation,  it  will  be  transferred.  The
 procedure  is  that  first  the  Central
 Government  takes  certain  steps.  The
 Central  Government  gets  this  land
 vested  in  itself.  but  before  the  Cen-
 tral  Government  transfers  this  land  to
 the  authority,  say  to  the  Delhi  Autho-
 rity,  the  Delhi  Authority  will  have
 to  make  payment.  So,  without  pay-
 ment,  they  cannot  do  anything  at  ail.
 And  in  clause  १6  it  has  been  made
 very  clear  so  far  as  payment  is  con-
 cerned:
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 “Where  any  land  is  acquired  by
 the  Authority  under  this  Act,  the
 Authority  shall  pay  for  such
 acquisition,....”

 Therefore,  there  is  no  question  of
 any  delay  taking  place  in  this  case,
 because  payment  has  been  provided
 for.

 Shri  C.  K.  Nair:  May  I  know  if  all
 the  transactions  are  to  take  place
 between  the  Central  Government  and
 the  Development  Authority,  or  are
 they  to  go  through  the  Delh  adminis-
 tration?  If  not,  why  not  the  compen-
 sation  also  be  paid  straight  to  the
 owner?

 Shri  Datar:  Here,  the  paying  autho-
 rity  is  this  authority.  Take  for
 example,  the  Delhi  Authority.

 Shri  c.  K.  Nair:  Delhi  Authority  or
 the  Development  Authority?

 Mr.  Deputy-Speaker:  Two  hon.
 Members  cannot  stand  at  a  time.

 Shri  Datar:  This  clause  makes  it
 very  clear  that  before  asking  for
 Possession  from  the  Central  Govern-
 Ment,  in  whom  under  this  clause  the
 Property  has  been  vested,  they  shall
 nave  to  make  payment.  That  is  made
 very  clear.

 Shri  C.  K.  Nair:  That  means  the
 Development  Authority?

 Shri  Easwara  Iyer:  The  proposed
 clause  187)  may  be  read.  It  says  it
 may  be  acquired  and  possession  may
 be  taken  in  emergent  cases  by  the
 Central  Government.

 Shri  Datar:  We  have  made  it  very
 clear  here.

 Shri  Easwara  Iyer:  That  is  why  I
 Said  possession  may  be  taken  before
 payment

 Mr.  Deputy-Speaker:  The  hon.
 Minister  says  that  upon  payment  the
 Government  would  transfer  the  land
 acquired  to  the  authority.  Uniesy
 payment  has  been  made,  no  transfer
 shall  be  made  to  the  authority.  The-



 payment  would  be  made  and  then  the
 ‘Government  would  transfer  it.

 Shri  0.  K.  Nair:  What  about  the
 party  who  receives  the  payment?  We
 are  concerned  with  the  party.

 Mr.  Depaty-Speaker:  This  is  what
 he  has  said,  that  the  payment  would
 ‘be  made.  If  the  Government  has  got
 it,  Government  will  not  keep  .t  for
 getting  interest  on  it.

 An  Hon.  Member:  It  may  take  some
 »months,

 Mr.  Deputy-Speaker:  Now  I  put
 .arnendments  5)  and  6]  to  the  House.

 The  question  is:
 That  in  the  amendment  proposed  by

 ‘Shri  B.  N.  Datar,  printed  as  No,  29  in
 List  No  4  of  amendments,—

 In  sub-clause  (dQ)  omit  “in  the
 opinion  of  the  Central  Govern-
 ment".

 The  motion  was  negatrved
 Mr.  Deputy-Speaker:  The  question

 is:

 Page  LL-—

 .after  line  24,  add--

 “Provided  that  the  possession  of
 land  so  acquired,  on  cases  where
 the  land  is  used  solely  for  agri-
 cultural  purposes  by  an  owner  of
 the  land  solely  dependent  on  the
 said  land  as  the  means  of  his  live-
 lihood,  shali  not  be  taken  by  the
 Authority  until  after  the  compen-
 sation  fixed  as  per  the  principles
 laid  down  in  section  16,  or  other-
 wise,  is  deposited  as  hereinafter
 provided  and  made  available  to
 such  owner.”

 The  motion  was  negatived.
 My.  Deputy-Speaker:  The  question

 is:

 Page  i5,—
 for  clause  15,  substitute—

 “is  ory  acquisition  of
 Ly tend,—
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 (7)  If  in  the  opinion  of  the  Cen-
 tral  Government  any  land  is  required
 for  the  purpose  of  development,  or  for
 any  other  purpose,  under  this  Act,
 the  Central  Government  may  acquire
 such  Iand  by  publishing  in  the  Omm-
 cial  Gazette  a  notice  specifying  the
 particular  purpose  for  which  such
 Jand  is  required  and  stating  that  the
 Central  Government  has  decided  to
 acquire  the  land  in  pursuance  of  this
 section.

 (2)  Before  -‘pubhshing  a  notice
 under  sub-section  (J),  the  Central
 Government  shall  by  another  notice
 call  upon  the  owner  of  the  Jand  and
 any  other  person  who  in  the  opinion
 of  the  Central  Government  may  be
 interested  therein,  to  show  cause  with-
 in,  such  time  as  may  be  specified  in
 the  notice  why  the  land  should  not
 be  acquired.

 (3)  After  considering  the  cause,  if
 any,  shown  by  the  owner  of  the
 land  and  by  any  other  person  in-
 terested  therein  and  after  giving  such
 owner  and  person  an  opportu-
 nity  of  being  heard,  the  ‘Central
 Government  may  pass  such  orders
 as  it  deems  fit.

 (4)  When  a  notice  under  sub-sec-
 tion  (!)  is  published  in  the  Official
 Gazette,  the  land  shall  on  and  from
 the  date  of  such  publication,  vest
 absolutely  in  the  Central  Govern.
 ment  free  from  ail  encumbrances.

 (5)  Where  any  land  is  vested  in
 the  Central  Government  under  sub-
 section  (4),  the  Centrai  Government
 may,  by  notice  in  writing,  order  any
 person  who  may  be  in  possession  of
 the  land  to  surrender  or  deliver  pos-
 segsion  thereof  to  that  Government  or
 any  person  duly  authorised  by  it  in
 this  behalf  within  thirty  days  of  the
 service  of  the  notice.

 (6)  If  any  person  refuses  or  fails  to
 comply  with  an  order  made  under
 sub-section  (5),  the  Central  Govern-
 ment  may  take  possession  of  the  land
 and  may  for  that  purpose  use  such
 force  as  may  be  necessary.
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 (7१)  Where  the  land  has  been
 acquired  for  the  Authority  or  any
 local  authority,  the  Central  Govern-
 ment  shall,  after  it  has  taken  posses-
 aion  of  the  land  on  payment  by  the
 Authority  or  the  local  authority  con-
 cerned  of  the  amount  of  compensation
 determined  under  section  6  and  of
 the  other  charges  incurred  py  the
 Government  in  connection  with  the
 acquisition,  transfer  the  land  to  the
 Authority  or  that  local  authority  for
 the  purpose  for  which  the  land  has
 been  acquired.”

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  The  question
 18)

 “That  Clause,  5  as  amended,
 stand  part  of  the  Bill”.

 The  motion  was  adopted.

 Clause  5  was  added  to  the  Bill.

 Clause  6—~(Compensation  for  com-
 pulsory  acquisttrun  of  land).

 Shri  Datar:  I  beg  to  move:

 Page  di,  lines  25,  26,  30  and  32,—

 for  “Authority”  wherever  it  occurs,
 subststute  “Central  Government”

 Page  2,—

 (a)  for  lines  5  to  15,  substitute— ‘
 “(b)  the  value  of  the  land  shall

 be  taken  to  be—

 (६)  the  market  value  of  the  land
 on  the  date  on  which  the
 notice  calling  upon  the  owmer
 ty  show  cause  why  the  land
 should  not  be  acquired  is
 issued  under  sub-section  (2),
 of  section  हुह  (herein-after
 referred  to  as  ‘the  date  of
 notice’),  such  market  value
 being  determined  on  the  basis
 of  the  use  of  the  land  on  that
 date,  or

 (wu)  an  amount  equal  to  the  sum
 total  af  the  three  following
 amuunts,  that  is  to  say,  an
 amount  equal  to  the  market
 value  of  the  land  on
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 the  first  day  of  Octo-
 ber,  1955,  such  market
 value  being  determined  on
 the  basis  of  the  use  of  the
 land  on  that  date,  an  amount
 equal  to  twenty-five  per  cent
 of  the  increase,  if  any,  (not.
 including,  however,  any  in-
 crease  consequent  on  any
 aevelopment  carried  out  on
 the  land)  in  the  market  value
 of  the  lang  during  the  period
 between  the  first  day  of  Octo-
 ber,  1955,  and  date  of  notice,
 and  an  amount  which  in  the
 opimon  of  the  collector  repre-
 sents  the  reasonable  cost  of
 development,  if  any,  (includ-
 ing  in  the  case  of  agricultural
 land,  the  cost  of  any
 umprovement  earried  out
 thereon  in  the  course  of  agri-
 cultural  operations)  carried
 out  on  the  land  during  that
 period.

 whichever  is  less;”

 (b)  line  16,  for  “(a)”  substitute
 “<(c)";  and

 (c)  line  22,  for  “(e)”  substitute:
 64.  (d)  ia

 Shri  Kodiyan:  I  beg  to  move:

 Page  12,  line  4,  add  at  the  end—
 “except  in  cases  where-—

 (0)  the  owner  is  an  agriculturist
 and  the  entire  land  on  which
 depends  his  sole  means  of
 livelihood  is  acquired  or
 where  any  portion  of  land
 belonging  to  a  agriculturist
 whose  total  ownership  of  land
 does  not  exceed  ten  acres,
 and

 (ii)  the  owner  possesses  a  sole
 house  not  exceeding  Rs.  10,000
 in  value  of  land  and  building
 wherein  he  resides  and  uses
 as  his  dwelling  place.”

 Shri  Easwara  Iyer:  I  beg  ta  move:

 Page  12,  line  4,  दत्त  at  the  end—

 “except  in  cases  where  the  land
 is  used  solely  for  agriculturel



 Sols  Delhi

 (Shri  Easwara  Iyer]
 Purposes  and  the  owner  of  the
 dand  is  solely  dependent  on  the
 said  land  for  his  livelihood.”

 Shri  Mohammed  Tahir:  I  have
 given  notice  of  several  amendments
 to  clauses  6  and  17,  but  I  am  very
 sorry  to  inform  you  that  the  same
 have  not  been  circulated.  Though  I
 had  given  notice  very  early,  I  have
 not  received  them.

 Mr.  Deputy-Speaker:  Which  is_  the
 amendment,  the  number?  When  did
 he  give  notice?

 Shri  Mohammed  Tahir:  As  soon  as
 the  Bill  was  circulated;  after  two
 or  three  days  after  the  Bill  wag  cir-
 culated  |  gave  notice  of  the  amend-
 ments.

 Mr.  Deputy-Speaker:  I  will  have
 it  looked  into.  If  there  are  any  amend-
 ments,  certainly  I  will  allow  him.
 Now  all  these  amendments  are  before
 the  House.  Does  the  hon.  Munister
 want  to  say  anything?

 Shri  Datar:  So  far  as  the  princioi>,
 ‘on  which  these  amendments  are  based
 are  concerned,  they  were  explained
 by  me  yesterday,  and  explained  again
 today  by  the  hon.  Home  Minister.
 Under  the  circumstances,  I  believe  it
 is  not  necessary  to  go  into  that  matter

 ~again,

 Shri  Kodiyan:  Clause  16,  sub-clause
 <5)  (a)  states:

 “no  allowance  shall  be  made  on
 account  of  the  acquisition  being
 compulsory  ;”

 I  support  this  sub-clause  because  itis
 correct  that  no  allowance  should  be
 made  so  far  as  acquisition  from  well-
 to-do  people  is  concerned,  but  what
 about  emall  agriculturists  and  persons
 of  small  means  of  livelihood?  Suppose
 there  is  an  agriculturist  who  depends
 mainly  for  his  livelihood  on  his  land.
 ‘There  are  hundreds  of  persons  who
 have  buildings  on  their  land  which
 ‘they  use  83  their  dwelling  places.  In
 द ........  cases,  when  the  question  of
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 compensation  is  taken  into  considera-
 tion,  the  compensation  to  be  paid  to
 such  persons  should  be  calculated  at
 a  little  bit  higher  rate  than  the  ordin-
 ary  rate  provided  in  this  Bill.  That
 3s  the  object  of  my  amendment.

 Mr.  Deputy-Speaker:  We  have  got
 60  many  amendments  in  the  name  of
 Shri  Tahir,  but  he  says  they  have  not
 been  circulated.  In  the  list  there  are
 so  Many  amendments.

 Shri  Mohammed  Tshir:  I  am  sorry
 I  have  not  received  it.

 Mr.  Deputy-Speaker:  Everybody
 has.  The  hon.  Member  has  got,  but
 only  Shri  Tahir  says  he  has  not  got
 it.

 Shri  Easwara  Iyer:  With  respect  to
 clause  16,  I  certainly  agree  with  the
 hon.  Minister  regarding  the  principles
 of  acquisition  that  no  allowances
 should  be  made  on  account  of  the
 acquisition  being  made  compulsory,
 but  I  would  like  to  point  out  that  in
 the  case  of  small  agricultural  hold-
 angs  which  forms  the  sole  means  of
 livelihood  of  a  person,  some  sort  of
 compensation  has  to  be  given  to  him
 quite  apart  from  the  normal  value
 fixed  on  a  particular  date,  viz.  Octo-
 ber,  1955.  The  question  that  it  is
 required  for  development  purposes
 must  be  taken  into  consideration,  but
 his  case  must  also  be  taken  into  con-
 sideration.  Of  course,  it  is  all  right
 when  they  say  that  they  want  to
 make  this  a  grand  city,  that  Delhi
 must  be  beautiful,  but  it  will  be  small
 consolation  to  the  agriculturiste  to
 whom  the  land  acquired  is  the  sole
 means  of  livelihood,  if  the  Delhi
 Development  Act  is  dangled  before
 his  eyes  and  you  tell  him:  “Look
 here,  we  want  to  make  Delhi  beauti-
 ful,  make  this  a  grand  city,  so  sur-
 render  your  holdings  and  get  nomi-
 nal  value\for  it."  Where  it  happens
 to  be  the  sole  means  of  livelihood,
 certainly,  ha  may  not  relish  it.  So,  I
 would  say  that  this  also  should  be
 taken  into  consideration  by  the  Min-
 ister.
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 बेडिल  छाकुर  ह (। अ  माथ  (हिसार)  :

 अनाबे  वाला,  दफा  १५  धौर  १६  मिली  जुली
 हैं।  दफा  १५  को  हम  पास  कर  चुके  हैं  भौर

 इस  बबत  दफा  १६  पर  बहस  हो  रही  है
 इस  पर  बहुत  सी  प्रमेंडमेंट्स  पेश  हुई  हैं  भौर

 इस  हाउस  में  इस  के  बारे  में--केम्पेन्सेशन
 के  बारे  में  काफी  डिस्सेटिसफैक्शन  फंली

 हुई  है  ।  जो  कम्पेंसेशन  का  उसूल  है  वह  कोई
 जया  उसूल  नहीं  है।  बहुत  दफा  हाउस  के  सामने

 यह  मसला  च्  चुका  है  लेकिन  जब  कभी  यह
 असला  झाया  उसका  ऐसा  सेटिसफैक्टरी  हल
 कभी  नहीं  हुआ  जिससे  लोगों  को  इतमीनान

 हो  ।  यह  मसला  एक  झौर  मौके  पर  पाया

 था  जब  कि  डी०  यी०  सी०  धौर  भाखड़ा
 नांगल  के  प्रन्दर  झाज  सक  जितना  ऐक्वी-
 जीशन  हुआ  है,  उसका  जिक्र  यहां  पर  झाया
 था  कोल  विएरिंग  ऐरियाज  /  ऐक्वीजोशन
 बंड  डेवलपमेंट  /  ऐक्ट  के  मातहत  जो

 ऐक्वीजीक्षंस  हुई  थी,  उनके  सिलसिले  में
 भी  इस  कम्पेन्सेशन  का  जिक्र  आया  था।

 दिल्‍ली  में  झाबादी  का  प्रेशर  चूकि  काफी

 ढ़  गया  है  झौर  यहां  झोर  काफी  लेड  चाहिये
 इसलिये  यह  ऐक्वोजीशन  की  बात  चलती  है
 यह  ठीक  है  कि  जमीन  ऐक्वायर  कर  लिये
 जाने  से  प्रासपास  के  लोगों  को  तो  दिक्कत

 चूरी  हो  जाती  है  लेकिन  दिल्‍ली  के  शझन्दर
 दिक्कत  यह  है  कि  उसके  झासपास  जो  गांव

 हे  उनको  बहुत  तकलीफ  हो  जाती  है  जब  कि
 उनका  झससी  जरिया  मादा  उनसे  छीन
 लिमा  जाय  और  उनको  उ  के  एवज

 मुनासिय  मुशावजा  भी  न  मिले  |

 श्बन्द  एक  साल  हुए  जिस  बचत  कि  हमारे
 रेफ्यूजीज  भाई  पाकिस्तानी  पंजाब  से  झपना
 सब  कुछ  लूटा  कर  यहां  पहुंचे  सो  हमने  उनको

 यहां पर  बसाने  के  गरज  से  एक  ऐक्ट  पास  किया
 था  बौर  मे  समझता  हूं  कि  वह  ठीक  ही  ऐक्ट
 पास  किया  था  धौर  बह  यह  था  कि  रेफ्यूजीज़
 के  बसाने  के  लिये  सरकार  लेड  ऐक्वायर  करे  |

 इस  उसूल को  तो  में  मानता  हूं कि  जिनके
 ग्पाल  रहने  के  लिये  गह  गहीं  थी  उनके
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 ares  सरकार  जमीन  ऐक्वायर  करके  मकान

 मुहैय्या  करती  शौर  इसी  उसूल  को  महेनजर
 रखते  हुए  वह  ऐक्ट  हमने  उस  वक्‍त  पांस  किया

 था  शौर  उसके  जरिये  रेफ्यूजीज  की  हमने
 बस्तियां  बनाई,  उनके  लिये  बस्तियां  बनाना

 तो  ठीक  था,  लेकिन  वह  कहां  तक  जायज  था

 कि  जिन  लोगों  की  जमीनें  ली  गई  थीं  उनकी
 जमीने  ऐसे  दामों  पर  ली  गई  कि  जिससे  वें

 बिलकुल  उजड़  गये  ।  चुनाचे  उसके  खिलाफ
 लोगों  ने  हाईकोर्ट  में  प्रपील  की  ।  जमोन  तो

 सन्‌  ५२  भौर  ५४  में  सरकार  ऐक्वायर  करती

 है  लेकिन  उनको  मुआविजा  उससे  १०  साल

 पहले  के  रेट  से  दिया  और  जब  हाईकोर्ट  में

 इसके  खिलाफ  सुनवाई  हुई  तो  हाईकोर्ट  ने
 उस  सारे  हिस्से  को  नाजायज  करार  दें  दिया  1
 उसके  बाद  मेरे  दोस्तों  को  मालूम  है  कि

 संविधान  की  धारा  ३१  में  सरकार  तरभीम

 लाई  और  उस  पअमेंडमेंट  पर  यहां  पर  बड़े
 जोर  की  बहस  हुई  झौर  उस  मौके  पर  दिल्ली
 का  मामला  खास  तौर  पर  रब्स्वा  गया  I
 मेने  भी  उस  मोके  पर  सरकार  से  भज  किया
 था  कि  यह  जायज  नहीं  है  कि  हाईकोर्ट  ने
 जब  अापके  उस  मुभाविजे  वाले  हिस्से  को
 नाजायज  करार  दे  दिया  है  तब  फिर  झाप

 उनको  मुनासिब  मुझाविजा  क्‍यों  नहीं
 देते  हें।  हमारे  होम  मिनिस्ट्र  साहब  मे

 उस  वक्त  बड़े  श्च्छे  तरीके  से  सबको

 सेटिसफाई  करने  के  खातिर  यह  फरमाया
 था  कि  हम  इसको  फिर  देंखेंगे  झौर  लोगों
 को  जो  मुनासिब  तौर  पर  आर  मिलना  जाहिये
 वे  दे  देंगे  लेकिन  में  बतलाना  चाहता  हूं  कि

 धाज  तक  बैस  नहीं  हुआ  है  झौर  झभी  बन्द

 दिन  हुए  मेरे  पास  कुछ  सोग  झाये  थे  भौर  वे

 कह  रहे  थे  कि  हमें  अरमी  तक  उस  हिसाब  से

 मुझ्ाविज!  नहीं  मिला  है  जिसका  कि  जिक्र

 झापने  झौर  होम  मिनिस्ट्र  साहब  ने  किया
 था  ।  यह  दिक्‍कत  है  जिसकी  कि  बजह से से
 यहां  इतनो  बार  खड़े  होकर  बार  बार  जे
 करता  हूं  कि  उन  लोगों  की  जिनकी  कि  आप
 रोजी  छीनते  हें  भौर  जिनसे  ऐसी  जमीनें

 छीसी  जाती  हें  जो  कि  झब्यसल  दर्ज  को

 कंडॉइल  है,  ये  जमीनें  हम  उनसे  छीन  लेते  है
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 झौर  न  तो  उनके  बराबर  हम  दूसरी  जमीनें
 देते  हे  झौर न  ही  उनकी  जो  मुनासिय
 कीमत  उनको  दी  जाती  चाहिये,  वह  हम
 देते  हे  vo  को  बसाने  के  खातिर  झाप  बी०
 को  यमुना  जी  में  ढाल  दे,  यह  जायज  नही  है
 यह  कोई  मास  मूवमेट  का  तो  सवाल  है  नही
 कि  आपने  कानून  बना  कर  जमीदारिया
 खत्म  कर  दी  और  यह  भी  ऐक्ट  में  लिख  दिया
 कि  गय्नेमेट  जो  भी  मुभाविजा  मुनासिब
 समझंगी  बह  उनको  दे  देंगी  झभौर  कोर्टस
 इस  चीज  में  मदाखलत  नहीं  कर  सकेंगे  ।
 में भज  करता  चाहता  ह  कि  हमारे  आइस
 मिनिस्टर  साहब  शौर  होम  मिनिस्टर  साहब
 दोनो  ने  यह  वायदा  किया  था  कि  जहा  तक
 छोटे  आदमियो  की  जमीनो  या  उनके  मकानों
 का  सवाल  है,  उनका  श्रगर  ऐक्वीजशन  किया
 जायंगा  तो  हम  उनके  लिये  पूरा  पूरा  शौर

 माकूल  भुझाविजा  देगे  a  में  उन  बड़े  बड़े
 झादमियो  के  वास्ले  प्लोड  नहीं  करना  चाहता
 जिनके  कि  पास  बहुत  सारी  जमीन  पड़ी

 है  जितके  कि  पास  बहुत  सारे  मकानात  ह#
 झौर  एक  अच्छी  हैसियत  रखते  है

 Shri  Easwara  Iyer:  May  J]  bring  to
 your  notice  that  there  is  no  quorum?

 Mr.  Deputy-Speaker:  The  bell  is
 being  rung  Now  the  hon.  Mem-
 ber  may  resume  his  speech

 पंडिल  टाहुर  दास  भाप  जनाववाला,

 इस  शऐेक्वीजीशन  के  सिलसिले  में  में  उस  फज

 का  जिक्र  कर  रहा  था  जिसका  कि  जिक्र  जब

 कास्टीट्यूशन  की  दफा  3४१  तरमीम  हो  रही

 थी  तब  आया  था  अर  उसके  पेश्तर  भी  उसका

 जिक  दाया  था  t

 जहा  तक  लफ्ज  “स्टेट”  का  ताल्लुक  है,

 पजाब  रेवन्यू  ऐट  के  मुलाबिक  जिसकं  के  पास

 दो  यीधे  की  भी  खेती  है  उसको  हम  स्टेट  कह
 सकते  है  और  इसलिय  हमने  कॉस्टीट्यूशन  के

 अन्दर  तबदीली  की  ।  जिनकी  छोटी  छोटी

 स्टेट्स  है ंउनके  ऊपर  यह  लागू  नहीं  ननोगा  और
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 सह  साफ  कर  दिया  गया  कि  जहां  तक  छोटे
 जमीदारों  की  जमीनों  का  सवाल  है,  उनके
 साथ  यह  सस्ती  नहीं  की  जायेगी  ध्रौर  उनको

 पूरा  मुप्रावजा  मिलेगा  yo  श्गर  मेरे  दोस्त

 पुराने  रेका्डस  को  देखेंगे  तो  उनको  मालूम
 हो  जायेगा  कि  जो  कुछ  में  कह  रहा  हूं  वह  सही
 हे  1

 श्री  ईश्वर  झस्यर  ने  जो  संकश्ोधषन  पेश

 किया  है  उसका  मतलब  यही  है  कि  ऐसे  छोटे
 जमीन  वाले  जो  कि  १०  एकड  पर  गुजर  करते

 है,  उनकी  जमीनों  को  लेते  वक्‍त,  बह  उसूलन  न

 रक्स्दा  जाय  शोर  उनके  साथ  खास  कसिडिरेशन

 किया  जाय।  श्र्ब  झानरेबुल  भिनिस्टर  यह

 झमेंडमेंट  करना  चाहते  हैं  कि  सन्‌  १६५४५  के

 हिसाब  से  उनको  जमीन  की  कीमत  दी  जाय।

 जब  स्प्यूजीज  का  सवाल  श्राया  था  तो  हमने

 कहा  कि  नो  प्राफिट  नो  लौस  बेंसिस  पर  उनको  दे

 दिया  जाय  लेकिन  सरकार  ने  वसा  न  करके

 मार्केट  बैस्यू  लगाई  शौर  वह  मार्केट  जेच्यू
 सरकार  ने  तिगूनी  व्ोगनी  लगाई  लेकिन  जब

 सरकार  ने  झपने  देने  का  वक्‍त  झाया  तब  लोगो

 को  मार्केट  वैल्यू  जो  पुरानी  कीमल  के  म॒काइले  में

 तिगुनी  चोगूनी  हाती  थी  देन  का  लैगार  नहीं

 हैं  शौर  यह  कहती  है  कि  जिनकी  जमीन  ग्राज

 ली  जावधंगी  उनको  उसका  मप्नावजा  सन

 १६५५  के  हिसाब  से  मिलेगा  |  कायदे  से  तो

 जिस  वक्‍त  कोई  जायदाद  ली  जाय  उस  वक्‍त

 की  उसकी  सार्कट  बैल्यू  उसको  मिलनी  चाहिए।
 लेकिन  अगर  कुछ  ऐसी  दिक्कत  हें  या  दूसरे

 मोदाल  कामो  की  वजह  से  पूरा  पूरा  कम्पेंसेशन

 देखा  मुश्किल  हो,  सो  उसी  क॑  वास्ते  यह  सेक्शन

 २१  बता  था  शौर  पझ्राप  ऐसा  युनिवसेल  उसूल
 लगा  सकते  हैं  जिससे  कि  श्रापकां  काम  चल

 जावेगा  और  पूरी  जितनी  कानून  की  मशा  थी,

 उतना  सुझावजा  भी  न  दिया  जाय  क्योंकि  कामून
 की  मकां  तबदील  होती  रहती  है  t  हाईकोर्ट
 ने  जो  मुझावजे  की  तारीफ  की  थी  हमते  जब

 अपने  संविज्ञान  में  श्रमेंडमेंट  किया  ow  हमने
 इस  तारीफ  को  पूरे  तौर  पर  नहीं  रका  लेकिन
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 छोटे  झादमियों  के  बास्ते  यह  ख्याल  रक्खा  गया
 कि  उसको  माकूल  सुझाविजा  मिले  ।  में  अर्ज
 करना  चाहता  हूं  कि  जहां  तक  छोटे  झ्ादमियों
 की  जमीनें  लिये  जाने  का  सवाल  हैं,  वह  जमीन

 ही  उसका  सब  कुछ  होती  है  और  उसी  पर

 बहू  गुजर  बसर  करता  है  भौर  प्रगर  उससे
 ाप  वह  भी  ले  लेता  चाहते  हें  तो  उसके
 साथ  ऐसा  तो  न  करिये  कि  जिससे  वह  बिलकुल
 तबाह  हो  जाय  |  झगर  झ्राप  चाहते  हैं  कि  वह
 सोदस  कोज  के  लिए  थोड़ी  सेक्तिफाइस  करने
 को  तेयार  हों  तो  मेरा  कहना  है  कि  आप  उन
 गरीबों  पर  ही  इस  का  बोझ  क्यो  डालते  हैं  ।

 यहां  पर  हालत  यह  हैं  कि  जमीनें  तो  सरकार

 ऐक्वायर  करने  का  नोटिस  आज  देतो  है  भौर

 १०  वर्ष  तक  में  जमीने  बैसी  ही  बेकार  पडी

 रहती  हे  भौर  में  भापको  बतलाना  चाहता  ह
 कि  बहुत  सी  इस  तरह  की  जमोने  परी  हुई  हैं
 झौर  उनको  ने  तो  कोई  यूज  कर  सकता  है  और
 ने  बहा  पर  कुछ  बसा  सकता  है झीर  न  ही
 गवर्नमेंट  ऐबवायर  करती  है  ।  इस  बिल  के
 दफा  ५५  में  इसके  q  therm  जिद  झाया  हैं  1

 में  अदब  से  श्र्ज  करना  चाहता  हू  कि  यह  क्‍या

 कानून  है  कि  जमोन  गवर्नमेंट  अयाज  ऐवयर
 करने  का  नोटिस  देती  है  और  दस  दस  वर्ष

 तक  उसको  स्वानी  रक्‍्ख  रहे  गवर्नमेंट  अ्राखिर

 इस  त-ह  उन  गरीब  लोगो  को  क्यो  नकसान

 पहुनाती  हैं  झगर  झापको  प्राइवेट  प्रापरटी

 किसी  की  रखनी  ही  नहीं  थी  तो  ध्रापन  दफा

 १६  क्यो  रखी  ?
 ऐक्वीजीदान  के  मामले  में

 गवर्नमेंट  ने  बहुत  सम्नी  बर्ती  है  झौर  मुझे
 कई  कंसेज  मालम  हैं  जिनको  कि  ाज  तक

 मुझावजा  नहीं  दिया  गया  हैं  7  कभी  मिलेटरी

 ने  उनकी  जमीनों  को  ले  लिया  था,  दाज  तक

 उनका  ऐक्वीजीहान  नहीं  हुआ  है  ।  इसी  तरह

 मंखरा  डेम  के  लोग  रोते  फिरते  है  लेकिन  मेरा

 कहना  हैं  कि  जो  उसूल  उन्होंने  भावरा  डेम

 और  बिलासपुर  के  बारें  में  तय  किया  भा,
 कम  से  कम  यह  उसूल  ही  इन  दिल्ली  वालो

 के  सिए  लगा  दें  भे  चाहता  हू  कि  यहा  के  लोगो

 की  जब  जमोीने  ऐक्वायर  की  जा  रही  है  तो

 उनको  पूरी  कीमत  दी  जाय  जो  कि  नहीं  दे  रहें
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 है।  सरकार  कहती है  कि  जो  जमोने  हम
 ऐक्वायर  करने  जा  रहे  हैं  वह  पबलिकप  रपज  के

 लिए  ही  कर  रहे  हैं  शौर  उसमें  सोगों  को  बसायेंगे
 लेकिन  यह  तो  वही  ह्भा  “रौबिग  पीटर  ु
 पें  पौल  "

 यह  में  इंकार  नहीं  करता  कि  कानून  के

 मुताबिक  किसी  की  जमीन  जो  उसकी  रोजी
 का  जरिया  है  उसको  अगर  सरकार  चाहे  तो

 ले  सकती  है  क्योकि  गवर्नमेंट  की  जरूरतें  उस

 एक  इंडविजुएल  की  जरूरतों  से  ज्यादा  हैं
 लेकिन  इन  एफेबट  अगर  घ्ाप  उसकी  जमीन

 छीन  कर  उसका  “क्विड  प्रो  क्यो  नही  देते  और
 रिहेब्लिटेशन'  नहीं  करते  शौर  उसको  जायज

 कीमत  भी  नहीं  देते  और  दस  वर्ष  के  बाद  देते

 है  तो  इसके  मानो  यह  है  कि  हम  अपने  हाथों  से
 उसको  बर्बाद  करते  हैं  भौर  जो  कि  नहीं  करना

 चाहिए  |  गवर्नमेंट  के  हाथ  बहुत  लम्बे  गोड़े  हैं
 आर  झगर  वह  लोगो  की  बही  पर  जमीनें  लेती
 है  तो  वह  उनकों  अगर  चाहे  तो  इसरी  जगह
 उसके  बराबर  जमीन  दे  सकती  है  सखरोद
 कर  दे,  किसी  तरह  दें,  यह  गवनमंट  का

 फर्ज  है  से  जानता  हू  कि  इस  में  लिखा  है  “पे”

 लेकिन  “पे  के  माने  यह  है  कि  जमीन  न  दे  सके
 सो  न  दे  |  गवनंमेंट  ने इस  मामले  में  निहायत
 सस्ती  के  साथ,  निहायत  मेर्लि जेटली  ऋएली
 आई  शुद से  तमाम  लोगों  की  जमोने  ले  ली  ।
 फिर  सरकार  को  कोई  परवाह  नही  कि  जिस  की
 जमीन  ली  है  उसे  कितना  नुक्सान  हुआ ।  यह

 कानून  सही  है  कि  उसे  कितना  नुक्सान  हो,  उसे
 मर  थाम  कर  बेठना  पडता  हे,  लेकिन  गवननमेंट

 का  फर्ज  है,  मामली  कज  है,  मारल  फर्ज

 है  कि  जिस  श्रादमी  को  वह  बंदखल  करे,  अगर
 उस  की  रोजी  का  जरिया  ले  लें,  तो  उस  को

 जमीन  कही  भी  दें  “  जमीन  न  दे  सो  पैसा  दे  ।

 लेकिन  अझाप  पैसा  देने  के  साथ  उन  की  कीमतें

 कम  कर  देते  हैं  -  भांप  भमीरों  की  कम  कर

 दीजिए  मुझे  कोई  परवा  नहीं  लेकिन  हमारे
 सामने  स्पेसिफिक  कसेज  है,  एक  पैम्फलेट  छुपा

 था,  (दिल्ली  का  देहात)  जिसे  हाउस  में

 बांटा  गया  था,  उसमें  मिसालें  द  मई  थो  सब
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 शोगों  की  जिन  की  फटाइल  फीरडस  थीं,  जिन  के
 पास  २०  एकड़  से  कम  थे,  उन  की  जमीमनें  ले
 सी  गई  ।  यह  बेचारे  भागते  फिरते  है  लेकिन
 झाज  तक  उनको  मुझावजा  नहीं  मिला  ।
 से  भर्ज  करूगा  कि  धाप  इसे  जलाइए,  नेक  जीज

 है,  हम  बड़े  बड़े  शहर  जसा  दें,  में  बड़े  शहर
 असाने  के  ब्खिलाफ  नही  हूं,  लेकिन  मे  इस  हक
 में  नहीं  हूं  कि  छोटे  जमीदारों  को  उजाड़  कर
 शाप  बड़े  बड़े  महल  झौर  चढी  बडी  यस्तिया

 बनाएं  ।  बनाएं  तो  भ्रपनी  कास्ट  पर  बनाए,
 उसे  रिहेबिलिटेट  करे  ताकि  उसे  यह  मालूम
 ही  कि  हमारी  सरकार  एक  वेलफंयर  स्टेट  है  ।

 लेकिन  इस  क॑  झन्दर  तो  अन्पर  है  कि  कई  कई
 बरस  तक  लोगों  को  इस  के  लिए  भागना  फिरें

 झौर  उन  को  मुआवजा  नही  मिले,  हालाकि  सर-

 कारक  कानून,  सरकार  के  यहा  के  ऐड्योरेस्सेज

 कहते  हैं  उन  को  मुझावजा  मिलेगा  ।  हम  ने  इस

 हाउस  &  झन्दर  रिफ्यूजीज  के  वास्‍्ते  तमाम

 ऐश्योरेन्सेज  लिए  थे,  लेकिन  हमे  मालूम  हैं  कि

 उन  पर  किसी  तरह  से  मन  हुआ  ।  उस  की  हम

 शिकायत  भी  करनते  रहे  है।  में झजे  करना  चाहता

 हूं  भाप  से  कि  उन  लोगों  को,  जिन  से  ाप

 जमीनें  लेना  चाहते  हैं  उन  को  प्रोटेक्ट  करे  ।

 जो  ऐश्योरेन्सेज  मोजद  हे  वह  सब  के  सब

 रिफ्यूजोज  को  पूरा  प्रोटेक्शन  नहीं  देते  t

 area  उन  क॑  मकान  लिए  जा  सकते  है,
 निराए  जा  सकते  हैं,  हालाकि  ऐश्योरेन्सेंज  हे

 ॥.  चन  को  नही  गिराया  जायेगा  |  हालाकि

 ऐडयो  रेन्सेज  है  कि  लोगो  को  कस्पेन्सेशन  मिलेगा.

 सेकिन  वह  कस्पेन्सेशन  इस  तरह  का  ने  हो  जिस

 तश्हू  कि  हमें  सन्‌  १६५४४  की  तारीग्ब  बताई

 जा  रही  हैं  4  कम्पेस्सेशन  के  मामले  में  1

 को  ज्यादा  एहतियात  से  काम  लेना  चाहिए  शौर

 इस  में  जो  ठामिनेन्ट  पोजीशन  है  उन  का

 नाजायज  फायदा  नहीं  उठाया  जाना  चाहिए  t

 चौ०  रणवीर  वह  :  उपाध्यभ  महोदय,
 इस  धारा  में  मुप्नौचजा  देसे  का  सवास  है  ,

 अुझावजा  देने  के  साथ  साथ  इस  देदा  के  संविधान

 मैं  एक  बात  और  लिली  है  कि  किसी  के  साथ
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 डिस्किमिनेशन  नहीं  होगा  ।  लेकिंग  में  पूछता
 चाहता  हूं  कि  इस  दिल्ली  कहर  के  धस्दर  क्या

 यह  सही  गही  है  कि  भाज  भी  जब  सकान  किराये
 पर  लेते  है  तो  पगड़ी  के  रुपए  देने  होते  हें  और
 जब  सवाल  उठाया  जाता  है  तो  कहा  जाता  हैं
 कि  जब  वह  नोटिस  दे  देगा,  उस  के  बाद  कोई
 कीमत  नहीं  बढ़ेगी  |  क्या  यह  सच  नहीं  है  कि

 हमारे  देश  के  कुछ  माई  जो  हमारी  सरकार  का
 इम्तजाम  करते  हैं,  मे ंनही  कहता  कि  शस्य  ऐसे  है,
 लेकिन  कुछ  जरूर  ऐसे  हे  जो  ईमानदारी  से

 काम  नही  करते  हैं  और  अ्रपती  पोजीशन  का
 फायदा  उठाते  हैं|  प्रव  वह  बेंचारा  नोटिस  देगा,
 उस  के  बाद  ८  या  €  साल  में  उस  को  कुछ
 मिलेगा  ।  जितना  रुपया  मिलेगा  वह  नोटिस  के

 छटाने  फी  कोशिश  में  ही  लग  जाएगा।  उसे

 हमेशा  बह  फिक्र  रहेगी  कि  इस  सोटिस  से  किस

 सरह  सेरा  चिड़  छूटे  झौर  वह  भागता  फिरेगा.

 अफसरों  की  स्वोज  करता  रहेगा  1  इस  के  लिए
 पता  नहीं  किलना  रुपया  स्वच  कर  देगा  |

 एक  झादपी  की  जो  ब्तभन्हे  इनकम  है
 ठीक  हैं  न  दीजिए  शाप  उस  को  ।  लेकिन  क्या

 यह  सच  नहीं  हैँ  कि  दिल्ली  में  कुछ  लोगों  ने

 १  द. ई  थौर  ८आ०  गज  जमीन  खरीद  और

 उस  के बाद  Yo,  Yo  So  गज  बेसी  ।  उस  की

 अनभ्ई  इनकम  के  लिए  आप  ने  क्या  किया  ।

 अगर  वह  झनप्रन्ड  इनकम  करता  है,  तो  हमें

 कोई  गिला  नही  है  |  लेकिन  जब  तक  आप  ने

 उस  का  कोई  इन्तजाम  नहीं  किया  जिन्होंने
 देश  व  झन्दर  रुपय  से  खेल  बवेला  है.  तब  तक

 श्राप  किस  तरह  से  उन  से  यह  कहने  लगे  हे

 कि  वह  अनभ्र  इनकम  के  सुस्तहक  नहीं,

 जिन्होंने  आप  को  सुविधा  दी  &  -  किस  भारत

 बेकग्राऊद  से श्राप  उस  से  यह  कह  सकते  हैं  ।  में

 पूछुना  चाहता  हु  कि  जब  वह  दाहर  के  अन्दर

 नही  बसे  हैं,  ये  देहात  क  इलाके  में  बसे,  उन्हींते
 कई  राज्यों  का  मुझामला  किया  है,  कई  राज्य

 झाएं  भौर  कई  राज्य  गए,  इस  के  बावजूद  भी

 वह  अपनी  तहजीब  झौर  तमदुन  को  कायम  रख

 सके,  तक  भाप  केसे  कह  सकते  हैं  कि  चह  झन
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 tree  के
 मुस्तहक  नहीं

 ?  चाहे वह  एक  एकड़
 का  मासिक  हो,  चाहे  झाषे  एकड़  का  मालिक

 हो  बहू  तो  मुस्तहक  नहीं,  लेकिन  जो  यहा
 अमीन  अ्रीदने  के  लिए  झाते  #,  ४,  ४  ाण
 से  से  कर  १,  १  ३०  गज  तक  जमीन  खरीदते

 है  भौर  ५०,  ५०  Fo  गज  बेचते  हैं  उन्हें  अनझरड
 इलकम  कमाने  का  अधिकार  है,  कया  यह
 डिस्क्रिमिनेशन  नही  है  ?  भ्रगर  है  तो  आप  का
 जो  कम्पेन्सेशन  का  कानून  है  मुझे  मालूम  नही
 उसे  सही  माना  जा  सकता  है  था  नही,  या  कोई
 यरीब  भादमी  भदालंत  पहुच  सकता  हैँ  या

 नहीं  झौर  कोई  न्याय  झपने  लिए  हासिल  करा

 सकता  है  या  नहीं,  लेकिन  में  यह  जानता  हू
 दिल्‍ली  की  संसद्‌  क॑  प्रन्दर  ,  जो  बडी  जिम्मेदार
 मामी  जाती  हैं  किस  को  दिल्‍ली  ी  बात  रहने
 का  हक  दिया  गया  है  ।  इस  ससद्‌  के  प्रन्दर

 अगर  दिस्नी  के  लिए  कोई  बात  कहनी  हो  तो

 दिल्ते।  शहूर  के  जो  तीन  चार  भाई  यहां  हूँ

 बहो  लोग  दल्त।  की  झ्रावाज  को  सह  तौंर  ५२

 रख  सकने  है,  एसा  माना  जाता  हैं  ।  क्‍या

 हम  लोगो  पर  दिल्नी  के  लोगा  क  जिम्मंदार:

 नहीं  हैं  सिर्फ  इस  लिए  कि  सधा  रमण

 जो  एक  बाल  बृद्धत  हैं  था  दुूसर  हमारे
 दिल्न  शहर  के  भाई  कहते  है,  विरम,  बात  को

 सही  रुमझ  लिया  जाए  f  sar  car  हूँ  तो

 में  समझता  हूं  कि उन  भ..्यो  के  साथ  जिन

 से  अधिकार  ले  लिया  गया  था  प्रन्याय  हूँ  र

 हम  उन  के  ऊपर  एक  शौर  चोट  बर  रह  है  ।

 इस  सदन  में  इस  कानून  को  बनाते  हुए
 सोचना  चाहिए  कि  ५५  में  जो  बात  है,  भले

 हू  उस  में  छोट  नादमि  के,  बात  कह  जाते

 है  लेकि|  उसमें  छोटे  कंस  थ  कोई  रिय  यत

 नहीं  है  गह  रियायत  सिफ  बडे  के  लिए  है  q

 हमारे  दिल्ली  शहर  के  झन्दर  एप  कालोनी

 बनी  थी  मुझे  पता  है  उस  के  अन्दर  शायद

 ही  कोई  भादमी  लखपति  से  कम  रहा  हो
 और  मुझे  कोई  एसी  मिसाल  बसा  =  कि  जिस
 झादमी  की  जमीन  ली  गई  हो  वह  ५,  fo

 एकड़  से  ज्यादा  का  हो  या  जिस  की  झामदनी

 Reco ko  सालाना  से  ज्यादा  की  हो  a  उन

 भादसियों  कौ  जमौन  सी  गई  भौर  किस  के  लिए
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 ली  गई  जिन  की  आमदनी  १,  0  लाख  सुठ  से
 उपर  हूं  चाहे  वह  पाकिस्तान  छोड  कर  आए
 च्याहे  भारत  के  द्दों  |  यह  श्वात  सही  है  कि  तमास

 कुछ  छोड़  चर  चले  झाने  के  बाद  भी  बहू  जिन
 लोगों  स ेजमीन  ली  गई  उनसे  भच्छे  थे  उन  से
 ज्यादा  भ्रच्छी  हालात  में  थे।  म ंसमझ  सकता  हूं
 अगर  फिंसी  हरिजन  कालोनी  को  बसाने  के  लिए
 जमीन  ली  गई  में  समझ  सकता  हूं  अगर  उसे

 ढ झाट  भी  मुआवजे  के  रुप  में  दे  दिए  जाएं
 उस  का  मुझे  ज्यादा  गिला  नही  होगा  लेकिन  जो

 जमीन  ली  जाती  है  यह  बडे  बड़े  फारखानेवारों

 को  बसाने  के  लिए  बड़े  बड़े  साटूकारो  को  बसाने

 ब  लिए  एक्सपोर्ट  इम्पोर्ट  पश्मिट  लेने  बालों

 के  लिए  जिन्होंने  ब्लैक  मार्कट  मे  रुपया

 कमाया  ।  उन  लोगों  की  जमीन  ली  जाती  है

 जिन  से  इस  हाउस  ने  अ्रधिकार  छीना  था  जिन

 देहात  वालो  की  भअसेम्बली  छीनी  थी  ।  क्‍या

 सदन  को  मालूम  नही  कि  उन  से  हम  क्या  छीन

 रह  है  शौर  बिस  के  लिए  हम  जहर  यो  रहे  हैं

 यहा  के  कौन  रहने  वाले  हूँ  ?  जितने  भी  हैं
 दिल्‍ली  में  ज्यादातर  सरकार  के  नौफर  हं
 उन  का  क्या  वास्ता  हैं  इस  इलाक  के  लोगों  से  ?

 कितने  झादमी  है  जो  दित्ली  में  ददा  हुए  हें  t

 बहुत  थोड़े  सेह  ।  लेकिन  बड़े  बड़े  सरकारी

 झादमी  बोई  बम्बई  से  श्राता  हैँ  कोई  यू०  पी०

 से  ग्राता  है  कोई  पंजाब  से  आता  हूँ  if  यहा  के

 लोगो  को  उन  से  कोई  बास्ता  नही  है  न  झफसर

 उन  के  है  न  अ्संम्बली  उन  की  हूँ  ।  आप  जरा

 सोच्ए  तो  मही  वह  उन  के  फायदे  के  लिए
 क्या  कर  सकते  है  ?  में  सोच  समझ  कर  शान्ति

 आर  चय  के  साथ  आप  से  कहता  हूं  कि  चाप

 अनअन्ड  इनकम  का  सवाल  उन  के  बारे  थे

 न  उठाए  +  मुझे  जरा  भी  अ्रफसोस  नहीं  हैं
 झगर  आपने  पचास  शौर  तीस  एकड  बालो  की

 जमीन  ले  ली  हैँ  धाप  उसे  किसी  को  भी  दें

 दीजिए  मुझे  जरा  भी  एतराज  नहीं  है  भाप

 पलयीस  एफड  वाले  की  जमीन  ले  सीजिए

 किसी  को  भी  दे  दीजिए  उस  पर  भी  में  एतराज

 नहीं  कलूंगा  लेकिन  झगर  आप  पांच  एकड़  वाले

 की  जमीन  लेते  है,  एक  या  दो  शल्क  बाले  की

 जमीत  लेते  हैं  भोर  ले  कर  देते  हैँ  किसी  बड़े
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 साहूकार  को,  तो  श्राप  ख़ुद  ही  बताइए  कि  यह
 गरीबों  का  ख्याल  है  या  भ्रमीरो  का  ख्याल  हैँ
 या  किस  की  मलाई  की  बात  भाप  करते  है  ?

 कया  यह  सही  नहीं  है  मैं  पूछता  हूं  ।  हस  की
 एन्कक्‍्यायरी  कराई  जाए  कि  वहा  जो  हस  किस्म

 की  बाते  होती  हे  झाया  बडे  बडे  प्रादमियों  के
 साथ  उन  16  बास्ता  नही  होता  है  ।  जो  झादमी

 झलबार  ननि  कसते  हैं  वह  भादमी  उन  के  पास

 गए  जो  पाच  और  छ'  रपये  देने  के  लिए
 तैयार  थे  ।

 लेकिन  जब  उन्होने  इन्कार  शिया  भौर

 एक  दो  रपया  झोर  ज्यादा  मागा  तो  वे  लोग

 कार  लेकर  अफसरो  के  पीछे  गये  और  चार

 शाने  और  शाट  जाने  गज  मे  वह  जमीन

 एक्वायर  हुई  |  जब  यह  इतिहास  हो  और  हम

 यह  बात  ऊहे  कि  जिस  वक्‍त  ली  जाये  उस  वक्‍त
 को  भी  कीमत  न  दी  जाये  तो  में  समझता  हू
 कि  उन  बेचारो  के  साथ  बहत  बड़ी  बइन्साफी
 डोगी  भौर  उनका  इस  सदन  बे  खिलाफ  गिला

 होगा  और  उनको  रोष  होगा  |  वे  कुछ  कह  नहीं
 सकते  |  उनके  पास  झस्वबार  नहीं  है  उनके  पास

 कोई  नेता  नहीं  है  उनके  पास  कोई  यनियन  नहीं

 है  उनके  पास  कोई  झडा  स्वडा  करने  वाला

 नही  है  ।  लेकिन  वे  झापक  प्रति

 वफ़ादार  है  ।  वे  आपके  लिए  लडेंगे ।

 झौर  दें  देश  को  आजाद  कराने  के  लिए  लड़े
 थे  जेलो  में  गये  थे  और  उन्होंने  दिल्‍ली  के  इसने

 नजदीक  रहते  हट््ण  भी  देश  के  तमह  न  को  कायम

 रखे।  |  इतनी  सल्तनते  चली  गयी  उनफा  दिल्ली
 के  दूर  दूर  असर  हुआ  लेकिन  जो  झादमी  यहा
 से  चार  पाच  मील  दूर  बसे  ध्  वे  वैसे  क॑  बंस

 ही  रहे  ।  हजारों  साल  का  इतिहास  उनको
 बदल  नही  सका  !

 श्राज  जो  आप  सन्‌  ५५  को  बास  कहते

 हैं  इस  से  उनको  बढ!  नुकसान  होगा  ।  छनके
 साथ  न्याय  नहीं  हुआ  शाप  सोचिये  भौर  जैसे

 पहले  था  उसी  तरह  रहने  दीजिये  भौर  इस
 अमेंडमेंट  को  छोड  दीजिये  ।

 को  मथस  प्रराकर  (बाह  दिल्ली

 इक्षित,  प्रनुसूचित  जातियों)  आीमान
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 खपाच्यस  भहोदम  :  मुझे  ऐसराज  गहीं
 मेम्बर  लोग  बोलते  जायें  लेकिन  हमने  पहले
 फेसला  किया  था  कि  तीन  बजे  तक  इस  बिल  को
 खत्म  किया  जाये  t  भ्रगर  इस  पर  बलोजर  मद
 हुआ  तो  कई  बलाज  ऐसे  रह  जायेंगे  जिन  पर
 मेम्बर  साहिबान  बोलना  जाहते  है  t  ax

 हाउस  चाहता  है  कि  टाइम  एक्सडेंड  किया
 जाये  तो  में  हाउस  के  साथ  में  ह

 डा०  सशोता  नायर  (झासी)  एक्सटेंड
 कर  दिया  जाये  |

 उ :भ्यक  सहोबप  ग्रगर  हाउस  चाहता
 है  दो  आधा  घटा  और  बर  दिया  जाये  लेकिन

 हम  जो  वक्‍त  ते  कर  लें  उसके  अन्दर  हमको
 खत्म  कर  देना  चाहिए  ।

 Every  hon  Member  shall  be
 bnef  and  to  the  point

 Dr.  Sushila  Nayar:  I  hope  I  am
 always  brief  and  to  the  poimt

 Mr.  Deputy  Speaker:  I  have  not
 made  a  complaint

 Bo  सुज्ञीणा  नायर  उपाध्यक्ष  महीदव,
 यह  जो  इस  समय  आपके  मामने  कम्पेन्सेदन
 कं  बारे  i  are  है  उसमे  जो  तरमीम  पेश

 है  उसके  बार  में  मे  दो  शब्द  कहना  चाहती  हू  |

 में  ने  देखा  है  दिल्ली  में  भौर  दिल्‍ली  के

 बाहर  दूसरी  जगहा  में  भी,  जैसे  ज्ासी  में,

 कि  सरकार  लोगों  की  जमीन  एक्वायर
 कर  लेती  है,  नोटिक़  दे  देती  है  भौर  जमीन  ले

 भी  लेती  है  मगर  सालो  गृजर  जाने  है  और

 उन  लोगो  को  कम्पेन्सेशन  नहीं  मिलता

 पहली  चीज  तो  यह  हैं  कि  सरकार

 नोटिस  इष्य  करें  शौर  उस  तारीख  को

 कम्पेन्सेशन  के  लिए  मारकंट  बेल्यू  ते  करे

 में  तो  उसको  भी  मान  नहीं  सकती  ।  मुझे
 उसमें  भी  भ्राबजक्शन  है  क्‍यों  धावजेक्दान

 है?  आपने  अज  कई  जगह  पर  १६४७  की

 जमीने  एक्वायर  की  हुई  है,  मेरी  कांस्टी-

 ट्यूएसी  में  इसकी  कई  मिसालें  हैं।  १६४७
 Ne  में  लोगों  की  हजारो  एकड़  जमीत

 एक्वामर  की  गयी।  शझाज  सन्‌  १६४५७  हो

 गया,  दस  बरस  हो  गये  लेकिस  उसको



 4०39  Delhi

 कस्पेन्सेकाम  नहीं  मिला  है  1  आज  झाप

 उन्हें  १६४७-४८  की  कीमत  से  मुप्रबाजा
 दमे  की  बात  करते  हैं,  यह  सरासर  प्रन्याथ  है।

 फिर  किसान  भझपनी  जमीन  से  से  अपनी
 चसेजी  पैदा  करता  है।  झगर  वह  उसको
 बेच  देता  है  और  जाप  उसको  मुझाजजें  के

 थोड़े  से  रुपये  दें  देते  हें  तो  फिर  वह  रुपये
 लाकर  उसके  बाद  वह  कहां  जाये  |  भ्राज
 चारों  तरफ  से  झ्ननएंप्लायमेट  की  बात  हो
 रही  है  झौर  हम  खूबसूरत  दाहर  बसाने  के

 सिए  लोगों  की  जमीन  एक्यायर  करने  और
 उनका  रोजी  छीनने  में  हिचकिवाहट  नहीं
 करते  ।  मुझं  शहर  खूबसूरत  बनाने  में

 एतराज  नहीं  है  7  में  चाहती  हूं  कि  दिल्ली

 दुनिया  के  बेहतरीन  कंपीटल्स  में  से  एक  हो  1

 लेकिन  जिन  लोगों  की  झाप  जमीन  लेते  हैं  उनको
 रुपये  में  कम्पेंस्सेशन  न  दिया  जाये  ।  मेर

 स्याल  में  रुपये  में  कम्पेन्सेशन  देने  का  तरीका

 ठीक  नही  है  ।  जो  खेती  करना  चाहता  हैं
 झभौर  खेती  कर  रहा  है  प्रगर  श्राप  उसकी  जमीन

 लेते  हें  तो  उसे  जमीन  के  बदले  में  जमीन

 दीजिये  झौर  जमीन  दें  तो  ऐसा  न  करें  कि

 बंजर  और  पत्थ  रीली  जमीन  दे  दें  |  श्राज  मरी

 कांस्टीट्यूएंसी  में  यही  हो  रहा  हैं  कि उनको
 बदले  में  बंजर  भोर  पत्थर  जमीन  दी  जा  रही
 हैं।  शध्गर  जमीन  क॑  बदले  में  जमीन  देनी  हैं  तो

 झापको  उसे  ट्रेक्टर  से  तोड  कर  खेती  के

 लायक  बना  कर  देनी  चाहिए  जिससे  कि  वह
 उपज  के  लायक  बन  जाये  ताकि  थे  लोग

 एक  जगह  से  उठ  कर  दूसरी  जगह  बस  सके

 शौर  खेती  का  काम  कर  सके  ।

 पर  जिन  लोगों  को  खेती  न  करनी  हो
 उनको  शाप  रुपये  में  कम्पेन्सेशन  भले  दीजिये

 लेकिन  उसको  उसी  तारीख  की  मारकंट

 बेल्यू  का  कम्पेन्सेशन  दें  जिस  सारीख  को

 जमीन  ली  जाये  ।  भांपको  4ह  कोई  हक  नहीं
 हैं  कि  भाप  कह  दें  कि जिस  तारीख  को  हमने
 कागज  पर  हुक्म  दिया  था  उस  तारीख  को  जो

 मारकेट  बेल्यू  थी  यह  हम  देंगे  ।  इस  भ्ररसे

 में  कौसत  बहुत  बढ़  गयी  है।  प्रब सन्‌  १६५५
 के  रेट  लगाने  का  यह  मतलब  है  कि  भाप  सन्‌
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 ६४  में  जमीन  लेंगे  पर  उसे  सम्‌  १६५५  का

 रेट  देंगे  तो  यह  ठीक  नहीं।  झगर  इस  देदा
 में  कोई  ऐसी  फिजा  हो  जाये  कि  सम
 १६६५  में  देश  में  बीजों  की  कीमतें  बहुत
 गिर  जायें  तब  तो  प्रच्छी  बात  है,  १६५५
 का  रेट  सगाने  से  कुछ  लोगों  को  फावदा
 भी  हो  सकता  है।  लेकिन  में  समझती  हूं
 कि  वह  फायदा  भो  बेजा  चीज  होगी  क्योंकि
 अगर  सब  चीजों  के  दाम  गिर  गये  हैं  तो जमीन
 वाले  को  भी  बेजा  फायदा  नहीं  मिलता

 चाहिए।  प्रगर  सन्‌  १६६४  में  जमोनों  की
 कीमत  दुगनी  और  तिगनी  हो  जाती  है,
 जैसा  कि  पिछले  च्बन्द  सालों  में  हुआ  है,
 तो  झापको  क्‍या  अधिकार  हैं  कि  उनको
 आप  सन्‌  १६५५  की  कीमत  दें  t  क्या
 बेसिस  है,  क्‍या  वजह  से  कि  आप  सन्‌
 १६५५  का  रेंट  रखना  चाहते  हैं।

 पंडित  ठाहुर  दास  माएँव  (हिसार)  :
 उस  साल  में  आथारिटी  बनी  थी

 डा०  सुशोला  नायर  अधारिटी  बनने
 कं  साल से  इस  चीज का  क्‍या  ताल्लुक  है?
 मेरा  तो  कहना  यह  हैं  कि  जिस  वक्‍त  प्राप

 उसकी  जमीन  लेते  हे  उस  वक्‍त  जो  मारकंट

 वेल्यू  हो  वही  आपको  कम्पेन्सेशन  देना  चाहिये।
 काम्पेन्सेशन  उसे  रिहेबिलिटेट  करने  के  लिए
 देना  चाहिए।  वह  उस  रुपये  से  अपने  को

 रिहैबिलिटेट  करने  के  लिए  बाजार  से  जो

 चीजें  खरीदेगा  उसको  वह  उस  दिन  के

 भाव पर  ही  मिलेंगी  |  सन्‌  १६५५  के  भाव पर
 नहीं  मिलेंगी  |  सरकार  ऐसा  नहीं  कर  सकती

 कि  उसको  सन्‌  १६५५  के  भाव  पर  खोजें

 दिलवा  सके  i  जब  ऐसा  झाप  नहीं  कर

 सकते  तो  जिस  दिन  झाप  जमोन  लें  उस  दिन

 की  कीमत  उसको  दी  जानी  चाहिए  q

 में  बड़े  भ्दब  से  निवेदन  करना  चाहती  हूं
 कि  इसमें  झाप  यह  तरमीम  रखें  कि  जो  लेती

 करने  वाला  है  उसकी  अगर  शाप  जमीन  सें

 तो  उसको  बदले  में  जो  जमोन  दें  बह  उसके

 बराबर  की  अच्छी  सेती  ल्यक  जमीन

 दीजिये  और  उसको  रिहैविलिटेट  होने  कें
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 वसायल  भी  दीजिये  और  जिनको  छाप  रुपये

 में  कम्पेन्सेदान  देते  हें  उसको  उस  दिन  की

 मारकंट  वेल्यू  में  दीजिये,  न  उससे  ज्यादा

 दीजिये  भौर  न  कम  दीजिये।  मेरा  इतना

 ही  निवेदन  है।

 थ्दी  गजल  प्रभाकर  :  उपाध्यक्ष  महोदय,

 बहुत  बालें  कह  दी  गयी  है  लेकिन  मे  इतना

 ही  कह  देना  चाहता  हुं  किजो  बड़े  बड़े

 जुमीदार  हें  हम  उनकी  हिमायत  नहीं  करना

 श्ञाहतें,  भाप  उनकी  जमीन  लीजिये  और

 जो  कुछ  भी  रुपया  दें,  हम  उनके  वास्ते  कुछ

 नहीं  कहना  चाहते  |  लेविन  जो  छोटे  छोटे

 किसान  हे  और  जिनके  पास  कम  से  कम  १५
 बीघा  जमीन  है  उनके  लिए  श्राप  इतनी  छूट
 कर  दीजिये  कि  उसे  मारफेट  वेल्यू  उस  वक्‍त  जो
 भी  हों  उसके  अनुसार  मश्नावजा  मिलना

 चाहिए  ।

 दुसर।  बात  जैसा  कि  मेरे  पूर्व  यकताओं

 ने  भी  कहा  हैं  में  यह  कहना  चाहता  ह  कि

 जिसके,  जमोन  नने  नेम  उसके

 पास  दूसरा  घन्घा  तो  रहेगा  नहीं  ।

 मझ  दिल्ली  के  अपने  निर्वाचन  क्षेत्र  की

 बाल  मालूम  है  ।  नई  दिल्‍ली  बनाने  ह  लिये

 जमीन  एक्वायर  की  गयी  है  ।  जिन  लोगो  की

 जमीत  एक्वायर  की  गयी  थी  उनकी  श्राज

 रिफ्यूजीज  जैसी  हालत  हो  रही  है  ।

 पंडित  काशुर  दास  भार्गव  :  झ्राठ  सौ

 गाव  उजाड़  गये  थे  |

 थी  भव  प्रभाकर  :  उनकी  हालत  श्राज

 भी  नहीं  खुधर  रही  है  -  तो  में  चाहगा,  जेसी

 कि  और  सदस्यों  ने  भी  मांग  की  हैं.
 कि  उनकी  जमीन  के  बदले  उनको  जमीन
 दी  जाये  तो  बहुत  शभच्छा  होगा  ।  झौर  यह

 कहा  जाय  कि  किसी  दूसरी  जगह  ऐसी  व्यवस्था

 नहीं है,  इस  लिये  दिल्‍ली  में  यह  88  हो  सकता
 है,  तो  में  यह  जरूर  चाहूंगा  कि  उन  को  इस

 तरह  का  चन्दा  दिया  जाय  कि  यें  झपने
 बाल-बच्चों  का  पेट  पाल  सकें,  अपनी  रोजी
 1...  सकें  झौर  भ्रपता  काशोबार  कर  सकें!
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 2  hers.
 झगर  उन  के  चर  में  कोई  ब्यक्ति

 पढ़ा-लिखा  है,  तो  उस  को  सौकरी  के  विकय
 में  प्राथमिकता  देसी  चाहिये  ।  धभ्गर  उन  के
 पास  पैसा  है  और  वे  कोई  घन्चा  करना  चाहते
 है,  तो  उन  को  कोई  परिभिट  भी  दिया
 जाना  चाहिये  ।

 में  फिर  माननीय  मंत्री  जी  से  निवेदन
 करूंगा  कि  वह  फ़िर  हस  पर  टंडे  दिल  से

 गौर  करे  और  मुझे  श्ाधा  है  कि  किसानों  की
 करुण  पुकार  उन  के  हृदय  पर  जरूर  असर
 करेगी  1
 Shri  Ranga  (Tenali).  I  have  only

 three  sentences  to  utter.  One  is,  that
 it  would  be  most  unfair  indeed  to  dis-
 possess  these  small  holders  in  the
 imterest  of  the  growth  of  this  great
 city  and  then  offer  to  them  some  kind
 af  a  compensation  in  monetary  terms,
 because  with  that  money  they  would
 not  be  able  to  get  another  employ-
 ment;  but  of  they  are  assured  of  an
 equal  area  of  jamim  in  a  neighbouring
 area  within  the  periphery  of  this
 Greater  Delhi  that  you  are  contem-
 plating  you  would  be  doing  justice  to
 them  If  you  are  not  going  to  do  it,
 I  wish  my  hen  friend  the  Minister  in-
 charge  would  realise  the  seriousness
 of  the  charge  that  would  be  latd  on
 the  shoulders  of  this  Government,
 that  this  Government  does  not  care  at
 all  for  the  interest  of  these  small
 holders  but  only  care  for  the  owners
 of  the  rising  mansions  of  this  city,
 only  cares  for  the  interests  of  the
 great  capitalists  who  are  developing
 thelr  own  mansions,  only  cares  for  its
 own  civil  servants  and  al!  those  other
 people.

 The  third  sentence  I  want  to  utter..
 Mr.  Deputy-Speaker:  Is  he  sure  thet

 only  two  have  been  said  before?
 Shri  Ranga:  Only  two  have  been

 said:  you  may  look  into  the  records.
 My  third  sentence  is,  what  is  the  use
 of  the  speeches  that  we  make  from
 all  aides  of  the  House  if  the  Govern-
 ment  are  not  prepared  to  depart  evan
 by  a  bit  from  their  own  text  which
 they  have  drawn  up  in  consultation
 with  their  own  so-called  experts  even
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 when  ali  parties  are  agreed  upon
 some  such  small  amendment?

 So  I  hope  my  hon.  friend  will  try
 and  take,  if  necessary,  some  time  to
 reconsider  this  matter,  and  come  back
 and  give  some  satisfaction  on  this
 small  but  very  important  matter.

 Mr.  Deputy-Speaker:  The  hon.  Min-
 ister.

 Shri  Mohammed  Tahir  rose.—
 Mr.  Deputy-Speaker:  It  is  not  pos-

 sible  to  call  the  hon.  Member  now.
 The  hon.  Member  would  realise  that
 I  did  call  him  but  he  did  not  stand
 up  inspite  of  his  being  in  his  seat.

 Shri  Mohammed  Tahir:  I  will  take
 only  two  minutes.

 Mr.  Deputy-Speaker:  When  the
 records  show  that  he  does  not  respond
 to  the  call  by  the  Chair,  how  can  I
 give  him  time?

 Shri  Mohammed  Tahir:
 very  brief.

 I  will  be

 Mr.  Deputy-Speaker:  I  did  call  him.
 He  was  in  his  seat.  He  did  not  stand
 up.  How  can  I  help  him?

 Shri  Datar:  In  the  course  of  this
 debate,  Sir.  two  or  three  important
 points  have  been  raised.  One  is  that
 Ist  October,  3955  should  not  be  con-
 sidered  or  taken  into  account  as  a
 muterial  date.  The  other  point  is
 that  the  interests  of  the  rural  popu-
 lation  should  not  be  sacrificed.  The
 third  point  is  that  so  far  as  agricul-
 turists  are  concerned,  if  their  sole
 means  of  occupation  is  agriculture
 then  they  should  be  given  certain
 advantages.  And,  my  hon.  friend
 Dr.  Sushila  Nayar  suggested  that
 instead  of  compensation  in  cash  land
 should  be  given

 Now,  so  far  as  all  these  questions
 are  concerned,  I  may  point  out  to  my
 hon.  friend,  Shri  Ranga,  that  the
 policy  that  the  Government  of  India
 and  the  State  Governments  are  fol-
 lowing  is  the  policy  of  helping  the
 poorer  sections  and  if,  fer  example,
 in  the  execution  of  certain  plans,
 inevitably,  certain  poor  persons  suffer,
 then  it  is  a  matter  from  which  a
 gemeraliention  should  not  be  made.
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 So  far  as  the  present  Bill  is  con-
 cerned,  it  is  a  Bill  for  the  develop-
 ment  of  Delhi  (interruption).  This
 bas  to  be  understood  very  clearly,  and
 for  this  purpose  impassioned  argu-
 ments  in  favour  of  rural  population
 as  against  the  urban  should  not  be
 brought  into  use.

 We  are  following  a  general  policy
 of  helping  the  poor,  helping  the  rural
 population  to  the  fullest  extent,  and
 so  I  make  it  clear  that  my  hon.  friend
 was  rather  unfair  to  Government
 when  he  stated  that  this  development
 was  going  to  benefit  the  civil  servants
 or  the  rich  people.  It  is  not  for  them
 that  this  development  is  being  had.
 The  development  is  meant  for  giving

 (Interruption).  Let  the  hon.
 Members  understand  that  I  never
 interfered  when  they  were  speaking.

 An  Hon.  Member:  Let  not  the  Min-
 ister  lose  temper.

 Mr.  Deputy-Speaker:  If  all  this  is
 left  to  me......

 Shri  Datar:  It  is  left  to  you,  Sir.  I
 am  appealing  to  you.  Let  there  be
 no  running  interruption.

 Mr.  Deputy-Speaker:  I  will  manage
 that  only  if  the  hon.  Minister  realises
 that  he  might  say  all  these  things  to
 me

 Shri  Datar:  I  am  saying  to  your
 honour—I  mean,  to  you,  Sir.  That
 was  the  old  way  of  saying.

 Mr.  Deputy-Speaker:  Let  the  hon.
 Minister’s  face  also  be  towards  me.

 Shri  Datar:  Yes.  Sir.  That  will
 import  the  corrective.

 What  I  was  pointing  out  was  this.
 So  far  as  the  purpose  of  the  Develop-
 ment  Bill  is  concerned,  let  it  be
 understood  very  clearly  that  it  has
 been  for  the  purpose  of  developing
 Dethi,  and  the  development  of  Dethi
 includes  the  development  of  facilities
 for  people.  Let  that  be  understood
 very  clearly,  and  let  not  the  question,
 or  the  dispute  or  controversy  between
 rural  area  and  urban  area  be  brought
 into  this  case.
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 {Shri  Datar)
 What  the  development  is  going  to

 be  is  for  the  interests  of  those  nume-
 rous  thousands  of  houseless  people  for
 whom  housing  facilities  have  te  be
 given.  So  this  has  to  be  taken  into
 account.  But  the  main  object  is  the
 development  of  Delhi  City.  Under
 these  circumstances,  if  this  object  is
 taken  into  account  and  if  Delhi  has
 to  be  developed,  then  naturally  lands
 have  also  to  be  acquired.  If  lands
 have  to  be  acquired,  then  it  ४४  very
 difficult,  almost  impracticable,  to
 make  a  distinction  between  a  poor
 owner  or  a  rich  owner.

 Therefore,  I  am  afraid,  so  far  as
 the  interests  of  the  agriculturists  are
 concerned,  it  would  not  be  possible  to
 follow  them  up  on  the  lines  that  the
 hon.  Members  have  suggested,  because
 it  would  introduce  certain  great
 uncertainties,  and  because  under  cer-
 tain  circumstances  it  would  not  be
 possible  to  know  whether  one  is  an
 owner  and  whether  one  ३5  solely
 dependent  upon  this  particular  pro-
 fession.

 Secondly,  another  point  also  should
 be  understood  while  all  of  us  have
 the  fullest  sympathy  and  regard  for
 the  poor  agriculturists  So  far  as
 Delhi  is  concerned  and  the  surround-
 ings  of  Delhi  are  concerned,  even  the
 agriculturists  now  stand  to  gain  by
 this  development.  That  is  a  point
 which  has  to  be  understood  very
 clearly  JI  can  understand  the  cond}-
 tion  of  agricuiturists  far  imto  the
 interior,  but  so  far  as  villages  round
 about  Delhi  are  cancerned,  they  have
 greater  advantages,  greater  facilities
 and,  to  a  certain  extent,  they  are
 better  off  than  the  ,  agriculturists
 other-wise,  because  here  we  have  got
 a  great  city  of  about  20  lakh  souls,
 they  have  got  marketing  facilities  and
 employment  opportunities  and,  there-
 fore,  these  agriculturists  stand  to
 gain  to  a  certain  extent  at  least.  This
 matter  should  not  be  forgotten.

 Therefore,  I  would  submit  that
 when  the  land  has  to  be  acquired,  as
 3t  has  got  to  be  scquired,  then  it
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 would  be  very  difficult  to  make  a  dis-
 tinction  between  one  who  depends  on
 agriculture  and  one  who  does  not
 depend  upon  agriculture.  Lastly,  in
 this  connection,  there  are  many
 families  of  agriculturists  who  do  not
 necessarily  depend  upon  agriculture.
 They  have  other  sources  also  because
 of  the  advantages  due  to  the  proxi-
 mity  of  Delhi  City.  This  also  has  te
 be  understood  when  we  speak  about
 the  rural  population  roundabout  Delhi.
 Now,  if,  for  example,  all  such  discri-
 minatory  considerations  are  to  be
 taken  into  account,  our  work  is  likely
 to  be  halted.  That  is  a  point  which
 also  should  be  taken  into  account.

 So  far  as  the  question  of  compen-
 sation  is  concerned,  we  have  to  pay
 it  and  we  shall  pay  it  in  the  form  of
 money  The  other  question  has  been
 rightly  raised  by  some  hon.  Members
 and  by  Dr.  Sushila  Nayar  also,  namely,
 the  question  of  giving  lands  to  the
 poor  people,  it  35  the  policy  of  the
 Government  to  see  that  whenever
 lands  are  available,  then  Government
 would  give  such  lands  to  landless
 people  and  those  people  also  would
 get  compensation  But  in  case  they
 become  landless,  th¢y  would  be  enti-
 tled  to  the  benefits  that  the  Govern-
 ment  have  been  extending  to  such
 people.

 The  next  question  that  has  been
 raised  is  whether  Ist  October,  955
 should  be  considered  as  the  material
 date.  A  number  of  hon  Members
 have  suggested  that  the  date  of  the
 notification  or  the  date  of  the  propos-
 ed  acquisition  should  be  the  date  of
 the  market  price  which  should  be
 taken  into  account  So  far  as  market
 price  is  concerned,  we  have  taken  Into
 account  a  number  of  circumstances
 which  are  legitimate,  and  a  number  of
 circumstances  which  are  not  iegiti-
 mate,  namely,  when  there  is  a  need-
 less  inflation  of  price  on  account  of
 certain  things  which  might  happen.
 That  is  the  reason  why  ist  October,
 955  was  taken  into  account.  On  that
 date,  the  Delhi  Development  (Provi-
 sional)  Authority  was  established  and
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 when  this  Authority  is  established,
 immediately  speculation  starts,  and  if
 speculation  starts,  people  know  that
 Dalhi  is  going  to  be  developed  and
 one  of  the  results  would  be  that  the
 prices  would  soar  high  and  shoot  up.
 If  the  prices  shoot  up  in  this  way  on
 account  of  extraneous  circumstances,
 what  happens?  This  may  be  noted.

 A  landlord  or  an  owner,  either  of
 a  land  or  a  site  is  entitled  to  the
 legitimate  price.  If,  for  example,
 dpring  the  period  from  3955  to  5960
 nothing  has  happened;  no  other  extra-
 neous  circumstances  have  arisen;  no
 other  circumstances  leading  to  specu-
 lation  have  happened.  Naturally,
 what  you  would  expect  in  such  a  case
 is,  in  the  normal  course,  the  date  of
 the  proposed  acquisition  or  notifica-
 tion  will  be  taken  into  account.  But,
 when  other  circumstances  come  in  or
 intervene,  then  Government  has_  to
 pay  compensation,  as  we  are  going  to
 pay  compensation  under  the  Constitu-
 tion  also.  But  the  compensation  has
 to  be  a  reasonable  one,  a  modest  com-
 pensation,  and  not  one  which  is  based
 on  considerations  which  have  absolu-
 tely  no  bearing  on  the  real  value  or
 price  of  the  land.  That  is  8  point
 which  has  to  be  taken  into  considera-
 tion.  Therefore,  we  have  taken  the
 date  as  ist  October,  1955.

 The  Home  Minister  this  morning
 pointed  out  that  we  were  considering
 whether  we  should  take  it  back,  but
 taking  all  the  circumstances  into
 account,  you  agree  that  there  is  a
 large  school  which  holds  that  com-
 pensation  should  not  be  paid  at  all.
 There  is  a  school  that  compensation
 should  be  paid  fully.  We  have
 to  find  out  a  midway  in  this
 case.  If  compensation  has  to  be  paid,
 then  it  has  to  be  reasonable  and  has
 ta  be  modest.

 Therefore,  certain  criteria  were  laid
 down  before  us.  One  criterion  was
 that  for  price,  we  should  take  a  parti-
 cular  date,  namely,  Ist  October,  ‘1955,
 on  which  the  Delhi  Development
 (Provisional)  Authority  was  estab-
 lished.  If,  after  that  date,  the  prices
 shoot  up,  they  do  not  shoot  up  oan
 account  of  natural  increase  in  value
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 but  on  account  of  these  extraneous
 circumstances  introduced  into  the
 facts  of  the  case.  That  is  the  reason
 why  it  was  rightly  pointed  out  today
 by  the  Home  Minister  that  it  was
 unearned  income.  You  are  entitled
 to  compensation  from  Government  or
 from  the  Authority,  but  to  what
 extent?  Firstly,  when  the  owner  is
 entitled  to  compensation,  he  cannot
 depend  upon  the  speculative  price.  He
 cannot  fall  back  upon  the  principle
 that,  whatever  might  be  the  reasons,
 right  or  wrong,  legitimate  or  other-
 wise,  full  compensation  should  be
 paid.  That  is  the  reason  why  we  laid
 down  this  principle,  namely,  that  it
 should  be  equitable  to  all.

 One  principle  was  that  the  price
 that  should  be  taken  into  account  was
 to  be  the  market  price  on  the  material
 date,  Ist  October  1955.  Secondly,  if,
 for  example,  on  the  date  of  the  notifi-
 cation,  the  market  price  also  has  to  be
 ascertained  and  the  increase  has  to
 be  found  out,  then  we  will  have  to
 find  out  as  to  what  extent  the  pro-
 perty  has  increased.

 Some  hon.  Member  suggested  what
 js  going  to  happen  in  1965.  If  in  4965
 you  are  going  to  acquire,  and  if  you
 lay  down  as  the  initial  price  the
 market  price  of  October,  1955,  would
 7६  not  be  hard?  That  was  the  ques-
 tion.  Now,  there  are  two  answers  for
 this  question.  One  answer  is  that  it
 is  our  desire  to  expedite  or  finish  this
 work  as  early  as  possible,  because  the
 work  requires  to  be  attended  to  imme-
 diately  and  has  to  be  expedited
 Therefore,  let  us  not  go  into  the  far
 future  for  the  purpose  of  argument
 Secondly,  in  all  such  cases,  we  have
 also  left  the  margin  for  some  addi-
 tional  improvement  or  additional
 increase  in  the  price.  That  is  to  say,
 we  should  find  out  what  is  the  inflated
 price.  Suppose,  in  955  the  price  was
 Rs.  500,  and  if  today  the  property  is
 going  to  be  acquired—in  957—after
 two  years,  and  if  the  property  all  of  a
 sudden  becomes  Rs.  1,009,  would  you
 accept  this  position,  namely,  that  this
 figure  of  Rs.  1,000  ig  a  legitimate  rise
 or  increase  over  the  figure  of  Ra.  5007
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 {Shri  Datar]
 I  would  request  hon.  Members  ६०

 understand  this  question  absolutely
 dispassionately.  Rs.  1,000  is  not  @
 natural  price  at  all.  It  is  a  speculative
 price  purposely  brought  in  by  specu-
 laters  in  the  interests  of,  or  in  the
 expectation  that,  the  whole  area  will
 be  a  developed  area  Therefore,  al)
 that  they  would  desire  is  to  take  just
 the  profit  without  any  obligations  at
 all.  But  whet  we  have  stated  is  this.
 The  market  price  of  Ist  October,  955
 is  not  the  sole  amount  to  be  given.
 We  shall  be  giving  about  25  per  cent
 in  respect  of  the  increase  as  also  the
 cost  of  development.  So,  the  cost  of
 development  to  the  extent  that  the
 Property  has  been  developed,  that  the
 site  has  been  built  upon,  and  certain
 other  things  will  also  be  taken  into
 account.  Thus.  we  shall  have  the
 market  price  of  Octaber,  ‘1955,  one-
 fourth  of  the  increase  over  the  price,
 plus  the  cost  of  development  or  cons-
 truction,  whatever  it  is°  These  are
 the  three  circumstances  which  have
 been  taken  into  account

 Therefore,  I  would  implore  tne  hon
 Members  not  to  look  at  it  only  from
 the  superficial  view  Ordinanly,  it  38
 a  correct  view.  but  in  excepuonal
 circumstances,  it  is  not  The  date  of
 notification  is  the  date  for  ascertain-
 ing  the  market  price  There  are,  as  |
 said,  extrancous  circumstances.  Hence,
 I  would  submit  that  the  principle  that
 we  have  laid  down  should  be  accept-
 able.  Assuming,  for  example,  that  in
 certain  cases,  the  price  has  not  risen
 at  all;  then  we  have  got  the  other
 case  of  the  market  price  on  the  date
 of  the  notification,  whichever  is  less

 Ultimately,  the  question  of  compen-
 sation  is  @  very  important  question,
 and  it  has  to  be  approached  in  a  very
 broad  and  proper  manner.  We  should
 take  into  account  the  conflicting  inter-
 ests  to  a  certain  extent,  but  ultimate.
 ty  it  is  the  State  that  has  to  pay.  That
 aspect  of  the  question  should  also  be
 understood,  and  not  merely  the  inter-
 esta  either  of  the  poor  agriculturists
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 or  of  the  poor  people  or  these  owners.
 After  all,  the  interests  of  the  State
 are  supreme.

 In  this  particular  case,  may  I  point
 out  in  all  humility  that  the  interests
 of  development  are  the  highest.  With-
 out  developing  Delhi,  we  cannot
 house  all  these  people.  It  is  meant
 for  housing  the  poor  and  houseless
 people.  Let  it  be  understood  very
 clearly.  It  35  not  for  our  officers,  nor
 is  there  any  other  idea  of  developing
 Delhi  only  on  the  ground  of  beauty.
 We  cannot  think  of  beauty  where  we
 have  to  think  of  utility,  utility  in  the
 interests  of  the  poor  people.  There-
 tore,  l  am  confident  that  the  amend-
 ments  that  I  have  moved  satisfy  all
 the  conflicting  requirements;  they  are
 in  the  highest  intcrests  of  the  develop-
 ment  of  Delhi)  so  far  as  this  Bull  35
 concerned

 Mr  Deputy-Speaker:  JI  will  now
 put  amendment  No  ]  of  Mr.  Kodiyan
 and  amendment  No  62  of  Mr  Easwara
 lyer  to  the  House  The  question  is-

 Page  12,  line  4.—
 add  at  the  end--

 ‘except  in  cases  where

 the  owner  is  an  agriculturist
 aid  the  entire  fand  on  which
 depends  his  sole  means  of
 livelshood  is  acquired  or
 where  any  portion  of  land
 bcjonging  toe  an  agriculturist
 whose  total  ownership  of  land
 does  not  exceed  ten  acres,
 and,

 (n>  the  owner  possesses  a  sole
 house  not  exceeding  Rs.  10,000
 in  value  of  land  and  building
 wherein  he  resides  and  uses
 as  his  dwelling  place.”

 The  motion  wag  negatived.
 Mr  Deputy-Speaker:  The  question

 iss

 Page  i2,  line  4

 add  at  the  end—

 “except  in  cases  where  the  land
 is  used  solely  for  agricultural
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 purposes  and  the  owner  of.  the
 land  is  solely  dependent  on  the
 said  Jand  for  his  livelfhood.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  I  will  now
 put  the  Government  amendments
 Nos.  30  and  8l  to  the  House.  The
 question  is:

 Page  i,  lines  26,  80  and  32,—

 for  “Authority”  wherever  3
 occurs,  substitute  “Central  Gov-
 ernment”,

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  The  question
 ig:

 Page  12,—

 fa)  for  lines  5  to  I5,  subststute—

 “(b)  the  value  of  the  land  shall  be
 taken  to  be—-

 (ij  the  market  value  of  the  land
 on  the  date  on  which  the  notice
 calling  upon  the  owner  to  show
 cause  why  the  land  should  not
 be  acquired  35  issued  under  sub-
 section  (2)  of  section  15  (here-
 tnafter  referred  to  as  ‘the  date  of
 notice’),  such  market  value  being
 determined  on  the  basis  of  the
 use  of  the  land  on  that  date,  or

 (४)  an  amount  equal  to  the
 sum  total  of  the  three  following
 amounts,  that  ts  to  say,  an  amount
 equal  to  the  market  value  of  the
 land  on  the  first  day  of  October,
 i955,  such  market  value  being
 determined  on  the  basis  of  the
 use  of  the  land  on  that  date,  an
 amount  equal  to  twenty-five  per
 cent  of  the  increase,  if  any,  (not
 including,  however,  any  increase
 consequent  on  any  development
 carried  out  an  the  land)  in  the
 market  value  of  the  land  during
 the  period  between  the  first  dey
 of  October,  1955,  and  the  date  of
 notice,  and  an  amount  which  in
 the  opinion  of  the  collector  repre-
 sents  the  reasonable  cost  of  deve-
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 lopment,  if  any,  (including  in  the
 case  Of  agricultural  land,  the  cost
 of  any  improvement  carried  out
 thereon  in  the  course  of  agricul-
 tural  operations)  carried  out  on
 the  land  during  that  period,

 whichever  is  less;”

 (b)  line  16,  for  “(d)”  substitute
 “(co)”;  and

 (e)  line  22,  for  ‘“(e)”  substitute
 “¢d)  Lm

 The  motion  was  adopted.

 Shri  Mohammed  Tahir:  I  want  to
 oppose  this  clause.

 Mr.  Deputy-Speaker:  What  was
 being  done  just  all  through?  It  is
 over  now.

 The  question  is:

 “That  clause  16,  as  amended,
 stand  part  of  the  Bill”

 The  motion  wag  adopted.

 Ciause  16.  as  amended.  was  added,
 to  the  Bill

 Clause  7  was  added  to  the  Bill.

 Clause  8.—(  Disputes  as  to  apportion-
 नाशा,  of  compensation)

 Amendment  made

 Page  13,  line  25,  for  “Authority”
 substitute  “Central  Government”.

 —[{Shri  Datar]

 Mr  Deputy-Speaker:  The  question
 is:

 “That  clause  18,  as  amended,
 stand  part  of  the  Bill”.

 The  motion  was  adopted.

 Clause  3,  as  amended,  was  added  to
 the  Bilt.

 Clause  9.—(Payment  of  compersa-
 tion  or  deposit  of  the  same  in  court)
 Amendment  made:

 Page  4B,  lines  29,  32  and  46,  for
 “Authority”  substitute  “Central  Gov-
 ernment”.

 —{Skri  Detar}
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 is
 Mz.  Deputy-Speaker:  The  question

 “That  clause  19,  as  amended,
 stand  part  of  the  Bill’.

 The  motion  was  adopted.

 Clause  19,  at  amended,  was  added  to
 the  Bill.

 Clause  20  was  added  to  the  Bill.

 Clause  2l.—-(Disposal  of  land  by  the
 Authority)

 Shri  Datar:  I  am  Moving  amend-
 ments  Nos.  34,  35,  36,  37  and  38.

 Shri  Kediyan:  I  beg  to  move:

 {i)  Page  14,  line  37,  add  at  the
 end—

 “and  in  the  case  of  slum  ten-
 ants,  the  Authority  shall  as  far  as
 possible  erect  cheap  labour  hut-
 ments  for  their  housing  at  rates
 within  their  means,  or  if  neces-
 sary  at  subsidised  rates."

 (ii)  Page  14,  after  lne  43,  add—

 “Provided  further  that  in  the
 case  6६  slum  clearance  owners  of
 a  building  valued  at  less  than
 Rs.  10,000  which  was  the  only
 building  possessed  by  them  and
 which  they  used  as  a  dwelling
 place,  shall  be  given  the  land  at  a
 subsidised  rate.”
 This  chapter  deals  with  slum

 clearance,  but  nothing  has  been  said
 with  regard  to  the  need  for  providing
 the  slum  tenants,  who  may  be  dis-
 placed  as  a  result  of  the  slum  clear-
 ance  acheme  with  houses  My
 amendment  seeks  to  provide  as  far  as
 possible  cheap  labour  tenants  for  those
 displaced  slum  dwellers.  It  makes  it
 obligatory  on  the  part  of  the  Delhi
 Development  Authority  to  gve  them
 cheap  tenements  within  their  easy
 means  or  if  necessary,  at  subsidised
 rates.  That  is  all.

 Shri  Ghosal:  I  beg  to  move:

 Page  i4,  line  41,  0...  “acquired”
 insert—

 “at  the  price  at  which  it  was
 purchased”.
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 If  the  lands  are  not  developed  and
 if  these  lands  are  retransferred  after
 two  or  three  years,  what  should  be
 the  price  of  purchase,  whether  it
 should  be  the  previous  price  at  which
 it  was  sold  by*the  original  owner  or
 the  latest  price,  depending  on  the
 market  price?  That  is  the  point  I
 wanted  to  clear  by  my  amendment.

 Mr.  Deputy-Speaker:  The  amend-
 ments  are  before  the  House.

 Shri  Datar:  I  have  already  explain.
 ed  it.  So  far  as  Mr.  Kodiyan’s  amend-
 ment  8  concerned,  it  is  the  general
 policy  of  the  Government  to  provide
 very  decent  hutments  or  houses  for
 the  poor  people.  That  is  the  policy
 that  we  are  following.

 Mr.  Deputy-Speaker:  I  will  put
 amendments  Nos.  16,  7  and  56  to  the
 House.  The  question  is:

 Page  14,  line  37.--

 add  at  the  end—

 “and  in  the  case  of  slum  tenants,
 the  Authority  shall  as  far  as  pos-
 sible  errect  cheap  labour  hut-
 ments  for  their  housing  at  rates
 within  their  means,  or  if  neces-
 sary  at  subsidised  rates”.

 The  motion  was  negatived.

 Mr  Deputy-Speaker:  The  question
 4s.

 Page  4,-—

 after  line  43,  add—

 “Provided  further  that  in  the
 case  of  slum  clearance  owners  of
 a  building  valued  at  less  than
 Rs.  10,000  which  was  the  only
 building  possessed  by  them  and
 which  they  used  as  a  dwelling
 place,  shall  be  given  the  land  at
 a  subsidised  rate.”

 The  motion  wae  negatived.
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 Mr.  Deputy-Speaker:  The  question
 is:

 Page  M4,  line  4i,—

 after  “acquired”  insert—

 “at  the  price  at  which  it  was
 purchased”.

 The  motion  was  negativea.

 Amendments  made:

 (i)  Page  4,—

 for  lines  9  to  27,  substitute—

 “(l)  Subject  to  any  directions
 given  by  the  Central  Government
 under  this  Act,  the  Authority  or,
 as  the  case  may  be,  the  local
 authority  concerned  may  dispose
 of-—

 (a)  any  fand  acquired  by  the
 Central  Government  and
 transferred  to  it,  without
 undertaking  or  carrying  out
 any  development  thereon;  or

 (b)  any  such  land  after  under-
 taking  or  carrying  out  such
 development  as  it  thinks  fit,

 to  such  persons,  in  such  man-
 ner  and  subject  to  such  terms  and
 conditions  as  it  considers  expedi-
 ent  for  securing  the  development
 of  Delhi  according  to  plan.”

 (in)  Page  34,  lines  28  and  29,—

 jor  “The  powers  of  the  Autho-
 rity  with  respect  to  the  disposal
 of  land  acquired  by  it  under  this
 Act™  substitute—“The  powers  of
 the  Authority  or,  as  the  case  may
 be,  the  local  authority  concerned
 with  respect  to  the  disposal  of
 land  under  sub-section  (I)".

 ciii)  Page  14,  line  3!,—

 for  “land  so  acquired”  substi-
 tute  “the  land”.

 (iv)  Page  M4,  lines  32,  33,  38  and  43,—

 after  “Authority”  insert  “or  the
 local  authority  concerned”.
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 (v)  Page  15,  line  2,—

 after  “Authority”  insert  “or  the
 local  authority  concerned”.

 —{Shri  Datar]
 Mr.  Deputy-Speaker:  The  question

 is

 “That  clause  2l,  as  amended,
 stand  part  of  the  Bill”.

 The  motion  was  adopted.

 Clause  2l,  as  amended,  was  added
 to  the  Bill

 Clauses  22  to  28  were  added  to  the
 Bill.

 Clause  29,—  (Penalties).

 Amendment  made:

 Page  18,  lines  2  and  13,  after
 “permission”  wherever  it  occurs,
 insert  “approval  or  sanction”

 —[Shri  Dater]

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  29,  as  amended,
 stand  part  of  the  Bill”:

 The  motion  was  adopted.

 Clause  29,  as  amended,  was  added  to
 the  Bill.

 Clause  30.——-(Order  of  demolition  of
 buildings).

 Shri  Datar:  I  beg  to  move:

 Page  18,  line  30,  for  “commenced
 and  completed”  substitute  ‘“com-
 menced,  or  is  being  carried  on,  or
 has  been  completed”

 Shri  Easwara  Iyer:  I  beg  to  move:

 Page  I9,  line  2,  for  “been  given
 an  opportunity”  substitute  “been
 given  a  reasonable  opportunity”

 Y  seek  to  intreduce  the  word
 “reasonable”  in  the  proviso  to  clause
 30.  It  will  read,  as  amended:

 “Provided  that  no  such  order
 shali  be  made  unless  the  owner
 has  been  given  a  reasonable
 opportunity  to  show  cause  why
 the  order  should  not  be  made”,
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 [Shri  Easwara  Iyer}

 There  should  be  no  hard  and  fast  rule
 that  every  proposed  amendment
 should  be  opposed.  The  Act  that
 emerges  out  of  this  House  must  have
 a  certain  amount  of  get-up.  So  far
 as  this  “opportunity”  is  concerned,  it
 may  become  a  two-minute  opportu-
 nity  and  they  may  say,  “We  have
 given  an  opportunity  of  showing
 orally  why  the  order  should  not  be
 made  and  so  the  provision  under  this
 section  has  been  duly  complied  with”.
 So,  a  certain  amount  of  precision  is
 necessary.

 Mr.  Deputy-Speaker:  These  amend-
 ments  are  before  the  Housc.

 Shri  Datar:  I  accept  his  amend-
 ment.

 Shri  Easwara  Iyer:  A
 arisen.

 Mr.  Deputy-Speaker:  The  hon.
 Member  ought  to  be  satisfied  that  his
 amendment  has  been  accepted.

 I  will  now  put  the  Government
 amendment  No.  40  and  Mr.  Easwara
 Iyer’s  amendment  No  63  to  the
 House.

 The  question  as.

 Page  ‘18,  hne  30,—

 for  “commenced  and  completed”
 substitute  “commenced,  or  we
 being  carried  on,  or  has  been
 completed”

 The  motion  was  adopted,

 Mr.  Deputy-Speaker:

 Page  19,  Line  2,—

 for  “been  given  an  opportunity”
 sudstitute—

 “been  given  a  reasonable  oppor-
 tunity”

 The  motion  was  adopted,

 ~
 case  has
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 Mr.  Deputy-Speaker:  The  question
 1s:

 “That  clause  as  amended,  stand
 part  of  the  Bill”.

 The  motion  was  adopted,

 Clause  30,  as  amended,  was  added
 to  the  Bill.

 Clause  3].—(Power  of  Authority  to
 stop  building  operations).

 Amendment  made:

 Page  9,—

 for  clause  3l,  substitute—

 “3l.  Power  to  stop  buslding
 operations._—_(l)  Where  the  erec-
 tion  of  any  building  in  any  area
 has  been  commenced  in  contra-
 vention  of  the  master  plan  or
 zonal  development  plan  or  with-
 out  the  permission,  approval  or
 sanction  referred  to  in  section  2
 or  in  contravention  of  any  con-
 dition  subject  to  which  such  per-
 mission  approval  or  sanction  has
 been  granted,  but  such  erection
 has  not  been  completed,  the
 Authority  in  relation  to  a  deve-
 lopment  area  and  the  local  autho-
 rity  concerned  or  any  officer  or
 authority  thereof  empowered  or
 authorised  in  this  behalf,  mn  rela-~
 tion  to  an  arca  other  than  a
 development  arca,  may,  in  addi-~
 tion  to  any  prosecution  that  may
 be  instituted  under  this  Act.  make
 an  order  requiring  the  building
 operations  in  relation  to  such
 erection  to  be  discontinued  on
 and  from  the  date  of  the  service
 of  the  order.

 (2)  Where  such  building  oper-
 ations  are  not  discontinued  in
 pursuance  of  the  requisition
 under  sub-section  a),  the  Autho-
 rity  or,  as  the  case  may  be,  the
 local  authority  concerned  or  the
 officer  or  authority  thereof  autho-
 rised  or  empowered  as  asfore-
 ssid  may  require  any  police
 officer  to  remove  the  person  by
 whom  the  erection  of  the  bulid-
 ing  has  been  commenced  and  alt
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 his  assistants  and  workmen  from
 the  place  of  the  building  within
 such  time  as  may  be  specified  in
 the  requisition  and  such  police
 officer  shall  comply  with  the
 requisition  accordingly.

 (3)  After  a  requisition  under
 sub-section  (2)  has  been  com-
 plied  with,  the  Authority  or,  as
 the  case  may  be,  the  local  autho-
 rity  concerned  or  the  officer  or
 authority  thereof  authorised  or
 empowered  as  aforesaid  may,
 depute  by  a  written  order  a
 police  officer  or  an  officer  or
 employee  of  the  Authority  or
 local  authority  concerned,  to
 watch  the  place  in  order  to
 ensure  that  the  erection  of  the
 building  is  not  continued.

 (4)  Any  person  failing  to  com-
 ply  with  an  order  under  sub-
 section  q)  shal)  be  punishable
 with  fine  which  may  extend  to
 two  hundred  rupees  for  every
 day  during  which  the  non-com-
 pliance  continues  after  the  ser-
 vice  of  the  order,

 (5}  No  compensation  shall  be
 claimable  by  any  person  for  any
 damage  which  he  may  sustain  in
 consequence  of  the  discontinu-
 ance  of  the  erection  of  any
 building.”

 —(Shri  Datar]
 Mr.  Deputy-Speaker:  The  question

 ts:

 “That  clause  3},  as  amended,
 stand  part  of  the  Bill”.

 The  motion  was  adopted,

 Clause  31,  as  amended,  was  added  to
 the  Bill.

 Clause  32  was  added  to  the  Bill.
 Clause  38,—  (Fines  snhen  realised  to

 be  paid  to  Authority  )
 Amendment  made:

 Page  20,  line  7,  after  “Authority”
 edd—

 “or,  ag  the  case  may  be,  the
 local  authority  concerned”

 —{Skri  Datar]
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 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  33,  as  amended,
 stand  part  of  the  Bill”.

 The  motion  was  adopted,
 Clause  33  as  amended,  was  added  ta

 the  Bill.

 (Clause  34.—  (Composition  of  offen-
 ces).

 Amendment  made:

 Page  20,  line  8,  for  “any  person
 authorised  by  it”  substitute  “as
 the  case  may  be,  the  local  autho-
 rity  concerned  or  any  person
 authorised  by  the  Authority  or
 such  focal  authority”.

 —[Shri  Datar]}

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  34,  as  amended,
 stand  part  of  the  Bill”.

 The  motion  was  adopted.

 Clause  34,  as  amended,  was  added  to
 the  Bill.

 Mr.  Deputy-Speaker:  The  question
 137

 “That  clauses  35  to  48,  both  in-
 cjusive,  stand  part  of  the  Bill’.

 The  motion  was  adopted.

 Clause  35  to  48,  both  inclusive,
 were  added  to  the  Bul.

 Clanse  49.—  (Sanction  of  prosecution)

 Amendment  made:

 Page  25,  line  12,—

 for  “any  officer  authorised  by  the:
 Authority”  substitute—

 “as  the  case  may  be,  the  local
 authority  concerned  or  any  officer
 authorised  by  the  Authority  or
 such  loca]  authority”.

 —[Shri  Dater]
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 Mr.  Depaty-Speaker:  The  question
 is

 “Theat  clause  8,  as  amended,  do

 stand  part  of  the  Bill”.

 The  motion  was  adopted.

 Ciause  49,  as  amended,  was  added  to
 the  Bilt.

 Clause  49,  as  amended,  was  added  to
 the  Bill.

 Clause  l.~—  (Short  title,  extent  and
 commencement}

 Shri  Braj  Raj  Singh:  I  beg  to  move:

 Page  i,—
 after  line  8,  add—

 “(4)  It  shall  remain  m  force  for
 a  period  of  five  years.”

 उपाध्यक्ष  महोदय  इस  बिल  के  पेश  करते

 समय  गृह  मंत्री  महोदय  ने  बार  बार  यह  अरश्वा-

 सन  दिया  था  कि  यह  बिल  सिफ  इसलिये

 लाया  जा  रहा  है  कि  स्युनिसिपल  कारपोरेशन

 जो  बनेगा  उसके  पास  बहुत  काम  होगा,
 इसलिये  हम  गवनंमेंट  की  तरफ  से  इस  काम

 को  कर  रहे  हैं  झौर  यह  काम  जो  है  वह  डेये  लपमेंट

 झाथारिटी  का  स्थायी  काम  नहीं  होने  वाला

 है।  में  इस  प्रमेंडमेंट  वे:  द्वारा  कवल  यह

 चाहता  हू  कि  बिल  में  यह  व्यवस्था  कर  दी

 जाये  कि  यह  जो  ऐक्ट  बनेगा  वह  सिर्फ  पाच

 साल  के  न्लिये  होगा  ।  में  समझता  हू  कि  इस

 तरह  से  जो  सरकार  की  नीति  है  उसका

 स्पष्टीकरण  हो  जायेगा  ।  प्रगर  यह  स्पष्टीकरण

 नही  किया  जाता  है  तो  हो  सकता  है  कि  यह

 चीज  हमेदा  के  लिये  बनी  रहे  शर  स्थायी

 हो  जाये,  प्लौर  फिर  जब  कोई  बात  इसके

 बारे  में  कही  जाये  तो  यह  कह  दिया  जाये  कि

 चाब  भी  ऐसी  परिस्थितिया  हें  कि  यह

 हेंवेलपरमेंट  आथारिटो  बनी  रहे  t  में  निवेदन

 करना  चाहता  हुं  कि  हमने  डेवलपमेंट

 आधारिटी  का  जो  ढांचा  बनाया  है  वह

 देसा  है  कि  हमेशा  ही  यह  बात  कही  जायेगी

 कि  इसको  स्थायी  कर  देना  चाहिये  1  तो  इस
 are  को  रोकने  के  लिये  मह  संशोधन  में  ने

 दिया  है  t
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 पांच  साल  का  बड़ा  शैरखा  होता  है  ।
 श्राप  चाहें  तो  इस  झरसे  में  दिल्‍ली  का  विकाश
 भी  हो  सकता  है  भौर  म्युनिसिपल  कारपोरेषान
 को  भी  उस  वक्‍त  तक  लजवा  हो  जायेगा  कि

 aq  विकास  का  काम  कर  सके  ।  उसके
 बाद  अगर  कोई  विकास  का  काम  होगा  तो
 उसको  कारपोरेशन  कर  सकेगा  |  में

 चाहता  हूं  कि  इसकी  भियाद  पांच  सास  कर
 दी  जाये  और  उसके  बाद  इसे  रूत्म  कर  दिया
 जाये  ।
 Mr.  Deputy-Speaker:  The  amend-

 ment  is  before  the  House.
 Shri  Datar:  May  I  invite  the  atten-

 tion  eof  the  hon.  Member  to  clause  59?
 In  clause  59  it  is  stated:

 “Where  the  Central  Govern-
 ment  is  satisfied  that  the  purposes
 for  which  the  Authonty  was
 established  under  this  Act  have
 been  substantially  achieved  so  as
 to  render  the  continued  existence
 of  the  Authority  in  the  opinion  of
 the  Central  Government  unneces-
 sary,  that  Government  may  by
 notification  in  the  Official  Gazette
 declare  that  the  Authority  shall
 be  dissolved  with  effect  from  such
 date  as  may  be  specified  in  the
 notification;  and  the  Authority
 shall  be  deemed  to  be  dissolved
 accordingly  oe

 The  object  of  the  Government  is  to
 finish  this  work  as  early  as  possible.
 If,  for  example,  we  accept  the  figure
 of  five  years  only  for  this  purpose,
 difficulties  might  amse.  But  I  would
 assure  the  hon  Members  that  Gov-
 ernment  gre  anxious  to  complete  the
 development  work  as  early  as  pos-
 sible

 Mr.  Deputy-Speaker:  I  shall  now
 put  Amendment  No.  |  to  the  vote  of
 the  House  The  question  is?

 Page  I,-~

 after  line  8,  add—
 "(a)  It  shell  remain  in  force  for

 @  period  of  five  years.”
 The  motion  was  negatived.
 The  amendment  was  put  and  nege~

 tived.



 5०53
 Dein

 Mir.  Deputy-Speaker:  The  question
 is:

 “That  clause  i  do  stand  part  of
 the  Bill”.

 The  motion  was  adopted.
 Ciause  4  was  added  to  the  Bill.

 The  Enacting  Formula  and  the  Title
 were  added  to  the  Bill.

 Shri  Datar:  I  move:

 “That  the  Bill,  as  amended,  be
 passed”.
 Mr.  Deputy-Speaker:  Motion  moved:

 “That  the  Bill,  as  amended,  be
 passed.”
 Shri  Naushir  Bharucha  (East  Khan-

 desh):  May  I  say  a  few  words?

 Mr.  Deputy-Speaker:  I  would  have
 no  objection.  Mr.  Bharucha  had  writ-
 ten  to  me  that  he  wanted  to  speak  in
 the  first  reading  but  he  couldn’t  get
 time.  But  he  will  realize  that  we  have
 placed  a  time-limit.

 Shri  C.  K.  Nair:  I  may  be  permitted
 to  say  a  few  words.

 Mr.  Deputy-Speaker:  If  I  am  not
 permitting  Mr.  Bharucha,  who  had
 made  his  request  in  the  first  instance,
 is  it  expected  that  I  will  make  a
 departure  in  this  case?

 hri  C.  K.  Nair:  I  am  one  of  the
 peopie  who  have  been  affected  by  this
 Bill.  I  come  from  Delh:  and  I  repre-
 sent  the  people  of  Delhi  here.  I  have
 not  spoken  either  in  the  general  dis-
 cussion  or  during  discussion  of  the
 clauses.

 Mr.  Deputy-Speaker:  That  is  exact-
 ly  the  complaint  of  Mr.  Bharucha  also.
 We  have  already  exceeded  the  time  by
 ३38  minutes  now.

 Shri  Braj  Raj  Singh:  Only  25
 minutes.  Five  minutes  may  be  given.

 Mr.  Deputy-Speaker:  If  both  of
 them  can  speak  within  five  minutes,  I

 have  no  objection.

 थी  ज०  go  मायर  =  (बाहय य  दिल्ली)  :

 उपाध्यक्ष  महोदय,  झष में  सिर्फ  इस  बिस  के

 सिलसिले  में  दो  बातें  सदन  के  सामने  पेश  करना

 चाहता  हूं  7  एक  तो  यह  है  कि  जिस  तरह  से
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 इम्प्रूबमेंट ट्रस्ट  और  उसके  बाद  डी०  डी०  पी०

 Bo  के  दफ्तरों  ने  दिल्‍ली  के  विकास  के  लिये
 काम  किया  और  उसी  प्रकार  से  यह  डेवेलपमेंट
 झाधारिटी  भी  लती  रही  तो  इसको  बनाया

 ही  बेकार  हो  जायेगा  +  हमें  ब  भी  प्रा
 डर  है  कि  यह  डेबेलपर्मेट  झायारिटी  बहुत
 झच्छा  काम  नहीं  कर  सकेगी  ।

 एक  भाई  कहते  हें  कि  पांच  साल  बाद

 इसको  शत्म  हो  जाता  चाहिये  में  कहता

 हूं  कि झगर  २५  साल  में  भी  यह  काम  पूरा  हो
 जाये  तो  हम  गनीमत  समझेंगे  ।  यह  नहीं  होगा
 क्योंकि  जिस  तरह  से  हमारे  दफ्तरों  में
 काम  होता  है  वह  बहुत  ही  भ्रफसोसनाक  है

 हमें  उम्मीद  नहीं  है  कि  यह  काम  ठीक  से

 हो  सकेगा  जब  तक  कि  मिनिस्ट्री  इसकी
 तरफ  खास  ध्यान  न  दे  ।

 दूसरी  बात  में  यह  कहना  चाहता  हूं  कि

 हमारी  होम  मिनिस्ट्री  ने  इस  चीज  को  स्पांसर
 किया  है  |  पहले  हैल्थ  मिनिस्ट्री  ने  डी०  डी०
 पी०  Wo  को  स्पासर  किया  था |  उसका

 बहुत  खराब  नतीजा  निकला  af  में  चाहता

 हूँ  कि  दिल्‍ली  के  डेवेलपमेंट  के  मामले  में
 किसो  दूसरों  मिनिस्द्री  का  दखल  न  रहे,
 केवल  होम  मिनिस्ट्री  का  दखल  रहे  ।  अगर

 ऐसा  हुमा  तो  मुझे  उम्मीद  है  कि  हम  ५०
 पर  सेंट  कामयाब  हो  सकते  हैं  1  शभगर  ऐसा

 नही  हुआ  तो  बिल्कुल  कामयाब  नहीं  होंगे  ।

 दूसलिये  मेरो  गवर्नमेंट  से  खास  प्रार्थना  है  कि

 इसे  होम  मिनिस्ट्री  के  मातहत  हो  रखा

 जाये  ।

 सीसरा  मेरा  प्वाइंट  यह  है  कि  सारे

 दिल्ली  शहर  के  डेबेलपर्मेंट  के  लिये  ही

 कहा  जा  रहा  है।  यह  गलत  है  |  यह  नहीं

 होना  बाहिये  यह  तो  सारी  दिल्लो  के  डेवेलपरमेंट

 के  लिये है  सिफ  शहर  के  लिये  इसको  नहीं
 बनाना  चाहिये  i  जिस  प्रकार  से  दाहर  को

 हिस्सों  में  बांट  बांट  कर  ढेडेल्प  किया  जायेगा

 उसी  प्रकार  देहात  को  भी  हिस्सों  में  बांट

 बांट  कर  डेवेस्प  किया  जाये।  झगर  क्षहर
 के  डेवेलपमेंट  में  एक  स्वायर  मील  में  एक
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 पया  खगेगा  तो  देहात  में  केवल  एक  आाने
 से  ही  काम  हो  जायेगा  1

 मुझे  अफसोस  के  साथ  यह  कहना  पढ़ता

 है  कि  दिल्‍ली  से  जो  डिसप्सेस  हुए  है  जिनको

 जमीनों  पर  मकानात  बने  हुए  ह्  वे  भबतक

 बेघर  है,  बेजमीन  है  शौर  बेरोजगार  हें  !

 पिलंजी,  जोड़बाग  भर  कोटला  मुत्रारकपुर
 के  लोग  झाज  भी  कमेटी  से  भयभोत  रहते

 हैं।  गई  दिल्ली  को  म्यूनिसिपल  कमेटी  उनके

 मवेधियों  पर  पौर  उनके  ऊपर  जुल्म  छाती

 रहती  है  |  इसलिये  मेरा  यह  नम  निवेदन

 है  कि  इन  लोगों  को  सबसे  पहले  रिहैबिलिटेट
 करना  चाहिये  -  जो  लोग  पाकिस्तान  से

 Yo  लाख  की  तादाद  में  झाये  थे  उनको  झापने

 करोड़ों  रुपया  खर्च  करके  रिहैबिलिटेट  किया।
 बीसों  नई  कालोनीज  बनाकर  हमने  उनको

 रिहैडिसिटेट  किया।  इन  ग्बन्द  हजार  पभ्रादमियों

 को  भो  रिहैबिलिटेट  किया  जाये  1  उनको

 उनके  मवेशियों  समेत  रूरल  एरिया  में

 रिहैजिलिटेट  किया  जाते  इसलिये  मेरी

 यह  दरस्वास्त  है  कि  ह्  इवेलपमेंट  आथारिटी

 के  मातहत  एक  रिहैविलिटेशन  का  डिपार्टमेट

 झसग  होता  चाहिये  जिसमें  गहर  का  स्लम

 क्लियरेंस  भी  हो  और  जो  सोग  देहात  में

 डिस्प्लेस  दो  जाते  है  उनको  बसाने  का  इन्तिजाम

 भी  हो  ।  हेमारो  बढ़ी  बड़ो  प्रोजेक्टस  में

 जो  किसान  रूरल  एरियाज  में  डिसप्लेस  हो
 जाते  हैं,  33  भाखरा  में  भौर  दूसरी  जगहों

 में,  तो  उसके  लिये  एक  रिहैबिलिटेशन
 डिपार्टमेंट  अलग  खुला  हुआ  है  भीर  उन  लोगों

 को  रिहैबिलिटेट  किया  जा  रहा  है।  ऐसा  यहा
 मी  ब्योंनहो।  जोकि  दिल्ली  के  शहर  के

 फॉस  सदियों  से  रहते  चले  झाये  हें  उनको

 बेचर  छोड  दिया  जाये  यह  तो  बहुत  बड़ा

 जुल्म  होगा।  इसलिये  में  गवर्नमेंट  से  दरम्यास्स
 कहूंगा  कि  उसके  रिहैबिलिटेशन  का  काम

 खब  से  पहले  हमें  हाथ  में  लेना  चाहिये  a
 खाकि  दे  लोग  अपने  देहात  में  श्रब्छे  डोमेन्ट

 अकानों  में  रह  सके  शर  कहर  शौर
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 देहात  की  उन्नति  के  काम  में  क्पना  हाव
 बंटवायें  |

 Shri  Naushir  Bharpohka:  Sir,  my
 reason  for  speaking  at  the  fag  end
 of  this  Bill  is  enly  this.  I  know
 from  experience  of  municipal  admi-
 nistration  which  I  have  for  49  years,
 that  a  scheme  like  this  will  not  work.
 So  many  people  have  stated  that  there
 was  no  need  for  a  duplicate  autho-
 rity.  It  ts  not  merely  a  duplicate
 authority.  The  Delhi  Development
 Bill  creates  an  over-riding  authority
 over  the  Corporation.  That  is  the
 point  which  has  got  to  be  borne  in
 mind.  For  instance,  the  Delhi  Deve-
 lopment  Authority  will  frame  the
 master  plan,  they  will  make  the  zonal
 development  plan.  What  is  the
 Position  of  the  Corporation?  The
 Corporation  is  subordinate  to  it.  The
 Corporation  can  only  be  consulted
 and  the  Delhi  Development  Authority
 will  foist  its  choice  regardless  of  the
 Corporation’s  difficulties.  It  is  not
 merely  a  question  of  creating  two
 authorities  with  co-ordinate  powers;
 it  is  a  question  of  superimposing  the
 Delhi  Development  Authority  on  the
 Corporation.  The  Corporation  can
 only  be  consulted  Even  when  it  is
 a  question  of  declaring  a  particular
 development  area,  the  Corporation  is
 only  to  be  consulted.

 The  Delhi  Development  Authority
 does  not  merely  have  a  weightage  in
 favour  of  nomination.  It  has  weight-
 age  in  favour  of  officers.  I  doubt
 how  it  will  be  possible  for  any  officer
 to  stand  up  against  the  Home  Depart-
 ment  and  say  that  you  sre  wrong.
 That  can  only  be  done  by  elected
 members  of  the  Corporation  who
 can  stand  up  to  the  Government  and
 fight,  as  we  in  the  Bombay  Municipal
 Corporation  fought  with  the  Bom-
 bay  Government  on  several  occasions
 and  took  them  to  the  Court  also.  I
 doubt  whether  the  personnel  of  this
 Delhi  Development  Authority  will  be
 capable  of  doing  that.  These  are
 paid  officers  of  the  Government.
 How  can  they  stand  up  to  the  Gov-
 ernment?  I  submit  that  it  is  going
 to  create  a  lot  of  friction.
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 A  point  to  be  noticed  is  also  this.
 What  are  the  subjects  that  would  go
 to  the  Delhi  Development  Authority?
 The  Joint  Committee  has  also  added
 water  supply;  there  is  also  electricity,
 sewage  disposal,  provision  of  recrea-
 tion  grounds,  prescribing  the  set-back
 lines  and  streets,  There  is  bound
 to  be  conflict  from  that  point  of  view
 between  the  Corporation  and  the
 Development  Authority  and  also  in
 the  matter  of  administration,  in  the
 matter  of  execution,  at  every  stage.
 I  doubt  when  the  correspondence
 between  the  two  and  the  co-ordina-
 tion  between  the  two  will  finish  and
 when  the  real  work  will  be  started.
 Y  repeat  that  from  our  experience  of
 the  Bombay  Municipal  Corporation,
 we  have  found  that  it  is  no  use  hav-
 ing  two  Authorities.  You  create
 conflict  and  you  create  so  much  of
 over-lapping  and  so  much  of  friction
 The  work  will  not  be  done.  There-
 fore,  the  amendment  suggested  by
 my  hon.  friend  Shri  Braj  Raj  Singh
 that  the  Authority  should  be  termi-
 nated  within  five  years,  is  good.  But
 I  say  you  terminate  it  as  soon  85
 they  formulated  the  plan  and  devise
 the  zones  and  hand  over  everything
 to  the  Corporation  and  finish  this
 Delhi  Development  Authority  at  the
 earliest  possible  moment.

 Shri  Braj  Raj  Singh:
 one  minute,  Sir?

 Mir.  Deputy-Speaker:  Let  it  go
 through,  The  question  is:

 “That  the  Bill.  as  arnended  be
 passed.”

 The  motion  was  adopted

 May  I  have

 UNION  DUTIES  OF  EXCISE  (DIS.
 TRIBUTION)  BILL  AND

 ESTATE  DUTY  AND  TAX  ON  RAIL-
 WAY  PASSENGER  FARES

 (DISTRIBUTION)  BILL

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  Mr,  Deputy-Speak-
 er,  Sir,  may  I  move  the  two  Bills
 together?

 Sr.  Deputy-Speaker:  Yes.  Both  are
 to  be  discussed  together,  I  suppoee.
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 Shri  T.  T.  Krishnamachari:  They
 are  related  and  may  be  discussed
 together.

 Mr.  Deputy-Speaker:  He  may  move
 it  and  I  will  put  it  to  the  House.

 Shri  T.  T.  Krishnamachari:  Mr.
 Deputy-Speaker:  I  beg  to  move:

 “That  the  Bill  to  provide  for
 the  distribution  of  a  part  of  the
 net  proceeds  of  certain  Union
 duties  of  excise  among  the  States,
 be  taken  into  consideration.”

 I  also  move:

 ‘That  the  Bill  to  provide  for
 the  distribution  of  the  net  pro-
 ceeds  of  the  estate  duty  and  the
 tax  of  railway  passenger  fares
 among  the  States,  be  taken  into
 consideration.”

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  May  I  know  on  a  preliminary
 issue  with  regard  to  the  Union  Duties
 of  Excise  (Distribution)  Bill,  why  is
 it  that  the  recommendation  of  the
 President  is  not  attached  with  the
 Bill?

 Shri  गी  T.  Erishnamachari:  I  re-
 member  having  sent  it  to  the
 President.

 Mr.  Deputy-Speaker:  It  has  been
 obtained.  It  could  not  be  printed
 with  the  Bill.  But.  subsequentl  it
 has  been  added  to  the  Bill.

 “The  President  has.  in  pursu-
 ance  of  clauses  qd)  and  (3)  of
 article  l7  and  clause  (i)  of  arti-
 cle  274.of  the  Constitution  of
 India,  recommended  to  Lok  Sabha
 the  introduction  and  considera-
 tion  of  the  Bill.”

 Shri  Naushir  Bhareacha:  It  was  not
 communicated.

 Shri  Rane  (Buldana):  It  has  been
 circulated.

 Shri  Naushir  Bharacha:  Tt  has
 not  been  circulated.  At  least,.J  have
 not  got  it,

 Shri  T.  ष्  Krishnamachari:  I  am
 sorry.  Actually  I  do  recollect  hav-
 ing  sent  the  Bill  to  the  President  for
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 authorisation.  I  am  very  sorry  if
 we  have  failed  to  circulate  it.

 The  first  Bill  seeks  to  implement  the
 recommendations  of  the  Second  Fin-
 ance  Commission.  But,  before  I  pro-
 ceed  to  wxplain  the  contents  of  the
 Bin,  the  House  would,  perhaps,  like
 to  have  a  short  account  of  the  over-
 all  recommendations  of  the  Commis-
 sion.

 The  House  will  recall  that  on  the
 14th  of  last  month,  I  placed  on  the
 Table  a  copy  of  the  report  of  the
 Commission  and  a  memorandum
 explaining  the  action  proposed  to  be
 taken  on  the  recommendations  of  the
 Commission.  The  Commission's
 recommendations  fall  into  two  cate-
 gories.  The  first  involves  the  sharing
 of  revenues  under  income-tax,  and
 Union  duties  of  excise  between  the
 Centre  and  the  States  which  is  also
 one  of  the  methods  of  sharing  reve-
 nues.  The  subsequent  distribution
 of  the  share  of  revenues  assigned  to
 the  States  among  them  ४  a  matter
 with  which  the  Union  is  not  directly
 concerned.  The  second  category
 involves  the  distribution  amongst  the
 States  of  the  revenues  under  certain
 heads  which  for  purposes  of  con-
 venience  and  for  securing  uniformity
 of  taxation,  are  levied  and  collected
 by  the  Centre,  but  the  entire  pro-
 ceeds.  except  the  negligible  amount
 attributable  to  Union  territories,  are
 assigned  to  the  States  and  distributed
 afnonast  them  in  accordance  with  the
 principles  to  be  formulated  by  the
 law  of  Parliament.  In  this  category,
 the  Centre  is  not  financially  concern-
 ed  and  the  distribution  among  the
 States  is  a  matter  entirely  between
 the  States.

 T  shall  first  deal  with  the  category
 of  recommendation  in  which  the
 Centre  is  directly  interested.  The
 Commission  have  increased  the  share
 of  income  tax  assigned  to  the  States
 from  55  per  cent  that  was  obtaining
 hitherto,  to  60  per  cent.  They  bave
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 also  recommended  grants  in  aid  to
 eleven  out  of  the  4  States  of  the
 Union  involving  an  annua]  psyment
 of  the  order  of  Rs.  40  crores  against
 grants  of  the  order  of  Rs.  i6  crores
 that  was  made  to  them  in  the  past.
 These  recommendations  have  to  be
 implemented  by  Presidential  Order
 and  this  Order  is  being  issued  Sepa-
 rately.

 The  Commission  have  also  recom-
 mended  that  the  existing  arrange-
 ment  under  which  40  per  cent  of  the
 net  proceeds  of  the  excise  duties  on
 matches,  tobacco  and  vegetable  pro-
 ducts  are  distribufed  amongst  the
 States  be  replaced  by  an  arrangement
 under  which  25  per  cent  of  the  net
 proceeds  of  the  duties  on  these  three
 commodities  as  well  as  on  sugar,  tea,
 coffee,  paper  and  vegetable  non-
 assential  oils  be  distributed  amongst
 the  States.  Although  the  percentage
 share  of  the  States  has  been  reduced,
 the  increase  in  the  number  of  duties
 to  be  shared  has  resulted  in  the  devo-
 lution  of  a  larger  sum  of  revenue  to
 the  States.  At  the  existing  level  of
 taxation,  I  reckon  that  the  additional
 sum  transferred  to  the  States  by  this
 method  will  be  of  the  order  of
 Rs  7  crores.  The  States’  share  is
 now  distributed  amongst  them  in  the
 ratio  of  the  population  The  Finance
 Commission  have  subsequently  adher-
 ed  to  the  same  basis  Under  their
 recommendation,  90  per  cent  will  be
 distributed  on  the  basis  of  population
 with  certain  minor  adjustments  made
 out  of  the  balance  of  १0  per  cent.
 The  Bill  which  I  am  proposing  to  the
 House  for  its  acceptance  seeks  to
 implement  the  recommendations  in
 this  behalf.

 The  second  category  of  recom-
 mendations  deal  with  the  distribution
 among  the  State  of  net  proceeds  of
 the  estate  duty  on  property  other
 then  agricultural  land  and  the  recent-
 ly  imposed  tax  on  railway  passenger
 fares.  A  Bill  embodying  the  princi-
 ples  of  distribution  recommended  by
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 the  Commission  and  accepted  by  the
 Government  is  on  the  Order  Paper
 today,  which  as  I  said,  I  have  moved
 today,  and  I  shali  briefly  explain
 the  provisions  of  that  Bill  also.

 As  I  have  mentioned  earlier,  Gov-
 ernment  have  accepted  the  recom-
 mendations  of  the  Commuission  in
 regard  to  the  transfer  of  these
 resources.

 There  is  one  aspect  of  their  recom-
 mendation  m  respect  of  the  debts  due
 by  the  States  to  the  Centre  on  which
 i  think  further  consideration  will  be
 both  necessary  and  desirable.  Thuis
 relates  to  consolidation  of  all  exist-
 ing  loan  Habilities  of  States  Govern-
 ments  into  two  loans,  one  repayable
 at  the  expiry  of  45  years,  and  the
 other  repayable  at  the  expiry  of  30
 years  from  the  Ist  April,  957  It
 will  be  nece.sary  to  examine  —  this
 proposal  in  greater  detail  The  pro-
 posal  might  have  considerable  reac-
 tions  on  the  Centre's  financial  posi-
 tion  during  the  next  45  to  30  years
 It  might  seriously  jeopardise  the
 Centre’s  ability  to  finance  the  States
 in  respect  of  capital  needs  during  the
 immediate  future  and  materially
 affect  the  course  of  the  Second  Plan,
 and  perhaps  the  Third  Plan  as
 well.

 There  is  also  the  special  problem  of
 settlhng  the  terms  of  repayment  of
 the  loans  given  to  the  States  against
 their  collections  of  small  savings
 which  have,  as  the  House  knows,  a
 shorter  maturity,  I  propose  to  go
 into  the  whole  matter  fully  in  the
 coming  months,  and  I  expect  to  be
 able  to  place  before  Parliament  Gov-
 ernment’s  final  proposals  in  regard
 to  this  aspect  of  the  recommendations
 of  the  Finance  Commission  during  the
 Budget  Session.

 I  know  that  there  is  a  feeling  in
 certain  quarters  that  the  recommend-
 ations  of.  the  Commission  have  not
 done  adequate  justice  to  one  State
 or  to  the  other.  In  dealing  with  a
 matter  like  this,  we  have,  I  venture
 to  think,  to  lock  at  the  picture  as
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 a  whole,  and  not  consider  individual
 recommendations.  I  am  sure  that  a
 perusal  of  the  Commission’s  report
 would  convince  all  reasonable  people
 of  the  paims  that  the  Commission
 have  taken  to  make  on  an  objective
 assessment  of  the  needs  of  the  States
 and  the  Centre,  and  im  distributing
 the  shares  of  the  Central  revenues
 and  grant-in-aid  among  the  States,  to
 hold  the  scales  even  between  the
 state

 Once  etther  the  Central  Govern~
 ment  or  Parhament  starts  modifying
 the  basic  recommendations  of  the
 Commussien,  there  will  be  no  end  to
 this  process,  as  there  are,  in  effect,
 15  parties  involved,  apart  from  Mem-
 bers  of  Parhament  themselves,  name-
 ly  the  Centre  and  4  States  Also,
 the  Commission  have  drawn  up  their
 scheme  of  assistance  and  devolution
 as  an  mtegrated  scheme,  and  a  modi-
 fication  in  one  direction  might  involve
 the  recasting  of  the  entire  scheme

 The  House  will  certainly  realise  that
 the  person  that  is  most  affected  by
 this  transfer  of  resources  from  the
 Centre  to  the  States  of  the  order  of
 about  Rs.  52  crores  on  an  average
 year,  and  Rs  39  crores  during  ‘1957-
 58,  happens  to  be  the  unfortunate
 person  who  is  the  Finance  Minister,
 but  I  felt  very  strongly  that  what-
 ever  may  be  the  inconvenience,  m  a
 matter  hke  this  one  has  to  accept  the
 recommendations  of  the  Finance
 Commiussion,—and  this  is  the  second
 tume,  we  are  accepting  the  recom-
 ments  tions  of  Finance  Commission
 छा  regard  to  distribution  of  revenues
 —as  it  is  completely  impossible,  as
 I  have  said  before,  for  us  in  this
 House  or  even  a  committee  of  this
 House  to  be  able  to  apportion  per-
 centages  or  even  amounts  as  between
 the  various  States  and  to  hold  the
 scales.  It  has  to  be  done  by  an
 outside  body  with  a  quasi-judicia}
 bent  of  mind.  Therefore,  for  afl
 these  reasons  Government  have
 decided  to  accept  the  scheme,  In
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 dealing  with  the  Bills  with  which  the
 House  is  just  now  concerned,  I  would,
 therefore,  earnestly  request  hon.
 Members  to  bear  this  fact  in  mind

 I  do  realise  when  saying  50  that
 there  is  ample  scope  for  difference  of
 opinion  both  in  regard  to  the  excise
 duties  to  be  shared  and  to  the  per-~
 centages  to  be  allotted  to  the  States,
 but  any  modification  in  this  Bull,  as  I
 have  said  before,  would  upset  the
 scheme  of  distmbution  and  would
 also  give,  more  or  less,  the  death-
 knell  to  a  convention  which  we  are
 seeking  to  establish  namely  accept-
 ing  the  recommendations  of  the  Fin-~
 ance  Commission  in  a  matter  which
 is  wery  delicate  and  which  could  not
 be  otherwise  arranged

 I  hope  the  House  will  accept  these
 two  Bills  without  modhfication

 Mr.  Deputy  -Speaker:  Motions
 moved’

 “That  the  Rill  to  provide  for
 the  distribution  of  a  part  of  the
 net  proceeds  of  certain  Union
 duties  of  excise  among  the  States,
 be  taken  into  con  ideration,”  and

 ‘That  the  Boll  tou  provide  for
 the  distribution  of  the  net  pro-
 ceeds  of  the  estate  duty  and  the
 tax  on  railway  passenger  fares
 among  the  States,  be  taken  into
 consideration  ”

 Both  these  motions  are  before  the
 House  Because  both  are  connect-
 ed,  I  hope  the  House  would  lke
 to  have  a  discussion  on  both  together.
 though  the  motions  would  be  put
 separately  subsequently

 There  are  four  hours.  May  I  know
 what  time  we  should  allot  to  the
 general  discussion®

 Shri  Bimal  Ghese
 Three  and  half  hours.

 Mr.  Deputy-Speaker:  If  that  is
 the  desire,  then  34  hours  we  can  have
 for  general  discussion.

 (Barrackpore)
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 I  am  getting  some  names,  but  it

 will  be  realised  that  there  will  be
 greater  concern  that  hon.  Members
 from  different  States  should  be  repre-
 sented.  Therefore,  the  hon.  Mem-
 bers  who  want  to  speak  and  the
 parties  also  should  take  into  cansi-
 deration  that  all  Members  from  the
 various  parties  should  not  come  from
 the  same  Slate.

 Shri  Bhnal  Ghose:  One  does  not
 know  who  is  speaking  for  other
 parties.

 Mr  Depasty-Speaker:  But  if  there
 is  some  consultation,  that  will  be
 much  better  because  when  I  get
 names  from  various  parties  of  the
 same  States,  |  shall  have  to  use  my
 discretion,  and  then  the  parties  may
 not  feel  sitisied  That  would  he
 the  difficulty

 Shri  Pannoose  (Ambalapuzha):  Our
 impression  was  these  Bills  were  going
 to  be  taken  up  separately

 Mr.  Deputy-Speaker:  The  time
 allotted  was  also  together.

 Shri  Pannoose:  We  thought  one  by
 one  they  would  be  taken  up

 Mr  Deputy-Speaker:  Discussion
 would  be  together  The  motions
 would  be  put  separately.  and  the
 clauses  would  also  be  taken  up  sepa-
 rately  That  is  the  usual  course  that
 we  adopt  in  such  circumstances  Shri
 Mahanty

 Shri  Mahanty  (Dhenkanal)  After
 lustening  to  the  initial  remarks  of  the
 hon  Finance  Minister,  I  feel  rather
 hesitant  as  to  whether  I  should
 speak

 Mr.  Deputy-Speaker:  Then  he
 should  decide  that  first!

 Shri  Mahamty:..  because  the  hon.
 Finance  Minister  has  warned  us  that
 such  people  who  would  not  aocept
 the  basiv  of  the  recommendations  of
 the  Finance  Commission  are  not  ree~
 sonable.  It  is  my  misfortune  that,
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 according  to  the  Finance  Minister,  I
 have  to  be  in  the  list  of  unreasonable
 persons,  but  according  to  me,  I  main-
 tain  that  the  recommendations  of  the
 Finance  Commission  are,  to  say  the
 least,  most  unreasonable.

 Hitherto  40  per  cent.  of  the  Union
 excise  duties  on  matches,  tobacco  and
 vegetable  oil  were  being  distributed
 among  the  various  States.  Now,  five
 more  commodities,  viz.  tea,  coffee,
 sugaT,  pepper  and  vegetable  oil  pro-
 ducts,  have  been  included  in  the  list,
 but  the  distributable  percentage  has
 been  lowered  from,  40  to  25  per  cent.
 The  shares  of  the  States  which  will
 accrue  from  this  devolution  have  not
 been  quoted  in  absolute  figures  in
 this  Bill.  It  has  merely  been  quoted
 in  percentages.  If  the  absolute
 figures  had  been  given,  we  would
 have  been  in  a  position  to  know  if
 the  individual  States  are  going  to
 benefit,  and  to  what  extent.

 All  the  States  had  asked  the  Finance
 Commis:ion  for  increasing  the  number
 of  commodities;  the  excise  duties  on
 which  could  be  made  distributable,
 and  in  the  second  place,  they  had  alsa
 asked  for  a  bigger  percentage,  but  the
 Finance  Commission  has  only  includ-
 ed  five  more  items,  which  has  been
 counterbalanced  by  reducing  the  per-
 centage  from  40  to  25.

 ह ३१३  these  demands  of  the  State  Gov-
 ernment  cannot  be  considered  ilegi-
 timate,  in  view  of  the  fact  that  in
 1952-53,  excise  duty  was  levied  only
 on  ३3  commodities  which  yielded  a
 net  cut-turn  of  Rs  83:04  crores,  while
 in  1955-56  the  number  of  comminodi-
 tles  has  risen  to  29  and  7,  yield
 has  increased  259°  57  -crores.
 Therefore,  it  ७४  but  fit  and  proper
 that  the  State  Governments  =  should
 demand  a  bigger  share,  particularly
 in  view  of  the  fact  that  all  the  State
 Governments  today  are  committed  to
 expanding  programmes  and  increased
 expenditure  on  account  of  programmes
 which  ensure  social  justice
 ard  the  socialiat  pattern  of  society.
 Therefore,  I  venture  to  submit  that  the
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 demand  of  the  States  for  an  increased
 percentage  of  the  distributable  amount
 of  the  Union  excise  duties  was  quite
 legitimate.  It  is  unfortunate  that  the
 Finance  Commission  paid  very  scant
 attention  to  this  demand  of  the
 States;  the  Government  also  have
 accepted  the  recommendations  of  the
 Finance  Commission  uncritically  by
 paying  scant  attention  to  that  aspect
 of  the  question.  The  increase  in  the
 yield  owing  to  the  increased  number
 of  items  on  which  excise  duties  are
 levied,  will  by  and  large  be  negatived
 and  be  neutralised  by  the  decrease  in
 the  percentage.  Therefore,  wider-
 developed  States  and  small  States  like
 Kerala,  Assam  or  my  State  of  Orissa,
 have  got  every  reason  to  feel  dis-
 appointed  over  the  scheme  of  devolu-
 tion  which  has  been  presented  in  this
 Bi

 Now,  it  has  to  be  remembered  that
 all  the  States  had  urged  the  increase
 of  the  percentage  from  40  to  50.  We
 would  have  hked  to  know  from  the
 Finance  Minister  why  this  has  not
 been  conceded.  Instead  of  treating
 the  sub.ect  in  a  cavalier  fashion,  he
 should  have  told  us,  and  he  should
 have  convinced  us  as  to  why  the
 Finance  Commission  did  not  consider
 that  matter  with  the  attention  that  it
 Geserved  and  why  Government  had
 accepted  their  recommendations  un-
 eritucally

 I  now  come  to  another  aspect  of
 the  question,  namely  the  share  of  the
 daiferent  States  in  the  total  distribu-
 table  revenue.  Since  the  first  Com-
 mission,  population  has  remained  as
 the  scle  criterion  for  distribution  of
 share  among  the  States.  The  present
 scheme  of  devolution,  also  has  not
 departed  from  that  time-honoured
 principle,  from  that  time-honour-
 red  criterion,  namely  popula-
 tion.  It  is  really  unfortunate  that
 the  House  was  not  provided  with  any
 opportunity  to  have  a  debate  on  the
 Finance  Commission's  report.  Before
 bringing  forward  this  Bill,  we  should



 ‘5067  Union  Duties

 [Shri  Mahanty)
 at  least  have  been  provided  with  an
 opportunity  for  a  debate  on  the  Finan-
 ee  Commission’s  recommendations.
 But  now,  as  time  is  limited,  we  can-
 not  go  into  all  the  aspects  of  the
 question.  Be  that  as  it  may,  to  hold
 population  as  the  sole  criterion  for
 distribution  of  the  distributable
 amount  of  excise  duties,  is  an  anti-
 quated  idea

 With  due  respect,  I  may  submit
 that  population  as  the  sole  determi-
 nant  for  determining  the  percentage
 of  devolution  is  an  old  antiquated
 idea  and  has  been  rejected  in  federa-
 tions  like  the  USA,  Canada  and
 Australia.  Sir,  there  are  States  and
 States.  There  are  big  States  and
 there  are  small  States  There  are
 agricultural  States  and  there  are
 industrial  States  There  are  States
 with  teeming  and  huge  populations
 like  Uttar  Pradesh  and  there  are
 States  like  Assam  with  very  sparse
 population.  Therefore,  one  unit  of
 population  in  Assam  cannot  be  equat-
 ed  with  one  unit  of  population  in
 Bombay.  The  reason  is  very  obvious.
 So,  to  hold  population  as  the  sole
 determinant  in  a  matter  of  this  kind,
 is,  to  say  the  least,  is  not  only  un-
 scientific  but  :mpolitic  too

 On  account  of  these  reasons,  natu-
 rally,  there  is  a  great  hiatus  between
 the  economic  condition  of  the  people
 in  the  agricultural  States  and  in  the
 industrial  States.  Therefore,  we  had
 expeeted  that  the  Finance  Commission
 should  have  taken  this  fact  into
 consideration  instead  of  taking  popu-
 lation  as  the  sole  criterion.  It  is  un-
 fortunate  that  the  Finance  Commission
 has  consistently  refused  to  substitute
 the  old  antiquated  concept  of  popula-
 tion  by  socialism  and  the  demands  of
 social  justice.

 “It  has  to  be  borne  in  mind  today
 that  the  various  State  Governments
 have  been  reduced  to  the  status  of
 biowted  district  boards.  Every  day,
 the  Government  of  India,  in  this
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 House  and  in  the  other  House,  have
 been  forging  new  pieces  of  legislation
 which  sre  absolutely  robbing  the
 States  of  all  semblance  of  autonomy
 that  was  conferred  upon  them  or  was
 supposed  to  have  been  conferred  on
 them.

 Pandit  छू,  C.  Sharma  (Hapur):  The
 hon.  Member  is  a  party  to  all  that.

 Shri  Mahanty:  I  am  not  complain-
 ing.  This  House  has  the  right  to  do
 so.  I  do  not  question  that  right.  I
 do  not  question  the  right  of  the  Gov-
 ernment  of  India  to  reduce  the  States
 to  the  position  of  bloated  district
 boards.  But,  as  Gandhi  had  =  said,
 every  right  has  its  accompanying
 duties.  My  only  humble  submission
 to  Government  is  that  they  must
 come  forward  to  fulfil  their  part  of
 the  duty.  It  cannot  be  just  an  one-
 way  traffic.

 What  do  we  find  now?  We  =§  find
 that  the  State  Governments  are  res-
 trained  in  various  ways  in  raising
 their  own  finances,  I  can  well  antr
 cipate  the  answer  of  the  Finance
 Minister.  He  would  come  forward
 and  say  that  the  State  Governments
 had  failed  to  raise  the  amount  which
 was  expected  of  them  during  the  First
 Five  Year  Plan  pertod.  But  I  main-
 tain  that,  if  the  Union  Government
 had  not  come  in  the  way  of  the  State
 Governments  in  raising  their  own
 financial  resources,  then  probably  there
 would  have  been  no  occasion  for  this
 submission  today  in  this  House.

 I  shail  give  one  or  two  instances
 to  show  how  the  Union  Government
 have  come  in  the  way  of  the  State
 Governments  raising  their  own  finan-
 ces.  I  can  only  speak  in  relation  to
 my  State.  You  know,  Sir,  that  Orissa
 is  a  State  with  rich  mineral  deposits.
 It  is  open  to  the  State  Government
 to  control  the  rates  of  royalty  over
 its  own  mining  leases,  bui  the  State
 Government  cannot  do  that  now,
 because  the  Government  of  Indie  are
 there,  and  they  have  their  own  legis-
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 lation  regulating  the  rate  of  royalty
 on  these  mining  leases.  The  State
 Government  have  been  complaining
 about  this,  and,  in  fact,  they  had
 complained  before  the  Finance  Com-
 migsion  that  had  they  been  given  an
 Opportunity  to  determine  their  own
 rates  of  royalty,  then  probably  the
 yield  from  that  item  of  revenue  would
 have  been  much  more  than  what  they
 are  getting  now.

 Then,  take  the  question  of  prohibi-
 tion.  I  concede  the  point  that  prohi-
 bition  is  one  of  the  Directive  Princi-
 ples  of  State  Policy  in  the  Constitu-
 tion,  in  the  same  way  85  the  other
 Directive  Principles,  such  as  providing
 free  primary  education,  providing
 every  man  with  employment  and  so
 on  and  so  forth.  Government  have
 not  implemented  any  of  these  re-~
 commendations  in  the  Directive  prin-
 ciples  of  State  pohcy.  There  is  also
 the  very  salutary  principle  of  the  sepa-
 ration  of  the  executive  from  the
 judiciary.  That  also  has  not  been
 heeded  to.  Yet,  because  prohjbition
 was  there  in  the  Directive  Principles,
 a  certain  set  of  moralists  took  it  inte
 their  heads  that  there  must  be  pro-
 hibition  only  on  paper,  even  though
 wine  and  liquour  may  flow  like  water
 in  the  streets,  even  in  cities  like
 Bombay.  Be  that  as  it  may,  when
 the  States  Government  of  Orissa.
 wanted  to  relax  prohibition,
 the  Government  of  India,  or  rather
 not  the  Government  of  India  but  the
 Congress  High  Command  came  in
 their  way,  and  a  directive  was  issued
 from  the  Congress  High  Command,
 saying  ‘You  should  not  relent  pro-
 hibition,  however  stupidly  it  may
 have  been  functioning  in  your  State’.
 The  result  is  that  we  have  been
 losing  to  the  extent  of  millions  of
 rupees  on  this  account.  It  may  be  so
 with  respect  to  other  States  also,  but
 IT  can  speak  only  for  my  State.  I
 have  not  got  the  precise  figure  in
 regard  to  my  State,  and,  therefore,  I
 would  not  quote  any  figure,  but  it
 must  be  a  few  millions  of  rupees.
 These  milliona  are  not  going  into  the
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 Government  coffers,  as  it  should  have
 been,  but  it  is  going  to  the  illicit
 distillers,  to  the  boot-leggers  and  to
 the  most  undesirable  kind  of  persons
 who  are  thriving  on  prchibition.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Encouragement  to  village
 industry.

 Shri  Mabanty:  If  the  State  Gov-
 ernments  had  their  own  unfetered
 right  according  to  the  Constitution  to
 raise  their  own  finances,  not  by
 direct  taxation  alorfe  but  also  by  in-
 direct  taxation  and  by  other  methods,
 then  probably  our  grievances  here
 would  not  have  been  of  any  avail.
 But  in  the  absence  of  it,  when  the
 Union  Government  like  an  old  stupid
 mother-in-law  is  trying  to  teach  the
 daughter-in-law,  ig  trying  to  poke
 its  nose  into  the  affairs  of  every
 State  at  every  moment  and  is  trying
 to  teach  it  from  morality  to  politics,
 it  is  only  fit  and  proper  that  this
 Government  should  also  undertake
 this  responsibility  of  financing  their
 needs  fairly  and  squarely.  There  can
 be  no  escape  from  it.

 Mr.  Deputy-Speaker:  If  the  mother-
 in-law  is  behaving  like  that,  then  the
 daughter-in-law  should  be  alive  to  it
 and  not  strangers.  (Interruptions).

 Shri  Mahanty:  I  quite  concede  that
 the  Finance  Commission  was  consti-
 tuted  by  persons  of  a  quasi-judicial
 frame  of  mind,  as  the  hon.  Finance
 Minister  said.  I  quite  concede  that
 they  were  a  body  of  experts.  But
 unfortunately  the  body  of  experts
 always  operate  in  a  vacuum.  Once  a
 laundress  asked  the  great  mathema-
 tician,  Dr.  Newton,  what  was  three
 times  seven.  Dr.  Newton  calculated
 the  sum  for  five  minutes  by  logarith-
 matics  and  then  gave  the  answer  ag
 21
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 into  consideration  the  changing  times.
 They  have  not  taken  into  considera-
 tion  the  needs  and  demands  of  the
 States.

 The  other  day,  the  hon.  Finance
 Minister  in  a  speech  said  that  our
 First  and  Second  Five  Year  Plans  had
 disappointed® the  entire  middle  class.
 The  middle  class  today  feels  that  it
 has  all  along  been  ignored;  to  them,
 this  has  been  a  promise  belied.

 Therefore,  we  had  expected  that  the
 Finance  Commission  would  have  taken
 into  consideration  all  these  factors
 before  deciding  on  this  scheme  of
 devolution.  I  was  submitting  a  little
 while  ago,  that  population  could  not
 be  taken  as  a  valid  criterion  for  de-
 termining  the  percentage  of  share.
 But  so  far  as  the  Union  Duties  of
 Excise  (Distribution)  Bill  is  con-
 cerned,  the  Finance  Commission  has
 taken  population  as  the  sole  criterion.
 As  I  was  submitting,  that  cannot  be
 the  sole  criterion.  There  are  other
 important  considerations  too.  In  that
 connection,  I  had  stated  that  a  unit
 of  population  in  Orissa  could  not  be
 equated  with  a  unit  of  population  in
 Bombay  or  Punjab.

 I  will  give  certain  figures.  Expen-
 diture  on  social  services  in  Orissa  in
 955  including  education  and  public
 health  and  the  rest  is  3°4  whereas  in
 Bombay  the  figure  is  7°l.  In  West
 Bengal,  it  is  7°3.  While  we  do  not
 grudge  the  good  fortune  of  the  popu-
 jJation  in  Bombay  or  West  Bengal,
 we  certainly  resent  our  misfortune  of
 having  a  per  capita  expenditure  on
 social  services  of  3°4.  I  ask  the
 collective  conscience  of  this  House,
 the  collective  organised  conscience  of
 the  Government  that  is  committed  to
 the  socialist  pattern  of  society:  is  it
 socialism?  Twenty  years  hence,  God
 willing,  there  will  be  socialism  in  this
 country  when  everybody  will  have
 equal  status.  But  consider  what  hiatus
 will  be  there  between  the  average
 man  in  Bombay  with  a  per  capita  ex-
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 penditure  on  social  services  of  7°l  and
 aman  in  Orissa  with  8  per  capita  ex-
 penditure  on  social  services  of  3°4.
 Therefore,  the  Finance  Commission
 should  have  had  a_  different  concept
 concerning  population.

 Mr.  Deputy-Speaker:  The  hon.
 Member’s  time  is  up.

 Shri  Mahanty:  Another  five  minutes.
 There  are  two  Bills.  The  principles
 of  the  two  Bills  are  as_  different  as
 cheese  is  from  chalk.  I  am  conclud-
 ing  my  observations  on  this  Bill.
 Then  I  will  come  to  the  other  Bill.

 Mr.  Deputy-Speaker:  That  is  all
 right.  But  the  overall  limit  placed  is
 34  hours  and  all  States  would  like  to
 be  represented.  The  hon.  Member
 has  already  taken  20  minutes.  I  do
 not  want  to  interrupt  him.  But  he
 could  very  well  realise  what  others
 would  feel.  The  last  speakers  are
 always  «omplaining  that  they  have  not
 as  much  time  as  the  first  speakers.

 Shri  Mahanty:  I  will  co-operate
 with  you  and  conclude  in  five  minutes.

 Therefore,  I  will  sum  up  by  only
 citing  the  points.  I  had,  expected  that
 some  correctives  would  have  been
 applied  in  favour  of  these  under-
 developed  States—-which  the  Bill  has
 not.

 The  criterion  should  have  been
 not  where  the  duties  are  raised  but
 where  they  are  needed.  This  would
 have  been  a  correct  approach  to  the
 scheme  of  distribution.  I  only  submit
 that  the  Government  should  bear  this
 in  mind  at  least  when  the  guestion
 of  grants-in-aid  comes,  so  that  such
 States  would  get  a  greater  amount
 on  that  account  from  the  Government
 of  India.

 I  have  got  another  question  to  ask.
 The  Finance  Minister  has  said  that
 90  per  cent  of  the  distributable  re-
 venue  will  be  distributed  among  the
 States  on  the  basis  of  population  and

 4
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 the  rest  70  per  cent.  will  be  reserved
 for  adjustments.  We  would  like  to
 have  a  clear  idea  of  what  he  means
 by  adjustments.  What  is  the  scheme
 of  adjustments  and  how  is  he  going  to
 have  itf

 Now,  I  come  to  the  Estate  Duty  and
 Tax  on  Railway  Passenger  Fares
 (Distribution)  Bill.  This  is  most  in-
 equitous  in  its  principles.  The  cri-
 terion  laid  down  for  fares  distribu-
 tion  is  the  railway  route  mileage.  But
 the  fact  has  to  be  borne  in  mind  that
 the  extent  of  railway  route  mileage
 is  merely  adventitious;  it  is  merely  an
 wecident  of  history  that  there  are
 States  like  U.P.  and  West  Bengal
 which  have  got  greater  route  mileage
 than  States  like  Orissa  or  Kerala.

 Shri  Shree  Narayan  Das  (Dar-
 bhanga):  Accident  of  geography  also.

 Shri  Mahanty:  There  are  two
 unfortunate  States  in  the  Indian
 Union.  One  is  Orissa  and  the  other
 is  Kerala  which  are  not  hindered  by
 any  geographical  factors  but  where
 the  route  mileage  is  the  least  था  India.
 In  Orissa,  it  is  838  miles  and  _  in
 Kerala,  it  is  467.  On  that  basis.  you
 will  find  that  Orissa  has  been  given
 178  per  cent.  and  Kerala,  11  per
 cent.  whereas  UP.  has  got  8.76  per
 cent.  and  Bombay  3628  per  ccnt.
 The  fact  has  to  be  borne  in  mind  that
 these  two  fortunate  States  are  served
 by  a  network  of  railways  while  we
 are  clamouring  for  new  railways.
 The  Government  say  to  us,  that  there
 ia  no  money,  no  finance,  for  new
 Railways  in  our  States,  but  there  is
 no  paucity  of  funds,  for  electrification
 ef  railways  in  U.P.  and  Bombay.  Con-
 sider  the  inequity  of  this  approach.
 States  which  are  clamouring  for  rail-
 ways  are  told  that  there  is  no  finance
 and  available  resources,  but  resources
 are  available  for  electrifying  the  rail-
 ways  in  U.P..  Wert  Bengal  and  Bom-
 bay.  I  do  not  grudge  them,  nor  do
 I  envy  them,  but  this  fact  has  to  be

 ह ह  DECEMBER  1957  of  Excise  (Distribution)  5074
 Bill  and  Estate  Duty’
 ond  Tax  on  Railway

 Passenger  Fares
 (Distribution)  Bill

 I  have  not  much  time.  So  1  will
 only  mention  the  last  point.  The  Fin-
 ance  Commission  has  stated  in  its
 Report  that  some  States  have  incur-
 red  heavy  loans.  I  would  like  to
 request  the  hon.  Deputy  Minister  to
 condescend  to  listen  to  me  instead  of
 indulging  in  private  gossips.  I  expect
 a  reply  from  him.

 Mr.  Deputy-Speaker:  The  hon.
 Minister  is  expected  to  listen  and
 reply  Sometimes  some  Ministers
 are  equipped  with  such  sense  that
 they  can  talk  and  alse  listen!  The
 Finance  Commission  in  its  report  at
 Page  37  have  stated  that  they  have
 not  considered,  the  financial  condition
 of  such  States  which  have  incurred
 heavy  loans  from  the  Government  of
 India.  I  invite  your  attention  to
 para  95  of  their  report.  They  said
 that  they  would  have  ordinarily  done
 so,  meaning  thereby  making  provisien
 for  payment  of  interest  charges  to
 the  Union  Government  The  report
 says:

 “But  this  was  not  necessary
 because  we  have  not  included  in
 the  income  available  to  States  the
 receipts  from  the  new  tax  on  rail-
 way  fares  which,  we  expect,  will
 meet  the  interest  charges.”
 I  will  conclude  by  saying  that  the

 Government  of  Orissa  had  incurred  a
 loan  of  Rs.  7436°6  lakhs  between
 ‘1§-8-1947  and  31-3-1957.  The  Bom-
 bay  Government  had  incurred  a  loan
 of  only  Rs.  5950-3l  lakhs.  Therefore,
 the  interest  charges  devolving  on
 Orisaa  are  much  higher  than  that  of
 Bombay.  The  Finance  Commission
 had  recommended  that  they  were
 making  no  specific  provision  for  that
 because  they  considered  that  the
 additional  revenue  that  would  accrue
 to  the  States  on  account  of  this  share
 would  go  to  meet  such  charges.  If
 would  only  expect  from  the  hon.
 Minister  of  Finance  in  the  course  of
 his  reply,  if  he  condescends  to  do  sa,
 to  say  how  then  Bombay  could  be
 entitled  to  a  bigger  share  than  that
 of  Orissa.
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 Mr.  Deputy-Speaker:  Mr.  Punnoose.

 Shri  Punnoose:  Sir,  I  must  express
 myself  strongly  against  these  two
 Bills.

 Mr.  Deputy-Spesker:  I  looked  this
 side  first;  nobody  stood  up.  When  I
 have  Called  him,  I  find  hon.  Members
 getting  up.  I  have  called  him
 already.

 Sbri  Punnoose:  I  must  express
 myself  strongly  against  these  two
 Bills  coming  out  of  the  recommend-~-
 ations  of  the  Finance  Commission.
 When  the  recommendations  of  the
 First  Finance  Commission  were  dis~
 cussed  in  this  House,  so  many  com-
 plaints  were  voiced  from  all  the  sides
 of  the  House  that  the  smaller  States
 were  left  in  the  lurch,  that  the  States
 with  the  greatest  number  of  prob-
 lems  were  not  cared  for,  and  so  on.
 It  was  hoped  that  the  Second  Finance
 Commission  would  do  justice.  But
 the  recommendations  of  the  Second
 Commission  did  not  by  and  large  take
 into  consideration  the  needs  and
 requirements  of  the  States,  their
 peculiar  financial  position  and  their
 problems.

 With  regard  to  Union  Excise  Duties,
 they  have  increased  it  from  three
 commodities  to  eight  commodities.
 But  a  majority  of  the  States  wanted
 almost  all  the  commodities  to  be
 brought  under  it.  It  was  fair  too  on
 the  part  of  the  States.  While  increas-
 ing  the  number  from  3  to  8,  they  have
 reduced  the  percentage  of  the  divi-
 sible  pool  from  40  to  25.  I  do  not
 know  why!

 It  would  appear  that  the  whole  con-
 cept  of  our  finance  is  undergoing  a
 change.  The  Original  idea  was  that
 India  had  to  function  as  a  Federation
 but  in  recent  times,  the  trend,  as  has
 been  mentioned,  has  developed  by
 which  the  various  States  have  become

 something  to  the  States  and  ask  them
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 to  function.  I  oppose  this  very
 approach.  If  we  have  to  function
 effectively  as  a  democracy,  there
 should  be  more  and  more  power  and
 financial  strength  behind  the  various
 States.  It  is  the  State  Governments
 that  very  often  come  directly  in  con-
 tact  with  the  people  and  look  after
 their  needs.  The  tendency  to  cen-
 tralise  everything  is  growing  every
 day  and  the  Centre  is  giving  reluc-
 tantly  small  shares  to  these  various
 States.

 The  various  States  had  after  ail
 certain  financial  background.  The
 present  Kerala  State—formerly  Tra-
 vancore-Cochin—-had  a  certain  finan-
 cial  background.  As  early  as  1986,
 land  revenue  formed  part  of  the  re-
 venus  in  Travancore.  They  had  this
 basic  tax  on  land.  They  had  certain
 other  items  pust  as  the  income-tax  or
 customs  and  transport  and  other
 things.  There  is  a  growing  avenue  of
 taxation.  Such  avenucs  have  been
 centralised  and  the  static  ones  had
 been  left  to  the  States  with  the  result
 that  the  financial  position  of  Kerala
 State  has  been  very  weak  and
 it  could  not  undertake  any  develop-
 mental  programme  with  success.  Our
 State  and  many  other  backward  States
 demand  a  larger  share  of  the  Central
 duties  and  other  benefits  for  these
 reasons  but  the  Second  Finance  Com-
 mission  had  also  not  taken  these  into
 consideration.

 One  glaring  example  is  their  re-
 commendation  with  regard  to  the  rail-
 way  passenger  fares.  They  have  said
 that  it  should  depend  on  the  route
 Mileage  How  can  it  be  a  justifiable
 criterion?  They  themselves  agree  that
 ten  States  out  of  4  have  argued  that
 population  should  be  the,  if  not  the
 only  basis,  at  least  one  of  principles
 which  should  govern  the  division  of
 these  fares.  I  do  not  say  that  popu-
 lation  should  be  the  sole  criterion  as
 has  been  said  by  my  other  friend;

 Nevertheless,  it  should  be  ove  of  the
 major  considerations  ‘because  when
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 we  visualise  a  socialist  and  welfare
 State,  we  have  to  think  in  terms  of
 the  people  and  their  requirements.
 But  they  have  completely  left  out
 population  without  assigning  reasons.
 They  say  that  the  length  of  the  rail-
 way  lines  in  a  particular  State  can
 be  the  basis,  We  have  got  some

 Shri  Damani  (Jalore):  How  is  it
 that  the  Kerala  Government’s  Budget
 is  a  surplus  Budget?

 Shri  Warlor  (Trichur):  It  is  an
 honest  Budget.

 Shri  Punrgocse:  I  know  the  difficulty
 with  regard  to  the  surplus  Budget.
 I  am  prepared  to  meet  that  point.
 But  just  now,  I  was  talking  about
 something  else  :  how  the  railway  fares
 had  to  be  divided.  That  has  nothing
 to  do  with  Kerala  Budget  or  the
 budget  of  any  particular  State.

 Mr.  Deputy-Speaker:  The  hon.
 Member  had  said  that  it  is  a  poor
 State  and  so  it  was  pointed  out  that
 it  has  a  surplus  budget.

 Shri  Punnoose:  it  may  be  so,  but
 there  are  many  difficulties.  We  are
 never  poor,  but  the  only  thing  is  that
 we  are  faced  with  financial  difficulties
 and  a  number  of  other  problems.  In
 that  sense  only  I  said  that  Kerala
 has  got  its  own  difficulties.

 With  regard  to  railway  lines,  when
 we  sometimes  argue  before  the  Plan-
 ning  Commission  that  we  want  some
 industries  we  are  told:  “How  can  you
 have  industries  when  you  have  no
 railway  lines  there?”  When  we  say
 that  we  want  railway  lines,  we  are  told
 that  railway  lines  are  given  only  to
 feed  industries,  “you  have  no  indus-~
 tries  and  therefore  no  railway  lines”.
 Kerala  with  its  I3  million  and  odd
 population  has  got  only  467  miles  of
 railway  lines.  This  is  an  inequity
 which  has  been  perpetuated,  started
 by  the  British  and  continued  after  we
 got  our  freedom.  Several  times  it  has
 been  demanded  in  this  House  that
 Kerala  be  given  some  more  railway
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 lines,  but  every  time  that  demand  has
 been  rejected.

 And,  in  i95T  we  are  told  that
 because  we  have  got  a  smaller  length
 of  railway  line  we  should  get  a  very
 poor  share  of  the  railway  fares.  This
 is  unjust,  this  is  something  which  goes
 against  the  very  interests  of  our
 pedple.  In  the  long  run,  this  type  of
 policy  by  the  Central  Government  and
 these  recommendations  if  accepted
 and  continued  like  this  by  the
 Central  Government  will  go  against
 the  interests  of  the  whole  of  India.
 When  there  is  some  parochial  tenden-
 cy,  when  some  people  talk  about
 North  Indian  imperialism,  people  get
 angry  about  it.  People  are  sometimes
 called  mad,  but  people  are  likely  to
 go  mad  if  there  is  not  sufficient
 sanity  at  the  Centre  to  see  that  there
 is  all  round  development  of  India,  to
 see  that  smaller  units  are  looked
 after,  to  see  that  weaker  units  are
 looked  after  and  that  there  is  fair-
 ness  and  justice.

 I,  therefore,  appeal  to  the  Finance
 Minister,  who  is  likely  not  to  forget
 the  problem  there  in  the  South,  to  take
 these  things  into  consideration  and  to
 give  a  better  deal  to  the  smaller,
 poorer  and  weaker  parts  of  the  coun-
 try.

 Shri  Viswanatha  Reddy  (Rajampet):
 Mr.  Deputy-Speaker,  Sir,  the  Finance
 Commission  has  given  due  weight  to
 the  demands  of  all  the  State  Gov-
 ernments  that  the  divisible  pool  of
 various  Union  taxes  should  be  in-
 creased  on  the  one  hand,  and,  on  the
 other,  the  method  of  division  of  this
 divisible  pool  should  be  mainly  on  the
 basis  of  the  population.  I  was  rather
 disappointed  to  hear  my  hon.  friend,
 Shri  Mahanty  say  that  population
 should  not  be  the  basis  of  division
 from  this  divisible  base.

 Shri  Mahanty:  I  said  that  it  should
 not  be  the  only  basis.

 Shri  Viswanatha  Reddy:  Your  sub-
 mission  was  that  it  should  not  be  even
 the  main  basis.
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 Shri  Mabanty:  I  said  that  it  should
 not  be  the  only  important  basis.

 Shri  Viswanatha  Reddy:  Coming
 as  he  does,  from  a  beckward  State,  I
 thought  a  division  on  the  basis  of
 population....

 Mr.  Deputy-Speaker:  Is  there  any
 forward  State  here?  Whoever  has
 spoken  has  stated  as  coming  from  a
 backward  State.

 Shri  Viswanatha  Eeddy:  There  are
 Bombay,  West  Bengal,  Uttar  Pradesh
 and  so  on.

 Sbri  T.  T.  Hrishnamachart:  May  I
 just  intervene,  Sir?  I  was  once  in  a
 conference  when  they  were  speaking
 about  under-developed  countries  and
 the  representative  of  the  most  de-
 veloped  country  that  1s,  the  United
 Kingdom,  said  that  he  came  from  an
 under-developed  country  So  it
 seems  to  me  to  be  quite  popular  for
 everybody  to  say  50.

 Shri  Punnoose:  Was  it  the  Finance
 Minister  who  said  lke  that?

 Mr.  Deputy-Speaker:  Particularly,
 when  finances  are  to  be  distributed

 Shri  Viswanatha  Reddy:  I  was  say-
 ing  under-developed  or  backward  in
 the  sense  of  being  industrially  under-
 developed  and  the  per  capita  income
 being  lesser  than  other  States.  It  5
 well  edmitted  that  Orissa  and  Andhra
 are  among  the  under-developed
 States  It  would  be  an  advantage  to
 both  the  States  if  this  divisible  poo!  is
 to  be  divided  on  the  basis  of  popu-
 lation.  The  demand  of  the  Orissa
 Government  also,  as  I  see  from  the
 remarks  found  in  the  report  of  the
 Finance  Commission,  has  been  that
 this  should  be  on  the  basis  of  popula-
 tion—90  per  cent  on  the  basis  of
 population  and  70  per  cent  only  on
 certain  other  criteria

 Shri  Mahaaty:  He  is  leaving  out
 the  other  recommendation  that
 weightage  should  be  given  to  Sche-
 duled  Castes  and  Scheduled  Tribes.

 Mr.  Deputy-Speaker:  He  will  come
 to  that  also.
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 Shri  Viewanatha  Reddy:  I  thidl  the
 Scheduled  Castes  and  Scheduled
 Tribes  also  form.

 Mr,  Deputy-Speaker:  The  hon.
 Member  may  proceed.

 Shri  Viswanatha  Reddy:  I  was  only
 suggesting  that  division  on  the  basis
 of  population  has  been  a  very  bealthy
 departure  in  this  recommendation  of
 the  Second  Finance  Cormmission  from
 that  of  the  First  Finance  Commission.
 In  fact,  in  one  of  the  paged  while
 speaking  about  the  division  of  income
 tax,  the  Finance  Commission  has
 stated  that  although  they  have  recom-
 mended  the  division  of  income  tax  on
 the  basis  of  90  per  cent.  on  the  basis
 of  population  and  30  per  cent.  other-
 wise—or,  is  it  80  per  cent  and  20
 per  cent,  I  am  not  quite  sure—this  is
 only  a  temporary  arrangement  and
 the  ideal  division  should  be  complete-
 ly  cent  per  cent  on  the  basis  of  popu-
 lation  Therefore,  the  submission
 made  by  Shm  Mahanty  9  on  the  ex-
 traneous  consideration  of  area,  back-
 ward  class  an‘  all  those  things,  have
 been  given  due  consideration  by  the
 Finance  Commission,  and  they  have
 arrived  at  a  very  healthy  conclusion
 that  this  divisible  pool  should  be  en-
 tirely  on  the  basis  of  population.

 T  should  have  been  very  happy  if
 aJl  the  excive  duties  and  all  the  taxes
 divisible  and  accruable  to  the  States
 have  all  been  undertaken  on  the  basis
 of  population  From  8.  perusal  of
 these  two  Bills  I  find  that  in  certain
 eases  the  division  has  not  taken  place
 merely  on  the  basis  of  population.  I
 refer,  for  instance,  to  the  railway
 passenger  fares  distribution.  This
 distribution  has  taken  place  on  the
 basis  of  mileage  of  railways  in  each
 State,  giving  certain  weightage  as
 between  the  metre  gauge  and  broad
 gauge,  and  also  as  between  certain
 sectors  where  the  traffic  is  very
 heavy.

 As  has  been  submitted  by  another
 hon.  Member,  the  building  of  railway
 lines  in  the  past  has  taken  place  in
 a  very  hephazard  manner.  The
 clamour  has  been  that  more  new  rail-
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 ways  have  to  be  constructed  in  several
 States.  It  bas  not  been  possible
 Peonuse  of  lack  of  resources  and  lack
 of  foreign  exchange  with  the  Gov-
 ernment.  That  being  #0,  the  division
 of  this  revenue  accruable  on  the  basis
 of  imposition  of  additional  surcharge
 on  railway  travel  should  be  on  the
 ‘basis  of  the  mileage  is  a  principle
 which  is  very  difficult  to  understand.
 This  also  ought  to  have  been  merely
 on  the  basis  of  population.

 Now,  I  have  to  make  one  submis-
 sion  with  regard  to  the  distribution
 of  Estate  Duty.  As  regards  agricul-
 tural  property  there  is  no  Estate
 Duty.  With  regard  to  other  immov-
 able  property,  from  that  divisible
 pool  the  accrual  of  the  division
 to  the  States  should  be  on
 the  basis  of  the  location  of  this
 immovable  property.  As  we  have
 noticed  in  certain  metropolitan  cities
 like  Bombay,  Calcutta  and,  probably,
 even  Madras,  large  properties  are
 located  because  of  historical  reasons,
 because  of  certain  conveniences  like
 ports,  railway  facilities,  banking  faci-
 Lities,  and  so  on.  These  cities  have
 improved  because  of  the  location  of
 big  industries  on  account  of  these
 conveniences  and  facilities  provided
 in  these  cities.  The  duty  collected
 from  this  property  is  to  go  only  to
 these  three  States,  because  it  5
 purely  on  the  basis  of  the  location  of
 the  property.

 With  regard  to  movable  property
 the  division  is  to  take  place  on  the
 basis  of  population.  Now,  why  should
 it  not  have  been  possible  for  the
 Finance  Commission  to  consider  that
 immovabJe  property  also  should  be
 put  on  the  same  basis,  and  the  duty
 amount  accrucd  from  the  collection
 of  the  estate  duty  be  divided  merely
 on  the  basis  of  population?  That  is
 a  point  which  I  was  not  able  to
 understand.

 With  reference  to  duties  on  excise,
 it  has  been  said  already  that  without
 exception  all  the  State  Governments
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 demanded  more  than  40  per  cent,  as
 a  divisible  pool  of  this  excise  duty.
 Instead  of  acceding  to  their  request,
 the  Finance  Commission  has  anly
 increased  the  number  of  items  from
 which  the  divisible  pool  is  to  be
 collected,  and  reduced  the  percentage
 of  the  divisible  pool  that  is  accruable
 to  the  ‘State  Governments.

 Now,  as  has  been  pointed  out  by
 Shri  Mahanty,  the  items  on  which
 excise  duty  is  to  be  leviable  were
 increased  from  a  mere  nine  to  nearly
 29  items  this  year.  And  the  duty
 collected  is  also  of  the  order  of
 Rs.  259  crores.  Out  of  this  Rs.  259
 crores,  the  devolution  to  the  States  is
 only  of  about  Rs.  7  crores.  This  is  an
 injustice  which  I  cannot  comprehend.
 The  Finance  Commission,  although  it
 has  given  due  consideration  for  all
 the  demands  of  the  State  Govern-
 ments,  has  been  able  to  reconcile
 their  mind  to  such  a  very  meagre
 allotment  from  this  excise  duty.
 That  is  a  matter  which  should  care
 fully  be  considered  by  this  House.  I
 would  very  strongly  urge  that  the
 percentage  should  be  increased  for
 the  purpose  of  creating  this  divisible
 poo]  of  excise  duties.

 The  hon.  Finance  Minister,  while
 moving  these  two  Bills,  has  said  that
 it  is  very  difficult  to  disturb  any  of
 these  recommendations  of  the  Finance
 Commission,  because  they  are  all
 inter-related;  that  either  we  accept
 them  in  toto  or  we  do  not  accept
 them  at  all.  He  said  that  if  you  try
 to  disturb  them  then  we  shall  be  up
 against  very  great  difficulties.  |
 quite  see  the  point.  However,  this
 deficiency  in  the  matter  of  distribu-
 tion  of  the  excise  duties  might  per-
 haps  be  made  up  with  the  incredése
 of  amounts  in  the  grants-in-aid  that
 are  to  be  provided  th  another
 Bill  about  which  a  reference  has  been
 made  by  the  Finance  Minister.  I  hope
 he  would  very  sympathetically  con-
 sider  it.
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 Shri  fT.  T.  Krishnamachari:  <Actu-
 ally  if  the  hon.  Member  thinks
 that  we  have  to  increase  the  percen-
 tage  of  distribution,  then  the
 Rs.  39°25  crores  which  is  given  to
 various  States  as  grants-in-aid  has
 to  be  cut  down.  As  a  matter  of  fact,
 Bombay,  Uttar  Pradesh  and  even
 Madras  would  welcome  it.

 Shri  Viswanatha  Reddy:  We  are
 not  bound  to  cut  it  down.  We  can
 keep  this  distribution  as  it  is  and
 fmcrease  the  grants-in-aid.

 Shri  T.  T.  Krishnamachari:  Where
 is  the  money  then?

 Shri  Viswanatha  Reddy:  That  5s
 a  different  thing.  I  am  only  suggest-
 ing  that  the  grants-in-aid  should  be
 increased

 Mr.  Deputy~Speeker:  It  is  for  the
 Finance  Minister  to  find  out  the
 money.  It  is  for  the  Members  to  sug-
 gest  the  solution.

 Shri  Viswanatha  Reddy:  While
 Speaking  about  these  excise  duties,  I
 would  like  to  make  another  subms-
 sion.  The  collection  of  all  these  duties
 is  done  by  the  Central  Government.
 The  States  are  also  to  some  extent
 beneficuaries  of  this  collection.  At  no
 stage  do  we  see  that  the  States  are
 associated  even  in  the  matter  of  col-
 lection.  It  is  quite  possible  that  excise
 duties  are  not  collected  so  rigorously
 uniess  the  States  are  also  associated
 with  it  I  do  not  know  how  I  could
 Suggest  it  and  in  what  manner  =  it
 would  be  possible  to  associate  the
 administration  of  the  State  Govern-
 ments  also  in  the  matter  of  collection
 of  these  excise  duties.  But  I
 think  it  would  be  in  the  inter-
 ests  of  the  State  Governments  to  see
 that  there  is  no  iaxity  in  the  collection
 of  these  duties,  because  they  are  the
 beneficiaries.  Therefore,  increasing
 association  of  the  State  administra-
 tion  in  the  matter  of  collection  of  ex.
 tises  would  be  a  very  healthy  thing
 to  do  I  hope  some  formula  would  be
 found  to  see  that  such  association  is
 obtained.
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 In  conclusion,  I  might  say  that  al.
 though  there  are  a  number  of  States
 which  are  backward—in  the  sense  that
 industrially  they  are  backward—the
 Finance  Commission  has  done  its  job
 pretty  well,  and  it  has  been  able  to
 get  the  appreciation  ef  all  State

 determine  certain  fundamerial  prin-
 ciples  applicable  to  the  whole  of
 India.  It  is  quite  possible  that  some
 State,  in  the  course  of  this  determina-
 tion  of  principles,  or  the  wishes  of
 certain  States,  might  have  been  ignor-
 ed,  Even  so,  on  the  whole,  the  recom-
 mendations  of  the  Finance  Commis-
 sion  in  respect  of  this  distribution  of
 various  sources  of  revenue  have  been
 very  fair.  I  have  no  hesitation  in  sub-
 mitting  that  the  House  would  readily
 appreciate  the  provisions  contained
 in  these  two  Bills  and  extend  its
 whole-hearted  support  to  the  two
 Bills

 Shri  Bimal  Ghose:  I  agree  with  my
 hon.  friend  Shmn  Mahanty  that  it
 would  have  been  of  advantage  if  we
 had  a  discussion  on  the  report  of  the
 Finance  Commission  as  8  whole
 These  two  Bills  merely  give  effect  to
 the  recommendations  of  the  Finance
 Cenmmission  in  their  entirety  and  I
 can  see  the  justsfication  of  the  obser-
 vation  made  by  the  Finance  Mimister
 that  if  these  recommedations  were  to
 be  interfered  with,  it  might  open  the
 floodgates  of  confusion  and  contro-
 versy,  and  it  would  be  difficult  to
 arrive  ata  bafts  of  distribution.
 Nevertheless,  certain  observations
 may  be  made  on  the  distributions
 recommended  by  the  Finance  Com-
 mission,  with  a  view  particularly  to
 the  fact  that  these  observations  have
 a  bearing  on  a  suggestion  that  I
 should  lke  to  make  to  the  Finance
 Minister.

 If  you  examine  the  recommendations
 of  the  Finance  Commission,  you  will
 find  that  there  is  no  serigus  prin-
 ciple  involved  in  these  recommenda-
 tions.  And  even  if  there  is  a  certain
 principle,  it  hes  been  contradicted
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 in  the  various  recommendations.  For
 example,  if  you  take  the  basis  of
 population  and  the  argument  advanc-
 ed  in  favour  of  population  for  dis-
 tribution  of  income-tax,  certain
 States  had  argued  that  it  should  be
 the  basis  of  collection,  particularly,
 Bombay  and  West  Bengal  I  am  not
 speeking  in  favour  of  my  particular
 State,  I  should  like  to  tell  my  friend
 Shri  Punnocse  that  if  there  is  a  State
 which  has  very  difficult  and  varied
 Problems,  it  is  West  Bengal—much
 more  than  even  Kerala.  But  that  is  a
 problem  apart.

 I  am  saying  that  if  you  take  the
 basis  suggested  by  the  Finance  Com-
 mission,  namely,  population,  for  dis-
 tribution  of  income-tax  on  the  ground
 that  even  business  profits  accrue  from
 sales  made  in  various  States  all  over
 the  country  and  that  therefore  col-
 lection  should  not  be  the  rea)  basis,
 then,  when  you  come  to  the  distri-
 bution  of  estate  duty,  it  is  said  that
 Property,  where  it  is  located,  should
 be  the  basis  for  immovable  property.
 I  might  argue  that  property  is  bought
 by  money  made  out  of  the  business
 profits  which  accrue  from  sales  all
 over  the  country.  Therefore,  if  you
 take  that  into  consideration,  if  popu-
 lation  was  a  right  basis  for  income-
 tax  distribution,  then  on  that
 ground,  population  should  also
 have  been  the  right  basis  for  distri-
 bution  in  regard  to  estate  duty.  The
 Question,  when  you  examine  this  dis-
 tribution,  is  this.  The  Finance  Com-
 mission  were  not  concerned  really
 with  the  number  of  excise  duties
 that  were  to  be  distributed  or  the
 percentage  as  such.  They  appear  to
 me  to  have  proceeded  in  this  fashion
 that  a  certain  total  had  to  be  distri.
 buted.  They  had  come  to  the  con-
 clusion,  let  us  say,  that  Ra.  400  crores
 will  be  the  amount  that  would  be
 necessary  to  be  distributed  to  the
 different  States.  Then  they  proceed.
 ed  to  find  out  as  to  how  much  of  that
 amount  could  be  calsed  from  income-
 tax,  how  much  from  excises,  how
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 much  from  other  divisible  profita  or
 grants-in-aid,  and  so  on.

 What  is  the  justification  of  extend-
 ing  it  from  3  to  8,  when  you  take  the
 excise  duties.  What  is  the  justifice-
 tion  of  leaving  out  cloth  which  ac-
 counts  for  the  largest  amount  of  ex-
 cise  duty?  The  Finance  Commission
 might  have  said  that  let  one  duty  be
 distributed,  namely,  cotton  cloth  and
 only  40  per  cent  of  that,  because  that
 would  have  yielded  about  Rs.  28
 crores,  What  the  Finance  Commis-
 sion  have  done  is  this.  The  distri-
 butable  pool  of  excise  duty  on  the
 basis  of  collections  for  1957-58  would
 have  been  about  Rs.  24  crores.  On
 their  revised  allocation,  it  will  be
 about  Rs.  29  crores.  The  excess
 would  be  Rs.  5  crores.  I  do  not  think
 it  will  be  Rs.  7  crores,  as  the  Finance
 Minister  suggested.  They  wanted  it
 should  be  only  of  the  order  of  Rs.  30
 crores.  They  could  have  as  well
 raised  the  40  to  about  50  and  not
 widened  the  range  of  excise  duties.
 That  would  have  also  given  the
 same  figure.  So,  there  is  no  sanctity
 or  valid  reason  for  widening  the
 the  excise  duties.  By  widening,
 the  Finance  Commission  is  not  go~
 ing  to  give  a  very  large  amount  to
 be  distributed  to  the  States.  They
 are  only  concerned  with  raising  a
 certain  total  amount  which  they  had
 thought  would  be  necessary  for  dis-
 tribution  to  the  States.

 Now,  that  brings  us  really  to  the
 crux  of  the  problem  as  to  the  work
 of  the  Finance  Commission,  a  diffi.
 culty  which  they  themselves  have
 experienced.  My  friend  Mr.  Mahanty
 and  many  other  friends  have  refer-
 red  to  the  difficulties  of  the  States,
 particularly  of  the  States  which  are
 under-developed.  But  that  problem
 is  being  taken  into  account  by  the
 Planning  Commission.  The  Planning
 Commission  is  distributing  funds  or
 making  commitments  on  behalf  of
 the  Central  Government  for  loans
 and  grants  for  raising  the  standards
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 (Shri  Bimal  Ghose}
 of  the  backward  States.  The  Finance
 Commission  again  comes  into  the
 picture  partially  with  the  same
 object  in  view,  because  if  there  is
 any  State  which  is  in  a  bad  position,
 they  examine  it  only  from  the  reve-
 nue  point  of  view.  They  try  to  find
 out  how  much  money  should  be
 given.

 Therefore,  they  made  certain  obser-
 vations  which  are  very  relevant.  They
 said  that  some  anomalies  inevitably
 arise.  The  two  Commissions—the
 Planning  Commission  and  the  Finance
 Commission—overlap.  The  Com-
 Mission  says:

 “It  wilE  be  an  advantage  in
 future  if  the  period  covered  by
 the  recommendations  of  the  Fin-
 ance  Commission  coincides  with
 that  of  the  Five  Year  Plan.  Fur-
 ther,  it  is  desirable  to  eliminate
 the  necessity  of  making  two
 separate  assessments  of  the  needs
 of  the  States.”

 They  go  on  further  and  observe  that:

 “The  scope  of  the  work  of  the
 Finance  Commission  in  assessing
 the  needs  of  the  States
 has  become  restricted  as  a
 result  of  the  setting  up  of  the
 Planning  Commussion.  For  ail
 these  reasons,  it  is  for  considera-
 tion  whether  the  time  is  not  ripe
 for  a  review  of  the  Constitutional
 provisions  dealing  with  the  finan-
 cial  relations  between  the  Union
 and  the  States.”

 The  fact  of  the  matter  is  that  once
 the  needs  af  the  States  have  been  as-
 sessed  by  the  Planning  Commission,
 it  becomes  anomalous  if  another
 Commisaion  comes  along  later  on  just
 to  do  the  same  work.  Therefore,  I
 should  like  to  ask  the  Finance  Minis.
 ter  as  to  whether  the  Government
 are  considering  the  necessity  or  the
 desirability  of  promoting  legislation
 for  altering  the  Constitutional  pro~
 visions  relating  to  the  establishment
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 and  functioning  of  the  Finance  Com-
 mission.

 There  has  been  a  very  material
 change  between  the  period  in  which
 the  two  Commissions  worked,  name-
 ly,  the  4952  Commission  and  the  987
 Commission.  When  the  952  Commis-
 sion  was  appointed,  the  Planning
 Commission  had  not  yet  started
 functioning.  Now  that  the  Planning
 Commission  has  started  functioning,
 the  work  of  the  Finance  Commission
 has  really  in  a  very  Jarge  measure  be-
 come  redundant  I  believe  2  solution
 of  this  kind  may  be  considered  by  the
 Government.  There  is  first  the  Plan-
 ning  Commission  which  will  certainly
 take  into  account  the  needs  of  the
 various  States.  But  in  addition  to  the
 Planning  Commission,  if  you  want  to
 have  anything.  we  might  try  to  borrow
 the  example  of  Australia,  where  only
 the  claimant  States  apply  for  special
 assistance.  The  Planning  Commission
 will  have  first  seen  that  the  standards
 are  brought  up  to  a  certain  common
 Jevel  as  much  as  poasible.  But
 even  thereafter,  if  there  are  certain
 States  which  feel  that  they  are  back-
 ward  compared  to  other  States,  there
 may  be  provision  for  claiming  special
 assistance  for  which  a  Commission
 should  be  set  up.

 Further,  since  we  have  not  had  a
 discussion  on  the  Finance  Commis-
 gion,  I  might  also  put  it  for  the  Fin.
 ance  Minister’s  consideration  that  it
 is  much  desirable  to  have  some  or-
 ganisation  or  body  reviewing  the  ne-
 cessities  of  the  States  all  through
 this  period  of  five  yeers  and  not  have
 a  body  only  periodically  at  the  end  of
 five  years.  Both  the  Commissions  have
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 that  they  require  or  whether  the
 Finance  Commission  should  be  con-
 tinued  should  be  considered  by  the
 Government.

 Finally,  I  would  like  to  know
 what  the  Finance  Minister  thinks
 about  the  effects  of  the  recommenda-
 tions  of  the  Finance  Commission  that
 Rs.  40  crores  more  will  have  to  be
 distributed  this  year.  This  is  going  to
 wipe  out  the  surplus  which  the  Fin-
 ance  Minister  had  anticipated.

 I  should  like  also  to  know  whether
 he  feels  that  he  did  the  rfght  thing
 in  promoting  the  legislation  for  the
 BRaeitway  Passenger  Fares  without
 awaiting  the  report  of  the  Finance
 Commission,  because  the  Finance
 Commission  was  taking  into  considera-
 tion  the  needs  of  the  States  and  they
 have  recommended  a  larger  alloca-
 tion.  These  amounts  will  have  to  be
 given  to  the  States  and  in  addition,
 the  Finance  Minister  has  given  them
 another  avenue  of  obtaining  funds
 and  that  is  through  the  Railway  Pas-
 senger  Fares  Act.  To  that  extent,
 it  would  reduce  the  resources  of  the
 Central  Government,  because  the
 railways  could  have  augmented  their
 revenues  by  raising  fares  but  that
 source  is  now  allocated  to  the  States.
 So,  I  think  it  would  have  been  deasr-
 able  to  have  awaited  the  recommen:
 dations  of  the  Finance  Commission
 before  the  Finance  Minister  had  pro-
 moted  that  Bill.  I  would  like  to  know
 as  to  whether  he  feels  that  it  would
 be  necessary  to  reconsider  the  amounts
 that  he  had  promised  he  would  make
 available  to  the  States  after  the
 Finance  Commission  has  made  its  re-
 commendations.  Now  that  the  Finance
 Commission  is  making  more  funds
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 available,  I  would  like  to  know  whe-
 ther  he  feels  that  the  commitments
 that  he  had  made  to  the  States  need
 any  revision,  because  the  Finance
 Commission  had  stated  that  it  had
 taken  all  these  facts  into  considera-
 tion.  How  it  will  affect  the  Union
 revenues  is  a  matter  which  should
 also  be  considered.  Everybody  is
 interested  in  the  States,  but  what  are
 you  going  to  do  about  the  Union  re-
 venues?  We  find  that  for  the  finan-
 ces  of  the  Plan,  our  resources  are
 becoming  less  and  more  and  more
 amounts  are  being  asked  for  by  the
 States,  who  do  not  raise  sufficient
 resources  with  a  view  to  implement
 their  own  Plan  and  undertake  larger
 expenditures  on  non-development
 work.  What  is  the  remedy  for  that?
 How  is  the  Finance  Minister’s  mind
 working  on  that?  Has  he  any  solution
 that  he  can  put  forward  to  cope  with
 this  situation?

 @s  awe  सिंह  (झागरा )  :  उपाध्यक्ष

 महोदय,  में  इस  बिल  का  ह्र्दय  से  स्वागत

 करता  हूं  ।  स्टेट्स  को  अब  तक  बहुत  कभ

 सहायता  मिलतो  रही  है  कुछ  शोजों  का  vo

 परसेन्ट  मिला  करता  था  t  अब  फाइनेन्स

 कमिणन  ने  तय  किया  है  कि  कुछ  झभौर  चोजों

 पर  भी  २५  परमसेन्ट  जोड़  दिया  जाए  ।

 उवाध्यल  महोदय:  प्रभी  तो  माननीय

 सदस्य  और  वक्‍त  लेना  चाहेंगे

 सेठ  अचल  खिट :  जो  हा  ।

 17.01  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Fridey,  the
 8th  December,  ‘1957.
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 MESSAGES  FROM  RAJYA
 SABHA.  मु

 Secretary  reported  messages from  Rajva  Sabha  char  Raye
 Sabha  had  agreed  without
 any  amendment  to  the
 Opinion  Laws  (Amendment)
 Bill  ;  the  capital  Issues
 (Control)  Amendment  Bill;
 andthe  Coal-bearing  Areas
 {Acquisition  and  Develop-
 ment}  Amendment  Bill  as
 passed  by  Lok  Sabha  on
 2  Q-II+I957,  4-I2-I957  and
 §-I2-I95$7  respectively

 Secretary  also  reported  a
 message  from  Rajya  Sabha
 that  Rejys;  Sabha  had  no
 recommendation  to  make
 in  regard  to  the  Centrai
 Exciees  and  Salt  (Amend-
 ment)  Bill,  1957s  38  passed
 by  Lok  Sabha  on  4th
 December,  19S7.
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 4934-35

 4935

 4935

 4936

 4936-37
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 Suagact

 LIC  LMPO:

 The  Deputy  Minisrer  of
 Labour  erie  a  seacemaent  in
 regard  thereto

 ELECTION  TO  COMMITTEE

 BILL  INTRODUCED:

 The  Citizenship  (Amendment)
 Bilt,  7937

 [BAILY  DIGEST  j

 COLUMNS

 CALLING  ATTENTIONS OF  URGENT  PUB-
 ATI

 4939-40

 Susyect

 BILL  PASSED

 Pirther  discussi@i  पति  the
 motion  for  consideration  of

 Delhi  lopment

 The  Minis  f  Finan
 (Shri T.  T  Rnamechar The  Union
 Duties  of  Excise  (Dit-
 tribusion)  Bill,  19S  and
 the  Estate  Duty  and  Tax
 on  Railwa  Faces
 (Distribu  Bi  19st,
 be  taken  7970  con-
 sideration.  The  discus
 sion  was  not  canci

 AGENDA  FOR’  FRIDAY,
 330  DECEMBER,  1987.

 Further  consideration  of  the

 aon  oa
 Excise

 (Dis  tion  i
 79572 and  The  Estate  Dury  and

 Tex  on  Railway  Passenger
 Fares  (Distribution)  Bill,
 1987,  and  Private  Members
 Resolutions

 goo:
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